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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  September  3,  973/Bhadra  12,
 895  (Saka)

 Lok  Sabha  met  at  Eleven  of
 the  Clock.

 The

 (Mr.  SPEAKER  in  the  Chair]

 RE:  MOTION  FOR  ADJOURNMENT

 (Query)

 MR.  SPEAKER:  Papers’  to  be
 laid  on  the  Table.

 SHRI  INDRAJIT  GUPTA  (Al.
 pore):  Sir,  I  have  sent  a  notice  of  an
 Adjournment  Motion  andI_  would
 like  to  know  what  is  your  ruling
 on  that.

 MR.  SPEAKER:  I  received  your
 notice  of  Adjournment  Motion.  In
 this  session,  first  we  have  decided
 that  during  these  three  days  we  will
 not  have  any  other  motion.  And
 then,  secondly,  one  no-confidence
 motion  is  already  there.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  That  is  why  there  is  this
 Adjournment  Motion.

 MR,  SPEAKER:  I  cannot  take  up
 two  motions.  Moreover,  this  subject
 is  not  the  subject  for  an  Adjourn-
 ment  Motion;  that  can  be  very  easily
 taken  up  along  with  the  other  items.
 As  the  Plan  discussion  is  going  on,
 you  can  discuss  it  in  the  Plan.

 SHRI  INDRAJIT  GUPTA:  Will
 you  please  bear  with  me  for  a  minu-
 te?  You  said  that  it  had  been  de-
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 cided  earlier,  and  that  is  true,  that
 no  other  motion  would  be  taken  up
 during  the  last  three  days.  You  also
 say  that  the  discussion  of  the  five
 Year  Plan  is  going  on.  But  the
 reason  for  bringing  this  Adjournment
 Motion  is  that  in  spite  of  these  things,
 last  Friday,  when  the  Prime  Minis-
 ter  had  a  meeting  with  the  Opposi-
 tion  leaders,  and  on  the  subsequent
 days,  from  the  press,  it  has  become
 quite  clear  and  is  evident  to  us  that
 the  assurances  which  were  given  at
 the  beginning  of  this  session  to  Par-
 hament  and  to  the  country,  that
 from  the  coming  rice  crop  of  the  kha-
 rif  season  they  are  going  to  imple-
 ment  the  take-over  of  the  wholesale
 trade  in  rice~—it  is  quite  obvious
 from  our  talks  with  the  Prime  Minis-
 ter  last  Friday  that  they  are  going
 back  on  that.  The  Prime  Minister
 is  leaving  tonight  for  Algiers;  Parlia-
 ment  will  adjourn  in  two  days’  time
 and  so,  in  fact,  what  it  means  is  that
 all  the  people  of  the  eastern  region
 in  particular,  the  people  in  the  rice-
 growing  States,  are  going  to  be
 thrown  again  to  the  mercy  of  the
 wolves,  the  black  marketeers.  It  is
 not  a  matter  to  be  discussed  in  the
 five  year  Plan  debate.  The  Plan
 will  go  on  for  five  years.  This  is  a
 matter  which  concerned  us  in  the
 coming  two  or  three  months...

 MR.  SPEAKER:  Take-over  is  a
 question  of  policy;  it  is  not  a  ques-
 tion  for  of  an  Adjournment  Motion.
 Nothing  has  specifically  happended.

 SHRI  INDRAJIT  GUPTA:  What
 has  specifically  happened  is  that  so
 long  they  were  saying  that  they  were
 going  in  implement  the  take-over
 from  the  coming  kharif  season,  What
 has  happened  is  that  they  have  gone
 back  on  it  at  the  end  of  the  session.
 It  is  creating  a  very  serious  situation
 ह ४  Unterruptions).
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 MR.  SPEAKER:  Certain  decisions
 on  policy  matters  which  have  been
 taken  or  not  taken  cannot  be  the
 subject-matter  of  adjournment  mo-
 tions.  So,  you  can  discuss  it  during
 the  discussion  of  the  Plan.  The  Plan
 discussion  is  going  on.  (Interruptions)

 SHRI  INDRAJIT  GUPTA:  The  Plan
 is  going  on  for  five  years.  This
 Adjournment  Motion  cannot  brook
 any  delay.

 MR.  SPEAKER:  The  House  has  got
 the  opportunity  to  discuss  it  in  the
 Plan.

 SHRI  INDRAJIT  GUPTA:  If  you
 say  that  the  Adjournment  Motion  is
 not  admissible,  (Interruptions)  we
 want  an  assurance,  here,  on  the  floor
 of  the  House,  before  the  Prime  Minis-
 ter  leaves,  that  they  are  going  to
 implement  that  decision  which  they
 have  assured  to  the  country,  that  the
 wholesale  trade  in  rice  will  be  taken
 over  from  the  coming  kharif  season.
 Are  they  surrendering  to  the  hoard-
 ers  and  profiteers?  Here,  the  Prime
 Minister  is  reported  to  have  told
 some  deputation  which  waited  on  her—
 this  is  in  the  press  and  it  has  not  been
 contradicted—that  90  per  cent  of  the
 Congress  men  are  in  favour  of  the
 rice  take-over.  This  has  not  been
 contradicted.  I  want  to  know  whe-
 ther  it  means  that  she  and  her  Go-
 vernment  are  succumbing  to  the  pres-
 sure  of  the  remaining  l0  per  cent?
 Who  are  they?  Who  are  those  people
 who  are  pressurising  them  and  want
 to  go  back?

 We  want  to  know  where  we  stand.
 Parliament  may  adjourn  in  two  days.

 Unterruptions).

 MR.  SPEAKER:  Order,  order.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  want  to  seek
 the  Jeave  of  the  House  for  moving  the
 no-confidence  motion.

 SHRI  INDRAJIT  GUPTA:  Accord-
 ing  to  your  direction,  the  adjourn-
 ment  motion  comes  first  and  the  no-
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 confidence  motion  can  be  taken  up
 later....  (Interruptions).  The  House
 does  not  know  what  the  adjournment
 motion  is  and  you  are  giving  your
 ruling;  the  adjournment  motion  is  on
 the  failure  of  the  Government  to
 honour  its  solemn  assurance  to  the
 country  that  the  take-over  of  the
 wholesale  trade  will  be  implemented
 from  the  next  season,  thereby  betray-
 ing  the  people's  interests  and  succum-
 bing  to  the  pressure  of  the  landlords,
 rice  mill  owners,  hoarders  and
 profiteers...  (Interruptions)

 SOME  HON.  MEMBERS:  On  a  point
 of  order.

 भरी  झील  बिहारी  वाजपेयी  (ग्वालियर):
 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है।

 भी  मधु  लिमये :  (बांका)  :  मैं  पहले  से

 खड़ा  हूं,  भाप  सुन  नही  रहे  हैं,  पहले  हम  लोगों
 को  सुने

 थी  छंटा  बिहारी  वाजपेयी:  यह  पहला
 मौका  नहीं  है  जब  एडजानेंमैंट  का  नोटिस
 दिया  गया  है--लेकिन  पहले  श्राप  ने  कभी

 ऐसा  मौका  नहीं  दिया  कि  हम  अपने  एड जर ने-
 कमेन्ट  मोशन  को  पढ़  कर  सुनाये

 श्री  मधु  लिमये  :  भ्रध्यक्ष  महोदय,  क्या

 यहां  कोई  व्यवस्था  चल  रही  है।  व्यवस्था

 के  सवाल  पर  तो  सब  चीजों  पर  प्रेसिडेण्ट
 वरीयता  मिलना  चाहिये,  मैं  पहले  ही  क्षण

 से  प्वाइन्ट  शरीफ  बाहर  पर  खड़ा  हुं--भाष
 इस  सदन  में  व्यवस्था  चलने  दीजिये।  भ्रध्यक्ष

 महोदय,  अब  चिल्लाने  को  शक्ति  मेरे  गले

 में  नहीं  है--प्वाइन्ट  शाम  प्रार्डर  पहले
 उठे  तो  उसे  पहले  सुनना  चाहिये।

 भंयकर  महोदय  :  पता  ही  नहीं  चलता

 कि  कौन  बोल  रहा  है--प्राइवट  झाक  प्रायर

 के  लिए।  शाप  का  प्वाइन्ट  साफ़  झालर  किस

 लीज  के  बारे  में  है!
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 थी  ि  खिसके  :  प्रांत  पेपर  के  बारे  में

 है--अभी  इन्द्रजीत  गुप्ता  बोल  रहे  थे,  मैं  उन
 के  पहले  ही  लड़ा  हो  गया  था।  अब  मेरे  गले
 में  बिलगाने  की  शक्ति  नहीं  है।

 इ्रष्यक्ष  महोदय  :  मेरे  गले  में  भी  ब
 चीरने  की  शक्ति  नहीं  है।

 थ्री  भू  लिमये  :  मैं  चाहता  हूं  कि  भाप
 इस  सभा  की  व्यवस्था  ठीक  तरह  से  चलाइये  ।
 भ्रध्यक्ष  महोदय,  हमारे  सदन  का  यह
 नियम  है  कि  स्थगन  प्रस्ताव  को  तभी  लिया  जा
 सकता  है,  जब  उस  के  सम्बन्ध  में  कोई  न्य
 मोशन  न  आया  हो,  और  जिस  के  ऊपर  चर्चा
 करना  लाजमी  है।  जब  अ्रविश्वास  का  प्रस्ताव
 दे  दिया  गया  है,  तो  वह  तो  अनाप  की  मर्जी
 पर  नही  है,  वह  मैन्डेटरी  मोशन  है।  एड जा रने-
 सेन्ट  मोशन  को  आप  स्वीकार  कर  सकते  हैं
 कौर  न  भी  कर  सकते  हैं।  तो  पहले  प्र विश्वास
 प्रस्ताव  के  बारे  मे  जब  आप  का  निर्णय  और

 इस  सदन  का  निर्णय  हो  जायगा,  उस  के  बाद
 बाप  काम  रोको  मोशन  को  लीजिये  |  हमारे
 यहां  एस्टीसिपेशन  का  नियम  है,  झगर  ड्राप

 चाहते  हैं  तो  मैं  नियम  पेश  करता  हूं.

 wag  महोदय  :  हम  डायरेक्शन  2,
 पेज  2  को  फोलो  करते  हैं

 शी  ु  लिमये :  मैं  उस  के  बारे  में

 नहीं  बोलना  चाहता  हूं--मैं  दूसरी  ही  बात

 कह  रहा  हुं---भाप  इस  नियम  को  देखिये--
 दल  58(6)  को  भाप  देखें  :

 Rule  58(vi):

 “The  motion  shall  not  anticipate
 matter,  which  has  been  previ-

 ously  appointed  for  consideration.
 In  determining  whether  a  discus-
 sion  is  out  of  order  on  the  ground
 of  anticipation,  regard  shall  be
 had  by  the  Speaker  to  the  proba-

 bility  of  the  matter  anticipated
 being  brought  before  the  House
 within  a  reasonable  time;”

 प्रोबेबिलिटी  का  आपको  विचार  करना  है,
 सम्भावना  का  विचार  करना  है  यह  इसमे
 साफ  लिखा  हुआ  है।  इसलिए  श्री  ज्योतिमेय

 बसु  का  प्रस्ताव  आपके  सामने  है,  हमारे
 नेता  श्री  समर  गुह  का  प्रस्ताव  है,  जिसकी
 संभावना  का  आपको  विचार  करना  है।
 यह  आदेशात्मक  प्रस्ताव,  मैन डेट री  मोशन

 है।  यदि  सदन  इसको  चर्चा  के  लिए  नहीं
 लेता  है  तो  मैं  श्री  इन्द्रजीत  गुप्त  के  रास्ते
 में  कराने  वाला  नही  हूं।

 श्री  टल  बिहारी  बाजपेयी  श्री  इन्द्रजीत

 गुप्त  इस  मोशन  को  सपोर्ट  कर  सकते  हैं
 और  अपनी  बात  कह  सकते  हैं  ।  (व्य  (बान  )

 SHRI  INDRAJIT  GUPTA:  We
 want  this  particular  issue  to  be
 highlighted  because  the  Government
 is  playing  mischief  on  this  issue
 and  we  must  get  an  assurance  from
 them.  There  may  be  a  hundred  other
 things  which  can  be  brought  up  in
 the  no-confidence  motion.  (Interrup-
 tions)

 MR.  SPEAKER:  I  am  not  allowing
 any  adjournment  motion.

 SHRI  INDRAJIT  GUPTA:  In
 spite  of  rule  58,  you  have  been  good
 enough  to  lay  down  in  your  Direc-
 tions  the  relative  precedence  of  dif-
 ferent  classes  of  business  before  the
 House.  There  the  adjournment  mo-
 tion  comes  much  higher  than  motions
 for  leave  to  make  a  motion  of  no-
 confidence  in  the  Council  of  Ministers.
 Therefore,  I  am  perfectly  within  my
 right  to  raise  it  before  the  no-con-
 fidence  motion.  That  can  certainly
 come  later  on.  We  press  that  you
 should  give  us  permission  to  move
 this  motion.  It  is  an  urgent  matter  be-
 cause  Parliament  is  adjourning  day
 after  tomorrow  and  the  Prime  Minis-
 ter  is  going  away  today.  They  have
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 violated  their  solemn  assurance.  The
 Secretary  and  President  of  the  All
 India  Foodgrain  Dealers’  Association
 have  demanded  that  they  should
 give  up  this  take-over  of  wholesale
 trade.  They  are  going  back  under  the
 pressure  of  0  per  cent  of  their  party
 people,  as  indicated  by  the  Prime  Mi-
 nister’s  statement.  This  is  very  ur-
 gent.

 MR.  SPEAKER;  The  Minister  can
 make  a  statement  on  it.  But  I  cannot
 give  permission  to  this  adjournment
 motion.

 SHRI  INDRAJIT  GUPTA:  You  can
 ask  the  minister  whether  they  will
 give  that  assurance.  We  do  not  want
 a  statement  saying  that  in  principle
 we  are  still  in  favour  of  take-over
 and  that  sort  of  thing.

 MR.  SPEAKER:  I  can  only  ask  him
 to  make  a  statement.  What  he  should
 say,  I  cannot  lay  down.

 SHRI  INDRAJIT  GUPTA:  If  that
 assurance  is  not  given,  the  same
 thing  will  be  repeated  tomorrow  and
 the  day  after  also.  (Interruptions)

 am  प्रबल  बिहारी  वाजपेयी  :  मुझे
 यह  निवेदन  करगा  हूँ  कि  सारी  खाद्य

 समस्या  पर  विचार  करने  के  लिए  प्रधान

 मंत्री  जी  ने  बैठक  बुलाई  थी,  हमारे

 कानूनी"  मित्र  भी  उसमे  शामिल  थे  1

 बहा  पर  यह  तय  हुआ  था  कि  उस  बैठक  की

 च्चा  श्राम  6  तारीख  को  जारी  रहेंगी  शौर

 हमारे  कम्युनिस्ट  भिष्नों  झ्र्भी  उस  बैठक

 का  बहिष्कार  करने  का  फैसला  नहीं  किया

 है  -  जबतक  बाल  प्रश्न  हो  जाए

 सरकार  कोई  स्ट्रेटमेट  कैसे  दे  सकती  है!

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  you  have  been
 Pleased  to  ask  the  hon.  Minister  to
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 make  a  statement,  Now,  what  is  the
 matter  on  which  he  is  expected  to
 make  a  statement?  As  has  been
 pointed  out  by  the  hon.  Member,  Shri
 Vajpayee,  we  are  going  to  discuss
 this  subject  on  the  6th.  May  I  say
 that  my  hon.  friend,  Shri  Indrajit
 Gupta’s  Government  in  Kerala  has
 not  taken  over  the  rice  trade?  So,
 what  they  do  not  want  to  do  in  their
 own  government,  they  want  to  be
 done  here....  (Interruptions).

 SHRI  PILOO  MODY  (Godhra):  Sir,
 you  in  your  wisdom  in  the  past  have
 ruled  that  there  are  certain  matters
 which  are  not  big  enough  for  an  ad-
 journment  motion  because  the  cir-
 cumstances  leading  to  the  subject  of
 the  adjournment  motion  are  not  of  a
 nature  that  can  be  shifted  from  its
 original  position  so  that  you  can  dis-
 cuss  it  in  the  form  of  a  censure
 motion.  The  whole  purpose  of  the
 censure  is  that  the  Government  has
 done  something  and  the  opposition
 wants  to  ensure  it.  At  the  moment,
 as  far  as  I  understand,  the  Govern-
 ment  is  may  be  m  two  or  three
 minds  whether  it  should  do  it  or
 not  do  it.  In  that  what  are  we
 going  to  censure  them  for  indiffer-
 ence,  vacillation,  what  are  we  going
 to  censure  them  for?  If  the  Govern-
 ment  has  given  an  assurance,  either
 here  to  the  CPI  or  elsewhere,  if
 has  not  said  at  the  same  time  85
 to  when  it  will  bring  the  same.  Even
 the  change  in  the  timing  of  the  anno-
 uncement  does  not  form  the  subject
 of  an  adjournment  motion,  Therefore,
 I  do  not  really  understand  why  you  in
 your  wisdom  are  even  considering
 this  subject  (Interruptions)  There-
 fore,  keeping  in  mind  that  discretion
 is  yours  and  anticipation  theirs,  |
 do  not  know  whether  this  is  a  way
 of  sabotaging  the  no-confidence  mo-
 tion....  (Interruptions).

 MR.  SPEAKER:  I  have  clearly  men-
 tioned  two  reasons  why  I  am  not  pre-
 pared  to  admit  this  adjournment  mo-
 lon,  Then  Shri  Indrajit  Gupta  80
 up  to  make  a  submission.
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 I  did  not  admit  his  adjournment
 motion.  He  got  up  with  a  submission.

 SHRI  PILOO  MODY:  For  once
 you  have  ruled  in  my  favour.

 MR.  SPEAKER:  Not  in  anybody's
 favour—but  on  merits  of  the  subject
 and  undtr  the  rules.

 SHRI  DINEN  BHATTACHARYYA:
 (Serampore):  One  of  the  grounds  for
 the  no-confidence  motion  is  the  failure
 of  the  Government  to  take  over  the
 wholesale  trade....  (Interruptions).

 MR.  SPEAKER:  Order;  order  Shri
 Samar  Guha.  Let  me  hear  Shri
 Samar  Guha.  I  am  not  allowing  any
 of  you  except  Shri  Samar  Guha.

 SHRI  SAMAR  GUHA  (Contai)  :  I
 want  to  draw  vour  attention  to  two
 things  Firstly,  the  No-Confidence
 Motion  antivipates  all  the  problems
 that  will  be  discussed  and  the  prob-
 lem  of  rice  take-over  is  the  most
 important  aspect  of  it.  Naturally.

 our  friend  Mr,  Indrajit  Gupta  is  feel-
 ing  very  strongly  ubout  it  and  he
 can  speak  about  it.  Secondly,  in  re-
 gard  to  your  observation  that  let  the
 Government  make  a  statement  on  the
 3036  of  rice  take-over  there  has  been
 8  meeting  with  the  Opposition  leaders
 and  it  has  been  said  that  there  will
 be  further  discussion  on  the  6th.  Mr
 Indrajit  Gupta  was  present  in  the
 meeting  and  he  never  raised  the  is-
 sue  that  a  statement  has  to  be  made
 on  the  floor  of  the  House,  that  the
 Government  will  make  a  statement
 without  concluding  a  dialogue  with
 the  Opposition  leaders  in  regard  to
 food  policy.  Therefore,  unless  and
 uutil  the  Government  concludes  dis-
 cussion  with  the  Opposition  leaders,
 you  can  only  ask  the  Government  to
 extend  the  session  upto  7th  or  6th
 so  that,  after  discussion  with  the
 Opposition  leaders,  the  Government
 will  be  in  a  position  to  make  a  state-
 ment,

 SHRI  8,  M.  BANERJEE  (Kanpur):
 Sir,  I  rise  on  a  point  of  order.

 The  contention  of  some  of  the  hon.
 Members,  including  Shri  Samar  Guha,
 is  that  the  No-Confidence  Motion  will
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 cover  the  issue  of  rice  take-over.  That
 is  not  correct....  (Interruptions).  Shri
 Dinen  Bhattacharyya  says  that  one  of
 the  items  of  the  No-Confidence  Mo-
 tion  might  be,  the  failure  to  take  over
 rice  trade....  (Interruptions).

 SHRI  DINEN  BHATTACHARYYA:
 We  are  very  clear  about  it.  It  is  one
 of  the  issues.

 SHRI  S.  M.  BANERJEE:  The  No-
 Confidence  Motion  is  a  very  omnibus
 one,  a  one-line  motion.  The  most
 burning  problem  before  the  nation  is
 the  food  trade....  (Interruptions).
 This  adjournment  motion  should  be
 admitted.  Shri  Piloo  Mody  and  others
 nppose  it  because  they  are  in  league
 with  the  hoarders  and  black  markete-
 ers.  (Interruptions),

 MR.  SPEAKER:  The  Direction  is
 very  clear  about  it

 SHRI  INDRAJIT  GUPTA:  In  the
 meeting  that  we  had  on  Friday,  they
 had  made  it  clear  that  for  the  coming
 kharif  season,  they  are  not  going  to
 do  compulsory  take-over.  They  want
 ‘ao  discuss  «ther  alternatives.  Secon-
 div,  Mr.  Dinen  Bhattacharyya  may
 have  that  issue  in  mind,  ee  (Inter-
 ruptions).

 SHRI  DINEN  BHATTACHARYYA:
 That  is  one  of  the  most  urgent  issues.
 (Interruptions).

 SHRI  INDRAJIT  GUPTA:  We  have
 the  liberty  not  to  support  the  no-
 confidence  motion  which  is  also  sup.
 ported  by  the  people  who  do  not  want
 the  take-over  of  the  wholesale  trade.
 If  he  wants  to  do  it,  he  can  do,  but
 we  are  not  prepared  to  do  it....
 (Interruptions).  I  know  my  friend,
 Mr.  Shyamnandan  Mishra  here....
 (Interruptions).  But  on  this  issue,
 will  he  support  us?

 PROF.  MADHU  DANDAVATE:  I
 want  to  raise  one  procedural  point.

 According  to  the  accepted  rules,  if
 any  motion  in  this  House  depends
 upon  some  other  motion,  in  that  case,
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 the  motion  on  which  it  depends,  gets
 priority.  Mr  Indrajit  Gupta’s  adjourn-
 ment  motion  depends  on  the  no-con-
 fidence  motion.  Therefore,  the  no-
 confidence  motion  should  get  the
 priority.

 SHRI  INDRAJIT  GUPTA:  If  you
 are  not  going  to  admit  this—we  will
 have  to  accept  your  ruling—but  I  want
 to  know,  in  that  case,  will  you  please
 ask  him  to  give  an  assurance  on  the
 floor  of  the  House?  That  is  the  min:-
 mum  we  demand....(Inevruptions)
 This  is  the  minimum  we  demand.  They
 have  got  to  give  the  asurance.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 We  would  like  to  know  the  maximum
 condition  on  which  they  can  support
 the  Government...  (Interruptions)

 MR.  SPEAKER:  Order,  please.  If
 you  think  it  is  a  competition  in  shout-
 ing.  I  cannot  help  it.  Please  sit  down.

 SHRI  PILOO  MODY:  Mr.  Indrajit
 Gupta  is  acting  hke  a  j:lted  bride...
 (Interruptions).

 MR.  SPEAKER  :  May  I  request
 you  to  please  sit  down  ?

 So  far  as  this  motion  us  concerned,
 I  do  not  admit  it.  Moreover,  when
 I  see  the  shape  of  the  motion,  though
 I  have  already  disposed  of  it,  it  75
 also  in  the  form  of  a  _  no-confidence
 motion  or  a  censure  motion  ‘Failure
 of  the  Government  to  honour  its
 pledge  etc”  A  No-confidence  or
 censure  .notion  is  always  in  this
 shape.

 SHRI  INDRAJIT  GUPTA  :  Will
 you  please  read  out  no-confidence
 motion  ?

 MR.  SPEAKER  Adjournment
 motions  are  always  in  this  shape,
 namely  “To  discuss  urgent  matters
 of  recent  occurrence”  and  as  I  see  it
 is  as  good  as  a  no-confidence  motion.
 I  am  sorry,  I  am  passing  on  to  the
 next  item.
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 SHRI  INDRAJIT  GUPTA:  Neither
 you  are  admitting  this  nor  the
 Government  is  prepared  t>  give  the
 assurance  is  that  the  position?  I
 want  to  know  the  position.

 MR.  SPEAKER:  J]  must  make  it
 clear,

 So  far  as  the  Government  igs  con-
 cerned,  they  should  come  out  with  a
 statement,  but....

 SHRI  8,  M.  BANERJEE  :When  ?

 MR.  SPEAKER:  You  are  asking
 me  as  if  I  am  to  make  the  statement.
 You  are  asking  as  if  somebody  is
 standing  in  the  dock—how  this  and
 how  that.  I  am  making  a  sugges-
 tion.

 Please  sit  down.  Order  please.

 SHRI  SAMAR  GUHA  :  To  avoid
 the  no-confidence,  they  are  ाथ्08ा-
 ing  the  ground  for  a  walk-out.....
 (Interrupnons).

 MR  SPEAKER  :  I  will  keep  sit-
 lung  You  better  go  on.  (Interrup.
 tions)

 Can  I  be  assured  of
 have  to  get  up  ”

 silence  if  I

 The  no-confidence  motion  is  also
 coming  pefore  the  House.

 This  is  meant  to  be  an  adjourn-
 ment  motion.  It  is  in  the  shape  of  5
 no-confidence  motion.  If  the  no-
 confidence  motion  is  going  to  he
 discussed,  of  course,  this  will  also  be
 stated  in  the  course  of  that.  The
 Minister  -vill  have  to  reply.

 During  the  course  of  the  debate,
 the  Minister  will  also  reply  to  this
 specific  subject.  But,  if  the  no-con-
 fidence  motion  does  not  come,  inspite
 of  that,  I  will  ask  the  Minister  to
 come  out  with  a  statement.

 SHRI  INDRAJIT  GUPTA  :  We
 are  not  satisfied  with  any  state-
 ment.  We  want  a  categorical  8890
 rance.
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 MR.  SPEAKER  :  Whatever  it  be,
 it  is  for  the  Minister,  not  for  me.
 When  he  comes  with  a  statement,
 whether  he  is  going  to  give  a  cate-
 gorical  assurance  or  not,  it  is  upto
 them.  I  cannot  assure  you  what
 type  of  assurance  he  is  going  to  give

 SHRI  INDRAJIT  GUPTA  :  I  don’t
 support  the  No-Confidence  Motion  in
 which  the  champions  of  hoarders  and
 profiteers  are  also  involved.  (In-
 terruptions)

 Shri  Indrayt  Gupta  and  some
 other  hon.  Members  then  left  the
 House.

 MR.  SPEAKER  :  Papersto  be  laid
 on  the  Table.  Shri  Bhola  Paswan
 Shastri.

 बनी  रामावतार  शास्त्री  (पटना)  होडेंयें
 दोनो  तरफ  हैं,  उधर  भी  हैं  भ्र ौर  इधर  भी

 हैं।

 थी  समर  गृह  मैंने  पहले  कहा  था  कि
 यह  एक  वाक  प्राप्त  के  लिए  बहाना  है।

 2.30  bra.
 PAPERS  LAID  ON  THE  TABLE

 Norirication  vunver  UP.  Burupinc
 (REGULATION  OF  LETTING,  RENT  AND
 Evicrion)  Act  AND  HypeEnApap  Munt-
 crpaL  CorPoRATIONS  (AmopT.)  AMEND-

 rnc  Act,  973

 THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  BHOLA  PASWAN
 SHASTRI):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  of  Uttar  Pradesh  Noti-
 fication  No.  7352/29-E-55/73  (Hind:
 and  English  versions)  published  in
 Uttar  Pradesh  Gazette  dated  the
 Ist  May.  1978,  under  section  42  of
 the  Uttar  Pradesh  Urban  Building
 (Regulation  of  Letting,  Rent  and
 Eviction)  Act,  4972  read  with  clause
 (९)  (iil)  of  the  Proclamation  dated
 the  l8th  June,  ‘1978,  issued  by  the

 BHADRA  12,  7895  (SAKA)  Papers  laid  १4

 President  in  relation  to  the  State  of
 Uttar  Pradesh.  [Placed  in  Library.
 See  No.  LT-5593/78.)

 (2)  A  copy  of  Hyderabad  Munile
 cipal  Corporations  (Amendment)
 Amending  Act,  973  (Hindi  and
 English  versions)  (President’s  Act
 No.  5  of  973)  published  in  Gazette
 of  India  dated  the  23rd  July,  1973,
 under  sub-section  (3)  of  section  3  of
 Andhra  Pradesh  State  Legislature
 (Delegation  of  Powers)  Act,  ‘1973,
 [Placed  in  Library.  see  No.  LT-5594/
 73]
 COMPTROLLER  AND  AvuDIIOR  GENERAL'S
 Report  Re  APPRAISALS  OF  WORKING  OF
 Q)  HinpusTaN  SHIPYARD  Lrp.  (i)  Mar-
 KkETING  Division  or  THE  IOC  Lp,  and
 (Qn)  Mopren  Bakeries  (Inpia)  Lap.

 THE  MiNISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R  GANESH):

 l  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  parts  of  the
 Report  of  the  Comptroller  and
 Auditor  General  of  India  fur  the

 year  970-7i—Umon  Government
 (Commercial),  under  article  5)  rehy
 of  the  Constitution  :—

 Part  Vl.  Appraisal  of  the  working  of
 the  Hindustan  Shipyarg  Limited.

 Part  VII  Appraisal  of  the  working
 of  the  Marketing  Division  of  the
 Indian  Onl  Corporation  Limited.

 Part  VIII  Appraisal  of  the  working
 of  the  Modern  Bakeries  (India)  Limi-
 ted

 (Placed  Librury.  See  No  LT-%595/
 73.)
 NottFicarions  AMENDING  ANDHRA  PRa-

 DESH  MorTer  VEHICLES  Ruugs,  964

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  है,  8.  RANA):
 I  beg  to  lay  on  the  Table—

 (})  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (8)  of



 1s  ‘Papers  laid
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 section  83  of  the
 Act,

 Motor  Vehicles
 1939,  read  with  clause  (c)

 (iti)  of  the  Proclamation  dated  the
 8th  January,  973  issued  by  the
 President  in  relation  to  the  State  of
 Andhra  Pradesh: —

 (i)  0.  0.  Ms.  No.  660  published
 in  Andhra  Pradesh  Gavette
 dated  2ist  June,  1978,
 making  certain  amendment
 to  the  Andhra  Pradesh
 Motor  Vehicles  Rules,  1964,

 (it)  G.O.Ms.  No.  8i2  published
 in  Andhra  Pradesh  gazette,
 dated  the  2nd  August,  973
 making  certain  amendment
 in  Andhra  Pradesh  Gazette
 Motor  Vehicles  Rules,  1964.

 (2)  Two  statements  (Hindi  and
 English  Versions)  explaining  the
 reasons  for  not  laying  the  Hindi
 version  of  the  above  Notifications
 {Placed  in  Library  See  No.  LT-
 5596/78).

 NORTHERN  RICE  Zong  (MOVEMENT
 ContROL)  AMENDMENT  ORDER,  973
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICUL-
 TURE  (SHRI  ANNASAHEB  P.
 SHINDE):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Northern  Rice  Zone
 (Movement  Control)  Amendment
 Order,  973  (Hindi  and  English
 versions)  published  in  Notification
 No.  6.5.  8,  397  (E)  in  Gazette  of
 India  dated  the  22nd  August,  1973,
 under  sub-section  (6)  of  section  3  of
 the  Essential  Commodities  Act,  1955.
 [Placed  in  Library.  See  No.  LT-
 5597/78)

 Sucar  (Ric—e  DETERMINATION  ETc.)
 Firty  AMENDMENT  ORDER,  973  AND
 NOTIFICATIONS  RE.  ANDHRA  PRADESH
 Pancuayat  SAMITHIES  AND  ZILLA  Pari-

 SHADS  ETC.
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICUL-
 TURE  (PROF.  SHER  SINGH):  I
 h4eg  to  lay  on  the  Table:

 (t)  A  copy  of  the  Sugar  (Price
 Determination  for  ‘1972-73  Produc-
 tion)  Fifth  Amendment  Order,  973
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 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S,  R,
 392  (&)  in  Gazette  of  India  dated  the
 {3th  August,  973  under  sub-section
 (6)  of  section  3  of  the  Essential]
 Commodities  Act,  1955,  [Placed  in
 Library,  See.  No.  LT-5598/73],

 (2)  (a)  8  copy  each  of  the
 following  Notification  under  gubd-
 section  (2)  of  section  69  of  the
 Andhra  Pradesh  Panchayat  Samithis
 and  Zilla  Parishads  Act,  959  read
 with  clause  (c)  (iii)  of  the  Proclam-
 ation  dated  the  l8th  January,  7973
 issued  by  the  President  in  relation
 to  the  state  of  Andhra  Pradesh  :—

 (:)  G.  0.  Ms.  No.  621,  published
 in  Andhra  Pradesh  Gazette

 dated  the  5th  February  973
 making  certain  amendment
 to  the  rules  relating  to
 establishments  under  Pan-
 chayat  Samithis  and  Zilla
 Parishads,  together  with  an
 explanatory  note.

 (n)  G  0.  Ms  No.  590  published  in
 Andhra  Pradesh  Gazette,
 dated  the  26th  April,  973
 making  certain  amendment
 to  Notification  No,  G.O.  Ms.
 89,  dated  2Ist  April,  1966,  to-
 gether  with  an  erratum  and
 an  explanatory  note.

 Qin)  G.  0.  Ms.  No.  591,  published
 in  Andhra  Pradesh  Gazette
 dated  the  26th  April,  973
 making  certain  amendments
 to  the  rules  relating  to  the
 posts  of  Van  and  Jeep  Dri-
 vers  under  Panchayat  Sami-
 this  and  Zilla  Parishads,
 together  with  an  explanatory
 note

 (iv)  0.0.  Ms.  No,  62  published
 in  Andhra  Pradesh  Gazette
 dateq  the  26th  April,  973
 making  certain  amendments
 to  rules  relating  to  Estab-
 lishment  under  Panchayat
 Samithis  Ziila  Parishads
 (District  and  Block  Cadre
 Non-Government  Servants),
 together  with  an  explana-
 tory  note,
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 (v)  G.O.  Ms.  No.  98,  published
 in}  Andhra\  Pradesh  Gazette
 dated  the  24th  May,  1973,
 making  certain  amendment
 to  the  Andhra  Pradesh
 Panchayat  Samithis  and
 Zilla  Parishads  Ministerial
 Service  Rules,  together  with
 an  explanatory  note,
 G.O.  Ms.  No.  १9  published
 in  Andhra  Pradesh  Gazette,
 dated  the  7th  June,  973
 containing  rules  relating  to
 the  use  of  common  seal  of
 Panchayat  Samithis  and
 Zilla  Parishads,  together
 with  an  explanatory  note,

 (vii)  G.O.Ms.  No,  20  publish-
 ed  in  Andhra  Pradesh
 Gazette  dated  the  7th  June
 973  making  certain  amend-
 ment  to  the  rules  regarding
 the  powers  and  functions  of
 the  Secretary  of  a  Zilla
 Parishad,  together  with  an
 explanatory  note,

 (b)  Seven  Statements  (Hindi  and
 Eng'ish  versions,  exPluining  the  re-
 asons  for  not  laying  the  Hindi  ver-
 sions  of  the  ahove  Notifications
 Placed  mn  Library  See  No  LT-5599/

 73}

 (vi)

 Avyit  Rerort  on  Accounts  oF  TES
 Boarp  For  1970-71

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  COMMERCE
 (SHRI  A.  com  GEORGE):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Audit
 Report  on  the  Accounts  of  the  Tea
 Board  for  the  year  970-7l  along
 with  the  statement  of  Accounts
 (Hindi  and  English  versions)
 {Placed  in  Library.  See  No.  LT-
 5600/73).

 Certiriep  Accounts  any  Aupir  Rrrort
 THEREON  oF  INDIAN  ScHOOL  or  MINES,
 Ouansap,  CERTIFIEp  Accounts  or  J.L.Ts.
 Bompay  AND  KHARAGYUR  AND  NOTIFICA-
 TIONS  RE.  U.P,  Strate  Universities

 Orvers  or  1973.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
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 DEPARTMENT  OF  CULTURE
 (SHRI  D,  P.  YADAV):  I  beg  to  lay on  the  Table—

 (4)  (i)  A  copy  of  the  Certified
 Accounts  (Hindi  versions)  of
 the  Indian  School  of  Mines,
 Dhanbad,  for  the  year  1968-69
 along  with  the  Audit  Report
 thereon.

 (ii)  A  copy  of  the  Certified  Ac-
 counts  (Hindj  and  English
 versions)  of  the  Indian
 School  of  Mines,  Dhanbad,
 for  the  year  1969-70  along
 with  the  Audit  Report  there-
 on,
 [Placed  in  Libary.  See  No.
 L.T-560/73].

 (2)  A  statement  showing  reasons
 for  dealy  in  laying  the  document  men-
 tioned  at  (ii)  above.  [Placed  in
 Library,  See  No.  LT-560/73).

 (3)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  -ub-section  (4)  of  section  23  of
 the  Institutes  of  Technology  Act,
 7963:—

 (3)  Certified  Accounts  of  the
 Indian  Institute  of  Technology,
 Bombay.  for  the  year  1970-71.

 (in  Certified  Accounts  of  the
 Indian  Institute  of  Techno-
 logy,  Bombay,  for  the  year
 1971-72.

 (iii)  Certified  Aceounts  of  the
 Indian  Institute  of  Techno.
 logy.  Kharagpur,  for  the  year
 1970-71  along  with  the  Audit
 Report  thereon.
 [Placed  in  Library.  See  No.
 LT-5602/'73}.

 (4)  A  copy  each  of  the  following
 Uttar  Pradesh  Notifications  (Hindi
 and  English  versions)  under  sub-sec-
 tion  (2)  of  section  68  of  the  Uttar
 Pradesh  State  Universities  Ordinance,
 973  read  with  clause  (c)  (ii)  of  the
 Proclamation  dated  the  i38th  June,
 ‘1973,  issued  by  the  President  in  rela~
 tion  to  the  State  of  Uttar  Pradesh:
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 (i)  The  Uttar  Pradesh  State
 Universities  (Removal  of
 Difficulties)  (First)  Order,
 4973  published  in  Notification
 No  Shiksha  (0)/6334-XV-60
 (61-73  in  Uttar  Pradesh
 Gazette  dated  the  24th  July,
 1973.

 (ii)  The  Uttar  Pradesh  State
 Universities  (Removal  of
 Difficulties)  (Second)  Order,
 973  published  in  Notification
 No.  Shiksha  (10)  6335-XV-60
 (61)-73  in  Uttar  Pradesh
 Gazette  dated  the  24th  July,
 1978,

 (iii)  The  Uttar  Pradesh  State
 Universities  (Removal  of
 Difficulties)  (Third)  Order,
 973  published  in  Notification
 No,  Shiksha  (10)  /6336-XV-60
 (6i)-73  in  Uttar  Pradesh
 Gazette  dated  the  24th  July,
 1973.
 [Placed  in  Libary.  See  No.
 LT-5603/73}.

 JOINT  COMMITTEE  ON  OFFICES
 OF  PROFIT

 Sixtn  Report

 SHRI  D.  BASUMATARI  (Kokraj-
 har):  Sir,  I  beg  to  present  the  Sixth
 Report  of  the  Joint  Committee  on
 Offizes  of  Profit,

 i2.32  hrs.

 CORRECTION  OF  ANSWER  TO  SQ
 NO.  368  RE.  DEMARCATION  OF
 MILK  SHED  AREA  OF  DELHI  MILK

 SCHEME

 MR,  SPEAKER:  Prof.  Sher  Singh.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH);  Mr.  Speaker,
 Sir,...

 MR.  SPEAKER:  You  may  lay  it  on
 the  Table.

 on  S.  C.  Railways  (St.)  '

 PROF,  SHER  SINGH:  Yes,  Sir.  I
 lay  on  the  Table  of  the  House  a  state.
 ment  correcting  the  answer  given  on
 the  2Uth  August,  973  to  Starreg,  Ques-
 tion  No,  368  by  Shri  Inder  J.  Malhotra
 regarding  demarcation  of  milk  shed
 atea  of  Delhi  Milk  Scheme.

 Statement

 In  reply  to  part  (b)  of  Lok  Sabha
 Starred  Question  No.  368  answered
 on  20th  August,  973  regarding  De-
 marcation  of  Milk  Shed  Areag  of
 Delhi  Milk  Scheme,  it  was  stated  that
 the  areas  for  milk  collection  by
 Delhi  Milk  Scheme  in  Rajasthan  un-
 der  the  Operation  Flood  Programme
 were  the  district  of  Alwar  and  Bika-
 ner  The  district  of  ‘Bharatpur’  in
 Rajasthan  is  also  included  in  the
 D.MS.  milk  shed  areas  under  the  Op-
 eration  Flood.  The  word  ‘Bharatpur’
 was  omitted  in  the  reply  to  part(b)
 of  the  Question  inadvertently.  Part
 (b)  (iv)  of  the  answer  given  to  the
 Question  May  accordingly  be  read  as
 (iv)  Alwar,  Bharatpur  and  Bikaner

 in  Rajasthan’.

 I  would  also  like  to  correct  the  re-
 ply  given  to  parts  (c)  &  (d)  of  the
 above  question  as  under  :—

 “(c)&(d)”  The  Government  of
 Uttar  Pradesh  are  not  in  favour  ef
 Moradabad  being  included  in  the
 D.M.S.  milk  shed  area  under  the
 Operation  Flood  Programme.  It
 has  been  proposed  that  the  dist-
 rict  of  Mathura  may  be  included  in
 place  of  Moradabad,  This  is  un-
 der  consideration.

 STATEMENT  RE.  STOPPAGE  ON
 SOUTH  CENTRAL  RAILWAY'S

 TRUNK  TRAFFIC

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  Sir,  I  beg
 to  lay  on  the  Table  a  statement  re-
 garding  stoppage  on  South  Central
 Railway’s  Trunk  Traffic,



 ax  Stoppage  of  BHADRA  12,  895  (SAKA)  Trunk  Trafic  on  S.C.  22

 Statement

 Sir,  Indian  Railways  were  regroup-
 ped  into  six  major  integrated  zones
 in  ‘1952,  In  course  of  time,  South
 Eastern  Railway  was  formed  out  of
 Eastern  Railway  in  1955.  There-
 after,  in  958  the  Notheast  Frontier
 Railway  was  formed  out  of  the  North
 Eastern  Railway.  Thus  to  meet  the
 growing  needs  of  transport,  some
 of  the  larger  or  outstretched  Zones
 had  to  be  subdivided  to  make  the
 zonal  units  organisationally  more

 manageable.  Any  regrouping  or
 reorganisation  inevitably  entails  ad-
 justments  and  accommodation  of  all
 components  and  constituents  in  the
 interest  of  operational,  administra-
 tive  and  economic  compatibility  and
 effectiveness.

 The  South  Central  Railway  was
 formed  main'y  by  combination  of  two
 divisions  of  Southern  Railway  and
 two  divisions  of  Central  Railway
 in  ‘1966,  From  time  to  time,  de-
 mands  were  pressed  for  the  merger
 of  Sholapur  Division  with  Central
 Railway.  This  became  more  vocifer-
 ous  towards  the  middle  of  1972,  as
 local  interests  took  an  active  part
 leading  not  only  to  relay  fasts  for
 about  a  week  from  2lst  June,  972
 but  also  to  occasional  interference
 with  train  operations.  Any  reorgani-
 sation  gives  rise  to  problems  of  ad-
 justment  but  the  Government  has
 been  constantly  reviewing  the  prob-
 lems  posed  before  them  with  a  view
 to  mitigate  them  to  the  extent  possi-
 ble.  It  was  decided  in  4972  that  re-
 cruitment  for  Sholapur  Division  ०
 South  Central  Railway  would  be
 made  by  the  Railway  Service  Commi-
 ssion  at  Bombay  and  not  the  Commis-
 sion  at  Madras.  An  assurance  was
 given  in  December,  972  on  the  Floor
 of  the  House  that  a  committee  of  Mem-
 bers  of  Parliament  of  the  area  co-
 vered  by  this  Division  would  be
 constituted  to  go  into  the  administra-
 tive  and  economie  aspects  of  the  fun-
 etioning  of  Sholapur  Division  and  to
 make  recommendations  on  adminis-

 Railways  (St.)

 trative,  economic  and_  operational
 grounds.  In  fulfilment  of  the  above
 assurance,  it  was  decided  to  consti-
 tute  a  committee  consisting  of  Shri
 Mohd,  Shafi  Qureshi,  Deputy  Minis-
 ter  for  Railways  and  three  Members
 of  Parliament.  The  first  meeting  of
 the  Committee  was  fixeg  for  ist
 September,  ‘1973.

 The  recent  agitations  in  Sholapur
 Division  started  from  the  l5th  August,
 973  with  hunger  strike  by  outsiders
 and  some  railwaymen  in  support  of
 the  demand  for  outright  merger  in
 background  of  the  appointment  of  the
 Committee.  From  the  29th  August,  the
 hunger  strike  was  escalated  to  the
 stoppage  of  train  running  when  rail-
 waymen  abstained  from  work.

 Interchange  of  traffic  at  Daund
 Junction  in  Sholapur  Division  is
 vital  for  movement  ef  goods  between
 Northern.  Western  and  Southern
 {ndia.  With  the  agitations  over  10,000
 wagons  have  been  immobiliseq  and
 nearly  70  trains  have  been  stabled
 enroute  on  South  Central  and  the
 adjoining  Railways.  Movement  of
 essential  commodities  like  foodgrains,
 petroleum  products  and  fertilisers  to
 deficit  areas  in  Maharashtra,  Mysore,
 Kerala  and  other  Southern  States
 has  been  adversely  affected.  Supply
 of  liquid  petroleum  gas  for  industrial
 and  domestic  consumption  in  Hydera-
 bad  area  has  aiso  been  cut  off.
 Apart  from  the  effect  on  the  goods
 services,  passenger  services  have  also
 been  seriously  affected.  In  three  days
 Setween  29th  and  3ist  August,  20
 Broad  Gauge  trains,  4  Metre  Gauge
 trains  and  40  Narrow  Gauge  trains
 had  to  be  fully  cancelled  and  Pye
 Broad  Gauge  trains.  44  Metre  Gauge
 and  3  Narrow  Gauge  trains  had  to  be
 partially  cancelled,

 The  first  meeting  of  the  Committee
 under  the  Chairmanship  of  the  De-
 puty  Minister  for  Railways  with  three
 Members  of  Parliament  hag  already
 been  held  on  Saturday,  the  Ist  of
 September,  1973.  An  appeal  has
 been  issued  by  the  three  Members  of
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 Parliament  in  the  Committee  that
 the  agitation  be  withdrawn  assuring
 that  in  their  deliberations  they  will
 give  the  highest  consideration  to  the
 demand  and  would  try  to  get  all  the
 legitimate  grievances  of  the  railway
 workers  redressed  I  join  in  7  this
 appeal  to  all  the  people  of  the  area
 and  the  staff  of  the  Sholapur  Division
 to  withdraw  the  agitation  immediate-
 ly  because  to  continue  it  further  will
 seriously  affect  the  economy  of  the
 country

 1-33  hrs.
 STATEMENT  BY  MEMBER  RE
 MONOPOLY  OF  EMI/HMV  IN

 GRAMOPHONE  RECORDS

 अध्यक्ष  महोदय  श्री  मधु  लिये  ।
 श्री  मधु  लिये  (बावा)  समझे  प्राय

 इसको  पढने  का  मौका  दीजिये  नियमों  के
 झव्यक्ष  महोदय  हाउस  के  सामने

 सब  झा  जाएगा।
 श्री  मधु  लिमये  :  एवं  प्रार्थना  यूनियन  1

 निम्मो  के  भअ्रनुसार  डायरेकशन  115  के
 अन्दर  इसको  पढ़ने  का  आदेश  है।  मैं  आपकी

 बात  मानने  के  लिए  ले पार  हू  लेकिन,  मरी

 एक  प्रार्थना  है  कि  इसको  श्राप  प्रिमीडेट  न

 बनाइयेगा।  अगर  प्रेसीडेंट  बनाना  चाहते
 है  तो  मुझे  पढ़ता  पड़ेगा  क्योकि  सिखा  छुपा
 है  नियमों  में  कि  पढ़ा  जाएगा।

 ध्यान  भोंदू  :  पढ़ना  चाहते  है  तो
 पढ़िये  लेकिन  मैन  तो  कनवीनियेस  के  ख्याल
 में  बहा  है।

 श्री  मधु  लिमये  :  मैं  प्रा पकी  इच्छा  का
 'प्रसाद  केरला  हू।  लेकिन  इसको  श्राप  प्रिमीडेट
 ने  बताइयेगा।

 “मै  ग्रामोफोन  रिकार्डो  म ेईएमआई  /
 एच०  एम०  वी०  के  एकाधिकार  के  वार  में

 अ्रताराकित  प्रश्न  सख्या  586  के  |  प्रशस्त
 973  को  दिए  गए  उत्तर  से  औद्योगिक
 बिक्री  मंत्रालय  में  उपमंत्री  द्वारा  दो  गई
 कतिपय  जानकारी  के  बारे  में  अपना  वक्तव्य
 सभा  पटल  पर  रख  रहा  हू  v

 SEPTEMBER  8,  973  Statement  under
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 Statement

 In  Unstarred  Question  No.  3586  on
 the  monopolistic  pratices  of  EMI/
 HMV  (Gramophone  Records  Company)
 answered  on  ist  August,  1973,  I  asked:

 ‘(c)  Whether  the  Company  is
 using  its  monopoly  position  to  exploit
 the  artistes  and  dealers.”  The  Minis-
 ter's  answer  was

 “(c)  Government
 formation”

 have  no  in.

 When  I  drew  your  attention  to
 this  musleading  and  incorrect  reply,
 tae  Minister  instead  of  owing  his
 mistake  offered  an  elaborate  ex-
 planation  which  really  made  matters
 Worse  and  proved  to  the  hilt  my
 ‘urge  that  he  is  misleading  the

 House

 It  was  as  far  back  as  28th  November,
 l370  that  on  the  receipt  of  a  com-
 pluint  by  HMV  deulers  I  had  written
 a  long  letter  to  the  then  Muinister  of
 Indu  tral  Development  drawing  his
 attention  to  clauses  in  the  HMV’s
 contiucts  with  their  dealers  which
 were  violative  of  the  Monopohes  and
 Restrictive  Trade  Practices  Act;

 Th  letter,  after  asking  the  Govern-
 ment  to  accept  the  principle  of  sup-
 norting  Swadeshi,  said:

 “(l)  the  Gramophone  Company
 of  India,  company  known  as  HMV,
 43  a  dominant  undertaking  controll-
 me  Moduction,  supply  and  distri-
 bution  of  more  than  90  per  cent
 giamophone  records  manufactured
 in  India  ;

 ey  This  Company  has  a  net  work
 of  1,000  distributors  and  dealers.
 Ths  Ww  an  exclusive  channel  of
 distribution  of  which  no  use  can  be
 made  by  any  new  company.  These
 dealers  are  required  to  give  an
 undertaking  in  the  following  form:

 ‘We  shal]  not,  unless  with  the
 written  consent  of  the  Company
 offer  for  sale,  sell  or  assist  in  sell-
 ing  or  otherwise  dealing  in  either
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 directly  or  indirectly  goods  or  articles
 which  in  any  way  compete  the  goods
 supplied  to  us  by  your  Company.’

 This  amounts  to  a  restrictive  trade
 practice  within  the  meaning  of  Section
 2(0)  of  the  said  Act.

 (3)  The  Monopohes  and  Trade
 Practices  Act  has  said  that  certain
 types  of  agreements  amounting  to
 restrictive  trade  practices  should  be
 filed  with  the  Commission.  The
 agreements  which  this  Company
 makes  with  the  dealers  as  well  as  the
 artistes  come  under  this  category;

 (4)  The  total  production  of  gramo-
 phone  records  35  around  3  million  per
 annum  of  which  the  HMV  controls
 90  per  cent  as  stated  above.  The
 potential  of  the  Indian  market  and
 foreign  markets  is  much  larger.
 However,  because  of  the  absence  of
 real  competition  this  potential  has
 not  been  fully  exploited;

 (9)  One  inhibiting  factor  is  the
 high  price  of  gramophone  records
 which  this  Company  has  been  able  to
 sustain  because  there  are  ny  _  other
 manufacturers  in  the  field  who  can
 hope  to  compete  with  this  Company
 on  a  fair  basis;

 (6)  Artistes  and  musicians  are  re-
 quired  by  this  Company  to  enter  into
 long  term  contracts.  In  the  duration
 of  these  contracts  these  artistes  can-
 not  give  their  music  to  any  other  com
 pany.  This,  therefore,  constitutes  a
 classic  case  of  monopoly  in  action;

 (7)  Being  a  foreign  company,  it  is
 sending  out  large  amounts  of  profits,
 royalties,  etc,  in  the  form  of  foreign
 exchange;

 (8)  This  Company  also  manufac-
 tures  gramophone  equipment  and  re-
 cord-piayers.  Having  complete  con-
 trol  over  the  market,  it  also  markets
 products  manufactured  by  small-
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 scale  and  ancillary  industries.  The
 terms  on  which  these  products  are
 marketed  are  naturally  unfavourable
 to  smal]  producers;  and

 (9)  This  foreign  company,  I  under-
 slund,  has  terminated  the  deulership
 of  several  dealers  because  these  deal-
 ers  secured  dealership  of  another  new
 company  uhich  has  entered  the  field.

 If  no  action  is  taken  by  the  Gov-
 ernment  to  put  down  these  activities
 firmly,  to  encourage  new  indigenous
 units,  to  protect  the  interests  of  the
 consumers,  the  artiste  and  the  small
 producers,  it  wil]  only  provide  an-
 other  evidence  of  the  growing  gap
 between  the  Government's  pious  pro-
 fessions  and  its  actual  practice.”

 The  then  Minister  of  Industrial  De-
 velopment,  Mr.  Dinesh  Singh  while
 generally  agreeing  with  the  principles
 enunciated  by  me  about  Swadesh:  and
 indigencus  industry  assured  me  by
 hs  letter  af  Ist  December,  970  that
 he  was  having  the  matter  examined.

 I  followed  this  up  by  the  Un-
 starred  Q  No.  91  on  8th  December,
 i970  in  answer  to  which  the  Minister
 promised  to  collect  the  information
 about  the  HMV  practices  and  lay  it
 on  the  Table  of  the  Lok  Sabha.

 But  this  imformatzon  was
 laid  before  Parliament

 never

 Now  when  I  take  up  the  matter
 again  in  this  Lok  Sabha,  the  Minister
 states  that  “the  Government  have  no
 snformation’,  Is  this  a  truthful  reply?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  Mr  Speaker,  Sir,  I  beg  to
 lay  a  statement  in  reply  thereto.

 Statement

 l.  Untarred  Question  No.  586
 answered  in  the  Lok  Sabha  on  Ist
 August,  1973,  related  to  the  alleged
 dominant  position  in  the  production
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 and  marketing  of  Gramophone  Re-
 cords  by  EMI/HMV  and  the  alleged
 exploitation  of  artistes  and  dealers  by
 the  Gramophone  Company  of  India
 Limited  by  virtue  of  its  monopoly
 position.  In  the  reply  to  the  Ques-
 tion,  it  was  stated  thaf  th®  said
 Company  is  registered  as  a  dominant
 undertaking  under  the  MRTP  Act  and
 is  the  only  unit  borne  on  the  list  of
 the  DGTD  reporting  production  of
 Gramophone  Records.  As_  regards
 part  (c)  relating  to  the  alleged  ex-
 Ploitation  of  artistes  and  dealers  by
 the  Company,  it  was  stated  in  reply
 that  Government  had  no  information.

 2.  In  his  letter,  dated  28th  Novem-
 ber,  1970,  addressed  to  the  then
 Minister  of  Industrial  Development.
 Shr:  Madhu  Limaye  had  inter  aha
 stateq  that  “artistes  and  musicians  are
 required  by  this  Company  to  enter
 into  long-term  contracts.  In  the  du-
 ration  of  these  contracts,  these
 artistes  cannot  give  their  music  to  any
 other  Company.  This  therefore,  con-
 stitutes  a  classic  case  of  monopoly  in
 action’.  The  matter  was  gone  into
 and  the  various  points  raised  were
 examined.  Some  points  now  reiterat-
 ed  in  the  statement  of  the  Hon'ble
 Member  had  already  been  answered.

 3.  It  may  be  stated  that  manu-
 facture  of  Gramophone  Records  i8
 not  a  Scheduled  Industry  under  the
 Industries  (Development  and  Regu-
 lation)  Act,  95l.

 4.  M/s.  Gramophone  Company  of
 India  was  registered  as  a  dominant
 undertaking  under  the  MRTP  Act.  It
 ‘was  reported  to  have  been  entering
 into  individual  contracts  with  its  nu-
 merous  clients—artistes  and  produ-
 cerg  of  musical  performances.  The
 terms  of  contracts  substanfially  vary
 from  artist  to  artist  depending  upon
 the  relative  status  of  the  artist,  mar-
 ket  acceptability  and  other  relevant
 considerations.  The  practice  appears
 to  have  been  followed  by  another
 Gramophone  Company  as  well.

 5.  The  Ministry  of  Information  and
 Broadcasting  who  were  specifically
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 consulted  had  no  comments  to  offer
 in  the  matter.  This  Ministry  had
 also  not  received  complaints  from
 dealers  or  artistes,  alleging  unfair
 practices  on  the  part  of  the  Company.

 6.  Matters  relating  to’  production
 figures  had  already  been  clarified  in
 the  reply  to  the  Untarred  Question
 No  586  of  the  current  session.  It
 may  be  added  that  one  small  scale
 unit,  viz,  M/s.  Polydor  of  India  is
 in  production  and  two  more  viz.  M/s.
 Watmir  Industries  and  M/s.  Jyothi
 Records  Manufacturing  Company,
 both  of  Bombay  have  been  approved
 for  manufacture.  The  aim  has  been
 to  reduce  the  dominance  of  the  Gra-
 mophone  Company  of  India  tn  this
 field.  The  total  capacity  of  these
 new  umts  is  expected  to  be  of  the
 order  of  60  lakh  pieces  per  annum.

 7  It  may  be  recalled  that  a  simi-
 larly  worded  question  on  the  same
 subject  had  been  raised  by  the  same
 Hon'ble  Member  in  the  12th.  Session
 of  the  Lok  Sabha  being  Unstarred
 Question  No.  379l  dated  8th  Decem-
 ber,  970  In  reply,  an  assurance
 was  given  that  the  information  on
 the  point  raised  therein  would  be
 collected  and  laid  on  the  Table  of  the
 House.  The  various  aspects  relating
 to  restrictive  trade  practices  were
 referred  to  the  Department  of  Com-
 pany  Affairs  and  are  still  under  cor-
 respondence  This  position  was  re-
 ported  to  the  Department  of  Parlia-
 mentary  Affair  which  in  turn  com-
 municated  it  to  the  Lok  Sabha  Sectt.
 It  38  understood  that  the  MRTP  Com
 mission  has  yet  fix  a  hearing  in  the
 matter  but  a  preliminary  hearing  is
 expected  to  take  place  in  September,
 1973,  Till  the  hearing  is  over  and
 the  findings  of  the  MRTP  Commis-
 sion  are  available,  the  assurance
 cannot  be  fulfilled.

 8.  This  Ministry  is  concerned  with
 problems  of  licensing  and  produc-
 tion  under  the  Industries  (Develop-
 ment  and  Regulation)  Act.  Ag  stated
 in  para  3  above,  production  of  gra
 mophone  records  is  not  covered  by
 this  Act.  The  fact  that  the  Company
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 in  question  in  this  case  is  registered
 as  a  dominant  undertaking  was  how-
 ever  ascertained  and  confirmed  in  the
 reply  given  to  Unstarred  Question
 No.  ‘1586.  Further  questions  relating
 to  the  commercial  practices  of  this
 Company  are  not  directly  within  the
 purview  of  this  Ministry.  Only  the
 MRTP  Commission  can  give  a  find-
 ing  on  questions  relating  to  the  fair-
 ness  or  otherwise  of  the  business  dea!-
 ing  of  such  companies.  Under  the
 circumstances  JI  would  respectfully
 submit  to  the  House  that  there  was
 no  attempt  to  either  suppress  any
 informat.on  available  to  the  Ministry
 or,  in  any  manner,  to  mislead  the
 House.

 .34  hrs.

 MOTION  OF  NO-CONFIDENCE  IN
 THE  COUNCIL  OF  MINISTERS

 MR.  SPEAKER:  I  have  received
 thi  Motion  from  Shri  Jyotirmoy
 Bosu.  I  have  receivel  another  one
 from  Shri  Samar  Guha.  Shri  Jyotir-
 moy  Bosu  has  given  this  Motion  of
 No-Confidence  in  the  Council  of
 Ministers  under  Rule  98  And  alsu
 on  the  same  subject  there  is  the
 motion  from  Shri  Samar  Guha  say-
 ing  ‘This  House  expresses  its  want
 of  confidence  in  the  Council  of  Minis-
 ters’.

 May  I  request  those  of  you  who  are
 {n  favour  of  this  to  please  stand  in
 your  seats?

 SOME  HON.  MEMBERS  rose—

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  seek  leave  of  the  House
 for  moving  a  motion  which  reads  as
 follows:

 “This  House  expresses  its  lack  of
 confidence  in  the  Council  of  Minis-
 ters."

 (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  With  your  permission,
 May  I  make  an  appeal?  We  in  the
 Opposition  have  not  the  slightest
 doubt  in  our  mind  that  this  Govern-
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 ment  has  landed  the  Country  into  an
 unprecedented  crisis  and  deserves
 the  severest  censure  possible.  But,
 all  the  same,  I  would  like  to  make  an
 appeal  to  the  hon,  Members  Shri  Jyo-
 tirmoy  Bosu  and  Shri  Samar  Guha
 not  to  press  this.  Certain  develop-
 ments  have  taken  place.  It  was,  in
 view  of  the  serious  crisis  that  the
 country  is  facing,  that  we  had  decid-
 ed  that  this  motion  would  be  taken
 up  on  the  5th  of  this  month.  But,
 the  Prime  Minister  is  leaving  early
 tonight.

 SHRI  JYOTIRMOY  BOSU:  “Where
 is  our  Prime  Minister?
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 MR.  SPEAKER:  She  has  gone  to
 receive  H.M.  the  King  of  Nepal.

 SHRI  SHYAMANANDAN  MISHRA:
 But,  Sir,  we  regret  to  note  that  the
 Prime  Minister  has  to  leave  early
 tonight  for  the  Non-alligned  confe-
 rence  at  Algiers  which  of  course  is  of
 great  international  significance  and,
 m  particular,  for  the  third  world.

 Now,  in  view  of  this  situation,  we
 would  like  to  make  an  appeal  to  the
 hon.  Members,  Shri  Jyotirmoy  Bosu
 and  Shri  Samar  Guha  that  they
 should  not  press  for  at.

 There  is  an  additional  reason  too
 which  I  would  like  to  place  before
 them.  ‘To-day,  situated  as  we  are,
 we  may  not  have  a  full  discussion  on
 the  no-confidence  motion.  We  will
 have  only  a  few  hours  at  our  disposal
 because,  the  Prime  Minister  is  leav-
 ing  early  tonight.  So,  let  them
 accept  this  appeal  in  the  spirit  in
 which  it  is  conceived  and  let  the
 motion  be  postponed  to  the  next
 session.

 This  is  an  appeal  to  them.  We
 have  demonstrated  the  strength  and
 support  behind  the  motion.  I  think
 that  almost  all  the  leaders  of  the
 Opposition  are  algo  of  this  view.  We
 earnestly  appeal  to  them  not  to  press
 for  this  motion.

 MR.  SPEAKER:  Do  you  agree  to
 this?
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 SHRI  JOYTIRMOY  BOSU:  Shr-
 mat:  Indira  Gandhi  and  her  Govern-
 ment,  by  adopting  wrong  policies  and
 dishonest  means  have  run  the  country
 into

 MR  SPEAKER  No,  speech,  please
 SHRI  JYOTIRMOY  BOSU  Sir

 my  colleague  has  mentioned  my  name
 and  so  I  must  be  alloweg  to  speak

 Shrimat:  Indira  Gandhi  and  her
 Government  hy  adopting  wrong  poli-
 cles  and  dishonest  means,  have  run
 the  country  into  a  calamitous  seve-
 rest,  economic  and  political  crisis
 But  in  deference  to  the  appeal  made
 by  my  colleauge,  I  shall  not  press  for
 the  discussion  of  the  Motion  toduy

 SHRI  SAMAR  GUHA  (Confa)  Sir
 when  the  common  people  of  our
 country  aie  being  drowned  into  the
 severest  crisis  economic  and  political
 we  fee]  that  instead  of  pursuing
 extrovertist,  the  Prime  Munister
 should  have  concentrated  her  energy
 to  deal  with  the  internal  domestic
 problems  of  our  country  At  this
 critical  moment  4  find  no  reason
 why,  when  we  are  m_  the  midst  of
 having  a  dialogue  with  the  Prime
 Minister  in  regard  to  evol\ing  a  solu-
 tion  to  the  this  erisis  Shrimat:  Indra
 Gandh  our  Prime  Minister  should
 go  to  Algiers  As  I  said,  by  adopt-
 ing  senes  of  wrong  policies  the  coun
 try  is  facing  a  serious  crisis  today
 on  all  fronts—trom  the  food  front
 price  front  and  every  other  front
 When  we  are  in  the  midst  of  a  seri-
 ous  crisis  the  Prime  Minister  should
 not  go  to  Algiers  However  in  defer-
 ence  to  the  wishes  expressed  jointlv
 by  my  friends  from  the  Opposition  I
 do  not  want  to  press  my  no-confi-
 dence  motion  to-day  and  as  my  friend
 said,  it  may  be  deferred  till  the  next
 session

 श्री  मधु  सिमटे  (बांका)  प्रत्यक्ष  हों-

 द्य,  मेरा  व्यवस्था  का  प्रश्न  है।  संविधान

 जारी  हे  के  वाद  इस  तरह  की  स्थिति  पहले
 कभी  नहीं  उत्पन्न  हुई  थी।  इस  लिए  मै  भाप
 की  व्यवस्था  चाहता  हु
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 ध्रध्यक्ष  महोदय  :  नई  नई  स्थितिया  पैदा
 हो  रही  है।

 थी  मधु  लिये  :  शाप  ने  इस  को  स्वंबपर
 किया  बोर  पचास  से  अधिक  सदस्य  खड़े  हो
 गये।  मैं  यह  जानना  चाहता  हू  कि  अब  इस
 की  स्थिति  कया  है।  मैं  यह  सावधानी  सवाल
 उठा  रहा  ह

 भ्रध्यक्ष  महोदय  :  जिसने  मेम्बर  चाहिए
 वे  खड़े  हुए  थे।  इस  से  पहले  ि  मैं  डिक्लेयर
 करू  मूवीज  ने---ज़िन्हार  यह  मिशन  मूव  बरनी

 थी-..._पब  गणना  की  वि  लग  इन  को  चूस  छह।
 बना  चाहते  है  वापिस  लगना  चाहत॑  है।

 श्री  मधु  लिये
 उठा  रहा  हु

 इसी  लिए  मैं  यह  संवार

 MR  SPEAKER  As  he  3५  not
 pressing  I  hope  he  is  taking  it  back
 with  the  pleasure  of  the  House

 HON  MEMBERS  Yes

 MR  SPEAKER  Yes,  he  is  taking
 back  with  the  pleasure  of  the  House

 श्री  साधु  लिमये  इस  मे  सदन  की  खुशी
 बा  गया  चाज  है  दमी  नब  पथ  नहीं  हुआ
 ?  हे

 अध्यक्ष  महोदय  नहान  मूत्र  कर  दिया

 है।  जा  चाज  मी  वापिस  गार्गी  वह  वेज:
 श्राफ  दि  हाउस  मे  दाग  i

 की  मधु  सिम्ते  उन्हे  पण  ता  बनने

 दिया  |

 MR  SPEAKER  It  is  before  the
 House  He  was  asking  for  the  leave
 of  the  Houre  He  35  not  pressing
 for  it  I  hope  that  it  38  the  pleasure
 of  the  House  that  he  may  withdraw
 it

 HON  MEMBERS  Yes

 SHRI  PILOO  MODY  (Godhra)
 Let  the  pleasure  of  the  House  be  eX-
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 pressed  by  the  Congress  Members
 standing  up.

 sit  मधु  लिमये  :  कदर  की  खुशी  का  सवाल

 ही  नहीं है।  यह  नियम  के  विपरीत  है।  वह
 पेश  ही  नहीं  हुआ  हैं।

 MR.  SPEAKER:  He  had  moved  it.

 So,  it  is  withdrawn  by  leave  of  the
 House.

 The  motion  was,  by  leave,
 withdrawn

 1  #  +  hrs.

 DIRECT  TAXES  (AMENDMENT)
 BILL*

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN).  I  beg  to
 move  for  leave  to  intrduce  a_  Bill
 further  to  amend  the  Income-tax  Act,
 96i,  the  Wealth-tax  Act,  ‘1957,  the
 Gift-tax  Act.  958  and  the  Companies
 (Profits)  Surtax  Act,  964  and  to  pro-
 vide  for  certain  related  matters.

 MR.  SPEAKER  :  The  question
 is  :

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Income-tax  Act,  i96],  the  Wealth-
 tax  Act,  1987,  the  Gift-tax,  3958
 and  the  Companies  (Profits)  Sur-
 tax  Act,  964  and  to  provide  for
 certain  related  matters”.

 The  motion  was  adopted

 SHRI  YESHWANTRAO  CHAVAN:
 I  introducet  the  Bill.

 BHADRA  42,  3008  (SAKA)  Bill  Introduced  34

 7.44  hrs
 Re.  FLOODS  IN  SOME  STATES

 झध्यवा  महोदय  :  कुछ  मेम्बर  गुजरात
 के  फ्लू  के  बारे  में  कल-परसों  मेरे  पास

 कुछ  मोज़िज़  ले  कर  आये  थे।  मैंने  उन  को

 एडमिट  नहीं  किया।  लेकिन  मै  आप  लोगों
 की  इजाजत  से  गुजरात  के  तीन  चार  मेम्बरों
 को  दो  दो,  तीन  तीन  मिनट  इस  बारे  से

 कहने  के  लिए  देना  चाहता  हूं।  मैं  राजस्थान
 के  मेम्बरों  को  भी  मौका  दे  दूगा  ।  जो  मेशर
 मेरे  पास  भाये  थे,  मैंने  उत  को  इजाजत  दी  है  ।
 लेकिन  डिस्कशन  के  लिए  टाइम  नहीं  है।

 श्री  बसंत  साठे  (अकोला)  मैने  भी
 खून  377  के  मातहत  नोटिस  दिया  है  कि
 एल०गआाई०मी  ०  ने  कई  जोर  स्कवेयर  फीट
 जमीन  ट्रेन  को  प्रैक्टिकल  फ्री  दे  दी  है।

 मुझे  भी  इजाजत  दो  जाये।

 भी  मस  लिमये  (बाबा)  प्रत्यक्ष  महो-
 दय,  मैने  बाकायदा  नोटिस  दिया  है  ।

 अध्यक्ष  महोदय  :  काई  मोहन  नहीं
 झा  सके गा  v  fra  संख्या  ने  कहा  हैं  कि  पन
 को  दो  दो,  फोन  तीन  मिनट  का  मौका  दिया
 जाये  मैं  उन  का  इजाज़त  दे  लगा।

 SHRI  P.  M  MEHTA  (Bhavnagar)  :
 With  your  permission,  I  would  make
 a  submission  on  the  Narmada

 अध्यक्ष  महोदय  इस  के  लिए  टाइम
 फिक्स  कर  दिया  जायेगा।  तब  'बाप  अपनी
 बात  कह  ले  1

 श्री  मधु  लिमये  :  भ्रध्यक्ष  महोदय,  मेरे
 विशेषाधिकार  के  बरइन  का  क्यो  हुमा

 ?

 अध्यक्ष  महोदय:  उस  के  बारे  मे  मिनिस्टर

 साहब  ने  कहा  है...

 भी  सू  लिमये  :  भाष  मंत्री  महोदय  का
 जवाब  पढ़िये)  वह  ग़लतबयानी  कर  रहे  है  t

 *Published  in  Gazette  of  India  Extraordinary,  Part  II,  Section  2.  dated
 8rd  September,  1978.
 +Introduced  with  the  recommendation  of  the  President.
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 आओ  फु  लिखे  पहले  मुझ  बं  करने
 दीजिये।  ५

 ,घायल  महोदय :.  भर  बह  पायेंगे।

 Immediately  after  the  passage  of
 the  Code  of  Criminal  Procedure  Bill,
 I  will.allow  one  hour  for  brief
 speeches  for  two  or  three  minutes
 by  members  who  are  affected by  the
 recent  floods  in  Gujarat  and  Rajasthan
 to  impress  upon  the  Government  the
 need  for  appropriate  action.

 it  yer  we  कछवाय  (मुरता)  :

 इर्ष्या  महोदय,  मध्य  प्रदेश  के  सदस्यों  को  भी

 मौका  दिया  जाये।

 अध्यक्ष  महोदय,  मध्य  प्रदेश  में  भी  बाढ़  भाई

 है।

 अध्यक्ष  महोदय  :  यह  बिल  पास  होने
 के  बाद  शाप  भी  कह  .लीजिएगा  |

 34.48  hrs,

 CODE  OF  CRIMINAL  PROCEDURE
 BILL.—contd,

 :  CLauses—contd,

 MRE.  SPEAKER:  Further  clause  by
 @lause  consideration  ‘of  the  Bill  to

 oo  consolidate  and  amend  the  law  re-
 lating.  to  Criminal  Procedure,  as

 <  passed  by  Rajya  Sabha,

 This  Bil!  must-be  disposed  of  within
 two  hours,  That  is  the  commitment

 House  was  ‘Gevot-
 ing  the  whole  of  its  time  Saturday
 in  ‘this  House.  The

 to  this.

 in  a  criminal  jail,  shall  be  confined
 in  any  reformatory  established,  by.)
 the  State  Government  as  a  fit  place
 for  confinment,  in  which  there  are
 means  of  suitable  discipline  and  of
 training  in  some  branch  of  useful
 industry  or  which  is  kept  by  a
 person  willing  to  obey  such  rules
 as  the  State  Government  prescribes
 with  regard  to  the  discipline  and
 training  of  persons  confined  therein.

 (2)  All  persons  confined  under
 this  section,  shall  be  subject  to  the
 xules  so  prescribed.

 (3)  This  section  shall  not  apply
 to  any  place  in  which  the  Refor-
 matory  Schools  Act  1897  is  for  the
 tune  being  in  force”.  (261)

 अघ्यक्ष  महोदय,  मेरा  यह  संसाधन

 कोई  नया  संशोधन  नहीं  है।  जा  बतन ोन
 क्रिमनिल  ऑओर्स।जर  कोड  हैँ,  उस  की  धारा
 को  मंत्री  महेला  ने  लये  बिल  शे  काटने  हवा

 निर्णय  किये।  है  ।  इस  का  दण्ड  इया  है,  यह

 मेरी  समझ  में  नहीं  आशा  |  बेमानी  कोड  की

 धारा  में  बह  प्रावधान  है  कि  मदि  पंद्रह  स्तन

 द... ह  उसे  से  कम  है- ६ ह  के  लड़की  की  सजा  हो

 आती  है,  तो  उन  को  जेल  5  मखने  के  दास

 स्फेमेटरी  में  भज  दिया  जाय  अब  इस

 धारा  को  याद  देने  के  बाद  हैं  मंत्र!  महीदंण  से

 जानना  चाहता  हुं  कि  क्या  उन  ा  धाप
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 चुके  हैं  उन  को  यह  मालूम  है  कि  जैसों में
 जो

 बड़ी  उच्च  में  प्लग  कैदी  होते  है  उन  के  साथ
 रह  तरह  के  अत्याचार  करते  हैं।  ऐसी  हालत
 में  मैं  यह  मुनासिब  नहीं  समझता  हु  कि  i5
 साल  से  जिन  की  उम्र  कम  है  उन  को  भाप
 रिफामेंटरी  में  भेजने  के  बजाय  जेलो  में  भेजें  1
 अगर  मंत्री  महोदय  बतलाएगा  कि  उन्होंने
 इस  धारा  को  क्यों  हा  दिया  है  तो  मैं  झपने
 संशोधन  पर  पुनर्विचार  करूगा।  लेकिन
 झगर  कोई  कारण  नही  है  भौर  उन्होंने  ठोक
 ढप  से  इन  के  ऊपर  नहीं  सोचा  है  तो  मेरा

 सुझाव  है  कि  दस  संशोधन  को  मानें  शर
 वर्तमान  क्रिमिनल  प्रोसीजर  कोड  को  जो
 धारा  है  उस  को  नये  बिल  में  भी  समाविष्ट
 करें।

 SHRI  DINESH  JOARDER  (Malda):
 I  also  support  the  amendment  moved
 by  Shri  Mudhu  Limaye,  on  the
 ground  that  mimors,  women  and
 other  invahd  persons,  if  they  have
 been  convicted  of  any  offence,  should
 not  be  sent  to,  the  prison  as  ordi-
 nary  prisoners.  We  are  also  discus.
 sing  this  item  im  the  Indian  Penal
 Code  Bill  ag  regards  juvenile  offen-
 derg  and  other  similar  offenders,  to
 the  effect  that  they  should  not  be  in
 anv  case  treated  as  veteran  criminals
 and  they  should  not  be  sent  to  the
 prison  tq  he  associated  with  those
 veteran  prisoners  who  spoil  their
 future  Uves.  Even  for  a  short  period
 of  detention,  during  the  under-trial
 proveedings  or  during  investigation,
 clause  4ag701)  says:

 “Provided  that  the  Court  may
 hrect  that  any  person  under  the
 age  of  46  years  or  any  woman  or
 any  sitk  or  infirm  person,  accused

 i
 an  offence  be  released  on

 So  there  is  q  provision  for  releasing
 this  type  of  offenders  on  bail,  Under
 any

 b  grahnge
 umstances  whenever  they  are

 brought  to  the  dourt,  they  should  be
 released  on  bail.  So,  even  the  fra-
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 mers  of  the  Bill  had  the  intention
 that  this  type  of  offenders  should  not
 he  sent  to  the  prison  to  be  associated
 with  the  veteran  criminals  and  spoil
 their  lives,  So,  when  there  ig  such
 a  provision  which  you  have  inserted
 in  the  Bill  for  releasing  them  on  bail
 duisng  under-tral  or  during  investi-
 gation  tame,  why  should  you  not  keep
 a  specific  provision  also  for  not  send-
 ing  them  to  the  prison  to  be  asso-
 ciated  with  the  veteran  crimmals?
 So,  I  support  the  amendment  moved
 by  Shri  Madhu  Limaye  and  I  request
 that  the  amendment  may  be  accepted.

 भरी  राम  रतन  शर्मा  (बादा)  .  प्रत्यक्ष  महो-
 दय,  श्री  मघ  लिमये  के  संशोधन  का  मै  स्वागत

 करता  हु  और  उसका  समर्थन  करता  हूं  t

 मंत्री  महोदय  से  मैं  यह  धायल  करना  चाहता

 हूँ  कि  यह  सर्वमान्य  सिद्धान्त  है  और  पूरे  क्रिमि-

 नल  ला  का  यह  मंशा  है  कि  भ्ररराधियों  को

 सुधारा  जाय  t  खास  तौर  से  जहा  पर  छोटे

 बच्चों  का  दौर  औरतों  का  प्रश्न  है  वहा  तो

 उनको  उन  क्रिमिनल  के  साथ  ने  रखा  जाय  जो

 कि  सुधारे  नही  जा  सकते  t  इसलिए  मै  आग्रह
 करूंगा  कि  इसको  अच्छी  तरह  से  सोचे  और

 इस  सुधार  को  स्वीकार  करने  की  ४प  करे।

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  Su,  I  support  the  amend-
 ment  moved  by  Shri  Madhu  Limaye,
 in  the  sense  that  the  ultimate  purpose
 of  punishing  the  people  is  not  to
 wake  them  worse  criminals  but  to
 teform  them  in  the  sense  that  those
 who  are  below  Il6  years  of  age  are
 to  be  moulded:  on  the  other  hand,
 7  you  send  them  to  the  prison
 along  with  the  habitual  criminals,
 their  condition  will  become  worse
 and  they  cannot  be  reformed  at  all.
 So.  either  they  must  be  sent  to  the
 reformatories  or  the  borsta}  schools.
 It  ig  very  unwise  to  send  them  to  the
 prison  which  will  make  them  only
 worse  criminals.  So,  T  think  that  the
 Government  should  accept  the  amend.
 ment  moved  by  Shiri  Madhu  Limaye.

 ‘SHRI  R.  च्  BADE  (Khargone):
 I  want  to  support  Mr.  Limaye  on



 39  Code  of  Criminal

 [Shiri  a.
 this  point.  The  object  is  to  reform  an
 accused  person,  and  not  to’  punish
 him,  so  that  his  future  will  not  be
 spoiled.  Therefore,  I  do  not  know
 why  the  Joint  Committee  omitted  the
 eriginal  section  and  why  the  hon.
 Minister  had  brought  this  Bill  in  this
 form.  Since  the  object  is  reformatory
 and  Mr.  Madhu  Limaye’s  amendment
 seeks  to  realise  that  objective,  I
 support  his  amendment.

 Viswanathan]

 THE  MINISTER  OF
 THE  MINISTRY  OF  HOME  AFF-
 ATRS  AND  IN  THE  DEPARTMENT
 OF  PERSONNEL  SHRI  RAM  NIWAS
 MIRDHA:  I  agree  with  the  hon.  Mem-
 bers  that  children  shoulg  not  be  sent
 ts  jail  but  should  be  treated  ina
 special  school.  Shri  Limaye’s  amend-
 ment  takes  us  back  to  the  old  code
 where  this  clause  found  place  which
 38४80  provided.  This  section  shall  not
 apply  to  any  place  in  which  the  Re-
 fermatory  Schools  Act,  1897,  is  for  the
 time  being  in  force.  When  the  Code
 wat  framed  they  put  in  this  clause  so
 that  this  section  would  not  be  enforc-
 ed  in  places  where  there  are  Reforma-
 tery  Schools.  Since  the  adoption  of

 he  Code,  the  Reformatory  Schools
 Act  and  its  improved  variety  the
 Children’s  Act  were  made  applicable
 in  such  large  areas  that  this  section
 had  become  obsolete.  Almost  every
 State  has  enacted  its  own  Children’s
 Act.  Kindly  see  clauses  360  ang  361  of
 the  Bill,  in  clause  360  you  will  find
 “When  any  person  not  under  twenty-
 ene  years  of  age  is  convicted  of  an
 cffence......  ce  5  years  has  been
 increased  to  2l  years  in  that  clause.
 Another  important  change  hag  been
 made  in  clause  36l  where  it  says:
 “Where  in  any  case  the  Court  could
 have  dealt  with  an  accused  person
 under  section  360  or  under  the  pro-
 visions  of  the  Probation  of  Offenders
 ACH  OMG,  OM  os  but  has  not  done
 ss,  it  should  record  in  its  judgment
 the  special  reasons  for  not  having
 done  so.”  Our  policy  is  that  in  cases
 coming  under  the  Probation  Offenders
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 Act  or  the  Children  Act,  these  Acts
 should  be  applied.  If  the  Courts
 want  to  make  an  exception,  it  has  to
 record  the  special  reasons.  This  is
 an  improvement  in  that  sense.

 SHRI  MADHU  LIMAYE:
 mandatory;

 Make  it
 T  have  no  objection.

 SHRI  RAM  NIWAS  MIRDHA:  We
 thought  about  this.  Unless  we  have
 the  requisite  number  of  reformatory
 schools  and  children’s  institutions
 where  they  could  be  sent,  this  could
 not  be  done.  The  State  Governments
 have  been  requested  on  a  number  of
 occasions  that  they  should  make  more
 and  more  use  of  these  provisions  and
 more  reformatory  schools  should  be
 Opened  and  _  children  should  be
 treated  in  a  special  way.  From  that
 point  of  view  this  provision  is  an
 improvement  on  the  amendment.

 श्री  साधु  लिमये  :  अध्यक्ष  महोदय,  सब  के

 लिए  करें  तो  मुझे  कोई  एतराज  नहीं  है  ।

 अ्रध्यक्ष  महोदय,  यह  बच्चों  का  सवाल  ह,

 इस  तरह  से  नसे  छोड़ा  जा  सकता  है  ।  अगर

 उनको  मेन डेट री  करना  है  तो  हमको  कोई

 एतराज  नहीं  हूँ  ।

 SHRI  DINESH  JOARDER:  The
 minister  says  some  States  have
 adopted  measures  for  juvenile  offen-
 ders,  but  not  all  the  States.  So,  why
 not  make  a  provision  in  this  Code  so
 that  it  may  be  applicable  to  all  the
 States?

 SHRI  RAM  NIWAS  MIRDHA:  I
 have  pointed  out  the  practical  and
 administrative  difficulties.  Unless  it
 is  implemented  in  the  right  _  spirit,
 what  is  the  use  of  making  such  a
 provision?

 MR.  SPEAKER:  I  will  now  gut
 amendment  No.  26l  to  the  House.
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 Amendment  No.  26l  was  put  and
 negatived

 Clause  436—(In  what  Cases  bait  to
 be  taken.)

 SHRI  DINESH  JOARDER:  I  beg
 to  move:

 Page  148,  line  7,  for  a  ‘“non-bail-
 able”  substitute  “an’  (187)

 Page  148,  line  7,  for  “a  non-bail-
 ‘without  warrant”  (188)

 Clause  486  is  the  beginning  clause
 cf  chapter  XXXII  containing  pro-
 visions  as  to  bail  ang  bonds.  Clause
 436  states  that  bail  should  be  grant-
 ed  079५9  to  those  persons  who  have
 been  arrested  or  brought  before  a
 court  other  than  persons  accused  of  a
 non-bailable  offence  and  arrested
 without  warrant.  That  means,  if  a
 person  is  arrested  for  an  _  offence
 which  is  non-bailable  and  is  detained
 without  a  warrant,  in  that  case  there
 Js  no  discretion  for  giving  him  bail.
 व  want  that  the  words  “non-bala-
 able”  and  “detained  without  warrant”
 ‘should  be  omitted”  so  that  the  discre-
 dionary  power  of  the  court  to  grant
 ‘bail  should  be  applicable  to  all  cate-
 gories  of  accused  persons.  The
 Second  proviso  to  this  clause  states:

 “Provided  further  that  nothing  in
 ‘this  section  shall  be  deemed  to  affect
 the  provisions  of  sub-section  (3)  of
 section  116”

 Section  6  provides  for  the  pro-
 ‘ceedings  to  be  adopted  in  cases  where
 ‘a  bond  is  to  be  executed  for  main-
 ‘taining  peace  and  law  and  order,  If
 “the  enquiry  is  pending,  there  is  the
 discretionary  power  of  the  court  for
 releasing  him  on  personal  bond  or  a
 ‘bond  to  be  executed  by  his  sureties,
 By  this  second  proviso  you  have
 ‘taken  away  that  discretionary  power
 of  the  court,

 In  that  case,  as  the  cases  mentioned
 in  sub-clause  (3)  of  clause  l6,  dur-
 jng  the  pendeney  of  an  inquiry  for
 submitting  or  for  executing  a  per-

 ssonal  bond  or  security  for  main-
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 taining  peace  and  _  order,  in  those
 cases  you  have  taken  away  the  dis-
 cretionary  power  of  the  court,  So,
 I  would  request  that  this  clause
 should  be  amended  as  I  have  suggest-
 ed  so  that  the  discretionary  power
 of  granting  bail  may  be  given  to  the
 court,  irrespectively  of  any  class  of
 offences  or  the  circumstances  under
 which  the  offenders  have  been
 brought  to  the  court.  I  would  #६-
 quest  the  Minister  to  accept  my
 amendments

 श्री  राम  रतन  शर्मा  (बांदा)  :  अध्यक्ष

 महोदय,  मैं  इस  असेसमेंट  के  बारे  में  जो  श्री

 जोड़ना  द्वार  ने  प्रस्तुत  किया  है  दो  शब्द  कहना

 चाहूंगा  |  6  क्लास,  सब  कलाम  2  के  बारे

 में  आपने  जो  कहा  है,  वह  बहुत  सही  वात  है  ।

 इलाहाबाद  हाई  कोर्ट  की  बात  मुझे  मालूम

 है  इलाहाबाद  हाईकोर्ट  की  रूलिंग  है  कि  07;

 LI7  और  57  जाब्ता  फौजदारी  में  जिनको

 लाते  हैं,  उनके  लिये  बल  का  प्रोविजन  लागू

 नहीं  होता  है,  उसको  ठीक  करने  के  लिये  आपने

 116(3)  में  अपोजिशन  पार्टीज़  को  जो

 बेल  का  प्राचीन  दिया  है,  वह  ग्रच्छी  बात  है,

 क्योंकि  वह  एक्यूज्ड  परसन  नहीं  है,  उन्होंने  कोई

 ग्राफेन्स  कमिट  नहीं  किया  है  |  पारत  प्रस्तुत

 सुधार  के  संबध  में  उक्त  बात  लागू  नहीं  है  ।

 श्राप  उत्तर  में  कहेंगे  कि---

 “or  appears  or  has  brought  be-
 fore  ६  court”

 सेवाराम  की  बात  कबर  हो  जाती  है  1

 यह

 सैक्शन  हैपिलीबड्ंड  नहीं  है  ।  इसलिये  जहां

 लेकिन  मेरा  आग्रह  यह  है  कि

 चवारन्ट  की  बात  कराई  है,  वहां  पर  यह  आजाये

 with  or  without  warrant—

 तो  बात  बिल्कुल  साफ  हो  जाएगी  t
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 SHRI  8.  R.  SHUKLA  (Bahraich):
 There  appears  to  be  some  confusion  re-
 gerding  the  provisiona  of  this  sectibn.
 Ifa  person  is  arrested  in  pursuance  of
 a  warrant,  there  in  the  warrant  itself
 it  ig  written  whether  a  person  would
 be  released  on  bail  or  not,  There-
 fore,  the  suggestion  becomes  super-
 uous.  So  fas  as  the  suggestion  of
 Shri  Joarder  that  the  discretion  to
 allow  bail  to  all  periins  irrespective
 of  the  offence  should  be  given  to  the
 courts  is  concerned,  my  submission  is
 that  it  would  go  to  the  very  root  of
 the  matter  because  there  are  certain
 offences  whith  have  been  designated
 as  bailable  while  there  certain  other
 Offences  which  have  been  designat-
 ed  as  non-bailable.  The  power  to
 refuse  bail  is  vested  with  the  judi-
 diary  in  those  cases  where  the
 offences  are  punishable  with  life  im-
 prisonment.  As  far  ag  section  6  is
 concerned,  the  power  is  not  taken
 away.  Under  section  Cr.  PC  a
 person  is  required  to  furnish  bail
 only  for  maintaining  peace  and  good
 behaviour  during  the  pendency  of
 the  inquiry,  In  default  of  the  execu-
 tion  of  the  surety  bond  he  has  to  be
 sent  to  the  lock  up,  not  otherewise.
 Therefore,  the  provisions  are  per-
 fectly  reasonable  and  they  are  in
 consonance  with  the  previous  position
 of  law  as  it  was  obtaining  in  the
 country  for  the  last  more  than  half  a
 century.

 SHRI  K.  NARAYANA  RAO
 (Bobilli}):  The  mere  fact  that  this
 particular  provision  hag  been  there
 for  the  past  fifty  years  is  no  answer
 for  retaining  {t.  There  is  an  apparent
 anomaly  between  this  position  and
 the  position  we  have  taken  earlier.
 Under  the  new  provision  the  period
 of  detention  cannot  exceed  80  days
 If  he  wants  to  extend  it  further  he
 has  to  give  the  reasons.  That  ts  the
 position  taken  by  the  Code,  What  is
 the  purpose  of  arresting  and  detain-
 ine  a  person”?  The  purpose  is  that  he
 should  not  be  allowed  to  obstruct  the
 enquiry.  Once  the  charge-sheet  has
 heen  submitted  in  a  court  of  law,
 what  is  the  necessity  of  detaining  a
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 able  offences  seems  to  me  am  anamo-
 fous  one.  Even  though  it  is  &  murder
 case,  till  it  is  proved,  he  is  presumed
 to  be  innocent.  Why  shouid'  he  be
 kept  in  detention?  It  is  virtually  a
 detenion  and  imprisonment  of  a
 person  without  trial.  Therefore,  this
 is  a  matter  which  reqitireé  serious
 consideration  by  the  Government,  I
 know  cases  where  the  people  have
 been  detained  for  nothing.  Some-
 times,  it  happens  that  a  person
 may  be  found  innocent  and  may  be
 acquitted  80,  this  distinction  between
 bafiable  and  non-bailable  offences
 should  be  taken  away.  Once  an  in-
 vestigation  is  completed,  the  person
 should  be  allowed  at  large  and,  after
 he  is  convicted,  he  will  take  the
 punishment  under  the  law.

 SHRI  RAM  NIWAS  MIRDHA:  Sir,
 the  amendments  suggested  by  Shri
 Dinesh  Joarder,  if  accepted,  will  com-
 pletely  obliterate  the  distinction
 between  bailable  ang  non-batlable
 offences  Bailable  and  non-bailable
 offences  have  been  listed  according
 to  the  severity  There  are  some  very
 serious  crimes  against  individuals  and
 society  in  which  bail  cannot  and
 should  not  be  given  automatically
 This  is  a  very  healthy  distinction.
 based  not  only  on  past  practice
 but  also  keeping  in  view  the  interests
 of  society  as  a  whole.  Distinction
 between  bailable  and  non-bailable
 offences  must  be  maintained,

 In  this  Bill,  we  have  tried  to  libe-
 ralise  bail  provisions.  We  have  pro
 vided  for  anticipatory  bail,  In  cer-
 tain  cases,  we  have  said  that  people
 could  be  let  off  on  bail  if  the  investi-
 gation  is  taking  too  long  a  time.  We
 have  tried  to  liberalise  the  provisions
 so  far  as  bail  is  concerned.  But  the
 basic  distinction  between  bailabie
 ond  non-ballable  has  to  rémain.  Th”
 courts  have  interpreted  bal!  provision
 Mberally,  4  think,  that  will  serve
 the  enda  of  justice.
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 yeh  Pad
 I  put  Amend-  Page  148,  line  34,—

 the

 iF  488  to  the  vote  of
 for  “Provided  further  that”  substt- ७  tute  “and”  (249)

 Amendments
 -—

 87  and  388  were  Page  148,  line  38,
 put  and  negatived.

 omit  “if  he  it  otherwise  entitled”

 MR.  SPEAKER  :  The  question  is  :  (250)

 “That  Clause  436  stand  part  of  Page  48,—
 the  Bill”.

 omit  lines  37  and  (25l)
 The  motion  was  adopted,

 i  40
 Clause  436  was  added  to  the  Bill  ९४४९  it  ine  ao

 omit  “that  there  are  not  reason-

 Clause  437—(When  bait  may  be  ble”  (252)

 feken
 in  case

 a
 non-bailable

 =  Page  i48,  lines  4]  and  42—

 omit  “grounds  for  believing
 that

 SHRI  DINESH  JOARDER:  I  beg  to  the  accused  has  committed’ a  nén-
 move  :  bailable  offence,  but”  (253)

 Page  us
 Page  449,—

 for  lines  28  to  36,  substitute-  omit  lines  3  to  20.  (234)

 “Court,  he  shall  be  released  on  ~~
 if  he  is  prepared  to  give  such  8°  149,  line  23,

 pe  unless  the  Court  is  of  opinion  for  “sixty”  substitute  “ten.”  (255)
 that  the  same  shall  be  refused  in
 order  to  secure  his  attendance  at  Page  149,  line  24,—~
 the  trial  ;

 for  “during  the  whole  of  the  said
 peri

 79
 Provided  that  in  all  cases  where

 bail  is  refused  the  reasons  for  such
 refusal  shall  be  recorded  in  writ-  substrtute—
 ing  ;"  (144)  “for  any  time  or  reason  whatso-

 ever”  (256)
 Page  148,  line  8l,—

 after  “Provided”  insert  “further”
 (14b)

 Page  149,  hne  25,—
 omet  “unless  for  reasons”  (257)

 Page  i49,—

 omit  line  26,  (258) Page  148,  line  28,—~

 for  “may"  substitute  “shal  4248)

 Page  148,  line  28—  थी  म्  लिमये :  झब् यन  महोदय,  मैं

 omit  *,  but  he  shail  not  be  so  ree  के  गुजारिश  करना  चाहता  हूँ  धारा के
 loagpd  if  there”  aT)  ware  oat  में  हम  लोगों  को  सात

 Page  M48»  एुनराज  है  और  इसमें  काफी  सुल्तान  की  गुंजा-

 omit  lines  39  to  38,  (ae)  इश  है  ,  तेनीत  कभी  बात  करने  को  मौका  ही
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 pat  मधु  लिमये]

 नहीं  मिला  ।  क्या  मैं  भ्रापसे  गिनती  कर  सकता

 हैं  कि  कुछ  समय  के  लिए  जैसे  76  धारा  के

 चारे  में  किया  और  उसका  रास्ता  भी  निकला

 उसी  तरह  से  इसको  भी  विदृहोल्ड  किया  जाये

 और  इस  बीच  में  हम  लोग  बात  कर  लेंगे  ।

 ओ  राम  निवास  मिर्धा  :  दो  घंटे  रह

 गए  हैं,  भ्रमर  बाप  समझते  हैं  कि  इस  बीच  में

 बात  हो  सकती  है  तो  बातचीत  के  लिए  हम

 हमेशा  तैयार  है  ।

 श्री  मधु  लिमये  :  दो  घटे  बहुत  होते  हैं

 सुधार  के  लिए  ।  ऐसी  पांच  मिनट  में  बात

 करते  हूँ।

 SHRI  DINESH  JOARDER:  Day
 before  yesterday,  on  Saturday  last,

 we  adopted  one  amended  clause  ‘167.
 Amendment  No.  280  was  moved

 by  Shri  B.  R.  Shukla;  that  was
 accepted  by  the  Minister  and  was
 passed  in  the  House.  That  amended
 Provision  of  Clause  i67  is  totally
 contradictory  to  the  provisions  of
 Clause  437....

 MR.  SPEAKER:  I  pass  on  to  the
 next  Clause.  You  discuss  this  with
 them  meanwhile.

 कितना  समय  श्राप  चाहते  हैं  ?

 कभी  मधु  लिमये  :  एक  साध  घंटा  t  यह

 कोई  ऐसा  बिल  है  कि  घड़ी  देखकर  ही  पास

 किया  जाये  ?

 अध्यक्ष  महोदय  :  घड़ी  कहां  तक  आपका

 गय  देगी  |  आपने  कितना  समय  पहले  लिया,

 फिर  सैकड़ें  को  समय  लिया  और  फ़िर  हाउस

 ने  फैसला  किया  कि  दो  घंटे  में  राज  हो  जायेगा

 तो  यह  भो  क्या  घड़ी  का  कसूर  है  ।
 SHRI  DINESH  JOARDER  :  it

 shou'd  be  taken  up  later.

 MR.  SPEAKER:  Yes,  it  will  be
 taken  up  later.
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 राज  संघ  आगर  रक्त  देंगे  उसमें  जो  भी

 बात  शापने  करनी  है  वह  कर  लें,  पीछे  की  भी

 बात  और  भागे  की  भी  बात  ।  बैसे  लंच  आवर

 रखना  तो  नहीं  चाहिए  लेकिन  रख  देते  हैं  ।

 Clause
 of  bail
 arrest)

 38  (Direction  for  grant
 to  person  apprehending

 MR.  SPEAKER  :  Now  we  take  up
 Clause  438.

 SHRI  RAM  NIWAS  MIRDHA  :
 I  move  :

 Page  149,  line  43,  for  “an  officer  of
 the  police’,  substitute:  “a  police
 officer”,  (83)  ५

 थ्री  राम  रतन  शर्मा  :  प्रत्यक्ष  महोदय,
 मेरा  कोरल  भमेण्डमेंट  है  t  मैं  बहुत  थोड़ा  टाइम

 लंगा  ।

 यह  जो  438  क्लास  है,  मन्त्री  जी  ने  इस

 बिल  में  एक  नयी  चीज  समझ  कर  रखा  है  लेकिन

 मेरे  विचार  से  गरीबों  के  लिए  यह  हितकर  नहीं

 होगा  ।  इससे  उनको  कोई  फायदा  होने  वाला

 नही  है  इसमें  जितने  भी  ब्लैकमार्कटियर्स  हैं,

 होर्स  हैं  या  बड़े  प्रोफेसर  कमिट  करने  वाले  जो

 बड़े  भ्रादमी  हैं,  जो  पैसे  वाले  हैं  वे  एस्टीसिपेटरी

 बेल  ले  लेंगे  शौर  जिस  भाग्य  से  आपने  इसको

 रखा  है  कि  गरीब  आदमियों  को  कुछ  फायदा

 होगा  वह  होने  वाला  नहीं  है  ऐसी  स्थिति  में

 मंत्री  महोदय  से  मेरा  आग्रह  है  कि  इस  क्लास

 को  भाप  झा सट् वेदर  हटा  हें  ।

 SHRI  RAM  NIWAS  MIRDHA:
 The  problem  was  very  seriously
 discussed  in  the  Law  Commission  as’
 well  ag  in  the  Joint  Committee.
 Even  now  certain  High  Courts  have
 permitted  some  sort  of  anticipatory
 bail.

 .
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 Therefore,  it  was  thought  neces-
 sary  that  some  auch  provision  would
 be  necessary.  But  we  have  laid
 down  certain  conditions  and  safe.
 guards  so  that  this  provision  js  not
 abused  by  persons.  For  example,  if
 you  see  sub-clause  (2),  there  it  is
 laid  down  :

 “When  the  High  Court  or  the
 Court  of  Session  make  a  direction
 under  sub-section  (l),  it  may  in-
 Clude  such  conditions  in  such
 directions  in  the  light  of  the  facts
 of  the  particular  case,  as  it  may
 think  fit,  :ncluding—

 (3)  a  condition  that  the  person
 ‘ghall  make  himself  available  for  in-
 terrogation  by  an  officer  of  the  police
 as  and  when  required;  ma

 Then,  there  are  other  conditions
 elo.  So,  I  think  this  clause  along
 with  these  conditions  is  quite  satis-
 factory.

 MR.  SPEAKER  Now,
 tion  is  :

 Page  149,  line  43,  for  “an  officer  of
 the  police’,  substitute-  “a  police
 officer”,  (88)

 the  ques-

 The  motion  was  adopted

 MR.  SPEAKER  :  Now,  the  ques-
 tion  is  ¢

 “That  clause  438,  as
 stand  part  of  the  Bill”

 amended,

 The  motion  was  adopted.

 Clause  438,  as  amended,  was  added
 to  the  Bill.

 Ciauses  429  to  458  were  added  to  the
 Bill,

 Clause  457—(Procedure  by  police
 upon  seizure  of  property.)

 SHRI  RAM  NIWAS  MIRDHA  :  I
 move  :

 Page  i  “a
 ou  86

 *
 line  19,  for  “appear”,

 “to  appear”,  (a)
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 शी  मु  लिसये  :  अध्यक्ष  महोदय,  श्राप

 इतने  भागे  चले  गये  ?  केवल  तरमीम  नहीं  है

 इसलिये  कया  एकदम  से  वोट  हो  जायेंगे  ?

 अध्यक्ष  महोदय  श्राप कहा  थे  ?

 श्री  मधु  सिमटे  मैं  तो  यही  बैठा  हूं,
 आप ने  439  से  456  इलाज  तक  पास  कर

 दिया  t

 भ्रध्यक्ष  महोदय  :  ड्राप  जरा  चौकन्ने  रहा

 खोजिये।  मैंने  खास  तौर  से  पुछा  था

 श्री  मधु  लिये  :  मैने  सुना  ही  नही  1

 भ्रष् यक्ष  महोदय  :  श्राप  बातें  जरा  कम

 कीजिये  ।

 शी  मधु  लिमये  :  एसा  कैसे  हो  सकता  है”

 यह  सी०  कार  पी०  सी०  है  t  ऐसा  नहीं  है
 कि  इसमें  हमको  किस  चीज  पर  आक्षेप,

 आब्जेक्शन  नहीं  है  ।  इसलिये  श्राप  इकट्ठा
 बोट  मत  लीजिये  ।

 MR.  SPEAKER  :  What  is  all  this?
 I  have  put  them  before  the  House.
 You  were  not  getting  up.

 SHRI  MADHU  LIMAYE  :  I  w
 under  the  impression  that  it
 clause  439.

 ai

 MR.  SPEAKER  :  Now,  I  will  put
 amendment  No.  84  to  the  vote  of  the
 House,  + ay

 oh  कार  थो०  बड़े  :  मेरा  कहना  यह  है

 कि  जब  यह  ज्वायंट  कमेटी  में  था  उस  समय

 जो  सुझाव रखे  गये  उस  पर  तो  मंत्री  महोदय

 ने  प्रोजेक्शन  नहीं  किया,  लेकिन  पार्लियामेट

 में  भोर  बातें कह  रहे  है,  भोर  भ्रमेंडमेंट दे  रहे हैं  ।

 अध्यक्ष  महोरी  :  श्राप  भोले  रहे  हैं,

 वह  भी  दे  रहे  हैं।  बहू  नो  उनका  हक  है



 MR,  SPEAKER  :  Now,  the
 question  is:

 Page  ‘185,  line  18,  for  द...
 substitue  “to  appear”.  (84)

 The  motion  was  adopted.

 MR.  SPEAKER  :  Now,  the  ques-
 thon  is  :

 “That  clause  457,  as
 stand  part  of  the  Bill.”

 amended,

 The  motion  was  adopted

 Clause  457,  ag  amended,  was  added  to
 the  Bill.

 Clauses  458  to  467  were  added  to
 the  ‘Bil

 Clause  468-——(Bar  to  taking  Cogniz-
 ance  after  lapse  of  the  period  of
 limitation.)

 MR.  SPEAKER:  There  are  two
 amendments,  Shri  Joarder.

 SHRI  DINESH  JOARDER:  I  beg
 to  move  :

 Page  58—

 for  lines  2  and  3,  substitute

 “Court  shall  take  cognizance,  in
 any  case,  after  the  expiry  of  the
 reasonable  period  of  time  within
 which  the  complaint  could  have
 been  brought  to  the  court  unless
 otherwise  debarred  due  to  circum-
 stances  beyond  the  control  of  the
 complainant  or  the  police  officer,  as
 the  case  may  be.”  (228)

 Page  58—

 Omit  lnes  4  to  9.  (280)

 Sir,  this  is  regarding  od  of
 Uimitation.  This  is  Se  tartan
 offences  to  be  taken  cognisance  of  by
 the  courts.  It  says:

 Bxcept  es  otherwise  provided
 @ewhere  in  this  Code,  no  Court

 The  period
 of

 limitation  shell  be—

 (a)  @  months  if  the  offence  is
 punishable  with  fine  only  ;

 (b)  ३  year  if  the  offence  is  punish-
 able  with  imprisonment  for  a  term
 not  exceeding:  l  year.

 offence  is (c)  3  gears  if  the
 punishable  with  imprisonment’  for  a
 term  exceeding  i  Year  but  not  ex-
 ceeding  3  years.

 Now,  Sir,  we  have  already  discus-
 sed  in  the  pest  when  we  were
 discussing  certain  edrlier  clauses.

 SHRI  MADHU  LIMAYE:  You  may
 Please  put  every  clause  separately.

 यह  क्रिमिनल  ला  है,  व्यक्ति  स्वतंत्रता

 का  मामला  है।  मैं  जनरल  बात  कह  रहा  हू
 कि  आप  हर  इलाज  को  भ्रलग  अलग  रखिये  ।

 बाध्य  महोदय  मैं  ने  आप  से  पूछा
 था,  आप  कुछ  बोने  ही  नहीं  ।

 भी  मधु  लिमये  कोई  कोई  इलाज  कहता

 है,  कोई  कोई  इलाज  कहता  है,  इस  गडबड

 में  सुनने  में  नहीं  आता।

 MR.  SPEAKER:  Please  do  not  in-
 terrupt  the  hon.  Member.

 श्री  मु  लिये  :  यह  क्रिमिनल  प्रो-

 सीजर  कोड  है  यह  एक  बुनियादी  कानून
 फडामेन्टल  प्रोसिजर  की  वात  है

 SHRI  DINESH  JOARDER:  These
 provisions  of  the  Criminal  Procedure
 Code  were  made  by  the  British

 Gov: ernment  to  suit  their  purposes,
 is  why  we  fought  against  &  We
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 sufficient  time  and  opportunity  ०
 discuss  the  different  clauses,  ‘While
 diacussing  the  earlier  clauses  we  have
 expressed  our  resentment  over  delays
 of  the  proceedings  and  delays  of  the
 investigations.  If  such  delay  takes
 place  what  is  the  fate  of  the  accused
 persons?  The  police  officer,  at  a  con-
 venient  time  of  the  period  of  3  years,
 tefers  it  to  the  court.  The  court  has
 to  take  cognizance  of  that.  The  trial
 begins.  You  have  not  also  specified
 anything  as  regards  the  completion
 of  the  investigation,

 So,  there  is  no  timelimit  excepting
 for  the  summons  cases  where  there
 is  provision  for  completion  of  the  en-
 quiry  and  investigation  within  the
 period  of  six  months.  These  delaying
 tactics  of  the  police  officers  will  lead
 the  accused  persons  to  a  very  dan-
 gerous  position.

 I,  therefore,  object  to  this  provision
 that  the  courts  shal]  take  cognizance
 of  offences  within  a  period  of  three
 years  and  then  the  Courts  will  start
 the  trial  and  then  the  trial  will  go
 cn.  How  long  will  it  go  on?  That  has
 not  been  specifically  provided  except
 in  the  cases  of  summons  procedure.
 in  these  cases,  for  a  longer  period,
 the  accused  person  will  be  kept  on
 hanging.  This  is  a  very  dangerous
 clause.  I  want  this  three  year’s  pro-
 vision  and  one  year  provision  to  be
 omitted  and  in  that  case,  a  shorter
 period  should  be  there  for  the  pur-
 pose  of  limitation.  Generally  what  we
 find  is  this.  I  may  mention  that:  some
 incidents  took  place  when  West  Ben-
 gat  Government  was  led  by  the  'ef-
 tist  party  And  big  capitalists  insti-
 tuted  certain  cases  against  the  pea-
 sant  workers  and  the  labour  work-
 rs,  At  that  time,  the  police  offi-
 vers  did  not  dare  to  go  to  the  court.
 Now  they  have  come  up  to  the  Cen.
 tral  Government  when  these  cases
 are  tired  or  four  years  old.  Why  are
 they  sending  those  cases  after  three
 or  four  years?  The  accused  person  is
 being  sent  to  the  jal!  and  he  is  under
 Getention,  What  wilt  happen  to  the

 witnesdes?,  After  three  years,  what
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 will  they  rememher?  How  will  you
 conduct  the  cases  in  the  courts?  The
 witnesses  shall  have  no  memory
 after  the  lapse  of  three  or  four  year's.
 Eyen  after  the  lapse  of  one  or  two
 years,  how  can  you  ensure  a  fair
 justice  being  administered  to  the  ac-
 cused  person?  You  will  have  to  limit
 the  period  of  limitation  to  a  certain
 short  period  and  that  should  be  for
 two  or  three  months,  I  have  moved
 my  amendment  and  I  am.  strongly
 opposed  to  this  period  of  three  or
 four  years.  I  would  request  the  Mi-
 nister  that  the  clause  should  be  suit-
 ably  amended  and  the  courts  shall
 take  cognizance  within  a  period  of
 two  mont

 patter
 maximum  period

 must  be  sixty  days.  In  other  provi-
 sions  you  have  kept  the  period  of
 sixty  days.  That  is  in  regard  to  re-
 leasing  a  person  on  bail  or  comple-
 tion  of  investigation  of  cases  and  in
 case  of  summons  cases,  Similarly,  in
 this  case  also,  the  period  of  limita-
 tion  for  taking  cognizance  of  the  of-
 fences  by  the  court  should  be  not
 less  than  sixty  days,  I  have  moved
 this  amendment  and  I  request  the
 hon.  Minister  to  say  something  on
 this.

 st  राम  अलग  शर्मा  यह  आश्चर्य

 की  बात  है  कि  लिमिटेशन  का  प्रोविजन  रखा

 गया  है।  यह  समझ  में  जाने  वाली  बास  नहीं  हैँ

 हर  एक  आदमी  की  रक्षा  करना  राज्य  सरकार

 और  केन्द्रीय  सरकार  का  कर्स्  है।  अगर

 एक  ब्यविति  दूसरे  के  खिलाफ  आफिस  कॉमिक

 करता  है  तो  भ्राफेन्डर  को  प्रासीकमूट  करना  और

 दूसरे  को  न्याय  दिलाना  सरकार  का  काम  है।

 मह  जुश्सिपुहेंस  की  बात  है  किसी  इंडिविजुअल

 की  जिम्मेदारी नही  है।  भागने यहां  तीज  साल

 रख  दिया  हे  ।  मजाक  ट्रांसपोर्ट शन  फार  लाइफ

 कौर  ६, अ  वैनिटी  भी  होती  हैं।  तीन  साल

 क्रिस जाँ  तक  भी  झौंस  कॉंगलिजेक्ल  और

 सान  बेले बल  होता  है  .  उस  में  पुलिस

 इनबेस्टीगेट  करती है  ौर ऐसा करने ऐसा  करने  में  उसको
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 [श्री  राम  रतन  शर्मा  |
 ra

 सीन  तीन  और  चार  चार  साल  लग  जाते

 हूँ  माइनर  नेचर  के  फेस  जो  होते  है  और

 थे फूट  के  अन्तर्गत  आते  है  इस  में  इच्चेस्टीग्रेट

 करने  में  ही  तीन  चार  साल  तक  लग  जाते  हैं

 कभी-कभी  पुलिस  अटेंडर  से  मिल  जाती  है

 और  झूठी  केस  डेरीज  भी  लिखती  है  ।फिर

 दरख्वास्तें  होती  ह  और  कभी-कभी  सी०  शाई०

 डी०  का  इनवेस्टिगेशन  भी  होता  है  सी०  झड़ाई

 डी०  जांच  करना  शुरू  कर  दे  और  लिमिटेशन

 निकल  जाए  तो  उसका  इसमें  कया  सेफगार्ड

 @?  छ:  महीने  या  तीन  साल  का  लिमिटेशन

 जो  भी  श्राप  ने  रखा  है  उससे  अगर  एक

 टेक्नीकल

 ईडिफिक्लटी  पैदा  हो  जायेगी  सी०  आर०

 पी०सी०  का  मंशा  यह  है  कि  क्रिमिनल

 को  हर  हालत  में  सजा  दिलाई  जाए  |  फेस

 करते  वाले  किसी  भी  ग्रामीण  के  दिल  में

 यह  भावना  नहीं  आने  देनी  चाहिये  कि  जो

 'लिमिटेड  प्रेसक्राइइड  है  उसको  उसने

 पार  कर  लिया  है  और  श्री  वह  शान्ति  से

 बैठ  सकता  है।  ऑ्राफेंस  एक  पाप  है  और  पापी

 को  कभी  भी  मानसिक  शान्ति  नहीं  मिलना

 चाहिये  ।  इस  सब  पर  सोच  विचार  करने

 के  बाद  मैं  यही  आग्रह  करता  हूं  कि  आप

 “लिमिटेड  के  प्रोविजन  को  मूलतः  समाप्त

 कर  दें

 दिन  भी  ज्यादा  हो  जाएगा  तो

 SHRI  6.  VISWANATHAN:  The
 eognisance  of  the  power  of  the  court
 extending  for  three  years,  I  think,  is
 a  little  too  much  on  the  high  side,  As
 was  argued  by  my  hon.  friend  Shri
 Joarder,  after  all,  the  police  has  to
 produce  witnesses,  and  even  if  the

 “period  is  six  months  or  one  year,  it
 -is  too  late  for  them  to  remember
 what  happened  at  that  time.  If  it  is
 three  years,  then  definitely  it  will
 only  be  tutored  evidence  by  the  po-

 ‘lice  and  they  cannot  say  whatever
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 they  saw,  because  they  would  have
 forgotten  everything,  I  think  the
 hon,  Minister  should  consider  the
 question  of  bringing  down  the  limita-
 tion  period  from  three  years,  and  it
 wi!l  be  wiser  to  keep  it  at  one  year
 or  even  less  than  that.

 SHRI  RAM  NIWAS  MIRDHA:  At
 present,  there  is  no  iimitation  period
 provided  in  the  Criminal  Procedure
 Code,  of  the  type  that  we  have  in-
 corporated  in  this  clause.  This  clause
 has  been  drafted  in  pursuance  of  ihe
 recommendations  of  the  Law  Commis-
 sion  and  brings  in  a  new  element.
 One  hon,  Member  said  that  the  of-
 fender  should  always  suffer  and  he
 should  not  be  ailowed  to  go  scot-free
 or  feel  that  he  can  break  the  law,
 On  the  other  hand.  Shri  Joarder  said
 that  this  limitation  period  was  too
 much.  What  we  are  trying  to  do  is
 this.  There  are  certain  types  of  cases
 of  the  nature  that  I  mentioned  ear-
 lier,  which  could  not  be  kept  hang-
 ing  indefinitely  like  a  Damocles’
 sword  on  the  person  concerned.  It
 was  with  that  and  in  view  that  we
 have  made  a  beginning  to  impose  li-
 mitations  in  criminal  cases;  and  we
 have  provided  at  the  same  time
 another  safeguard  in  clause  473
 which  would  answer  the  fears  of  Shri
 Sharma,  which  says:

 “Notwithstanding  anything  con-
 tained  in  the  foregoing  provisions
 of  this  Chapter,  any  court  may
 take  congnizance  of  an  offence  afier
 expiry  of  the  period  of  limitation
 if  it  is  satisfied  on  the  facts
 and  in  the  circumstances  of  the
 case  that  the  delay  has  been
 properly  explained  and  that  it  is
 necessary  so  to  do  in  the  interests
 of  justice.”.

 SHRI  DINESH  JOARDER
 more  dangerous,

 SHRI  RAM  NIWAS'  MIRDHA

 That
 i  n

 These  two  taxen  together  would
 give  the  complete  picture,  and  I  hope
 that  Shri  Joarder  would  at  least
 admit  it  as  some  beginning  in  the
 right.  direction,  and  if  he  does  so,  i
 shall  be  more  than  satisfied.
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 MR.  SPEAKER  :
 amendments  No.
 vcte.

 I  shall  now  put
 229  and  230  to

 Amendments  Nos.  229
 were  put  and  negatived.

 MR.  SPEKER:
 i  9

 and  230

 ‘The  question

 “That
 the  Bill”.

 clause  468  stand  part  of

 The  motion  was  adopted.

 Clause  468  was  added  to  the  Bill,

 Clause  469  to  472  were  added  to
 the  Bill,

 Clause  473—(HExtension  of  period
 of  limitation  in  certain  cases.)

 SHRI  DINESH  JOARDER  :  I  bag
 to  move  :

 Page  !  |  30  line  27,  for  ‘of  the
 reriod  of  limitation’,  substitute  ‘of
 the  reasonable  period  of  time  as  pre-
 scribed  in  section  468.’  (231)

 Just  now,  the  hon.  Minister  has
 referred  to  clause  473  in  relation  to
 the  provisions  of  clause  468.  We
 have  already  expressed  our.  dis-
 contentment  about  the  provisions  of
 clause  468  which  provides  a  limi-
 tation  period  of  3  years  if  the  offence
 है  punishable  with  imprisonment  for
 g  term  exceeding  one  year.  At  least
 to  have  8  fair  trial  in  genuine  cases,
 the  period  of  completion  of  the
 trial  as  well  85  taking  cognizance
 thereof,  that  is  of  any  offence,  should
 be  as  short  as  possible.

 Generally,  we  have  experience  in
 the  criminal  courts  that  witnesses
 produced  after  two  or  three  years
 er  even  after  one  year  of  the  com-
 mission  of  a  crime  cannot  remember
 it  or  identify  the  persons  or  the
 names  of  the  accused.  They  do  not
 remember  what  actually  happened.
 Generally  the  police  officers  and  the
 public  prosecutor  tutor  the  witnesses
 and  ask  them  to  depose  in  the  court
 whatever  the  police  officers  tutor
 them.  This  way  trial  is  going  on  in
 almost  all  criminal  courts.  Actually
 most  of  the  people  in  the  rural  areas
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 are  illiterate  and  have  no  idea  of
 dates  or  calenders  or  time.  They
 have  no  means  of  livelihood  and
 they  are  very  much  tempted  if  a
 certain  remuneration  is  offered  in
 return  for  such  deposition.  By  this
 malpractice  witnesses  can  be  purchas-
 ed.  If  an  unlimited  period  of  three
 years  or  more  or  even  three  years  is
 provided,  the  class  of  witnesses  who
 generally  appear  in  the  courts  will  not
 be  able  to  depose  concerning  the  truth
 of  what  took  place  at  the  time  of  the
 commission  of  the  offence.  As  a  matter
 of  principle,  we  opposed  the  period  of
 limitation  under  cl.  468,  Again  under
 cl.  473,  you  give  the  court  the  discre-
 tionary  power  to  take  cognizance  of’
 such  offences  even  after  the  expiry  of
 three  years.  That  means  if  the  police
 officer  sends  a  report  or  requests  the
 court  or  submits  any  reason  of  his
 own,  the  court  may  take  cognizance  of
 the  offence  even  after  3  years.  There-
 is  no  limit  to  the  discretionary  power
 to  be  applied  by  the  court,  This  is  a
 very  dangerous  clause  provided.  I
 vehemently  oppose  it  and  request  the~
 Minister  to  omit  it  altogether.

 श्री  शम  स्तन  शर्मा  :  अध्यक्ष  महोदय,

 मैं  श्री  जोरदार  के  संशोधन  का  अनुमोदन

 तो  नही  कर  रहा  हे  लेकिन  मैं  कहना  चाहता

 |: औ हूं  कि  मंत्री  महोदय  ने  धारा  468  के  द्वारा  जे

 लिमिटेड  लगाया  है,  उस  को  धारा  473  के

 द्वारा  खत्म  कर  दिया  है।  हम  तो  चाहते  ह्  कि

 क्रिमिनल  ला  में  कोई  लिमिटेड  न  रहे  और

 इन्वेस्टिगेशन  के  बाद  फौरन  ट्रायल  हो  जाये।

 लेकिन  मंत्री  महोदय  ने  धारा  468  में  लिमिटेड

 रख  दिया  है  और  धारा  473  में  उस  को  समाप्त

 कर  दिया  हैँ  ।  हम  समझते  थे  कि  कानुन  में  शब्दों

 का  जो  खिलवाड  चला  तरा  रहा  है  वह  कम

 होगा,  लेकिन  मंत्री  महोदय  ने  उस  को  बढ़ा

 दिया  है  उन्होंने  इस  को  लाइये  पैराडाइज

 बना  दिया  है  मंत्री  महोदय  को  इन  दोनो

 क्लासिक  को  हटा  देना  चाहिये  वह
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 Tah  ae  रतन  स्मो  ]

 इतने  बड़े  कोई  मे ंदो  दफाय क्यों  बढ़ा  रहे  है
 अगर  उस  में  थे  दो  दायें  घट  जाती,  तो

 लोगों को  ह्य  राहुल  मिलती  ।

 श्री  मधु  लिमये  :  भ्क्रध्यक्ष  महोदय,  मैं
 देख  रहा हू  कि  इस  विधेयक  मे  एक  हाथ
 से  जो  नये  भ्र धि कार  दिये  गये  है,  भागे  चल  कर

 सरे  हाथ  स ेउन  को  छीनने  का  इन्तजाम
 किया  गया  है।  मैं  हर  एक  प्रावधान  के  बारे  मे

 यह  प्रवृत्ति  देख  रहा  हु  ।  मैं  पत्नी  महोदय  से
 प्रर्थना  करना  चाहता  हु  कि  बहु  इलाज  473
 को  वापस  ले  ले  1  अगर  इलाज  473  नहीं
 रहेगी  तो  कोई  भ्रासमान  नही  टूटने  वाला  है  ।

 SHRI  RAM  NIWAS  MIRDHA:  AsI
 ‘said  earlier,  the  idea  of  limitation  in
 the  Code  38  put  in  for  the  first  time
 We  have  made  a  beginning  in  a  cer-
 tain  limited  way;  clause  468  and  cl.

 -473  are  complementary  and  if  for  any
 reason,  the  court  feels  that  the  period
 of  limitation  should  not  strictly  apply,
 it  has  been  given  the  power  to  relax
 $६  9  the  light  of  the  circumstances  of
 the  case.  So,  there  is  nothing  wrong
 in  this.  We  are  introducing  a  new
 idea,  Uiiterruptions)  Either  we  believe
 that  the  system  of  limitation  is  correct
 or  we  do  not.  If  we  do,  this  should
 be  welcomed,  But  since  we  are  doing
 it  for  the  first  time,  certain  safeguards
 have  been  provided  in  clause  473
 which  make  it  complementary  with
 clause  468

 SHRI  प्  R.  SHARMA:  Where  have
 you  borrowed  this  idea  from?

 SHRI  RAM  NIWAS  MIRDHA:  The
 Law  Commission  has  recommended  it.

 MR,  SPEAKER:  Now  ideas  are
 always  brought  in.  Now,  I  shall  put
 amendment  No,  28  to  the  vote.

 Amendment  No.  287  was  put  and
 negatived

 MR  SPEAKER:  The  question  is:

 छ  हि
 clause  478  stand  part  of  the

 itl"
 The  motion  wos  adopted,
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 Clause  478  wag  added  to  the  Bi
 द

 Clauses  474  to  476  were  then  added
 to  the  Bill,

 Clause  477  (Pawer  to  make  rules
 in  respect  of  petition  writers,)

 Amendment  made:

 Page  160,  in  the  marginal  heading,
 omit  “in  respect  of  petition  writers”.
 (85)

 (Shr:  Ram  Niwas  Mirdha)

 MR  SPEAKER:  The  question  is:

 “That  clause  477,  as
 stand  part  of  the  Bull”

 amended,

 The  motion  was  adopted.

 Clause  477,  as  amended,  was  added
 to  the  Bill

 Clause  478—  (Construction  of  refcr-
 ence,  to  Magustrates  )

 SHRI  RAM  NIWAS  MIRDHA:  I
 move’

 Page  i6],  for  the  existing  mar-
 ginal  heading,  substttute:

 “Power  to  alter  functions
 allocated  to  Judicial  and  Execu-
 tive  magistrates  mm  certain  cases”.
 (86)

 श्री  मधु  लिमये  अध्यक्ष  महोदय,  इस

 वाज  यी  ह.  आय  से  देने  सौर  दूसरे

 हाथ  से  छीन तन  बाला  बान  को  जा  रहा  I

 मैं  चाहा  हू  कि  पदने  ठीक  तरह  च  रखे

 कि  हम  क्या  पास  करने जा  रई  हैं  ।  ह

 कलाम  इस  प्रकार  ह

 “Tf  the  State  Legislature  by  a  reso-
 lution  30  requires,  the  State  Govern-
 ment  may,  after  consultation  with  the
 High  Court,  by  notification,  direct
 that—

 (a)’  references  in  86  OR,  108
 and  0  to  a  Judicial  trate  of
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 the  first  clase  shall  be  constructed
 ac  references  to  an  Executive
 Magistrate;

 (b)  references  in  sections  45  and
 47  to  an  Executive  Magistrate
 shall  be  construed  as  references  to
 a  Judicial  Magistrate  of  the  first
 class.”

 सब-सलाम  (बी)  के  बारेमें  किसी  को

 शिकायत  नहीं  है।  जहा  तक  (ए)  का

 संबंध  है,  हम  यह  सुनते  सुनते  कब  गये  है-

 चार  पांच  सालों  से  मे  यह  बहस  सुन  रहा  हूं-
 कि  मौलिक  अधिकारो  और  निर्देशक  सिद्वान्त

 में  टकराव  है।  यही  है  ने  इस  सरकार की
 दलील  ?  लेकिन  दफा  50  क्या  है  ?  उस

 में  बिल्कुल  स्पष्ट  तौर पर  कहा  गया है  कि

 कार्यपालिका  शौर  न्यायापालिका  का  अलगाव

 होगा।  यह  निर्देशक  सिद्वान्त  इस  प्रकार  है  :

 “The  State  shall  take  steps  to
 separate  the  judiciary  from  the
 executive  in  the  public  services  of
 the  State.”

 हम  तो  इलाज  108,  rosa  i:0  के

 खिलाफ  ही  हैं.  लेकिन  मंत्री  महोदय  द्वारा

 बहता  गया  कि  हमने  कार्यकारी  मजिस्ट्रेटों  के

 अधिकारों  को  छीन  लिया  है।  अब  यह

 जो  जुडिशियल  मैजिस्ट्रेट  हू  ये  सब  करेगे।

 प्राधिकारों  का  दुरुपयोग  नहीं  होगा  और

 इस  लिये  गले  के  नीचे  उतारने  का  इन्होंने

 प्रयास  किया।  लेकिन  अन्त  478  में  क्या

 ले  कर  भा  रहे  हैं?  मैं मस्ती  महोदय  से

 पूछना  चाहता  हूं  कि  क्या  उन  को  कोई
 नैतिक  का मुती  मा  सर्वाधिक  अधिकार  है।
 कि  जिस  से  निर्देशक  सिद्वान्त  संख्या  50
 के

 विपरीत  कह  काम  करने  कौ  छूट  दे  दे?
 में  इसका  घोड़े  विरोध  करता  हूं।  खास  कर
 L0  में  कोई  | 1. उ  नहीं,  जुर्म  नहीं,

 हा
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 कोई  सन्देह  नहीं,  कोई  शक  नहीं,  केवल  वह

 हिविचुभल  झाफंट्डर  है  इस  के  लिग्रे  बहु  लोग

 जमानत  ,  बारह  वर्ग रह  की  कार्यवाही  करवा

 सकते  है।  मैं  जानना  चाहता  हूँ  कि

 जूडिशियन  मैजिस्ट्रेट  त!  कम-सें-कम  निष्पक्ष

 नगमें  सोचेगा  लेकिन  कार्य  पालिका  के  जो

 मैजिस्ट्रेट:  हे  उत  को  यदि  अधिकार  आप

 देंगे  तो  इन  लोगों  के  माथ  बहुत  बड़ा  भ्र न्याय

 होगा  ।  मै  सिद्धान्त  इस  का  विरोधी  हू  ।

 50  धारा  के  तहत  कोई  काम  ऐसा  नहीं

 होना  चाहिये।  मेरी  सभी  लोगी  से  प्रार्थना

 हूँ  जर  कांग्रेसियों  से  भी  कि  निर्देशक

 सिद्वान्त  के  हक  में  वह  बेले।  चम  लिये  (ए)

 को  तो  ड्राप  कटवा  दीजिये  ?
 (बो)  ठीक

 है,  उसको  रखिये  tr

 SHRI  B.  R.  SHUKLA:  It  is  no  doubt
 true  that  by  the  constitutional  pro-
 vision  we  are  committed  to  separation
 of  judiciary  from  the  executive  but
 unfortunately  the  administration  of
 crimina!  justice  is  a  State  subject  and
 any  law  passed  by  this  parliament
 would  be  subject  to  any  law  passed
 by  the  State  Legislature,

 श्री  सध  लिमये :  यह  क्या  वात  कह
 रहे  है”  कौन  सा  सिद्धान्त  प्रतिदिन  क्र

 गहे है।

 शी  E.o  भारत  सुकर  आप  लिये  नही,

 कॉस्टाट्यूशन  को  देखिए  |

 If  there  is  any  law  affecting  the
 administration  of  criminal  Justice
 which  is  no  in  consonance  but  in
 conflict  with  the  State  law,  the  State
 law  shal]  prevail.  The  creation  of
 courts  is  an  exclusive  subject  of  the
 State  list.  Even  if  this  Parliament
 were  to  pass  a  law  that  only  judicial
 magistrates  would  enquire  into  cer-
 tain  types  of  offences,  and  if  the  State
 legis.ature  passes  a  law  contrary  to
 that,  the  State  law  shall  prevail  over
 the  law  passed  here..,.  (interrup-
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 tions)  I  would  be  enlightened  if  there
 are  any  constitutional  provisions  to
 the  contrary,  In  the  Joint  Committee
 the  Government  view  was  that  State
 Government  should  be  empowered  to
 conier  power  by  notification,  on  exe-
 cutive  magistrate.  As  a  via  media
 it  was  felt  that  where  the  State
 Gevernment  wanted  to  invest  the
 cxecutuve  magistrate  with  power,  it
 wou'd  have  to  do  so  after  the  con-
 currence  of  the  State  legislature  and
 this  concurrence  would  not  depend
 upon  the  sweet  will  or  caprice  of  the
 Gevernment  of  the  day.  No  State
 legislature  I  am  =  sure,  would  8०
 against  the  public  opimon  which  has
 found  expression  in  the  insertion  of
 this  power  which  Parliament  is  going
 to  delegate,

 श्री  रामरतन  वर्मा  मैं  श्री  मध्  लिमये

 के  इस  प्रस्ताव  को  अनुमोदन  करता  हू  कि

 सेक्शन  08,  09 पौर  0%  एग्जीक्यूटिव

 मेजिस्ट्रेट  को  पावर्स  न  दे  कर  के  जुडिशियल

 मैजिस्ट्रेट  को  ही  रखा  जाये  इस  का  कारण  है  कि

 09  और  0  के  श्रुतांत  कम-से-कम  उतर

 प्रदेश  में  हर  थाने  के  लिये  कोटा  फिक्स्ड  है  और

 प्रति  थाने  से  निशिचर  सख्या  में

 109%  I!0  के  मामले  लाने  पडते  है  ।

 हर  महीने  मीटिंग  होती  है  जिस  मे  डिस्ट्रिक्ट
 मे  मजिस्ट्रेट  प्रेसाइड  करता  है,  उसमे  एस०  पी०,

 पी०पी०  और  थाने  के  दारोगा  तथा  एग्जीक्यूटिव

 मैजिस्ट्रेट  सब  रहते  है  ।  भ्रमर  किसी  बात  मे

 कंट्रोवर्सी  होती  है  तो  उसके  उपर  वह
 एिस्फिस  करते  है  1  किस  चने  से

 उपरोक्त  कितने  मामले  जाये  और  कितने

 सजा  हुये  इस  बात  पर  भी  विचार  होता  है  ।
 थानेदारों  स ेजबाब  तलब  होता  है  कि  तुमने
 थाने में  कूछ  नहीं  किया वह  कहते हैं  कि
 मैजिस्ट्रेट  ने  इतने  छोड़  दिए तो  मेरा  कहता

 है  कि  अगर  प्राय  न्याय  करना  चाहते  है  थो

 SEPTEMBER  3,  7978  है...  Bij  64

 कम  से  कम  जिसमें  व्यक्त  ह्वा्ततम  का  |...
 है  उन  में  जुडिशियल  चैकिस्ट्रेट  को

 @  दाई  करने  दीजिए  और  स्टेट्स
 को  डायरेक्शन  दे  दीजिए  कि  वह  क्या  सही

 बोलेंगे  यह  कंट्रोवर्सी  लीग ली  राही  हो  सकती

 है  जो  शुक्ला  जी  बोल  रहे  है  लेकिन  जहां  पर

 बिल श्राफ  दि  पिपुल  का  प्रश्न  हूँ  भौर
 लिवालों  का  प्रश्न  है  उसमे  एग्जीक्यूटिव
 मैजिस्ट्रेट  को  यह  पावर  न  दी  जाये  |

 SHRI  DINESH  JOARDER:  After
 the  policy  of  separation  of  the  judi-
 cary  from  the  executive  at  the
 magisterial  level,  the  executive
 magistrates  have  very  httle  time  to
 dispose  of  quas:  or  semi  judicial  pro-
 ceedings  That  is  accepted  by  every-
 bodv  ‘The  executive  magistrates  are
 overburdened  with  executive  matters
 In  fact,  they  do  not  sit  in  the  courts
 for  disposing  of  matters  under  sec-
 tions  108,  09  or  0  Actually  we
 find  it  very  difficult  to  get  in  touch
 with  them  for  giving  any  relief  to
 the  persons  who  have  been  charged
 under  these  sections  Therefore,  I
 agree  with  the  suggestions  made  by
 Mr  Limaye  and  submit  that  only
 judicial  magistrates  should  be  there
 and  not  executive  magistrates,

 SHRI  G  VISWANATHAN:  Sir,  I
 rise  to  oppose  sub-clause  (a)  of  this
 clause  Even  the  member  who  sup-
 ported  this,  Mr,  Shukla,  agreed  with
 the  view  that  the  judiciary  should  be
 separated  from  the  executive  But
 he  said  that  some  States  could  not
 bring  about  this  separation  and  80,
 we  have  to  accommodate  them  If
 the  Government  is  of  the  opinion  that
 there  should  be  complete  separation
 of  the  judiciary  from  the  executive,  it
 should  be  the  endeavour  of  Parilia-
 ment  to  compel  the  States  to  make
 provision  for  this  separation,  In
 most  of  the  southern  States,  they
 have  been  separated  completely.  I
 think  tahsildars,  who  are  otherwise
 called  executive  magistrates,  are  over-
 burdned  with  revenue  work  and  most
 of  them  do  not  have  the  legal  know-



 (Burdwan):  One  of  the  Directive
 Prine‘:p.es  of  the  Constitution  is  that
 there  should  be  separation  of  the
 judiciary  from  the  executive.  The
 previous  code  was  enacted  in  1898,  75
 years  after  that  and  26  years  after
 the  attainment  of  independence,  at  a
 time  when  Directive  Principles  are
 getting  important  theoreticaliy  at
 least,  should  Parliament  pass  a  legis-
 lation  which  goes  contrary  to  the
 Directive  Principles”  Secondly,
 should  Parliament  make  a  provision
 that  the  law  enacted  by  Parliament
 could  be  overridden  by  a  State  Gov-
 ernment  by  a  nutification?

 That  should  not  be  there  Only  in
 respect  of  certain  provisions  this
 over-riding  power  is  conferred  on  the
 State  Government,  ie,  with  regard
 to  the  security  proceedings  which
 have  always  been  condemned  by
 everybody  as  one  of  the  most  perni-
 cious  «nd  obnoxious  provisions  which
 have  found  a  place  in  our  criminal
 jurisprudence.  So,  we  would  say  that
 sub-clause  (a)  of  section  478  should
 not  be  pressed  and  it  should  not  find
 a  place  in  our  law,
 43  hes.

 हरी  Rito  वी०  बड़े  अ्रध्यक्ष  महोदय,
 हैं  दो  मिनट  लेना  चाहता हूं  इसमें  जहां  उन्होंने

 कहा  हूँ  कि  न्याय  सस्ता  होता  चाहिए-  वहां

 स्थिति  यह  है  कि  जुडिशियल  मैजिस्ट्रेट  वहां
 से  40  मील  दूर  रहता  है,  कभी  आउट  के  मामले

 में  ब्याज  है  तो  कभी  फूल बस  के  मामले  में

 में  व्यस्त  है।  उन  लोगो  को  तारीख  पर  L0-0

 वि ने मेज को  लेकर  कराना  पहला है,  जब  कचहरी
 में  पहुंचते  है  तो  तारीख  पड  जाती  है  कौर

 or:  महीने  तक  सारी  पत्तों  रहती  है  कहा

 जाता  हैँ  कि  साहब  कुर्द  अंग्रेज़  में  कजी  है,
 गदहे  के  1...  डिशेज  hate  we  रखे  श्ह्ते  हूँ,
 38380  Lé-4.
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 मैजिस्ट्रेट को  फूरसत  ही  नहीं  है।  हर  5  गेविन

 मैं  बहू  0-i0  विटनेस  को  लेकर  प्राता  है  1

 धौर  वापस  ले  जाता  है  6  रुपया  भी  अगर

 ** बसे  का  किराया  लगता  हुँ  तो  श्राप  देखिये

 उसे  उपाय  कितनी  महंगा  पड़  रहा  हैं  ।  कम

 से  कम  ग्रा वि वासी  क्षत्री  मे  तो  ऐसी  स्थिति

 नहीं  होनी  चाहिये  7  इस  लिये  मैं  श्राप  से

 विनता  करता हू  कि  बाप  इस  को  वापस ले  ले  ।

 SHRI  RAM  NIWAS  MIRDHA:  It
 is  in  consonance  with  the  spirit  of  the
 directive  frinciples  regarding  the
 separation  of  judiciary  from  the  exe-
 cutive  that  we  have  incorporated
 some  provisions  in  this  Code  so  that
 some  of  the  security  proceedings  that
 were  formerly  dealt  with  by  the
 executive  magistrates  would  now  be
 handled  by  the  judicial  magistrates.
 In  this  respect  we  cannot  just  ignore
 the  wishes  of  the  State  Governments.
 Because  the  situations  differ  from
 State  to  State  we  have  thought  it  ft
 to  incorporate  this  clause  This  clause
 has  sufficient  safeguards.  It  says:

 “if  the  State  Legislature  by  a
 resolution  so  requires,  the  State
 Government  may,  after  consulta-
 tion  with  the  High  Court....”

 I  think  these  are  two  very  salu.
 tary  conditions  and  I  do  not  think
 any  State  Legislature  would  lightly
 interfere  with  the  general  scheme  of
 this  Code.  It  is  gratifying  that  this
 House  is  alert  on  the  rights  of  the
 citizens  and  we  hope  that  the  State
 Legislative  Assemblies  would  be  no
 less  so.

 sh  मधु  लिमये  :  प्रत्यक्ष  महोदय,  एक

 बात  का  खुलासा  इन्होंने  नहीं  किया  t  भागने

 यह  नहीं  बताया  कि  यदि  इस  को  काट  दिया

 जाएगा  तो  बया  स्टेट  लेजिस्सेजचसं  इस  के

 खिलाफ  कोई  कानून  बना  सकते  हैं।

 सेन्ट्रल  ला  के,  कोसी  (विधी के  खिलाफ---
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 [भरी  मधु  लिमये]
 खिलाफ  बाप  को  इस  में  दिक्कत  क्या  है---

 यह  हम  जानना  चाहते  हैं  ?

 SHRI  RAM  NIWAS  MIRDHA;  What
 I  have  said  is  that  the  power  that  is
 being  given  to  the  State  Government
 is  an  enabling  provision.  If  their
 State  Legislature  passes  a  resolution

 to  this  effect,  then  after  consulting  the
 High  Court  it  could  be  done.  We
 want  tha  this  power  should  be  with
 the  State  Government.  They  should
 have  the  righ;  to  exercise  their  discre-
 tion  in  an  areca  which  is  of  their  con-
 ‘cern  also

 श्री  गद  दिलपे  :  अ्रष्पक्ष  महो  हवसे

 व्यवस्था  का  प्राय  है  1  में  आप  की  तथज्मह

 टिकल  254  की  और  दिलाना  चाहता  हु  ।

 मैं  महू  से  शत  क्या  उठा  रहा  उनका  हम  लोगो

 को  यह  जानने  का  ग्रन्थकार  नहीं  है  कि संविधान

 और  कानून  की  स्थिति  कया  है  ?  यदि  ये  सफाई

 नही  दे  सकते  तो  कानून  मंत्री  और  भूटानी

 जनरल  को  बुलाकर  हमारा  सन्तोष  कराये,

 बिना  ऐसा  किये  इस  को  पास  करना  ठीक  नहीं

 है  t  मैने  सीधा  सवाल  पूछा  है-अगर  उसमे  से

 सब-कलाम  (7)  हटा  दी  जाती  है  तो  क्या

 राज्य  की  विधान  मंडलों  को  इसके  विपरीत

 कानून  पास  करने  का  भ्र धि कार  है-इस  के  बारे

 में  श्राप  क्या  कहना  चाहते  हैं  ?

 SHRI  RAM  NIWAS  MIRDHA:  This
 is  a  subject  in  the  Concurrent  List
 and  the  State  Legislature  can  amend
 this  after  taking  the  concurrence  of
 the  Central  Government.

 भी  मधु  लिमये  :  भ्रध्यक्ष  महोदय,  दि-

 कैट-हइज-आउट-भ्राफ-दी-बैग  '  इसमें

 जल्दबाजी  की  ज़रूरत  नहीं  हूँ  t

 MR.  SPEAKER:  No  counter  argu-
 ments,  The  position  is  that  this  is  in
 the  Concurrent  List,
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 wt  मधु  हत्या  :  ६! उ  स्थिति  साफ  हो  गई

 हैं-  यदि  यह  सदन  चाहे  तो  संविधान  में  कोई

 रोक  नहीं  है  इस  के  विपरीत  कोई  क्रानूत
 राज्य  की  विधान  मंडल  पास  नहीं  कर

 सकती  हूँ,  यदि  करेगी  तो  उस  विधेयक  को  प्रेमी-

 डेस्ट के  ऐसे  के  लिये  रिजर्व  किया  जाएगा
 भर  प्रेजिडेन्ट  का  अर्थ  श्राप  ही  हैं,  श्राप  ऐसा
 बाम  ही  नही  करेंगे  क्योंकि  मदन  की  इच्छा  है,
 तो  उसके  विरोध  पैसे  जायेगे  ।  इस  जिये  श्राप

 सीधा  कहिये  ति  हम  करना  नहीं  चाहते,  डाइ-

 रैपिवय  प्रिन्सियाा  पर  हम  अमल  नहीं  करना

 चाहते  है  t  पहा  साया  पहिये,  किसी  को  आड़  में

 न  छिपाये

 SHRI  RAM  NIWAS  MIRDHA:  I
 started  my  reply  by  suying  that  at  is
 in  consonance  with  the  spirit  of
 Directive  PrincipjJe,s  that  we  have
 introduced  the  changes  We  do  +  it
 want  to  put  oursclves  in  a  position
 where  we  have  to  confront  the  State
 Government  on  a  matter  like  this.
 That  is  why  we  have  provided  an
 enabling  thing.  Why  should  the  hon,
 Member  presume  that  the  State  Legis-
 lature  will  be  less  zealous  in  guard-
 ing  the  right  of  the  ordinary  citizen
 than  this  House  or  the  hon,  Member
 himself?

 MR.  SPEAKER:  Now,  I  put  Amend-
 ment  No.  86  moved  by  Shri  Ram
 Niwas  Mirdha  to  the  vote  of  the
 House,

 The  question  is:
 Page  6i,  for  the  existing  margi-

 nal  heading,  substitute:  “Power
 to  alter  functions  allocated  to  Judi-
 cial  and  Executive  magistrates  in
 certain  cases”.(86)

 The  motion  was  adopted.

 MR.  SPEAKER:  The  question  is:
 “That  Clause  478,  as  amended,
 stand  part  of  the  Bill”.
 The  Lok  Sabha  divided:
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 Division  No.  48)

 AYES

 Achal  Singh,  Shri

 Aga,  Shri  Syed  Ahmed

 Agarwal,  Shri  Shrikrishaa

 relay  bre.

 Ahiwar,  Shri  Nathu  Ram

 Ambesh,  Shri

 Azad,  Shri  Bhagwat  Jha

 Azz  Imam,  Shri

 Bahunath  Singh,  Shri

 Bajpai,  Shri  Vidya  Dhar

 Banamah  Babu,  Shri

 Banerji,  Shrimati  Mukul

 Barman,  Shri  R.  N

 Barupal,  Shri  Panna  Lal

 Basumatari,  Shri  D

 Besra,  Shri  S  ए

 Bhattacharyyia,  Shr:  Chapalendu

 Bheeshmadev.  Shri  M.

 Bhuvarahan,  Shri  G.

 Bist,  Shri  Narendra  Singh

 Chandrakar,  Shri  Chandulal

 Chandrashekharappa
 Shri  श  द

 Chaturvedi,  Shri  Rohan  Lal

 Chawia,  Shri  Amar  Nath

 ‘Chellachami,  Shri  A.  M.

 Chhotey  Lal,  shri

 Chhutten  Lal,  Shri

 Daga,  Shri  M.  C,

 Delip  Gingh,  Shri

 Veerabasappa,
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 Das,  Shri  Anadi  Charan

 Das,  Shri  Dharnidher

 Daschowdhury,  Shri  8,  K.

 Deshmukh,  Shrj  K.  5.

 Dhamankar,  Shri

 Dwivedi,  Shri  Nageshwar

 Engti,  Shri  Biren

 Gandhi,  Shrimati  Indira

 Ganesh,  Shri  K.  R.

 Gangadeb,  Shri  P.

 Garcha,  Shri  Devinder  Singh

 Ghosh,  Shri  ्  K,

 Gull,  Shrj  Mohinder  Singh

 Godara,  Shri  Mani  Ram

 Gogoi,  Shri  Tarun

 Gohain,  Shri  C.  C.

 Gokhale,  Shri  H.  R.

 Gomango,  Shri  Giridhar

 Gowda,  Shri  Pampan

 Hari  Singh,  Shri

 Hashim,  Shri  M.  M,

 Ishaque,  Shri  A.  K.  M,

 Jaffer  Sharief,  Shri  C.  K.

 Jeyalakshmi,  Shrimati  V.

 dha,  Shri  Chiranjib

 Jitendra  Prasad,  Shri

 Joshi,  Shri  Popatial  M.

 Kadam,  Shri  Dattajirao

 Kadam,  Shri  J.  ५,

 Kallas,  Dr.



 नह  ७  "PVR  7a,

 Kale,  Shri

 Kamble,  Shri  T,  D,

 Kamla  Kumari,  Kumari

 Kapur,  Shi  Sat  Pal

 Karan  Singh,  Dr,

 Kasture,  Shri  A.  8.

 Kinder  Lal,  Shri

 Kisku,  Shri  A  K.

 Kotoki,  Shri  Liladhar

 Krishnan,  Shri  5  Y.

 Krishnappa,  Shri  M  V

 Kushok  Bakula,  Shn

 Lakkappa,  Shr:  K

 Lakshminaravanan,  Shr:  M  R

 Lutfal  Haque,  Shri

 Mahajan,  Shri  ४.  S.

 Mandal,  Shri  Yamuna  Prasad

 Maurya,  Shn  8  P.

 Mehta,  Dr  Mahipatray

 Mirdha,  Shri  Nathy  Ram

 Mishra,  Shri  Bibbuti

 Mishra,  Shri  G.  Ss.

 Mishra,  Shri  Jagannath

 Mohapatra,  Shri  Shyam  Sunder

 Mohsin,  Shri  F,  H,

 Munai,  Shri  Priya  Ranjan  Das

 Murthy,  Shri  B.  s.

 Naik,  Shri  8.  V.

 Negi,  Shri  Pratap  Singh

 Painuli,  Shri  Paripoornanand

 Pandey,  Shri  Damodar

 Pandey,  Shri  Nersingh  Narain.

 Pandey,  Shri  मे.  है.

 Pandey,  Shri  Sudhakar

 Pandit,  Shri  8.  T.

 Panigrahi,  Shri  Chintamani

 Paokaj  Haokip,  Shri

 Paswan,  Shri  Ram  Bhagat

 Patel,  Shri  Arvind  M.

 Patil,  Shri  Krishnarao

 Patil,  Shri  T,  A

 Pradhan,  Shr.  Dhan  Shah

 Pradhani,  Shri  K

 Qureshi,  Shri  Mohd,  Shafi

 Raghu  Ramazah,  Shr.  K

 Ram,  Shri  Tu  muhan

 Ram):  Ram,  Shri

 Rana,  Shri  M  8.

 Rao,  Shri  Jagannath

 Rao,  Shri  Pattabhi  Rama

 Rathia,  Shri  Umed  Singh

 Ravi,  Shri  Vayalar

 Reddy,  Shri  P.  Narasimha

 Roy,  Shri  Bishwanath

 Rudra  Pratap  Singh,  Shri

 Saini,  Shri  Mulki  Raj

 Salve,  Shri  N.  K.  P.

 Samanta,  Shri  s.  C.

 Sanghi,  Shri  N.  K.

 Serkar,  1-1... ह  Sakt]  Kumar
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 Sathe,  Shri  Vasant

 Satpathy,  Shri  Devendra

 Savitri  Shyam,  Shrimati

 Sayeed,  Shn  P  M.

 Sethi,  Shrj  Arjun

 Shambhu  Nath.  Shri

 Shankar  Dayal  Singh.  Shr

 Shankar  Dev,  Shri

 Shankaranand,  Shri  B.

 Shastri,  Shri  Raja  Ram

 Sher  Singh,  Prof.

 Shinde,  Shri  Annasaheb  P.

 Shivnath  Singh,  Shri

 Shukla,  Shri  R.

 Shukla,  Shr:  Vidya  Charan

 Siddayya,  Shri  s.  M

 Siddheshwar  Prasad,  Shri

 Singh,  Shri  Vishwanath  Pratap

 Sohan  Lal,  Shri  T.

 Suryanarayana,  Shri  K.

 Swaminathan,  Shri  R,  ्

 Thakre,  Shri  S.  B.

 Tiwary,  Shri  D.  N,

 Tulsiram,  Shri  ्

 Vekaria,  Shri

 Venkatasubbaiah.  Shri  P.

 Verma,  Shri  Ramsingh  Bhai

 Vikal,  Shri  Ram  Chandra

 Virbhadra  Singh,  Shri

 Yadav,  Shri  Chandrajit

 Yadav,  Shri  ज छ.
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 NOES

 Bade,  Shri  R.  द

 Bhattacharyya,  Shri  Dinen

 Bhattacharya,  Shri  Jagadish

 Bhattacharyya,  Shri  S.  P.

 Brahman,  Shri  Rattantal

 Chatterjee,  Shri  Somnath

 Chowhan,  Shri  Bharat  Singh
 Dandavate,  Prof.  Madhu

 Deb,  Shri  Dasaratha

 Dutta,  Shr  Biren

 Goswami,  Shrimat:  Bibha  Ghosh

 Halder,  Shri  Krishna  Chandra

 Hazra,  Shri  Manoranjan

 Joarder,  Shri  Dinesh

 Joshi,  Shri  Jagannathrao

 Krishnan,  Shri  M,  पर,

 Limaye,  Shr  Madhu

 Mavalankar,  Shri  P.  G.

 Modak,  Shri  Bijoy

 Mukherjee,  Shai  Samar

 Mukherjee,  Shri  88703

 Nayak,  Shr  Baksj

 Pandeya,  Dr.  Laxminarain

 Parmar,  Shr:  Bhaljbhai

 Ramkanwar,  Shri

 Rao  Shrmati,  B.  Radhabia  A.

 Rao,  Shri  M.  Satyanarayana

 Reddy,  Shri  8.  N.

 Saha,  Shri  Ajit  Kumar

 Saha,  Shri  Gadadhar

 Sen,  Shr:  Robin

 Shakya,  Shri  Maha  Deepak  Singh
 Sharma,  Shri  R.  R.
 Viswanathan,  Shri  G
 Yadav,  Shri  G,  P.



 75  Code  of  Criminal

 MR.  SPEAKER:  The  result*  of  the
 division  is:  Ayes—l49;  Noes~—-35.

 The  motion  was  adopted.

 Clause  478,  as  amended,  was  added
 to  the  Bilt.

 Clause  479-—(Case  in  which  Judge  or
 Magistrate  ts  personally  wterested.)

 MR.  SPEAKER:  Mr,  Limaye,  do
 you  want  to  speak  on  Clause  ‘4797

 SHRI  MADHU  LIMAYE  Yes,  Sir

 MR  SPEAKER:  I  propose  that
 we  take  up  the  held-over  Clauses
 after  Lunch  Before  that,  we  shall
 fimsh  the  other  Clauses  because
 there  are  no  amendments  to  these
 Clauses

 श्री  मयु  लिमये  प्रत्यक्ष  महोदय

 इस  क्लास  मे  मेरा  बुनियादी  विरोध  नहीं  है

 लेकिन  इन्होंने  जो  स्पष्टीकरण  दिया  है,  मैं

 समझता  हु  उसको  कोई  आवश्यकता  नही  है

 क्योंकि  अगर  कोई  मुल्ज़िम  इसके  बारे  में

 वरिष्ठ  अदालत  के  सामने  जाये  तो  वरिष्ट

 अदालत  “पर्सनल  ट्रस्ट”  क्या  होता  है  उसकी

 परिभाषा  कर  सकती  है  इसलिये  स्पष्टीकरण

 की  कोई  आवश्यकता  ही  नहीं  है।  इसलिये  मेरी

 मत्री  महोदय  से  प्रार्थना  है  कि  बिना  स्पष्ट-

 करण  वे  ही  इस  बलाश  को  पास  विया  जाये

 हमारा  काई  एतराज  नहीं  है  लेकिन  स्पष्ट-

 करण  मत  जोडियों  |

 SHRI  RAM  NIWAS  MIRDHA:  The
 explanation  is  very  clear.  The  cir-
 cumstances  are  mentioned  Still  if
 the  hon.  Member  feels  that  he  should
 be  regarded  as  being  interested,  if
 he  thinks  ike  that,  that  is  a  diffe-
 rent  matter.
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 MR,  SPEAKER:|  There  are  0
 amendments  to  Clauses  479  to  +h.
 So,  I  shall  put  them  all  together  to
 the  vote  of  the  House,

 The  question  is:

 “That  Clauses  479  to  484  stand?
 part  of  the  Bull.”

 The  motion  was  adopted

 Clauses  479  to  484  were  added  to  the
 Bull.

 MR  SPEAKER:  Now,  we  come
 to  these  held-over  clauses  ot
 course,  there  is  not  going  to  be  much
 discussion  Only  time  was  given  so
 that  you  may  meet  and  discuss  with
 the  Minister.  These  held-ove:  clauses
 will  be  taken  up  after  lunch  But
 there  would  not  be  much  discussion.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  You  have  been  good
 enough  to  say  that  there  would  be  a
 discussion  on  floods.  After  this  Bill
 as  over,  there  is  one  item,  Item  4—
 Coking  and  Non-Coking  Coal  Mines
 (Nationalisation)  Amendment  Bill
 which  was  passed  by  the  Rajya
 Sabha  I  consulted  the  Leaders  of
 the  Opposition  as  are  available  and
 they  are  willing  that  item  4  be  taken
 up  after  this  and  before  further  con-
 sideration  of  the  Approach  to  the
 Fifth  Plan  1974-79.

 MR  SPEAKER:  I  hope  you  have
 no  objection  So,  item  4  will  be
 taken  up  before  item  18.  Moreover,
 we  are  quite  free  to-day.  We  will
 take  up  the  discussion  on  Gujarat
 floods  for  one  hour  after  this

 SHRI  DINEN  BHATTACHARYYA’
 Not  only  Gujarat,  there  are  floods
 in  many  other  States  as  well.

 SHRI  N.  K,  SANGHI  (Jalore):
 There  are  floods  in  Rajasthan  and
 Madhya  Pradesh  also.

 “eThe  following  Members  sho  recorded  their  votes  :
 AYES  :  Sarvs>ri  Kartik  Oraon  and  J  क,  Dube  ;

 Mohammed  Tsmail. NOES  :  Shri
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 SHRI  R.  8.  PANDEY  (Rajnand-
 gaon):  It  is  very  good  that  you  have
 allowed  a  discussion  on  floods.  Apart
 from  Gujarat,  there  are  floods  in
 other  places  like  Madhya  Pradesh
 also.  You  should  allow  only  two  two
 minutes  to  each  Member.

 MR.  SPEAKER:  Now,  we  adjourn
 to  re-assemble  after  lunch  at  2  5  p.m.

 3.8  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  till  fifteen  minutes  past  Four-
 teen  of  the  Clock.

 The  Lok  Sabha  reassembled  after
 Lunch  at  nineteen  minuter  past
 Fourteen  of  the  Clock

 [Mr  Deputry-Sreaxcr  in  the  Chair]
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 BILL—Contd.

 CLAUSE  57—Contd.

 SHRI  HUKAM  CHAND  KACHWAI
 (न-.

 MR.  DEPUTY-SPEAKER:  We  are
 in  the  midst  of  a  clause.  What  do
 you  want?

 शी  हुकम  ह... ए  कछवाय  उपाध्यक्ष

 महोदय,  राज  मै  सदन  तथा  सरकार  का

 ध्यान  एक  महत्वपूर्ण  विषय  की  जोर  दिलाता

 चाहता  है  -  परसों  दर्जन  में  काफी  लाठी

 चार्ज  हुआ  कौर  ु  गैस  छोडी  गई  t  ae

 तीन  सौ  के  करीब  लोग  घायल  हुए  है।  दस

 सम्बन्ध  मैं  चाहता  ह  कि  सरकार  की  ओर

 से  एक  वक्तव्य  जाना  चाहिये  कि  प्राचीन

 राज्य  मर बगर  निकाय  तथा  उदासीन  क्यों

 बनी  हुई  है  ?  यहां  ऐसी  परिस्थितियां

 पैदा  हुई  शरीर  निहत्थे  मजदूरों  पर  पुलिस
 ने  जो  बर्बरता  का  व्यवहार  दिखाया,

 उससे  सदन  को  अवगत  कराया  जाये  ।
 (Interruptiona).
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 MR.  DEPUTY-SPEAKER:  Order,
 order.  I  would  request  Members  on
 this  side  to  cooperate.  He  has  made
 a  statement.  I  have  listened.  If  you
 say  something  on  this  side,  another
 will  say  something  on  that  side  and  a
 storm  develops.  Order  please.
 Also  we  have  finished  with  the  consi-
 deration  of  the  clauses  except  for
 three  clauses  which  were  held  over.
 We  shall  take  up  those  three  clauses
 which  were  held  over  What  about
 Clause  57?  Is  there  any  agreed
 amendment?

 I  think  there  is  no  more  that  is  to
 be  submitted  on  this  clause  I  under-
 fam’  that  Shr:  Mzdhu  Limaye  who
 raised  the  objections  had  met  the
 Minister  and  they  have  agreed  to
 something  I  take  up  clause  57.
 There  is  an  amendment—No,  93—to
 clause  57  that  was  moved  by  Shri
 Madhu  Limaye  I  shall  put  that
 amendment  to  the  vote.

 I  would  like  the  House  to  under-
 stand  me.  We  are  considering  clause
 57.  This  was  held  over  because  of
 Shri  Limaye’s  objection.  Then  it  was
 brought  to  my  notice  that  you  and
 the  Minister  had  met  After  that
 you  had  agreed  to  certain  amend-
 ments  as  a  result  of  which  you  had
 tabled  an  amendment  to  Clause  57.
 You  have  moved  amendment  No.  93
 to  clause  57.  I  shall  put  it  to  the
 vote  again  so  that  there  is  no  confu-
 sion.  This  was  told  to  me;  I  am  put-
 ting  it  to  the  vote.  It  is  for  the  House
 to  reject  at.

 SHRI  MADHU  LIMAYE:  छाए,  I
 am  withdrawing  it.

 MR.  DEPUTY-SPEAKER:  Does
 the  hon.  Member  have  the  leave  of  the
 House  to  withdraw  the  amendment?

 SEVERAL  HON.  MEMBERS:  Yes.
 Sir.

 Amendment  No.  293  was,  by  leave,
 withdrawn.

 MR.  DEPUTY-SPEAKER:  Now,  I
 shall  put  Clause  57  to  the  vate.
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 {Mr.  Deputy-Speaker]
 The  question  is:

 “That  Clause  57  stand  part  of  the
 Bill”.

 The  Motion  was  adopted.
 Clause  57  was  added  to  the  Bill.

 Clause  76—-  (Person  arrested  to  be
 brought  before  court  without  delay.)

 MR.  DEPUTY-SPEAKER:  There
 are  two  amendments  to  clause  76.
 Are  you  moving,  Mr.  Mirdha?

 SHRI  RAM  NIWAS  MIRDHA:  I
 beg  to  move:

 “Page  22,—

 after  line  35,  insert—

 “Provided  that  such  delay  shall
 not,  in  any  case,  exceed  twenty-
 four  hours  exclusive  of  the  time
 necessary  for  the  journey  from  the
 place  of  arrest  to  the  Magistrate’s
 Court.”  (285)

 MR.  DEPUTY-SPEAKER:  I  shall
 put  amendment  No,  285  to  the  vote.

 The  question  is:

 “Page  22,—

 after  line  35,  insert—

 “Provided  that  such  delay  shall
 not,  in  any  case,  exceed  twenty-
 four  hours  exclusive  of  the  time
 necessary  for  the  journey  from  the
 place  of  arrest  to  the  Magistrate’s
 Court.”’  (285)

 The  motion  was  adopted.

 MR  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  76,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  76,  as  amended,  was  added  to
 the  Bil,
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 क्रि  रुकू  लिमये#  *  उपाध्यक्ष  महोदय,
 मैं  श्राप  को  बधाई  देना  चाहता  हूं।  झपकी

 बजे  &  हम  लोगों  को  मोका  मिला  है  इस

 संशोधन  को  पास  करने  झा  1  जपने

 मदद  ते  दी  होती  ता  यह  पास  नहं  होता  |

 MR  DEPUTY-SPEAKER:  Thank
 you  very  much.  Well,  sometimes,
 the  Chair  also  deserves  some  bou-
 quets  It  has  been  receiving  brick-
 bats  all  the  time.  Towards  the  end
 of  the  session,  some  bouquets  are  also
 necessary.

 PROF.  MADHU  DANDAVATE:
 You  have  put  on  the  ear-phones.
 Otherwise  you  would  have  said  ‘order,
 order’,

 Clause  437  —Contd.

 MR,  DEPUTY-SPEAKER:  Now
 we  take  up  clause  437.  Shri  Mirdha
 has  given  notice  of  his  amendment.
 Are  you  moving?

 SHRI  RAM  NIWAS  MIRDHA:  I
 beg  to  move:

 Page  148,  line  28,  after  the  word
 “Court”  insert:

 “other  than  the  High  Court  or
 Court  of  Session”  (287)

 MR.  DEPUTY-SPEAKER:  I  shall
 put  amendment  No.  287  to  clause  437
 to  the  vote.

 SHRI  DINESH  JOARDER:  What
 about  my  amendments  to  clause  437°

 MR  DEPUTY-SPEAKER:  Just  a
 minute  Do  you  want  to  speak?

 All  right.
 agreed.

 I  thought  you  have  all

 SHRI  DINESH  JOARDER:  Clause
 437  provides  the  procedure  and  cases
 where  bail  may  be  taken  in  case  of
 non-bailable  offences.  It  was  the
 pleasure  of  the  House  that  we  should
 consult  with  the  hon.  Minister  Shri
 Mirdha  on  this  and  come  to  a  mutual
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 agreement  to  see  if  we  could  do
 something  better  in  regard  to  the  pro-
 cedure  laid  down  in  clause  437,  In
 certain  aspects,  we  do  agree  to  the
 amendment  moved  by  Shri  Mirdha.
 But  there  are  some  other  provisions  at
 which  we  would  like  to  record  our
 resentment  and  discontentment.  That
 is  why  I  have  risen  to  say  a  few
 words  in  regard  to  this  clause.

 There  are  certain  objectionable
 words  in  this  clause,  For  instance,
 we  find  in  this  clause:

 “When  any  person  accused  of  or
 suspected  of  the  commission  of  any
 non-bailable  offence  is  arrested  or
 detained  without  warrant  by  an
 officer  in  charge  of  a  police  station
 Or  appears  or  is  brought  before  the
 court,  he  may  be  released  on
 bail....".

 At  the  same  time,  it  is  also  stated:

 “,,.but  he  shall  not  be  so  releas-
 ed  if  there  appear  reasonable
 grounds  for  believing  that  he  has
 been  guilty  of  an  offence  punish-
 able  with  death  or  with  imprison-
 ment  for  life.”.

 At  the  time  of  investigation,  when
 the  case  has  not  been  tried  and  judg-
 ment  pronounced,  how  can  the  accus-
 ed  person  be  termed  as  guilty  of  an
 offence.  The  word  ‘guilty’  is  highly
 objectionable.  During  investigation,
 no  accused  person  should  be  termed
 as  being  guilty  of  an  offence.

 Similarly,  the  dicretionary  power,
 of  the  court  that  it  may  be  released
 the  person  on  bail,  is  also  interfered
 with,  because  in  the  next  sentence,  it
 has  been  stated  that  the  accused  per-
 son  shal}  not  be  so  released  I  have
 great  objection  to  this  word  ‘shall’.

 So,  I  have  moved  an  amendment
 which  seeks  to  omit  the  words  ‘shall’
 and  ‘guilty’  appearing  in  sub-clause
 (L)  of  this  clause  and  substitute  other
 words  in  their  places.

 Further,  the  granting  of  bail  in
 cases  of  non-Baflable  offences  has
 been  made  very  tigid  to  a  certain  ex-
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 tent.  I  would  request  the  hon.  Min-
 ister  to  omit  the  wordings  of  the
 clause  so  that  the  provisions  for
 granting  bail  could  be  liberalised  as
 far  as  possible,

 Recording  this  note  of  protest,  I
 support  the  amendment  brought  for-
 ward  by  Shri  Mirdha,  and  I  move  my
 amendments  also,  though  I  do  not
 press  for  a  division  on  them.

 थी  राम  कप  शर्मा  शा  ग्

 मदद,  मन्नी  महोदय  ने  जो  ुमेइमेंट
 257  परत  सिमगा  से  जगता  है  रि  या

 ता  इस  में  कोई  धरा  हो  गई  है  और  या  फिर

 मेरे  समझने  मे  गलर्त;ढ्ार्ग,  7  इस  मेह
 का  द्वार  अनाज  437  से  हाई  को  शार

 कोर्ट  आफ  सेशन  था  जूब्सिडिव्शन
 दिया  गया  है,  विरोधी  इस  एमेटमेट  मे  शब्द

 “कोर्ट
 '  के  बाद  प्रदर  दन  दि  हाई  कोर्ट  प्राण

 सेशन  जोड़ने  की  व्रत  पए ही  गई  है  ।  पत्नी

 महोदय  इस  को  पुन  देख  ले  ।  इलाज

 336  बेनेगल  के  लिए  है  आर  बलाश  4५7

 लान-वे  केवल  के  लिए  है  ।

 श्री  राम  दिवस  सिद्धि:  इलाज  333
 देख  लीजिए  |

 SHRI  R,  R.  SHARMA:  Thank  you.
 MR.  DEPUTY-SPEAKER:  _  Shri

 Joarder  gays  that  he  does  not  want  to
 press  his  amendments.  Does  he  mean
 to  say  that  he  wants  to  withdraw
 them?  Or  I  will  just  put  them  to  the
 vote  of  the  House.

 First,  I  will  put
 amendment  to  vote.

 The  question  is:

 Shri  Mirdha's

 Page  148,  line  28,  after  the  word
 “Court”  insert—

 “other  than  the  High  Court  or
 Court  of  Session”  (287)

 The  motion  was  adopted.
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 MR.  DEPUTY-SPEAKER:  I  will
 now  put  all  the  rest  of  the  amend-
 ments  by  Shri  Joarder  to  vote.

 Amendments  Nos.  144,  45  and  246
 to  258  were  put  and  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 ‘That  clause  487,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  487,  as  amended,  was  added  to
 the  Bull.

 MR.  DEPUTY-SPEAKER:  ‘To  the
 First  Schedule,  there  are  quite  a  good
 number  of  amendments  hy  Shri
 Mirdha,

 SHRI  RAM  NIWAS  MIRDHA:
 They  are  al]  verbal  in  nature

 I  move:

 Page  167,  line  25  and  Page  168,
 line  15,  against  sections  24A  and
 128,  in  column  4,  for  “Cognizable”,
 substitute  “Ditto”.  (87)

 Page  68  line  21,  against  section
 131,  in  column  5,  for  “Ditto”,  substi-
 tute  “Non-bailable”.  (88)

 Page  171,  line  5,  against  section
 53A,  in  column  2,  for  “places”,
 substitute  “place”.  (89)

 Page  171,  line  25,  against  section
 160,  in  column  4,  for  “Cognizable”,

 substitute  “Ditto”.  (90)

 Page  178,  hne  22,  against  section
 172,  n  column  2,  for  “order”,
 subsntute  “other”,  (91)

 Page  176,  lines  0-2l,  against  sec-
 tion  197,  for  “Imprisonment  for  6
 months,  or  fine  of  1,000  rupees,
 or  both”,  substitute  “Ditto”.  (92)

 Page  1%,  lines  20-2i,  aga.nst
 section  179,  for  “Simple  imprison-
 ment  for  6  months,  or  fine  of
 3,000  rupees,  or  both”,  substiture
 “Pitto”,  (93)
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 Page  176,  against  section  I85,  in
 column  2,—-

 (i)  Hine  12,  for  “legal”,  substi-
 tute  “a  legal”,

 (ii)  line  15,  for  “obligations”,
 substitute  “obligations  incurred”.
 (94)

 Page  ‘180,  line  23,  against  sectron
 213,  in  column  3,  for  “years”,  substi~
 tute  “years  and  fine”.  (95)

 Page  8l,  line  4,  against  section
 215,  in  column  2,  for  “of”,  substi-
 tute  “by”.  (96)

 Page  181,  line  22,  against  sectio.
 216,  in  column  2,  for  “not”,  substi-
 tute  “not  for”.  (97)

 Page  188,  lines  16-17,  ugainst
 section  225,  in  column  3,  for  “Im-
 prisonment  for  2  years,  or  fine,  or
 both”,  subststute  “Ditto”.  (88)

 Page  84  line  24,  in  the  heading
 of  Chapter  XII,  for  “Coins”,  substi-
 tute  “Coin”,  (99)

 Tage  186,  line  15,  agaiu.t  section
 246,  in  column  2,  for  ‘‘weight”  subs-
 titute  “the  weight”.  (100)

 Page  187,  line  16,  against  section
 256,  in  cloumn  2,  for  “years”,  substi-
 tute  “years  and  fine”.  (0I)

 Page  189,  lines  (21-22,  against
 section  276,  for  “Imprisonment
 for  6  months,  or  fine  of  1,000  rupees,
 or  both”,  substitute  “Ditto”.  (102)

 Page  9l,  line  I,  against  section
 292,  in  column  3,  for  “offence”,
 substitute  “conviction”,  (103)

 Page  9l,  line  uy  against  section
 298,  in  column  3,  for  “Ditto”,  subs-
 titute  “On  first  conviction,  with  im-
 prisonment  for  3  years,  and  with  fine
 of  2,000  rupees,  and  in  the  event  of
 second  or  subsequent  conviction,
 with  imprisonment  for  7  years,  and
 with  fine  of  5,000  शप्रककिका,  ae)
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 Page  101,  line  18,  against  section
 294,  in  column  6,  ह.  “Any  Magis-
 trate’,  substitute  “Ditto”.  (105)

 Page  198,  line  15,  against  section
 345,  in  column  ry  for  “Cognizable”,
 substitute  “Ditto”.  (106)

 Page  198,  line  7,  against  section
 374,  in  column  4,  for  “Cognizable”,
 substitute  “Ditto”.  (107)

 Page  200,  line  20,  against  section
 388,  in  column  2,  for  “or”,  substi-
 tute  “of,  (108)

 Page  26,  line  9,  against  section
 440,  in  column  3,  for  “3”,  substitute
 “5°.  (L068)

 Page  210,  line  22,  against  section
 482,—

 (i)  in  column  4,  for  “Non-
 cognizable",  substitute  “Ditto”;

 (ia)  in  column  5,  for  “Baila-
 ble”,  substitute  “Ditto”.  (110)

 Page  212,  line  4,  against  section
 489D,  for  “possessing  instruments”,
 substitute  “possessing  machinery,
 instrument”,  (iI])

 Page  21h,  line  22,  against  section
 504,  for  “3°,  substitute  gr,  (112)

 Page  214,  line  24,  against  section
 505,  for  “2”,  substitute  “3”,  (13)

 SHRI  DINESH  JIARDER:  I  move:

 Page  164,  lines  74  to  14,  in
 column  4,—-

 omit  “According  as  offence
 abttdd  3s  cognizable  or  non-cog-
 nizable.”  (228)

 Page  164,  lines  4  to  Ww  in  colmun

 omit  “According  as  offence
 abetted  is  bailable  or  non-baila-
 ble,”  (224)

 Page  164,  line  18,  in  column  4,--
 omit  “Ditto”  (226)

 Page  164,  line  16,  in  column  5,—
 omit  “Ditto”  (226)

 BHADRA  12,  805  (SAKA)  Procedure  Bill  86.

 As  a  matter  of  principle,  I  have
 always  opposed  any  distinction  bet-
 ween  bailable  and  non-bailable  offen-
 ees  and  cognizable  and  non-cogniza-
 ble  offences,  That  is  why  I  have
 suggested  that  wherever  this  distinc-
 tion  appears  in  cols.  4  and  5  of  the
 First  Schedule,  this  should  be  remoy-
 ed.  As  a  matter  of  principle,  grant-
 ing  of  bail  should  be  the  rule  and
 rejection  should  not  be  there  at  all,
 or  at  least  it  should  be  the  exception.
 This  is  my  requert  to  the  House
 that  no  offences  should  be  categoris-
 ei  as  cognisable  and  non-cognisable
 and  biailable  and  non-bailable,  There
 should  be  a  general  for  all  offences
 with  the  same  rule  for  granting  or
 refusing  bail.  Hence  my  amend-
 ments.

 शी  राम  रतन  शर्मा  :  उपाध्यक्ष

 महोदय,  पेज  77  पर  सेक्शन  92  के

 बागे  लिखा  है  कि  प॒रनिशमभट  इस प्रिजन मेट

 फ़ार  7  यीमप्र्ज  एड  फ़ाइन”  और  “मजिस्ट्रेट

 आफ  दि  फस्ट  क्लास”  के  द्वारा  द्रायेक्ल  है

 और  पेज  378  पर  सैक्शन  201  के  झा

 लिखा  है  कि  पनिशमेंट  “इमप्रिज़नमेंट  फ़ार

 7  यांग्रर्ज़  एड  फ़ाइन”  है  और  बह  “कोर्ट

 साफ़  सेशन!  के  द्वारा  द्रायेवल  है  ।  दोनो

 सैराज  में  पनिशमेंट  एक  ही  है,  अथक

 “दूम्रप्रिजनमेट  फ़ार  7  थीश्र्ज  एड  फ़ाइन',

 लेकिन  एक  फस्ट  क्लास  मजिस्ट्रेट  हरा

 द्रायेवल  है  झोर  दूसरा  कोर्ट  आफ़  सेशन  द्वारा

 ट्रेवल  है  ।  मैं  चाहता  ज  कि  स्त्री  महोदय

 इस  को  साफ  कर  दें  ।  मेरे  ख्याल  में  यह

 डाफ़िटग  की  गातो  रह  गई है।

 SHRI  RAM  NIWAS  MIRDHA:  १
 de  not  have  anything  to  say.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 Page  167,  line  25  and  Page  168,
 line  My,  against  section  24A  and
 ‘128,  in  column  4,  for  “Cognizable”,
 substitute  “Ditto”,  (87)
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 {Mr.  Deputy-Speaker]
 Page  १68,  line  21,  against  section

 8l,  in  column  5,  for  “Ditto”,  subs-
 tetute  ‘“‘Non-bailable”,  (88)

 Page  171,  line  6,  against  section
 353A,  m  column  2,  for  “places”,
 substitute  “place”,  (89)

 Page  171,  line  25,  against  section
 162,  in  column  4,  for  “Cognizable”,
 substitule  “Ditto”,  (90)

 Puge  78,  line  22,  against  section
 ‘172.  in  column  2,  for  “order”,  subs-
 titute  “other”.  (91)

 Page  175,  lines  0-l],  against
 section  Vv.  for  “Imprisonment  for  6
 months,  or  tine  of  1,000  rupees,
 or  both”  substitute  “Ditto”,  (92)

 Page  198,  lines  20-21,  against
 section  179,  for  “Simple  imprison-
 ment  fo~  6  months,  or  fine  of
 1,000  rupees,  or  both”,  substiture
 “Ditto”,  (93)

 Page  ‘176,  against  section  185,  in
 column  2,—

 Ga)  line  12,  for  “legal”,  substi-
 tute  “a  legal’;

 (ii)  line  15,  for  “obligations”
 substitute  “obligations  incurred”.
 (94)

 Page  180,  line  23,  against  section
 213,  in  column  3,  for  “years”,  subs-

 titute  “years  and  fine”.  (95)

 Page  8l,  line  14,  against  section
 25  in  cloumn  2,  for  “of,’,  substi-
 tute  “by”,  (96)

 Page  8l,  line  22,  against  section
 216,  in  column  2,  for  “not”,  substi-
 tute  “not  for”.  (97)

 Page  188,  lines  16-17,  against
 section  225,  in  column  3,  for  “im-
 prisonment  for  2  years,  or  fine,  or
 both”,  substitute  “Ditto”,  (98)

 Page  i84,  line  24,  in  the  heading
 or  Chapter  XII,  for  “Coins”,  substi-
 tute  “Coin”.  (89)
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 Page  186,  lima  15,  against  section
 246,  in  column  2,  for  “weight”
 substitute  “the  weight”,  (100)

 Page  187,  line  16,  against  section
 256,  in  column  2,  for  “years”,  subs-
 thtute  “years  and  fine”.  (0l)

 Page  189,  lines  21.22,  against  sec-
 tion  276,  fur  “Imprisonment  for  6
 months,  or  fine  of  1,000  :upces,
 or  both”,  substitute  “Ditto”.  (102)

 Page  191,  line  i],  against  sec-
 tion  282,  in  column  3,  for  “offence”,
 substiiute  ‘conviction’,  (108)

 Page  191,  line  14,  against  section
 293,  in  column  3,  for  “Ditto”,  subs-
 titute  “On  first  conviction,  with
 imprisonment  for  3  years,  and  with
 fine  of  2,000  rupees,  and  in  the
 event  of  second  or  subsequent  con-
 viction,  with  imprisonment  for  7
 years,  and  with  fine  of  5,000
 rupees”.  (104)

 Page  191,  line  15,  against  section
 294,  in  column  6,  for  “Any  Magis-
 trate”,  substitute  “Ditto”,  (105)

 Page  196,  line  15,  against  section
 345,  in  column  4,  for  “Cognizable”,
 substituie  “Ditto”.  (106)

 Page  199,  line  7,  against  section
 374,  in  column  4,  for  “Cognizable”,
 substitute  “Ditto”,  (107)

 Page  200,  line  20,  against  section
 388,  in  column  2,  for  “or”,  substi-
 tute  “of”.  (108)

 Page  206,  line  9,  against  section
 440,  in  column  3,  for  “3”,  substi-
 tute  “5”,  (109)

 Page  210,  line  22,  against  section
 482,—

 (i)  in  column  4  for  “Nan-
 cognizable”,  substitute  “Ditto”.

 (ii)  in  column  5,  for  “Bailable”,
 substitute  “Ditto”,  (110)

 ‘
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 Page  212,  line  4,  against  section
 489D,  for  “possessing  instruments”,

 substitute  “passing  machinery,
 instrument”.  (l)

 Page  214,  line  22,  against  section
 504,  for  “3”,  substitute  ee  (112)

 Page  214,  line  24,  against  section
 505,  |  ०/  ०  substittte  au  Gals)

 The  motion  was  adopted.

 MR,  DEPUTY-SPEAKER:  I  shall
 now  put  the  other  amendments,  moved
 by  Shri  Joarder,  to  vote.

 Amendments  Nos.  223  to  226  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  First  Schedule,  as
 amended,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  First  Sehedule,  as  amended-was
 added  to  the  Bill,

 The  Second  Schedule

 Amendments  made:

 Page  222,  line  9,  FORM  No.  I],  for
 “seals”,  substitute  “seals,  or’,  (114)

 Page  223,  line  30,  FORM  No.  15,
 for  “Offier”,  substitute  “Officer”,
 (115)

 Page  226,  after  line  30,
 No.  20,  insert  “Or”.  (116)

 Page  229,  line  15,  FORM  No.
 for  “to  decide”  substitute
 decide”,  (l7)

 (Shri  Ram  Niwas  Mirdha)

 FORM

 25,
 6  a  ०

 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 “That  the  Second  Schedule,
 amended,  stand  part  of  the  Bill.”

 as

 The  motion  was  adopted.
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 The  Second  Schedule,  as  amended,.
 “ivds  added  to  the  Bilt.

 Clause  pi=4  (80076  title,
 Commencement.)

 extent  and.

 Amendments  made:

 Page  l,  line  5,  for  “1972”  substi-
 ite  "L973"  *(it)

 Page  2,  line  10,  for  “Ist  day  of
 July,  1973”,  substitute  “Ist  day  ef
 January,  1974.”  (18)

 (Shri  Ram  Niwas  Mirdha)

 SHRI  RAM  NIWAS  MiIRDHA:  Sir,
 with  your  permission  I  am  moving
 my  amendment  No.  286,  which  is  in
 substitution  of  my  amendment  No.  12.

 I  move:

 Page  l,  for  lines  8  to  l  and  page:
 2  for  lines  l  to  4,  substitute—

 “Provided  that  the  provisions
 of  this  Code,  other  than  those
 relating  to  Chapters  VIII,  X  and
 XI  thereof  shall  not  apply—

 (a)  to  the  State  of  Nagaland,.

 (b)  to  the  tribal  areas,

 but  the  concerned  State  Govern--
 ment  may,  by  notification,  apply
 such  provisions  or  any  of  them  to
 the  whole  or  part  of  the  State  of
 Nagaland  or  such  tribal  areas,  as
 the  case  may  be,  with  such  supple--
 mental,  incidental  or  consequential!
 modifications  as  may  be  specified  in.
 the  notification”,  (286)

 MR,  DEPUTY-SPEAKER:  Where
 is  amendment  No.  286?  I  understand
 you  gave  notice  of  the  amendment  a
 little  while  ago.  I  think  you  better
 explain  your  amendments,  because
 the  office  seems  to  think  that  there
 seems  to  be  some  kind  of  confusion
 and  conflict  with  your  amendments
 which  you  have  moved.
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 SHRI  RAM  NIWAS  MIRDHA:  This
 is  in  sub-clause  (2)  of  clause  l.  This

 3s  of  a  very  verbal  nature,  It  reads  :

 Page  l,  for  lines  8  to  ]  and  page  2
 for  lines  !  to  4,  substitute—

 “Provided  that  the  provisions  of
 this  Code,  other  than  these  relating
 to  Chapters  VIII,  X  and  XI  thereof,
 shall  not  apply—

 (a)  to  the  State  of  Nagaland,
 (b)  to  the  tribal  areas,

 but  the  concerneg  State  Govern-
 ment  may,  by  notification,  apply
 such  provisions  or  any  of  them  to
 the  whole  or  part  of  the  State  of
 Nazaland  or  such  tribal  areas,  as
 the  case  may  be,  with  such  supple-
 mental,  incidental  or  consequential
 moditications  as  may  be  specified  in
 the  notifications”,  (286)

 One  word  I  change.  That  is  “but”,
 which  is  a  drafting  improvement.
 Then  “apply  such  provisions  or  any  of
 them”,  should  be  added.  Our  drafts-
 men  have  advised  us  that  this  is  a
 better  provision.

 MR.  DEPUTY  SPEAKER  :  At  the
 Jast  moment  when  things  are  done  in
 a  hurry,  it  is  difficult  to  proceed.

 SHRI  MADHU  LIMAYE:  Indecent
 haste  to  move  the  Bill,  and  pass  it.

 MR,  DEPUTY  SPEAKER  :  I  will
 put  this  amendment  to  the  House.

 The  question  is  :

 Page  i,  for  lines  8  to  ll  and  page  2
 for  lines  |  to  4,  substitute—

 “Provided  that  the  provisions  of
 this  Code,  other  than  those  relating
 to  Chapters  VIII,  X  and  XI  thereof,
 shall  not  apply—

 (a)  to  the  State  of  Nagaland,

 (b)  to  the  tribal  areas,

 whole  or  part  of  the  State  of  Nagaland
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 ae  such  triba]  axess,  as  the  case  may
 be,  with  such  supplemental,  dnci-
 dental  or  consequential  modifieations
 as  may  be  specified  in  the  notifi-
 cation”,  (286)

 The  motion  was  adopted.

 MR.  DEPUTY  SPEAKER  H  The
 question  is  :

 “That  clause  1  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 “Clause  J,  as  amended,  was  added
 to  the  Bull.

 The  Enacting  Formula:

 SHRI  RAM  NIWAS  MIRDHA  :  I
 move  :

 Page  4  line  1  for  “Twenty-third”,
 substitute  “Twenty-fourth”,  (10)

 MR  DEPUTY  SPEAKER  ;  The
 question  iS  :

 Page  l,  hne  1,  for  “Twenty-third,
 substitute  “Twenty-fourth”.  (10)

 The  motion  was  adopted.

 MR,  DEPUTY  SPEAKER  :  The
 question  is  :

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bil.”

 The  motion  was  adopted.

 The  Enacting  Formula,  48  amended,
 twas  added  to  the  Biil.

 The  Title  wag  added  to  the  Bill.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  Ag  I  explained  to  some
 hon.  Members  opposite,  one  of  the
 clauses,  No.  125,  is  under  re-consi-
 deration  and  I  request  that  this  dis-
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 यह  125  का  जो  विषय  है,  सलमान  सेठ,
 शमीम  प्रा  मेरे  दमों  लायक  दस्तो  ने  शुरू
 में  हो  इस  पना  एक्शन  प्रीत”  किया

 था।  लेकिन  उस  बात  संग पर  ने  सुना  नहों।

 तय  देख  रहे  है  वि  उत्तर  पद  चुनाव  मे

 मुसलमानों  क  वाद  गर  तो  बह  खराब  असर

 नहीं  पेंग  ।  इस  का  दूषित  से  रख  कर

 ये  नई  बातों  को  ले  कर  आए  है  दिय  जी

 के  कहते  पर  ।  तो  मेरा  इतना  ही  कहना

 है,  मेरा  विरोध  नहीं  है  ।  शमीम  साहब

 से  मेरा  इत्तफ़ाक़  है  |  लेकिन  यह  नीति

 समझ  मे  नहीं  आती  है  कि  मुसलमानों  को

 क्या  हमेशा  वोटर  की  दृष्टि  से  ही  देखा  जायेगा  ?

 कभी  इसान  की  दृष्टि  से  भी  उन  को  देखा

 जायेगा  क्या  ?  क्या  कभी  मुसलमानों
 को  इस  देश  में  इंसान  की  नजर  से  देखा

 “जायेगा  या  नहीं  या  हमेशा  वोटर  की  नजर

 से  देखा  जायेगा  ?  इसलिए  जहां  तक

 शमीम  साहब  की  राय  है  मैं  उस  से  सहमत

 ं  oO  लेकिन  इस  को  पहले  ड्राप  को  करना

 चाहिये  था  1

 दूसरी  बात  यह  बता  दें  कि  किन  नियमों

 के  अनुसार  पास  किए  गए  इलाज  पर  हम

 पुनर्विचार  कर  सकेंगे  क्योंकि  भाप  जो  कार्य-

 बाहर  करेंगे  बह  भ्राइन्दा  के  लिए  भी  प्रेसीडेंट
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 बन  जायेगी  ।  oi25  के  बारे  में  हमें

 एतराज  नहीं  है  -  आप  अवश्य  पुनर्विचार

 कीजिए  ।  लेकिन  शौर  बहुत  से  क्लासेज

 हैं  144,  106,  108,  109,  110,

 कौर  एक  और  दफा  है  साजे  के  बारे  में  जिस

 के  ऊपर  बदलने  का  भी  मौका  हम  लोगों

 को  नहीं  मिला  ।  तो  अगर  इस  सभी  खतर-

 ताक  कालेज  के  ऊपर  पुनर्विचार  करने  की

 छूट  सदन  को  वपलिगी  तो  हम  को  क्या  एतराज़

 कोई

 मे  प्यास  रत्न

 Bit!  i.5  ये  बारे  से  ?

 एड  गे  out

 में  दा  साले  गे  खा  द्य  सलाद  वि  ग्रामर

 मु,  जम  पर्सनल  ला  न  कोई  पाग्दिवन  करना

 है  तो  बैठ  डोर  से  क्यो  दिया  जाये  +  उन

 का  सजामच्दी  थे  होता  चाहिए  ।  यह  मेरी

 पहले  के  राय  है  1  उर लिए  मुझे  यह  इजेक्शन

 टैबिटव्स  इस  अच्छा  नहीं  लग  रही  है  ।

 'उड़ान  के  नाते  उन  की  जो  माग  है  उस  को

 आप  पूरा  चरि 1  सेक्सी  यह  जो  आप

 कर  रहे  है  यह  बिल्कुल  गलत  है  और  अगर

 करते  है  तो  बाकी  जो  इसमे  दमनकारी  बलाजेज़

 है  उन  के  ऊपर  भी  हमें  पुनर्विचार  करने  का

 मौका  मिले,  कोई  नियम  या  प्रक्रिया  ऐसी

 बनायी  जाये  जिस  के  प्रकार  पास  किए  हुए
 धरा  ~  ~

 इलाजे '  के  ऊपर  हम  पुनर्विचार  कर  सव

 Some  Hon.  Members  rose.

 MR.  DEPUTY-SPEAKER:  Is  there
 any  need  for  a  discussion  on  this?

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  With  regard  to  the  Go-

 that  clause,  the  paint  is  this.  You
 see  how  they  are  behaving  with  the
 Muslim  sections  in  our  country.  At
 the  time  when  this  clause  was  consl-
 Gered,  they  did  not  mind  it;  Shri
 Shamim  raised  that  point  at  that
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 tme,  It  was  not  accepted
 hon.  Minister.  At  the  time  of  elec-
 tions  you  are  prepared  to  reconsider.
 There  is  a  clause  which  goes  against
 the  Directive  Principles  of  the  Cona-
 titution,  Did  you  consider  that?
 We  have  tabled  400  amendments;  you
 did  not  have  the  courtesy  to  accept
 one  of  them.  Mr.  Joarder  and  Mr.
 Limaye  and  others  are  fighting  some
 of  these  clauses;  you  did  not  concede
 a  single  amendment,  You  are  ask-
 ing  us  again  and  again  to  do  this  and
 to  do  that  We  are  not  against  that
 point  mentioned  by  vou  a  (Interr-
 uptions)

 श्री  ताप मे  हम  दावा  (क्षत गर।)
 जनाएगा  महे  शी  मा  जिमी  की  रण  नात  से

 i00  फीसदी  दनफपा  >  कि  गस  रन  को

 वीटर  जरिए  रिसना  चाहिए,  हिप  द.  सिर्फ

 वोटर  हरी  नाई,  समझता  चाहिए  ओटर

 होने  ये  एहले  वह  या  इंसान  है,  उस  के  कुछ
 मरम्मत  है  उर  ।  कुछ  चुनकर।  एन  का

 त्याग  रखना  चार हिय  ।  लेविन  एवं  बात

 पर  में  थाना  सा  विराम  वरना  चाहता  हं++-

 जो  इल्म  इस  मुख्य  थी  सरब  पर  है,

 बह  उहुद  है  ता  इस  मुल्क  की  हर  सियासी

 जमायत  पर  है।  इस  लिए  मैं  तमाम  सियासी

 जमाअतों  से  गुजारिश  करूगा--आ्राइनदा  भी

 झीर  इस  वक्त  भी--इस  बात  वा

 जरूर  ख्याल  रखें  वा  उस  की  समस्या

 को,  उस  की  मुश्किलों  को,  उसके  दुख  दर्द

 को  आसानी  सतह  पर  जाने  ।  यह  सही

 है  कि  हुकुमत  की  तवज्जह  कई  बार  इस

 पर  दिलाई  गई  कि  इस  तरह  का  कानून  पास

 करने  मे  मुस्लिम  पर्मत्तल  ला  वा  इन्टरफियरेस

 होगा  ।  ,  शेख  इबराहीम  सुलेमान  सेठ  राहुल

 ने  कई  बार  अपनी  तकरीरों  में  इस  बात  का

 /  जिक्र  किया  था,  लेकिन उस  को  नहीं  माता
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 the  |  विया ।
 ष्लिश्क  सिलसिले  ऑैव्लजीकलोज

 ~
 कौ  कौर  मुझे  मालूम  हुमा  कि  ाकमििस्ट्री
 मे  भी  यह  "सजे स्ट  क्या  था  कि  इस  तरह
 से  हस  1... ह  को  पास  करने  'से  म्स्लिज  क्रैडल

 ला  में  इन्टरफियरेंस  होगा  और  यह  उन

 बयानात  के  खिलाफ़  होगा  जो  हुकुमत  ने,

 ला  मिनिस्टर  ने  बार  बार  दिये  है  कि  मुस्लिम
 पर्सनल  ला  में  इन्टरफियरेस  नहीं  किया

 जायेगा  Q

 अब  मे  मधु  लिमये  जो  ओर  बाकी  तमाम

 दत्ता  गुर  मे  ष््स्गा  बि  इस  ग  को

 ढार  वगाजज  हे  सागरों  वा  लेकर  उन््ट्रावर्सल
 ने  बचाये,  क्या  गया  ताल्लुक़'  मुसलमानों

 इस  में  +चद्रावर्धी
 फारसी  मे  एक  बहा वन

 के  परखना  ो  से  ह  1

 न्हीं हॉर्न  चाहिए।

 टे-देश  प्रा पद  दुरुस्त  झायंद  यह  मरमर

 हमा  बेकल,  वे  थम  करती  है,  लकिन

 एवं  आज  एसा  न्ण्सिं  पाया  है  वि  इस  बेझा  न

 सरकार  को  कुछ  वक्त  पहले  शवल  शा  गई,

 इस  लिये  हम  को  इस  का  खर-मक़दम  करना

 चाहिये  |
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 श्री  शम  रतन  वर्मा  उपाध्यक्ष  महोदय,

 जाब्ता  फौजदारी  किसी  जमायत,  किसी

 धर्म  प्रौढ़  किसी  मज़हब  कं,  ले  कर  नहीं
 बनाया  गया  और  इलाज  25  के,  जब  इस

 सदन  में  पास  किया  तो  काफी  सं/च.ममझ

 कर,  विचार-विमर्श  करने  के  बाद  पास  किया  ।

 श्रीमान्,  मुक्त  को  आश्चर्य  है कि  वीसी  परसंनल

 ला  की  बात  यहा  पर  क्यों  लाई  जाती  है  ?

 स्त्री  चाहे  मुसलमान  की  हो  अथवा  हिन्दू
 की  हो  वह  स्त्री  है।  यदि  उसे  बगैर  अपराध

 छोडा  जाता  है  तो  उसे  मेनटेन  किया  जाना

 चाहिये  ।  उसे  कंबल  ध्र्म  एब  नीति  के

 के  आधार  पर  निर्वाह  भत्ते  (Maintenance
 Allowence)  मे  पृथक  नहीं  किया  जा

 सकता  ।

 एक  बात  बहुल  ही  भावनात्मक  कही

 है-लेकिन  उस  के  जो  महत्वपूर्ण  पहलू
 इस्फाटव्ड  है  उस  को  नही  देखा  गया  छंटा

 बच्चा,  इल्लेजिमिनेट  चाइल्ड  अथवा  लेजिमिनेट

 चाइल्ड  को  मेनटेन  करने  के  लिये  झगर  कोई

 स्पीडी  प्रप्लीडिम  रखना  चाई  तो  इस  मे  हिन्दू
 झर  मुसलमान  की  बात  उठाई  जायेगी  ।

 MR.  DEPUTY-SPEAKER:  At  the
 moment,  the  main  question  is  whe-
 ther  we  should  hold  over  the  passing
 of  this  Bin  in  view  of  the  fact  that
 the  Government  wants  to  reconsider
 clause  1235.  You  can  make  your
 mibmissions  at  that  time,

 थी  सा मस् लब  शर्मा  7  विमान,  वह
 समय  निकल,  गया ।  झगर  झ  कोई
 प्राचीन  बदलना  चाहते हैं  तो  किस  प्रोसीजर
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 (भी  राम  रतन  शर्मा]
 था  प्रैक्टिस  के  अ।क्ष।र  पर  करना  चाहते  है  a eel

 ore  किस  नियम  के  प्रदत्त  एस  करेगे  1
 MR  DEPUTY-SPEAKER:  We

 concerned  with  the  procedure.
 SHRI  SOMNATH  CHATTERJEE:

 Clause  25  has  already  been  passed
 while  the  House  has  been  consider-
 ing  this  Bill  clause  by  clause  Under-
 rule  89  the  Speaker  may,  if  he  thinks
 fit,  postpone  the  consideration  of  a
 clause,  But  how  can  this  apply  when
 the  clause  has  already  been  passed
 So  far  as  the  rules  are  concerned,
 there  is  no  provision  for  putting  in
 ar,  amendment  in  respect  of  a  clause
 which  has  been  passed,  Secondly,  we
 do  not  know  what  is  the  proposed
 amendment.  There  are  certain  as-
 sumptions  about  certain  provisions
 which  are  going  to  be  applied  to
 certam  communities  We  must  know
 what  the  amendments  are  before  we
 could  even  consider  our  attitude
 We  do  not  know  what  amendments
 ate  going  to  be  proposed.  Although
 this  clause  was  passed  last  Saturday,
 tall  8  O’  Clock  today  we  do  not  know
 the  thinking  of  the  Goverrment  on
 this  matter.  Then,  how  can  we  do  it
 under  the  rules  unless  the  rules  are
 suspended?  Firstly,  we  must  know
 the  thinking  of  the  Government.

 MR.  DEPUTY-SPEAKER:  I  think
 the  situation  procedurally  is  rot  as
 simple  as  it  appears  to  be.  I  would
 like  the  House  to  consider  this  very
 coolly  and  very  calmly  Whatever  I
 do  here  must  not  be  irregular.  At
 least  I  cannot  be  a  party  to  any  irre-
 gularity.  We  must  do  things  in  a
 regular  way.  Government  have  come
 forward  with  this  suggestion  that
 they  would  like  postponment  of  the
 corsideration  and  passing  of  the  Bill
 in  view  of  the  fact  that  they  would
 like  to  have  a  second  look  at  one
 clause  that  has  been  passed.  I  think
 that  is  a  very  legitimate  thing.  It
 shows  their  concern  that  certain  things
 should  not  be  done  in  a  hurry.  It
 is  also  true  that  we  have  gone  through
 such  a  long  Bill  in  a  hurry.  In  any
 case,  there  are  difficulties  this  way

 are
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 and  that  way.  According  to  the  ru-
 les,  in  the  first  place  this  clause  has
 been  passed;  the  House  has  finished
 with  it.  If  at  all  this  clause  has  to  be
 reconsidered,  nothing  stands  in  the
 way  of  the  Government  to  come  for-
 ward  with  a  motion  to  say  that  in
 view  of  certain  things  this  clause  may
 be  reconsidered,  They  can  bring  for-
 ward  a  motion  on  anything.  But  here
 the  problem  arises  because  here  is  a
 definite  rule  in  the  Rules  of  proce-
 dure,  namely,  rule  388,  which  says:

 “A  motion  shal!  not  arise  a  ques-
 thon  substantially  identical  with
 one  on  which  the  House  has  given  a
 decision  in  the  same  session.”

 So,  unless  this  rule  is  suspended,  I
 do  not  know  whether  under  the  rules
 you  can  bring  this  motion  that  this
 clause  has  to  be  reconsidered,  J  am
 just  pointing  out  to  the  Government
 the  procedure  But  the  House  is  the
 master  if  xts  own  procedure;  it  can
 suspend  the  rules,  it  can  do  this  or
 that.  This  is  the  position

 SHRI  DINESH  JOARDER:  Since
 many  of  the  provisions  of  this  Bill
 require  detailed  consideration,  we  re-
 quested  both  the  Home  Minister  and
 the  Minister  of  Parliamentary  Affairs
 that  the  consideration  of  this  Bill
 should  be  postponed  till  the  next  ses-
 sion,  Yet,  they  hurried  through  not
 only  clause  I25  but  many  other  clau-
 ses  which  now  require  reconsideration
 by  the  Minister  as  well  as  other  Mem-
 bers.  So,  I  would  request  the  Minis-
 ter  that  the  passing  of  this  Bill
 should  be  postponed  now  and  it
 should  be  taken  a  fresh  in  the  next
 session.  The  Minister  should  call  all
 the  opposition  leaders  and  other  in-
 terested  Members  of  Parliament  to
 reconsider  not  only  this  clause  but
 other  stringent  and  oppressive  measu-
 res  and  then  come  to  a  consensus  90
 that  this  Bill  can  be  passed  uneni-
 mously  in  the  next  session.

 SHRI  6,  VISWANATHAN:  Now
 Government  want  to  reconsider  cla-
 use  128,  which  has  already  been  pas-
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 ged  in  this  House.  For  that  purpose
 they  want  adjournment  of  this  de-
 bate  for  one  hour.  If  they  want  post~
 ponement,  if  they  want  to  reconsider
 any  provision,  then  they  will  have  to
 circulate  the  amendments.

 MR,  DEPUTY-SPEAKER:  First  it
 will  have  to  be  postponed.

 SHRI  G.  VISWANATHAN:  We
 want  to  know  the  amendment  first
 and  then  consider  it.  So  far  as  pro-
 cedure  is  concerned,  unless  rule  338  is
 overcome,  it  cannot  be  taken  imme-
 diately,  The  Minister  has  to  move
 first  for  suspension  of  the  rules  and
 then  he  has  to  move  for  the  adjourn-
 ment  of  the  debate.  It  is  legitimate
 for  us  to  ask  then  whether  the  other
 clauses  to  which  the  opposition  has
 taken  objection  would  also  be  recon-
 sidered  along  with  clause  225.  It  is
 the  usual  policy  of  the  Government  to
 act  in  a  hurry  and  regret  later.  Take
 the  case  of  the  Aligarh  Muslim  Uni-
 versity  Act,  They  rushed  through  it
 and  then  they  had  second  thoughts.
 है  the  case  of  Mulki  Rules,  even
 though  we  opposed  it,  they  passed  it
 in  indecent  haste  and  now  they  are
 in  the  soup.  It  is  better  to  postpone
 it,  take  enough  time  to  consider  it
 and  then  bring  it  before  the  House.

 श्री  राम  खतम  शर्मा  भरी  प्रार्थना
 है  इसको  पोस्टपोन  करे  अगले  सेशन  में  लावें
 तब  तक  उसको  सोच  समझ  ले  क्योकि  इसमे
 कोई  जल्दी  नहीं  है,  एक  जाब्ता  फौजदारी
 पहले  से  मोजूद  है  जिसकी  तहत  काम  चल
 रहा  है।  इस  बिल  को  कमी  पास  करने
 की  कोई  जरूरत  नहीं  है,  इसके  लिए  समय
 दिया  जाये  कौर  सोच  समझ  कर  अगले
 सेशन  में  लाया  जाये  ।
 PROF.  MADHU  DANDAVATE

 (Rajapur):  The  only  way  is  to  sus-
 pend  the  rules,  In  that  case  there
 will  be  no  difficulty,

 श्री  श्म्चू  सीगे  में  चाहता  हूं  कि
 बाप  ऐसी  व्यवस्था  दे  जिसमे  बिल्कुल
 जल्द...  बानो  न  हो,  पक्षयात  न  हो,
 भर  जीतने  इसमे  जो  खराब  बलों  है
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 उसने  सभी  पर  पुनर्विचार  करने  का  नका

 मिल  1  यह  सभी  लागे  के  साथ  है  ।  25

 के  बारे  में  दा  गाय  नहीं।  है  ।
 MR.  DEPUTY-SPEAKER:  Has  the

 Minister  anything  to  say  on  this?

 SHRI  K.  RAGHURAMAIAH:  The
 consideration  of  this  Bill  should  be
 postponed  for  an  hour.

 श्री  मधु  लिमये :  पहले  पास  कीजिए

 कि  पुनविचार  के  दौरान  इन१२  भी  चर्चा  होगी
 SHRI  K.  RAGHURAMAIAH:  So

 far  as  the  Government  is  concerned,
 as  I  have  made  it  very  clear,  it  wants
 to  reconsider  clause  125.  So,  this  dis-
 cussion  may  be  postponed  by  one
 hour,  In  the  meanwhile,  the  discus-
 sion  On  floods  would  be  over.  If  the
 hon.  Members  of  the  opposition  want
 to  give  us  suggestions  about  any
 other  clauses,  we  will  consider  them
 also.

 oft  मघ  लिमये  :  पहले  पास  कीजिए  कि

 इन  क्लासेज  पर  पुनर्विचार  होगा107

 i08,  109,  ll0,  125  l44  शादी  ।
 SHRI  K.  RAGHURAMAIAH:  So

 far  88  we  are  concerned,  we  are  re-
 questing  the  House  to  give  us  time
 to  have  a  reconsideration  of  clause
 24-A,

 श्री  मु  सीगे  रल  रीडिंग  नहीं
 होनी  चाहिये,  यह  इनकी  गलती  है  ।

 5  brs,
 MR.  DEPUTY-SPEAKER:  There

 is  nothing  wrong  in  having  a  second
 look.  I  personally  feel  that  should
 be  the  spirit,  But  I  would  like  to
 run  this  House  according  to  the  Ru-
 Jes  of  the  House.  Even  if  it  is  an
 adjournmest  of  one  hour,  it  is  an  ad-
 journment  of  discussion  on  this  Bill-
 it  may  be  one  hour;  it  may  be  one
 day,  whatever  it  is.  Therefore,  I
 think,  if  the  Minister  wants  it,  he
 should  come  with  a  formal  motion
 under  Rule  i09  that  the  debate  on
 the  Bill  be  adjournment  by  what~
 ever  time  it  is.  I  will  formally  put
 it  to  the  House,  In  the  meanwhile,
 you  sort  out  things.
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 SHRI  K.  RAGHU  RAMAIAH:  I
 would  like  to  move  the  following  mo.
 tion:  I  move:

 “That  Rule  338  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  its  application....
 MR,  DEPUTY-SPEAKER:  This

 does  not  apply  at  this  stage.  At  this
 stage,  what  you  should  move  is  only
 for  adjourning  the  debate  on  this
 Bull.  That  will  come  only  at  that
 stage  when  you  come  with  that
 motion.

 SHRI  K,  RAGHU  RAMAIAH:  7
 move:

 ‘That  the  debate  on  this  Bill  be
 adjeurned  for  one  hour.”

 SHRI  MADHU  LIMAYE:  Whieh
 Rule?

 SHRI  K.  RAGHU  RAMAIAH:  Rule
 109.  May  I  quote  the  rule  for  the
 convenience  of  the  House?

 MR,  DEPUTY-SPEAKER:  May  I
 tell  you  that  I  have,  again  and  again,
 Srawn  your  attention  to  that  Rule?

 SHRI  K.  RAGHU  RAMAITAH:  Rule
 09  says:

 “At  any  stage  of  a  Bill  which  is
 under  discussion  in  the  House,  a
 motion  that  the  debate  on  the  Bull
 be  adjourned  may  be  moved  with
 the  consent  of  the  Speaker.”

 I  ask  for  yeu
 Fi

 nsent  to  move  the
 adjournment  the  debate  on  this
 Bill  under  this  Rule,

 श्री  ध क  लिये  :  उपाध्यक्ष  महोदय
 मेरा  सब्स्टोट्यूट  मोशन  है  इस  प्र  7  इसके,
 न्रोटिस  ब्  कोई  सवाल  सही  है  इनके  लिए
 नहीं  है।  नो  मरे  लिए  भी  नहीं  है  1  मैं  जनता
 के  अधिकारों  के लिए  लगा  कौर  इनकी
 अनुमति  चलने  नहीं  दूमा  ।

 में  कहता  चाहता  हू  कि  मैं  भी  स्थान
 का  प्रस्ताव  कर  रहा  हूं  लेकिन  मेरे  प्रस्ताव
 को  बढ़िये  यह  रहेगी-ताकि  सकत  इलाज
 106,  108,  109,  I/0,  144,  167,

 34  पर  पुनर्विचार  कर  सके
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 MR,  DEPUTY-SPEAKER:  I  think,
 even  Mr.  Limeye  is  alse  confused
 now.  I  will  explain  to  you  how  you
 are  confused.

 All  this  will  come  only  when  we
 resume  the  disenssion,  not  now.

 Now,  the  question  is:

 “That  the  debate  on  this  Bill  be
 adjourned.”

 That  formal  motion  has  been
 moyed  by  the  Minister.  I  have
 accepted  it.  I  put  that  to  the  House,

 sk  wa  मेव  रूल  i0y  मे  कोई

 ऐसा  ब्र/विध्वान  नहीं  है  जिसमे  बाप  मेरे

 सबस्टीट्यूट  भोजन  को  खत्म  कर  सके!-

 यह  इस  तरह  है
 “At  any  stage  of  a  Bill  which  is

 under  discussion  in  the  House,  a
 motion  that  the  debate  on  the  894
 be  adjourned  may  be  moved  with
 the  consent  of  the  Speaker.”

 कारण  देकर  भी  मैं  सब्स्दीट्मूट  मोशन

 दे  सकता  हु  इसी  विल्कुल  कोई  रोक  नहीं  है  ।

 बीच  इसलिए  स्थगित  करना  चाहिये  ताकि

 हस  खास  कलाम  06  208  110,  244,

 i67,  34]  9+  पुनर्विचार  करना  चाहते

 हैँ  1

 MR.  DEPUTY-SPEAKER:  Now  I
 will  do  it  this  way,  The  Minister  has
 moved  a  motion  that  the  discussion
 on  the  Bill  he  adjourned,  and  I  have
 accepted  it;  he  has  done  it  under  the
 relevant  rule—I  suppose,  al]  this  has
 gone  on  record—although  it  was  done
 verbally,  Now,  Mr.  Madhu  Limaye—
 I  will  take  it  that  way—has  moved  a
 substitute  motion  giving  the  reasons.
 That  is  the  only  thing.  The  Minis-
 ter  has  not  given  any  grounds,  but
 Mr.  Madhu  Limaye  has  given  the
 grounds.  (Interruptions)  Mr.  Madhu
 Limaye  has  given  a  substitute  motion
 giving  the  grounds—'We  want  to
 adjourn  in  order  to  reconsider  these
 Clauses’.  That  is  the  only  difference.

 Now  I  will  put  these  motions  to  the
 House.
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 SHRI  SOMNATH  CHATTERJEE:
 Sir,  I  move:

 “That  the  debate  on  the  Code  of
 Criminal  Procedure  Bill,  ‘1972,  be
 sdjourned  till  the  next  Session.”

 MR,  DEPUTY-SPEAKER:  Now
 there  are  three  motions...

 SHRI  K.  RAGHU  RAMAIJAH;:  I
 have  moved  for  adjournment  for  an
 hour,  (interruptions)

 SHRI  G.  VISWANATHAN:  He  did
 not  say  that  it  was  for  an  hour,  Now
 he  cannot  move  an  amendment  to  his
 own  motion.

 SHRI  K.  RAGHU  RAMAIAH:  I  said
 it  then.  Even  when  I  talked  io  you
 all  and  later  on  also,  I  said  one  hour,

 SHRI  DASARATHA  DEB  (Tripura
 East):  The  Code  of  Criminal  Pro-
 cedure  Bill  is  sought  to  be  passed
 hurriedly.  Now  the  criminal  mind  of
 the  Treasury  Benches  has  come  to
 light.

 PROF.  MADHU  DANDAVATE:  If
 you  check  up  the  record,  you  will
 find  that,  when  the  Minister  read  out
 his  motion,  he  said  only  that  the  Bill
 be  adjourned.  (Interruptions)

 SHRI  K  RAGHU  RAMAIAH:  If
 you  follow  the  tenor  of  my  whole
 speech,  it  is  obvious.  Also  in  the  pre-
 vious  conversations  that  I  had  with
 the  leaders,  I  had  made  my  intention
 very  clear.  Let  us  not  be  too  techni-
 cal,  I  made  it  very  clear-—and  there
 is  no  secrecy  about  it—that  the
 adjournment  was  for  one  hour.  That
 was  the  pith  and  substance  of  my
 motion.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order,
 please,  I  am  really  convinced  that
 all  the  members  including  the  Minis-
 ter  need  a  holiday  now  because  they
 have  beef:  ao  much  under  preasure
 that  everybody  got  a  little  confused.
 I  do  not  know  what  is  on  the  record;
 whatever  Mr.  Raghu  Ramaiah  has
 said  or  hes  not  said,  his  intention  has
 always  been  for  adjournment  for  one
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 hour.  Here  I  have  a  letter  from  him
 which  he  had  written  just  before
 these  things  came  up  in  the  House  in
 which  he  has  said—I  will  read  it  out;
 it  will  take  me  a  little  effort  because
 his  hand-writing  is  as  good  as  mine:

 “Before  the  voti.g  on  Clauses  is
 over,  I  request,  the  Bill  may  be
 postponed  an  hour...”

 SHRI  MADHU  LIMAYE:  Rule  it
 out,  Sir.  What  is  this—‘may  be
 postponed’?

 MR.  DEPUTY-SPEAKER:  ris  ...a5
 the  Government  are  reconsidering  the
 Clauses.”

 This  is  what  he  wrote  to  me,

 Anyway,  let  us  not  be  too  hair-
 splitting.  Let  us  take  it  that  he
 means  one  hour.

 Now,  I  have  three  motions  here..

 SHRI  PILOO  MODY:  This  sort  of
 charity  to  the  Minister.

 MR,  DEPUTY-SPEAKER:  One  is  by
 Mr.  Somnath  Chatterjee  that  ‘further
 discussion  on  this  Bil!  be  adjourned
 to  the  next  session.  The  second  one
 is  by  Mr.  Madhu  Limaye—he  has
 g2ven  in  writmg  also—that  the  further
 discussion  on  the  Code  of  Criminal
 Procedure  Bill  be  adjourned  to  en-
 able  reconsideration  of  the  following
 clauses:  106,  108,  109,  110,  144,  567  and
 34l,

 AN  HON  MEMBER:  420  also.

 MR  DEPUTY-SPEAKER:  You  may
 be  found  of  420,  but  I  am  not.

 These  two  motions  are  amendments
 to  the  motion  of  Mr,  Raghu  Ramaiah.
 Therefore,  I  wi  mif  these  amefd-
 ments  first.  I  will  put  the  motion  of
 Mr,  Somnath  Chatterjee  first.  The
 question  is:

 “That  the  debate  on  the  Code  of
 Criminal  Procedure  Bill,  I972,  be
 adjourned  till  the  next  Session,”

 The  Lok  Sabha  divided:
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 Division  No.  9)
 AYES
 Bade,  Shri  R.  ्

 Bhagirath  Bhanwar,  Shri

 Bhattacharyya,  Shri  Dinen

 Bhattacharyya,  Shri  Jagadish

 Bhattacharyya,  Shri  S.  P

 Chatterjee,  Shrj  Somnath

 Chaudhary,  Shri  Ishwar

 Dandavate,  Prof.  Madhu

 Das,  Shri  R.  P.

 Deb,  Shri  Dasaratha

 Dutta,  Shri  Biren

 Goswami,  Shrimati  Bibha  Ghosh

 Guha,  Shri  Samar

 Halder,  Shri  Krishna  Chandra

 Hazra,  Shri  Manoranjan

 Joarder,  Shr:  Dinesh

 Kachwai,  Shri  Hukam  Chand

 Krishnan,  Shri  E.  R.

 Krishnan,  Shri  M.  K

 Limaye,  Shri  Madhu

 Malik,  Shri  Mukhtiar  Singh

 Maran,  Shri  Murasoli

 Mavalankar,  Shri  P.  ७

 Mehta,  Shri  P.  M

 Mishra,  Shri  Shyamnanda

 Mody,  Shri  Piloo

 Mukherjee,  Shri  Samar

 Mukherjee,  Shri  Saroj

 “Murmu,  Sbri  Yogesh  Chandra

 Nayak,  Shri  Baksi

 Nayar,  Shrimati  Shakuntala

 Pandeya,  Dr  Laxminarain
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 Parmar,  Shri  Bhalj:bhai

 Pradhan,  Shri  Dhan  Shah

 *Rajdeo  Singh,  Shri

 Ramkanwar,  Shri

 Rao,  Shri  M,  Satyansrayan

 Reddy,  Shri  B.  N.

 Roy,  Dr.  Saradish

 Saha,  Shri  Ajit  Kumar

 Saha,  Shri  Gadadhar

 Sharma,  Shri  R.  R.

 Shastri,  Shri  Ramavatar

 Singh,  Shri  D.  N.

 Solanki,  Shri  Somchand

 Thevar,  Shri  P.  K  M.

 Verma,  Shri  Phool  Chand
 Viswanathan,  Shri  G

 Yadav,  Shri  G.  P.

 Yadav,  Shri  Shiv  Shanker  Prasad
 NOES

 Achal  Singh,  Shri

 Aga,  Shri  Syed  Ahmed

 Ahirwar,  Shri  Nathu  Ram

 Appalanaidu,  Shri

 Austin,  Dr.  Henry

 Azad,  Shri  Bhagwat  Jha

 Babunath  Singh,  Shri

 Banamali  Babu,  Shri
 Basumatari,  Shri  D.
 Bhargava,  Shri  Busheshwar  Natb
 Bheeshmadev,  Shri  M.
 Brahman,  Shri  Rattanlal
 Brahamanandji,  Shri  Swami
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrika  Prasad,  Shri

 on
 *Wrongly  voted  for  Ayes
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 Chawla,  Shri  Amar  Nath

 Chhotey  Lal,  Shri

 Chhutten  Lal,  Shri

 Daga,  Shri  M.  C

 Das,  Shri  Anadi  Charan

 Daschowdhury,  Shri  8,  K.

 Deo,  Shri  S.  N.  Singh

 Desai,  Shri  0.  D.

 Deshmukh,  Shri  K.  G.

 Dhamankar,  Shri

 Dube,  Shri  J.  ह

 Engti,  Shri  Biren

 Gautam,  Shri  C.  D.

 Gogoi,  Shrj  Tarun

 Gokhale,  Shri  H.  R.

 Gomango,  Shri  Gircdhar

 Goswami,  Shri  Dinesh  Chandra

 Gowda,  Shri  Pampan

 Hansda,  Shri  Subouvh

 Hari  Singh,  Shri

 Jadeja,  Shri  D  P.

 Jaffer  Sharief,  Shri  C.  K.

 Jeyalakshmi,  Shrimati  V.

 Jha,  Shri  Chiranjib
 Joshi,  Shrimati  Subhadra

 Kadam,  Shri  Dattajirao

 Kadam,  Shri  J.  G.

 Kader.  Shri  8.  A.

 Kailas,  Dr.

 Kamla  Kumari,  Kumari

 Kasture,  Shri  A  S

 Kinder  Lal,  Shri

 Kotoki,  Shrj  Liladhor

 Krishnan,  Shri  G.  Y.

 Lakshminarayanan,  Shri  M.  हि,
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 Lutfal  Haque,  Shri

 Mahajan,  Shri  Vikram

 Mahajan,  Shri  Y.  §.

 Majhi,  Shri  Gajadhar

 Malaviya,  Shri  K.  D.

 Mallikarjun,  Shri

 Mandal,  Shri  Yamuna  Prasad

 Maurya,  Shri  B.  P.

 Mehta,  Dr.  Mahipatray

 Mishra,  Shri  G.  S.

 Mishra,  Shri  Jagannath

 Mohan  Swarup,  Shri

 Mohsin,  Shri  F.  H.

 Muhammed  Khuda  Bukhsh,  Shri

 Munsi,  Shri  Priya  Ranjan  Das

 Nahata,  Shri  Amrit

 Naik,  Shri  B.  दि

 Negi,  Shri  Pratap  Singh

 Oraon,  Shri  Tuna

 Painuii,  Shri  Par:poornanand

 Pandey,  Shri  Damodar

 Pandey.  Shri  Krishna  Chandra

 Pandey,  Shri  Narsingh  Narain

 Pandey,  Shri  R.  8.

 Parashar,  Prof.  Narain  Chand

 Paswan,  Shri  Ram  Bhagat

 Patel,  Shri  Natwarla]

 Patel,  Shri  Ramubha:

 Patil,  Shri  Anaxtrao

 Patil,  Shri  E.  ्  Vikhe

 Pradhani,  Shri  K.

 Raghu  Ramaiah,  Shri  K.

 Ram,  Shri  Tulmohan

 Ram  Swarup,  Shri

 Ramji  Ram,  Shri
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 Rao,  Shrimati  B.  Ra:thabai  A.

 Rao,  Shri  Jagannath

 Rao,  Dr,  K.  L,

 Rao,  Shri  Nageswara

 Rathia,  Shri  Umed  Singh

 Reddy,  Shri  K.  Ramakrishna

 Reddy,  Shri  M.  Ram  Gopal

 Richhariya,  Dr.  Govind  Das

 Roy,  Shri  Bishwanath

 Saini,  Shri  Mulki  Raj

 Samanta,  Shri  8  ron

 Sanghi,  Shri  N.  K.

 Sant  Bux  Singh,  Shr!

 Sarkar,  Shri  Sakti  Kumar

 Sathe,  Shri  Vasant

 Savitri  Shyam.  Shrimati

 Sethi,  Shri  Arjun

 Shailani,  Shri  Chandra

 Shambhu  Nath,  Shri

 Shankaranand.  Shri  B.

 Sharma,  Shri  A.  ्

 Sharma,  Shri  Nawal  Kishore

 Shashi  Bhushan,  Shri

 Shastri,  Shri  Biswanarayan

 Shastri.  Shri  Raja  Ram

 Shenoy,  Shri  P.  R.

 Shetty,  Shri  K.  K

 Shivnath  Singh,  Shri

 Shukla,  Shri  B,  R.

 Sinha,  Shri  R.  K.

 Sohan  Lal,  Shri  T.

 Stephen,  Shri  C.  M.
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 Sunder  Lal,  Sri

 Suryanarayana,  Shri  K.

 Tiwary,  Shri  D.  N.

 Tiwary,  Shri  K,  N.

 Unnikrishnan,  Shri  K.  P.

 Vekaria,  Shri

 Verma,  Shri  Sukhdeo  Prasad

 Virbhadra  Singh,  Shri

 Yadav,  Shri  Karan  Singh

 MR.  DEPUTY-SPEAKER:  The  Re-
 sult  of  the  Division.  Ayes.  80;
 Noes.  27

 The  motion  was  negatived.
 MR.  DEPUTY  SPEAKER:  Now  4

 will  put  the  subst'tute  motion  of  Shri
 Madhu  Limaye  to  the  vote  of  the
 House,

 The  question  is:

 “That  the  Debate  on  the  Cade  af
 Criminal  Frocedure  Bill  be
 adjourned  to  enable  reconsi-
 deration  of  the  follow  ng
 Clauses:  106,  108,  109,  0  144,
 867  चठे  Tt a

 The  Lok  Sabha  divided:

 »

 Division  No.  26)  (1821  bers.
 AYES

 Bade,  Shri  R.  दी

 Bhagirath  Bhanwar,  Shri

 Bhattacharyya,  Shri  Dinen

 Bhattacharyya,  Shri  Jagadish

 Bhattacharyya,  Shri  8.  P.

 Chatterjee,  Shri  Somnata

 Chaudhary,.  Shri  Ishwar
 ee by

 *The  following  Members  ‘also  recorded  their  votes  for  NOES:
 Servashri  Rohan  La)  Chaturvedi.
 D.  Kamakshaiah,  V.  Tulsiram

 Murmu.

 Shrikrishna  Agarwal,
 Rajdeo  Singh  and  Yogesh  Chandss
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 Dandavate,  Prof.  Madhu

 Das,  Shri  R.  P.

 Deb,  Shri  Dasaratha

 Dutta,  Shri  Biren

 Goswami,  Shrimati  Bibha  Ghosh

 Guha,  Shri  Samar

 Haldar,  Shri  Madhuryya

 Halder,  Shr  srishna  Chandra

 Hazra,  Shr:  Manoranj.n

 Joarder,  Shri  !inesn

 Kachwai,  Shri  Hukam  Chand

 Krishnan,  Shr  E  R

 Krishnan,  Shri  M.  K.

 Limaye,  507  Madhu

 Malik,  Shr:  Mukhtiur  Singh

 Maran,  Shri  Vuracoli

 Mavalakar,  Shri  P.  G.

 Mehta,  Shri  P.  M.

 Mishra,  Shri  Shyamnandyn

 Mody,  Shri  Piloo

 Mohammad  Ismail,  Shri

 Mukherjee,  Shri  Samar

 Nayak.  Shri  Baksi

 Nayar,  Shrimati  Shekuntala

 Pandeya,  Dr.  Laxminarain

 Parmar,  Shri  Bhaljibhai

 Patel,  Shri  H,  M.

 Pradhan,  Shri  Dhan  Shah

 Ramkanwar,  Shri

 Rao,  Shri  M,  Satyanarayan

 Reddy,  Shri  B  N.
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 Roy,  Dr.  Saradish

 Saha,  Shri  Ajit  Kuma,

 Saha,  Shri  Gadadhar

 Shamim,  Shri  8.  A.

 Sharma,  Shri  R  है.

 Shastri,  Shri  Ramavatar

 Singh,  Shri  D.  N.

 Solanki,  Shr  Somchand

 Thevar,  Shri  P.  K.  M.

 Verma,  Shri  Phovl  Chand

 Viswanathan,  Shr  GQ

 Yadav,  Shn  G.  9

 Yadav,  Shri  Shiv  Shanker  Prasad

 NOES

 Achal  Singh.  Shn

 Aga,  Shri  Syed  Ahmed

 Agarwal,  Shri  Shrikrishna

 Ahirwar,  Shri  Nathu  Ram

 Ambesh,  Shri

 Appalanaidu,  Shri

 Austin,  Dr,  Henry

 Azad,  Shri  Bhagwat  Jha

 Babunath  Singh,  Shri

 Banamal  Babu.  Shri

 Basumatan,  Shri  D.

 Bhargava,  Shri  Basheshwar  Nath

 Bheeshmadev.  Shri  M.

 Brahman,  Shri  Rattanlal

 Brahmanandji.  Shri  Swami

 Chakleshwar  Singh,  Shri

 Chandrakar,  Shri  Chandulal
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 Chandrika  Prasad,  Shri

 Chaturvedi,  Shri  Rohan  Lal

 Chawla,  Shri  Amar  Nath

 Chhotey  Lal,  Shri

 Chhutten  Lal,  Shri

 Daga,  Shri  M  C.

 Das,  Shri  Anadi  Charan

 Daschowdhury,  Shri  B.  K.

 Deo,  Shri  8.  N,  Singh

 Desai,  Shri  0.  D.

 Deshmukh,  Shri  K.  G.

 Dhamankar,  Shri

 Dhusia,  Shr.  Anant  Prasad

 Dube,  Shri  J.  P.

 Engti,  Shri  Biren

 wianga  Devi,  Shrimati

 Gautam,  Shri  C.  D.

 Gogoi,  Shri  Tarun

 Gokhale,  Shri  मर  R.

 Gomango,  Shri  uiridhar

 Goswami,  Shri  Dinesn  Chandra

 Gowda,  Shri  Pampan

 Hansda,  Shri  Subodh

 Hari  Singh,  Shr

 Jadeja,  Shri  D.  P.

 Jaffer  Sharief,  Shri  C  K.

 Jeyalakshmi,  Shrimati  V.

 dha,  Shri  Chiranjib

 Joshi,  Shrimati  Subhadra

 Kadam,  Shri  Dattajirao
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 Kadam,  Shri  J.  फ

 Kader,  Shri  S  A.

 Kaulas,  Dr.

 Kamakshaiah,  Shri  D

 Kamble,  Shri  T.  D,

 Kamla  Kumari,  Kumari

 Kasture,  Shri  A.  S.

 Kinder  Lai,  Shri

 Kotoki,  Shri  Usiladhar

 Krishnan,  Shri  फ्.  Y.

 Lakshminarayanan,  Shri  M  R,

 Laskar,  Shri  Nihar

 Luttal  Haque,  Shri

 Mahajan,  Shrj  Vikram

 Mahajan,  Shri  Y.  Ss.

 Mahishi,  Dr.  Sarojim

 Majhi,  Shri  Gajadher

 Malaviya,  Shri  K.  D.

 Mallikarjun,  Shri

 Mandal,  Shri  Yamuna  Prasad

 Maurya,  Shrj  B,  P

 Mehta,  Dr,  Mahipatray

 Mishra,  Shri  Bibhuti

 Mishra,  Shri  G.  S.

 Mishra,  Shri  Jagannath

 Mohan  Swarup,  Shri

 Mohapatra,  Shri  Shayam  Sunder

 Mohsin,  Shri  है  H.

 Muhammed  Khuda  Bukhsh,  Shri

 Munst,  Shri  Priya  Ranjan  Das
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 Murmu,  Shri  Yogesh  Chandra

 Nahata,  Shri  Amrit

 Naik,  Shri  8.  त्

 Oraon,  Shri  Tuna

 Painuli,  Shri  Paripocrnanand

 Pandey,  Shri  Damodar

 Pandey,  Shri  Krishna  Chandra

 Pandey,  Shri  Narsingh  Narain

 Pandey,  Shri  9.  s.

 Parashar,  Prof.  Narain  Chand

 Paswan,  Shri  Ram  Bhagat

 Patel,  Shri  Natwarlul

 Patel,  Shri  Ramubhai

 Patil,  Shri  Anantrao

 Patil,  Shri  E.  द  Vikhe

 Pradhani,  Shri  K,

 Raghu  Ramaiah,  Shri  K.

 Rajdeo  Singh,  Shri

 Ram,  Shri  Tulmshan

 Ram  Swarup,  Shri

 Ramji  Ram.  Shri

 Rao,  Shrimati  B.  Radhabai  A.

 Rao,  Shri  Jagannath

 Rao,  Dr.  K.  L.

 Rao,  Shri  Nageswara

 Rathia,  Shri  Umed  Singh

 Reddi,  Shri  P.  Antony

 Reddy,  Shri  K.  Ramakrishna

 Reddy,  Shri  M.  Ram  Gopal

 Reddy,  Shri  9,  Narasimha

 Richhariya,  Dr.  Govind  Dus

 Roy,  Shri  Bishwanath

 Saint,  Shri  Mulki  Raj
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 Samanta,  Shri  8  C.

 Sanghi,  Shri  N.  K,
 Sant  Bux  Singh,  Shri

 Sarkar,  Shri  Sakti  Kumar

 Sathe,  Shri  Vasant

 Savitri  Shyam,  Shrimati

 Sethi,  Shri  Arjun

 Shailani,  Shri  Chandra

 Shambhu  Nath,  Shri

 Shankaranand,  Shri  B.

 Sharma,  Shri  A.  P

 Sharma.  Shri  Nawal  Kisore

 Shashi  Bhushan,  Shri

 Shastri,  Shri  Biswanarayan

 Shastri,  Shri  Raja  Ram
 Shenoy,  Shri  छ  R.
 Shetty,  Shri  K.  K.
 Shivnath  Singh,  Shri
 Singh,  Shri  Vishwanath  Pratap

 Sinha,  Shri  R.  K.

 Sohan  Lal,  Shri  T.

 Stephen,  Shri  C.  M.

 Sunder  Lal,  Shri

 Suryanarayana,  Shr  K.

 Tiwary,  Shri  D.  N.

 Tiwary,  Shri  K.  ह

 Tulsiram,  Shri  ्

 Unnikrishnan,  Shri  K.  P.

 Vekaria,  Shri

 Verma,  Shri  Sukhdeo  Prasad

 Virbhadra  Singh,  Shri
 Yadav,  Shri  Karan  Singh

 MR.  DEPUTY-SPEAKER:

 8

 The
 result*  af  the  division  is:  Ayes—5i;
 Noes—i42,

 The  motion  was  negatived,

 “रक्त B.  ca  झाणछद दा; also  recorded  his  vote  for  Noes,
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 MR.  DEPUTY-SPEAKER:  Now  we
 take  up  Shri  Raghu  Ramaiah’s
 motion.  The  question  is:

 “That  the  debate  on  the  Bill  be
 adjourned  for  one  hour”.

 The  motion  was  adopted.

 eee
 45.23  hrs.

 DISCUSSION  RE:  FLOOD  SITUA-
 TION  IN  THE  COUNTRY

 MR,  DEPUTY-SPEAKER:  As  agreed
 to  by  the  House  earlier,  we  take  up  a
 short  discussion  on  the  flood  situation
 in  Gujarat,  Rajasthan  and  other  parts
 of  the  country.

 I  do  not  know  we  can  really  do  it
 in  one  hour,  I  have,  before  me,  a
 list  which  I  have  received,  It  hag  the
 names  of  21  Members  who  have
 already  given  their  names;  there  may
 be  a  few  others  who  have  not  given
 their  names.  Even  if  I  allow  five
 minutes  to  each—even  if  I  allow  two
 er  three  minutes  it  does  not  matler—
 it  comes  to  more  than  one  hundred
 minutes,  without  the  Minister.  So,

 I  really  do  not  know.  Anyhow,  the
 House  has  decided  for  one  hour,  I
 shall  give  one  or  two  minutes  each.
 3  do  not  know  what  really  you  will
 say  33  two  to  three  minutes.  I  do
 not  understand  this.  I  have  placed
 it  before  the  House.  It  is  now  you
 to  decide,

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  XK.
 RAGHU  RAMAIAH):  So  also  it  is
 understood  that  the  Criminal  Proce-
 dure  Code  Bill  will  be  taken  up
 after  this.

 MR.  DEPUTY-SPEAKER:  I  think
 fet  us  proceed  on  this  basis.  I  wil)
 give  five  minutes  each.  Otherwise  it
 becomes  a  little  farcical  as  to  what
 one  can  say  in  one  or  two  minutes.
 I  shall  go  according  to  the  names  in
 the  list  I  have  got.  Shri  ्  M.  Joshi,
 He  is  not  here.  Shri  0,  D.  Desai.
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 SHRI  D.  0.  DESAT  (Kaira):  Mr.
 Deputy-Speaker,  Sir,  Gujarat  has  been
 flooded  by  overflowing  rivers  water,
 Water,  as  such,  is  rather  a  rave  com-
 modity  in  India.  Every  droop  of  rain-
 water  is  required  to  be  collected,
 preserved  and  properly  used.  Water
 management  is  an  important  job  and
 we  should  have  floods  water  damage
 in  the  country.  This  reflects  on  our
 in  capability  to  manage  water.  As  I
 said  earlier,  this  is  one  of  our  scarcest
 commodities,  Last  vear  we  had  in
 Gujarat  a  very  bad  drought.  Ant
 that  drought  was  on  account  of
 shortage  of  water  in  rainfed
 as  well]  as  in  other  areas.  There  was
 also  scarcity  of  power  which  resulted
 in  an  additional  difficulty  The  time
 that  is  given  to  us  for  discussion  is
 comparatively  umited  Therefore,  I
 shal}  00  my  job  of  it.

 The  rivers  of  India  flowing  weat-
 wards  are  more  or  less  converging  in
 the  plains  of  Gujarat  It  is  necessars
 for  the  country  to  have  a  proper
 water  management  system  for  ¢cn-
 serving  all  the  water  that  falls  dur-
 ing  the  rainy  season  in  the  respective
 areas  The  management  system  for
 conserving  all  the  water  that  falir
 during  the  raimy  season  in  the  resp:
 tive  areas  The  management  of  water
 is  to  be  so  organised  that  water  muy
 be  utilised  for  irrigation  industria!
 and  drinking  purposes  Here,  thr
 biggest  water  source  is  the  Nar-
 mada.  This  project  however  has
 been  held  up  for  several  years
 We  know  the  difficulties.  But  =  the
 people  of  Gujarat  are  extreme!
 generous,  charitable  and  magnat)
 mous.  The  Madhva  Pradesh  people
 are  our  friends;  they  should  not
 think  that  we  belong  to  differen!
 coutries.  After  all,  Gujarat  is  part  of
 India  and  so  is  Madhya  Pradesh,  an‘
 the  people  of  both  States  are  =  all
 Indian  citizens  only.  So,  we  would
 like  to  see  that  none  of  the  people  is
 hurt,  but  on  the  contrary,  whatever
 gains  come  out  of  the  Narmada  pro-
 fect  are  not  only  shared,  but,  the
 people  who  suffer  on  account  of  the
 Narmada  being  fully  utilised  9
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 techno-economic  grounds,  become  the
 highest  beneficiaries  of  the  Narmada
 and  in  fact,  derive  more  benefits  than
 others  deriye  from  the  Narmada,
 Money  is  no  consideration.  80,000  or
 90,000  of  the  people  who  live  in  the
 Narmada  basin  and  who  may  feel
 the  threat  of  being  submerged  under
 530  ft.  Nandgam  dam  could  not  only
 be  rehabilitated,  but  their  semi-pri-
 mitive  living  could  be  advanced  to  a
 level  which  they  would  never  fore-
 see  today  or  which  would  not  be  pos-
 sible  if  they  were  left  to  themselves.
 Gujarat  has  fully  underwritten  the
 hives  of  these  90,000  people,  and  with
 the  co-operation  of  Gujarat,  nearly
 three  lakhs  acres  of  land  submergence
 could  be  made  into  a  far  better  pro-
 position  and  the  affected  people  could
 have  far  better  living.  For  this,
 Gujarat  has  agreed  and  Gujarat  5
 prepared  not  only  to  give  acre  for
 aere  and  house  for  house  but  make
 their  life  entirely  different  from  what
 they  are  having  now.

 In  other  words,  Gujarat  wants  to  be
 generous,  magnanimous  and  charitable
 and  wants  to  see  that  the  Narmada
 basin  is  fully  utilised  for  the  notional
 rurpose,  for  meeting  the  food  and
 «7inmodities  scarcity  which  we  all  in
 India  suffer  from,  and  for  the  benefit
 cf  Madhya  Pradesh  itself  because  it
 would  dram  in  orderly  way  the  flood
 waters  of  Madhya  Pradesh  put  to  use
 instead  of  flooding  Gujarat  and  going
 waste  into  the  Arabian  sea.  Madhya
 Pradesh  itself  has  suffered  very  badly
 this  yeay  due  to  Narmada  floods.
 Therefore,  the  full  utilisation  of  the
 Narmada  is  the  most  important  pur-
 pose  and  that  is  the  particular  remedy
 for  fiaods  which  we  should  look  to.
 l  can  assure  the  people  of  Madhya
 Pradesh,  and  I  believe  the  people  of
 Gujarat  are  all  behind  me  when  I  say
 this,  that  not  only  will  the  people
 who  may  be  afraid  of  suffering  due
 to  $89  nh  Navagam  dam  will  be
 Provided  with  housing,  but  if  they
 have  kutcha  houses  they  will  be  pro-
 Vided  with  cement  ‘houses;  if  they

 BHADRBA  12,  895  (SAKA)  Flood  situation  122
 (Dis.)

 have  no  schools,  they  will  be  pro-
 vided  with  good  schools,  and  they
 would  also  be  provided  with  hospitals
 and  other  facilities  which  probably
 would  never  be  possible  if  things  are
 left  in  the  present  situation.

 Therefore,  once  again  I  appeal  to
 the  Howse  to  see  that  the  ravages  of
 Gujarat  rivers  are  put  an  end  to.  So,
 better  water  management  is  the
 principa)  task  to  which  the  Ministry
 has  to  address  itself.  To  face  the  pre-
 sent  floods,  I  request  the  Centra’
 Government  to  organise  relief  mea-
 sures  which  could  reduce  the  suffer-
 ing  of  lakhs  of  people  who  have  beer
 submerged  and  whose  houses  have
 been  swept  away  by  these  unprece-
 dented  floods.

 SHRI  MANORANJAN  HAZRA
 (Arambagh):  Arambagh  which  hap-
 pens  to  be  my  constituency  is  a
 cursed  place  in  respect  of  flood  and
 devastation  every  year.  This  year
 also,  the  entire  Arambagh  area  has
 been  threatened  with  serious  flood
 havoc.  In  the  upper  catchment  area
 of  the  DVC,  that  is,  beyond  Burdwan
 and  Birbhum  incessant  rains  have
 caused  a  serious  situation.  The  Ajoy,
 the  Kuye  and  Hinglo  are  already  in
 spate  and  some  parts  of  these  districts
 are  already  under  water.  This  volume
 of  water,  in  addition  to  the  constant
 flow  of  water  from  the  upper  catch
 ment,  will  devastate  the  entire
 Arambagh  within  a  week  or  so.
 Similarly,  the  lower  catchment  of
 the  DVC,  that  is,  the  Howrah  area
 and  parts  of  Midnapore  and  Bankura
 have  already  got  submerged  under
 water.
 38.29  hrs.

 {Surr  K.  N.  Trwary  in  the  Chair]
 Road  and  other  communications

 there  have  been  already  been  dis-
 rupted.  The  villagers  have  been
 rendered  homeless.  Therefore,  it  is
 high  time  Government  took  immediate
 steps  to  save  Arambagh  from  this
 serious  flood  threat  from  the  upper
 as  wel)  as  contiguous  lower  catch.
 ment  districts  which  are  already  un-
 der  water.
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 {Shri  Manoranjan  Hazra]
 Here  may  I  remind  the  hon  Minis-

 ter  that  there  is  a  scheme  the  Lower
 Damodar  Scheme?  At  the  end  of  last
 session,  the  hon  Minister  wrote  to
 me  that  he  was  going  to  revive  this
 scheme  I  appeal  to  him  that  this  38
 the  time  for  reviving  it  Otherwise,
 this  flood  which  overtook  us  there
 will  do  so  every  year  There-
 fore  I  urge  upon  him  to  take  the
 necessary  steps  at  this  juncture,
 otherwise,  lots  of  people  will  be  ren-
 dered  homeless  and  their  hearths  and
 homes  will  be  devastated  by  this
 serious  flood  With  these  words,  I
 again  appeal  to  him  to  at  Jeast  do
 something  to  save  us  from  this
 calamity

 श्री  वे कारिया  (जूनागढ़)  सभापति

 महोदय  इस  साल  गुजरात  में  बहुत  सी  नदिया

 म॑  बहुत  बडी  मात्रा  में  बाढ  भाई  है।  गुजरात
 की  कमनभीबी  यह  है  कि  बहा  जा  नदिया  बहती

 हैं  उन  का  मुहाना  दुसरे  प्रदेशों  मं  है  लेकिन

 बाढ़  के  द्वारा  विनाश  वे  गुजरात  मेंह  करती

 है।  जब  इस  विनाश  को  राने  के  लिए  बात

 बी  जाती  है,  ता  इन  नदियां  का  साधन  के  लिए

 जा  स्टेप्स  लेने  चाहिए,  जो  हम  बनाने  चाहिए

 उन  के  सम्बन्ध  मे  कुछ  न  कुछ  बाधा  दूसरे
 राज्यों  की  आर  से  डाली  जाती  है  ।

 पिछले  पचास  साल  का  यह  अनुभव
 है  कि  एवं  साल  तो  निंदा  में  भीतर  बाढ़
 आती  है,  जिस  से  लाखों  एक्ट  जमीन  पर
 खड़ी  काप्स  बर्बाद  हा  जाती  है,  बहुत  से  गाव
 नष्ट  हो  जाते  हैं  और  अवश्य  लोग  बेघर  हों
 जाते  है,  और  दूसरे  साल  वहा  सूचा  पडता  है,
 जिस  की  वजह  से  कोई  पैदावार  नही  होती  है  ।

 इस  साल  नर्मदा,  सावर  और  बनास
 नदियों  की  बाढ़  की  वजह  से  मुद्रा  में  सात

 हजार  हैक्टर  कमीन  पर  जो  कीप्स  पैदा  हुई
 थी,  वे  खत्म  हा  गई  है  भौर  हज़ारों  लोग  बैंकर
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 हो  गये  है।  हम  लोग  बहुत  सालो  से  नर्मदा

 विवाद  के  बारे  मे  कह  रह  है।  मिनिस्टर  साहब

 कहते  रहते  है  कि  इस  विवाद  का  सूरत

 सालूशन  ढढ  जायगा  कौर  डैम  के  बारे  से

 जल्दी  निर्णय  लिया  जायेगा।  लेनी  झ्र भी  तक

 इस  बारे  में  काई  निर्णय  नहीं  लिया  गया  है।

 मैं  निवेदन  करना  चाहता  हु  कि  गुजरात
 की  हज़ारों  एकड़  ज़मान  को  बचाने  वे  लिए

 हर  मान  हजारा  लागा  को  बेच  «  होन  से  बचाने

 के  लिए  और  गुज  रात  की  सूखी  धरती  को  पानी

 देन  के  लिए  नमदा  व  सवाल  क।  जल्दी  से

 जल्दी  हल  क्या  जाय  t  मुझ  से  पहल  माननीय

 सदस्य  श्री  इसाई  नवहाहैवि  नमदा  के  डैस

 की  हाइट  550  फीट  रखने  के  बजाय  इस  से

 मध्य  प्रदश  और  दूसर  प्रसंशा  का  जा  नुक्सान
 होगा  गुजरात  उन  स्टेटस  का  उस  नुक्सान  का

 पूरा  मुआवज़ा  देगा  हमार  चीफ  मिनिस्टर

 ने  भी  यही  बहा  है  कौर  गुजरात  की  गवर्नमेंट

 इस  के  लिए  हमला  तैयार  है  ।  इसलिए  मै

 मत्री  महोदय  से  यह  विनती  करूगा  वि  निंदा

 के  बारे  में  जल्दी  से  जल्दी  निर्णय  लिया  जाये  ।

 दूसरी  मेरी  विनती  यह  है  कि  जिन  लागा।

 का  इस  बाढ़  से  नुक्सान  हुआ  है,  उन  की  मदद

 के  लिए  सरकार  ग्राफिक'  से  अधिक  शौर  जल्दी

 स  जल्दी  तलशी  दन  का  प्रबन्ध  करे  1

 भी  रामावतार  शास्त्री  (पटना)

 सभापति  जी,  हर  साल  हमार  देश  के  किसी  न

 किसी  भाग  में  या  कई  भागो  में  भय कर  बाढ़

 कराया  करती  है  भरी  हमारे  देश  के  गुजरात  प्रदश

 में  बहुत  भय कर  बाढ़  भाई  है  -  उसी  तरह  से

 कशमीर,  पंजाब,  मध्य  प्रदेश,  बिहार

 उत्तर  प्रदेश,  झा साम,  पश्चिमी  बंगाल



 12g  Flood  situation
 (Dis.)

 रा  स्थान,  शादी  भी  इस  की  चपेट  म  श्री  गये

 है।  इन  बानो  के  चलते  प्रखबार  की  जो  खबरें

 है  उन  से  ऐसा  लगता  है  कि  सौकड़ा  व्यक्तियों

 की  मृत्यु  हो  चुकी  है  जोर  फैसला  की  मीम

 बरबादी  हुई  है  ।

 एक  तो  यों  ही  हमारे  देश  में  सरताज  की

 कमी  है,  जिस  की  वजह  से  हम  काफ़ी  परेशान

 भुखमरी  की  स्थिति  बहुत  से  प्रदेशों  मे

 विराजमान  थी,  परन्तु  इस  बाढ़  की  स्थिति  ने,

 बाढ़  के  प्रकोप  ने  इस  स्थिति  को  और  भी

 भय कर  बना  दिया  है  ।  जिस  के  खिलाफ़

 लड़ने  के  लिये  आवश्यक  है  कि  बाढ़-निरोधक

 कोई  ऐसी  योजना  बनाई  जाय,  जिस  से  हम
 देश  के  ज्यादातर  हिस्सों  कोबाड़  के  प्रकोप

 से  बचा  सके  ।

 बिहार  में  तो  हर  साल  बाढ़  कराती  है  और

 इस  साल  तो  पहले  ही  सूखा  भय कर  रूप  में

 खड़ा  हुआ  था,  उस  के  बाद  इस  बाढ़  का  प्रकोप

 lo  जिलों  में  हुआ  ।  इस  प्रकोप  से  बिहार
 के  पटना,  मुंगेर,  भागलपुर,  मधुबनी  दरभगा

 चम्पा रन,  बुढ़िया,  मुजफ्फरपुर,  सहरसा,
 झभादि  जिले  बाढ़  से  पीड़ित  है  1  वहां  के  लोगो

 के  सामने  कठिनाइयों  हैं,  और  बातो  को  छोड़
 दे  तो  भी  इस  मुसीबत  के  ज़माने  में  राशन

 तक  नही  मिल  रहा  है  |  जिन्दा  रहने  के  लिये

 उन्हें  राशन  चाहिये,  भ्रन्धेरे  से  बचने  के  लिये

 किरासिन  तेल  चाहिये,  माचिस  जाहिर---
 लेकिन  वहां  इस  चीज़ों  की  भी  कमी  है  n  जब

 सरकार  से  रोशन  की  माग  की  जाती  है  तो

 सरकार  कहती  है  कि  हमारे  पास  पर्याप्त  माता
 में  सनाज  की  व्यवस्था  नहीं  है  ।  इस  लिये

 लोग  भगवान  पर  भरोसा  कर  के  छोड  दिये
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 गये  है।  हमारे  सूबे  मे  ही  नही,  पूरे  हिन्दुस्तान
 की  यही  हालत  है  ।

 अभी  थोड़े  दिन  पहले  से  अपन  पटना  लेत

 में  गया  था  1  वहा  के  दो  असेम्बली)  लेबर---

 दानापुर  और  मार  के  दियारा  क्षेत्र  म भय वर

 रूप  से  बाढ़  झाई  है  1  वहा  पर  पहले  सुखद

 था,  मक्की  की  फसल  पहले  ही  सूख  चुकी  थी

 जो  lu-i5  परसेन्ट  बची  थी  वह  बाढ़  मे

 गायब  हो  गई  ।  वहा  लोगा  के  सामने  कोई

 काम  नहीं  है.  मकान  भी  नहीं  है  जितने

 मकान  थे,  सब  ढह  गये  |  राशन,  तेल  बोर्ड

 की  माग  बसते  है  तो  कहते  है  कि  नहीं  है  ।

 जब  प्रदान  शहर  के  अन्दर  ही  राशन  की  रुकने
 बिना  अलल्ले  के  खाली  पड़ें  है  तो  जहा  बाढ़

 शाई  है,  वहा  तो  स्थिति  और  भी  गम्भीर

 होगी  ।

 ऐस  इलाकों  की  जिम्मेदारी  भारत  सरका  र

 को  लेनी  चाहिये--वहा  के  लोगो  को  खिलाने

 की  जवाबदेही  बाप  की  है  राज्य  सरदारों

 पर  इस  को  मत  छोड़िये  ।  इसी  मेरा  अर

 दानापुर  क्षेत्र  मे  गया  सर्दी  है  उस  के  कटाव  मे

 वर्षो  पहले  दर्जनों  गाव  गया  के  पेट  में  चले  गये  ।

 इस  साल  भी  3-4  गाव--तागा  टोला,  भग्गू

 टोला,  हीरा  टोला,  शादी  बिलकुल  कट  गये

 है।  उन  गाबा  के  निवासियों  के  रहने  के  लिये

 भी  तक  कोई  व्यवस्था  नहीं  की  गई  है  ।

 वे  लोग  कहां  रहने  ?  सरकार  से  कहा  जाता

 है  तो  जवाब  मिलता  है  कि  हम  ज़मीन  एव वायर

 कर  रहे  है,  एक्वायर  करते  करते  बरसों  बीत

 जाते  हैं  ।  मैं  मती  महोदय  से  कहुगा  कि  इस

 तरह  की  समस्या  का  मुकाबला  करने  के  लिये

 विशेष  कर  उन  कटाव  पीड़ित  किसानों  की

 मदद  के  लिये,  उन  के  पुनर्वास  के  लिये  कोई
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 [at  रामावतार  शास्त्री]
 यवस्था  कीजिये  ताकि  उन  को  बचाया  जा

 सके  और  साथ  ही  साथ  कटाव  से  भी  उन  को

 बचाया  जा  सके  और  वे  मनुष्य  की  तरह  जिन्दा

 रह  सकें  ।  कम  से  कम  झावषश्यक  चीजे  उन्हें
 दी  जाये  साथ  ही  साथ  स्थायी  रूप  से  बाढ़
 रोकने  के  लिये  काई  ऐसी  योजना  बनाइये
 जिस  से  हम  हिन्दुस्तान  की  जनता  को  बचा

 सके  ।
 SHRI  ए  M.  MEHTA  (Bhavnagar):

 The  other  day  when  |  raised  half-an-
 hour  discussion  on  the  Narmada  in  this
 House,  except  one  hon.  Member  Shri
 D  Dz.  Desai,  ai]  the  Members  of  the
 Ruling  party  from  Gujarat  :emained
 absent.  But  I  am  happy  to  see  them
 here  today  and  take  part  in  this  debate.
 And  they  have  also  asked  the  Govern-
 to  expedite  a  decision  on  the  Narmada.
 On  20th  August,  973  the  attention  of
 the  Minister  was  called  to  the  ftood
 Situation  by  the  Members  in  the  House
 and  :t  was  felt  that  a  very  serious
 situation  had  been  created  by  floods
 and  Gujarat  was  a!so  ai¥ected;  actualy
 the  waters  of  Narmada  had  entered
 the  outskirts  of  Broach  on  20th  August
 973  Thereafter  the  monsoon  became
 very  active  in  some  parts  of  Gujarnt
 and  caused  havoc  in  the  villages  by
 unprecedented  floods.  Gujarat  hed
 not  seen  such  flonds  since  a  decade.
 I  shall  give  a  rough  idea  of  the  hasoc
 that  has  been  caused  in  Gujarat

 The  floods  of  Narmada,  the  Mahi.
 the  Tapti  and  Sabarmati  have  caused
 havee  in  Gujarat.  Thousands  of  peo-
 ple  have  been  rendered  homeless.  Ac-
 cording  to  the  reports  available  the
 swollen  Narmada  has  isolated  3
 villages  in  Matar  Taluga.  27  villages
 in  Dholka  Taluga  have  been  marooned
 by  ficods  More  than  ore  thoucand
 villageg  have  been  atfected.  As  many
 as  950  villages  are  marooned  Unpre-
 cedented  evacuation  of  the  villages
 had  te  be  done.  Neatty  70  thousand
 heuses  have  collapsed.  In  Broach
 district  79  villayes  are  affected  by  the
 Narmada  floods  and  a  population  of

 ‘
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 2.25  lakhs  had  been  put  to  untold
 misery  The  damage  to  crops  is  un-
 calculable.  Thousend  of  fertile  hec-
 tares  are  washed  away.  A  dam  viz.
 Dantiwada  has  suifered  a  breach  of
 300  metres  and  the  water  released
 from  the  Dam  has  washed  away  more
 than  three  villages  in  Palanpur  district.
 All  this  damage,  according  ta  the  pri-
 mary  rough  estimate,  comes  to  more
 than  50  crores  of  rupees.  According
 to  the  availabe  reports  47  humar  hves
 had  been  last  but  the  exact  loss  of
 human  lives  could  be  found  out  after
 complete  receding  of  floods.  It  is
 feared  that  more  human  live<  have
 been  lost  due  to  the  floods  The  loss
 of  precious  human  liver  could  not  be
 calculated  in  terms  of  money.  Over
 and  above  this,  Gujarat  has  suifered
 an  invisible  loss.  The  disruptions  of
 vehicular  traffic  in  most  parts  of  the
 State,  dislodgement  of  the  trains,  dis-
 location  of  Communication.  Service,
 damage  to  the  Highways  and  District
 Roads  had  creafel_  a  very  adverse
 effect  on  the  general  economy  of  the
 state  and  floods  always  leave  disas-
 trous  effects  and  untold  misery  and
 suffering  to  the  vulnerable  section<  of
 the  society  who  are  usually  the  vic-
 tims  of  floods.

 Under  these  circumstance,  I  demand
 immediate  rush  of  feodgrains,  medical
 facilities  edible  oils,  sugar  and  other
 essential  commodities  of  life  to  the
 flood  affected  areas  of  the  State.  If
 this  is  not  done  ir  time,  prices  are
 likely  to  go  up  in  my  State.  There-
 fore,  immediate  action  should  be  teken
 for  the  supply  of  essential  commodities
 and  adequate  measures  for  rehebilita-
 tion  and  adequate  financial  assistance
 to  the  Stafe  should  be  given.

 This  Government  is  totally  unreli-
 able.  Gujarat  faced  severe  drought
 conditions  recently  and  the  Govern:
 ment  sanctioned  Re.  4  crotes  for  the
 drought-prone-area  programme.  They
 released  only  9.82  crores  and  then
 they  stopped  it.  And  they  have  said
 that  the  remaining  Re  4)  crores  wil!
 not  be  released  in  the  current  Anat
 efal  year.
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 This  is  the  method  of  this  Gov-
 vernment,  They  never  honour  their
 own  commitment,  A  number  of
 dams  have  been  investigated  on  the
 Narmada,  but  the  work  has  not  been
 undertaken  4  request  the  minister
 to  categorically  state  when  the  work
 on  the  investigated  dams  wil]  be  under.
 taken.  They  should  undertake  it
 immediately,

 SHRI  LILADHAR  KOTOKI  (Now-
 gong);  Sir,  having  come  from  a  State
 which  is  chronically  affected  by  flood.
 ]  have  full  sympithy  for  the  people
 who  suffer  from  floois  in  any  part  of
 the  country,  whether  Gujarat,  Rajas-
 than.  Bihar,  UP  or  West  Bengal.  So
 far  as  Assam  is  concerned.  I  have
 repeatedly  urged  in  this  House  that
 our  economy  nas  been  crippled  and
 thwarted  in  spite  of  the  plans  because
 of  the  devastations  caused  by  floods
 in  Brahmaputra  and  its  tributaries
 Only  last  year  our  loss  was  as  high
 as  Rs.  28  crores.  This  if  compared
 to  the  annual  growth  rate  of  omy  Rs.
 4  crores,  will  be  eloquent  enough  tv
 prove  where  our  economy  stands.  We
 are  in  the  midst  of  the  discussion  of
 the  approach  document  to  the  fifth
 plan.  I  would  urge  on  the  Irrigation
 and  Power  Minister  and  through  him
 the  Planning  Minister  and  the  Gov-
 ernment  ag  a  whole  to  provide  ade-
 quate  resources  at  least  in  the  fifth
 plan  to  see  that  the  ravages  cuused
 by  floods,  more  especially  in  the  chro-
 mucally  affected  areas  whose  economy
 has  suffered  as  my  State,  are  prevent-
 ed,  so  that  at  least  from  next  year,
 We  Can  take  adequate  measures,

 In  passing,  may  I  draw  the  atten-
 lion  of  the  minister  to  the  commit-
 ment  made  by  the  Prime  Minister  on
 the  floor  of  the  House  as  early  as
 5th  December  969  that  adequate
 Measures  would  be  taken  to  control
 the  floods  in  Brahmaputra?  I  am
 sorry  to  say  that  nothing  concrete  has
 been  taken  up  even  today.  Although
 the  Bill  for  the  Centre  to  take  over
 the  full  responsibility  is  in  the  effing,
 it  is  yet  to  be  brought  before  the
 House,  end  action  taken!  thereon.  I
 humbly  submit  to  the  minister  and
 4820  LE~¢
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 through  him  to  the  Government  to
 expedite  the  enactment  of  this  legisla-
 wun  so  that  measures  could  be  taken
 for  contro]  of  floods  in  my  State.

 SHRI  SAMAR  GUHA  (Contai):
 Sn,  while  sympathising  with  the
 people  in  all  the  States  where  floods
 have  destroyed  human  life  ard  pro-
 perty,  I  would  like  to  draw  ttention
 to  the  devastating  floods  that  have
 again  occurred  in  Midnapore,  Bankura
 and  Baharampur,  This  is  the  picture
 of  the  floods  in  Contai,  my  constitu-
 ency  (Picture  shown  of  Contai  area).
 This  is  knowr.  as  the  granary  of  the
 southern  part  of  West  Bengal.  This
 area  has  had  three  devastating  floods
 since  3967  and  now  this  is  the  fourth
 one.  One  year  there  was  drought.
 Out  of  the  last  seven  years,  in  five
 years  it  was  either  flood  or  drought,
 The  whole  economy  of  Contai  has
 been  shattered.  The  whole  cconomy
 of  the  people  of  this  area  is  complete-
 ly  dependert  on  agriculture  alone.
 There  is  no  other  means  of  livelihood
 for  them.  The  result  is  that  jue  to
 the  successive  floods  and  one  year
 of  drought  the  people  are  living  in
 semi-starvation  condition  because  the
 very  base  of  their  agricultural  econo-
 my  has  collapsed.  According  to
 press  reports,  95  per  cent  of  the
 coming  rabi  cultivation  is  ‘mder
 water,  Unless  the  water  recedes
 quickly,  it  will  affect  not  only  that
 area  but  the  whole  of  West  Bengal
 because  a  large  portion  of  rice  the
 production  of  the  State  comes  from
 that  area.

 As  I  have  mentioned  in  this  House
 severa]  times,  these  are  rather  artifi-
 cla]  flood  for  want  of  a  proper  drain-
 age  system  in  that  area.  Even  though
 flood  protection  work  in  the  Suvarna-
 rekha  has  already  been  approved  by
 the  Planning  Commission  it  is  not
 being  given  effect  to.  I  do  not  know
 why  it  is  being  delayed  like  this.  I
 want  to  know  when  it  is  going  to  be
 taken  up.

 The  whole  agricultural  economy  of
 Contai  area  has  completely  collapsed.
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 [Shri  Samar  60083  है  t  निंदा  में  अति  वर्ष  बाढ़  जाती  है,  लोगों
 The  result  is  that  year  after  year  the
 agricultural  loans  and  flood  loans  का  जीवन  संकट  में  पड़ता  हू,  पशु  मारे  जाते
 given  to  the  people  of  that  area  are

 wt getting  accumulated,  Lost  year  there  ©  “कौन  गिरते  हैं  भौर  लोग  झपने  घरों
 was  a  big  popular  movement  to  with-  को  छोड़  कर  लम्बे  समय  के  लिए  दूर  रहते
 hold  the  repayment  of  agricultural
 and  flood  Joans.  Unless  you  are  pre-  9  @  |  मैं  पूछना  चाहता  हूं  सरकार  ने  इस  सम्बन्ध
 pared  to  write  off  all  outstanding

 में  उठाये agricultural  and  flood  loans  Contai  में  कौन  से  प्रभावी  कदम  उठाये  हैं  या  उठाने
 area  will  no  longer  be  a  granary  of  जा  रही  z  i
 West  Bengal.  You  should  also  take
 quick  measures  for  supply  of  ration,
 relief  and  rehabilitation  of  people  in  दूसरी

 बात  बह  है  कि  चम्बल  नदी  पर
 thet  area,  गाधी सागर  बांध  बाढ़  के  पानी  में  घिरे  तो

 In  conclusion,  I  would  say  thet  रामपुरा  और  गांधीसागर  बांध  के  आसपास

 कम  pee  aren.  that  के  लगभग  750  गाव  खानी  होने  की  स्थिति

 pelea  Been  me  aa id  at
 में  हैं  पुलिस  की  तीन  बटालियन  मदद  के

 least  issue  instructions  immediately  लिए  पहुँची  हैं,  जो  सहायता  है  वह  अपर्याप्त  है,

 लग  दम.  संधि  सागर  की  मारी  बिजली  यूनिट्स  गद

 seg
 Coyrament  shoul  ale  I  wt  है  मार  गदर  बोल  दिए  गए  बेकाल  पानी

 going  to  take  to  save  this  granary  of  फिर  भी  पदाधिक  झा  रहा  है  कौर  चारों

 ce  a  enn  5  bo  been  00  तरफ  भयावह  स्थिति  बनी  हुई  है,  मै  जानना
 floods  of  the  last  few  years.  चाहूँगा  वहा  पर  बाप  कौन  सी  सहायता

 डा०  लक्ष्मी  नारायण  पांडेय  (मंदसौर)  :  देने  जा  रहे  हैं  -  मदसौर  की  जीवन  ने  भी

 सभापति  महोदय,  बाढ़ों  ने इस  समय  देश  में...  मंदसौर  नगर  व  ह्रास पास के  क्षेत्र  को  भय कर

 एक  प्रकार  से  सकट  की  स्थिति  खड़ी  कर रही  छप  से  प्रभावित  कर  रखा  है  बाढ़  के  कारण

 है  t  पहले  बिहार  में  भर  उत्तर  प्रदेश  म ेबाढ़  लोगों  के  भूखे  मरने  की  स्थिति  है  लेकिन

 भाई  शौर  उसी  क्रम  में  गुजरात,  राजस्थान  आप  मध्य  प्रदेश  को  एक  प्रकार  से  खाद्यान्न

 तथा  मध्य  प्रदेश  में  भी  निरन्तर  अरब  चारों  तरफ  के  मामले  में  सरप्लस  स्टेट  बताते  हैं,  लेकिन

 बाढे  &: 16  रही  हैं  |  निंदा  की  बाढ़  नैन  केवल.  वहां  आज  खाने  की  व्यवस्था  नही  है  पशुभो

 गुजरात  को,  अपितु  मध्य  प्रदेश  को  भी  बहुत  के  चारे  की  व्यवस्था  नहीं  हैं  भाष  केन्द्र

 शमों  में  प्रभावित  किया  हैं।  खरगोन  का  सारा  से  तुरन्त  सहायता  पहुंचाये  1  मध्य  प्रदेश

 भाग,  बड़वानी,  होशंगाबाद  के  सारे  इलाके  चारों.  की  उपेक्षा  नहीं  करनी  चाहिये  ।  वैसे  हो

 तरफ  से  पानी  में  जलमग्न  हैं  iH  वहां  80  घंटे...  भोपाल  भी  राज  बाढ़  की  चपेट  में  है।  नर्मदा

 तक  बर्षा  होती  रही,  चारों  तरफ  का  जन-जीवन  और  बेतवा  में  बाढ़  भागी  है,  विदिशा  व

 वस्त  हो  गया  जिसमें  s—0  लोगों  के  मरने.  ब्रास पास  के  क्षेत्र  जल  मस्त  हैं।  रेल  धौर  बसो

 का  समाचार  है  शौर  लगभग  25  करोड़  का  यातायात  ठप्प  है  समय  प्रदेश  में  इस

 की  सम्पत्ति  की  होती  होने  का  भी  समाचार  बाढ़  से  करोड़ों  रुपये  की  हांसी  हुई  हैं,  सैकड़ो
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 पस  मारे  गये  कौर  8,  0  भादमी  भी  मर

 चुके  हैं  q

 इसी  प्रकार  से  राजस्थान  के  इन्दर  भी

 बाढ़  करायी  है  7  उदयपुर  में,  चित्तौड़  में,

 कोटा  में,  भौर  उस  के  झाम  पास  के  इलाकों

 में,  सिरोही  और  जालोर  में  जो  बाढ़  करायी

 है  उस  की  वजह  से  रेल  यातायात  बन्द  है,
 चारों  तरफ  से  संकट  है  ।  खाद्यान्न  की  कोई

 व्यवस्था  नही  है  ।  मैं  चाहूंगा  कि  मंत्री  जी

 उधर  धवान  दें  कौर  समुचित  व्यवस्था  कराये  |

 मैं  मंत्री  महोदय  से  यह  भी  जानना  चाहूंगा
 कि  क्या  वे  इस  प्रकार  की  बाड़ों  पर  नियंत्रण

 के  लिए  कोई  केन्द्रीय  बाढ़  नियंत्रण  भ्रायोग

 बनाने  जा  रहें  हैं  ?

 जस्त  में  मैं  फिर  कहूंगा  कि  मध्य  प्रदेश

 की  तरफ  जहा  चारों  पोर  सकट  है,  उज्जैन

 मंदसौर,  खरगोन,  इंदौर,  भोपाल  के  इलाके

 में  जो  सकट  है  उन  में  केन्द्र  द्वारा  जो  सहायता
 को  जा  सकती  है  उस  को  करें  कौर  तमंचा  धौर

 चम्बल  के  बारे  में  कोई  स्थायी  हल  बढने  की

 कोशिश  करें  तथा  गुजरात  को  भी  संकटापन्न

 स्थिति  से  बचाये  |

 ध.  राम  सहाय  पांडे  (राजनंदगांव)
 सभापति  जी,  सुना  पड़  जाय  तो  हमारा
 देश  भिक्षा  देती"'  की  बात  करता  है.  बाढ
 ा  जाये,  नदियां  चढ़  जायें  तब  भी  ''भिक्षा

 देती”'  की  बात  देश  करता  है।  इस  का  कारण

 क्या  हैँ  ?  कारण  यह  है  कि  इत्र  भगवान

 जो  पानी  बरसाता  है  उस  पर  हमारा  कोई

 नियंत्रण  नहीं  है  ।  संसार  का  एक  बटे  दस

 हिस्सा  बाली  हम  को  प्राप्त  है,  धौर  83
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 ऐसी  नदियां  हैं  जो  पैरीनियल  हैं,  सदा  बहुत

 हैं  ।  वर्षा  के  समय  पानी  के  बैंक  से  उन  में

 बाढ़  धाती  है  ।  इस  के  लिए  मैं  प्रशासन  को

 पूरा  का  पूरा  उत्तरदायी  ठहराता  हु  |  फ्लड

 करोल  कमीशन  आप  के  पास  हैँ,  योजनायें

 आप  बनाते  हैं,  शौर  उस  योजना  के  माध्यम

 से  25  वर्ष  में  आप  ने  कम  से  कम  झगर

 देश  के  आधे  पानी  पर  मित्र  कर  जिया

 होता  तो  ब्रह्मपुत्र  से  लेकर  निंदा,  गंगा,

 जमना,  बेतवा  शादी  नदियों  में  जो  प्रवाह

 जाता  हैं,  गांव  बर्बाद  होते  हैं,  कम  से  कम  अगर

 श्ाघे  देश  में  पाती  पर  नियंत्रण  कर  लिया

 होता  तो  राज  जो  हमारा  किसान  भूखा  हैँ,

 धरती  प्यासी  हूँ,  यह  सकट  दूर  हो  गया

 होता  1

 पानी  का  निवारण  सब  से  प्रथम

 आव  यकता  हैं,  इसको  प्राथमिकता  देनी  चाहिये  ।

 पाती  है,  लेकिन  सूखा  भी  और  बाढ़  भी  है  y  राज

 श्राप  बाढ़  की  बात  सुन  रहे  हैं,  0  रोज  बाद

 सूखे  की  बात  होने  लगेगी  ।  इसलिये  सब  से

 बड़ी  कमी  हमारी  योजना  में  यह  है  कि  हम

 ने  जल  पर  नियंत्नण  क्रिया  ही  नहीं  ।  जब  कि

 ऊपर  से  पानी  बरसता  हैँ,  3,600  मिलियन

 एकड़  फीट  पानो  हमारे  देश  में  गिरता  है

 लेकिन  सिचाई  के  लिए  केवल  250  मिलियन

 एकड़  फीट  पानी  ही  हम  को  मिलता  है  t

 नदियों  के  दारे  में  झन्तप्रदेशीय  झगड़े  हैं  ।

 कभी  हमारे  भाई  जो  गुजरात  के  थे

 उन्होने  कहा  कि  वहू  बड़े  चेरिटेबिल

 हैं।  भरे  भाई  मध्य  प्रदेश  पर  क्यों

 रिफ्लेक्शन  जाना  चाहिये  ।  आप  का  जो

 अधिकार  है  वह  बाप  को  मिलना  चाहिये,

 मध्य  प्रदेश  का  जो  भ्र धि कार  है  वहू  मध्य
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 {aft  राम  सहाय  पांडे]
 बदेश को को  मिलना  चाहिये  ।  8,  6  बांध  हमारे

 यहां  बनेंगे,  एक  बोध  कप  के  यहां  बनेगा,

 उस  पर  झगड़ा  कर  रखा  है  ।  बोनी  मुख्य
 मंत्रियों  ने  प्रधान  पत्नी  को  निर्णय  के  लिये

 मामला  सौंप  दिया  है  कि  निंदा  के  पानी  के

 बारे  में  यह  भ्र पना  निर्णय  दे  दे  ।  राज  नर्मदा  का

 पानी  सिंचाई  के  काम  नहीं  अता,  मध्य

 प्रदेश  भर  यूजरात  के  लोग  इस  को  जानते  हैं

 कि  उमदा  का  पानी  हम  की  प्राप्त  नहीं  है

 इसलिये  भुखमरी  है  इसलिये  पानी  पर

 नियंत्रण  किया  जाय,  उम  को  नहरों  में

 बहाया  जाय  जिस  से  सतो  को  पानी  मिल

 सके  शौर  देश जो  भूखा  है  उसको  अन्न
 मिल  सके

 आप  उ  वर्षीय  योजना  बनाने  जा  रहें

 हैं  उस  में  पानी  के  नियंत्रण  को  सब  से  बडी

 प्राथमिकता  देनी  चाहिये  ।  नगर  पानी  नहीं

 है  तो  हमारा  देश  भूखा  रहेगा  झगर  पानी

 मिलेगा,  खेत  मे  बहेगा  तो  हरित  क्रान्ति

 होगी  शौर  हमारी  भुखमरी  जायेगी  तथा

 भिक्षा  देती”  भी  समाप्त  हो  जायगी  ।

 36  hrs.

 सभापति  महोदय  इस  बहस  के

 लिए  एक  ही  घटे  का  समय  है,  लिस्ट

 बोलने  वालो  की  बहुत  बडी  है,  पहनें  सब

 पार्टीज़  के  एक  एक  सदस्य  को  बुला  रहा  हू  ।

 भ्  हुकम  स्ब  कछवाय  (  मुरैना.
 मान्यवर,  एक  घटे  का  समय  ग्रोवर  बढ़ाया  जाय

 एक  घंटे  से  काम  नहीं  चलेगा  ,  कम  से  कम

 दो  घंटे  होना  चाहिये।  मैं  प्रस्ताव  करता हूं  कि

 एक  घटा  समय  वाक़िया  जाय  |
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 aft  फु लब अन्य  मा  (  उज्जैन  )  :  मां न्य गर,

 मैं  उज्जैन  से  जाता  हु  वहां  250  मकान
 गिर  गये,  तीन  दिन  से  सड़कों  पर  नावें  चल

 रही  हैं  कौर  भाष  मुझ  को  बोलने  सहीं  देना

 चाहते।  बाप  मुझे  वश्य  भ्रमर  दे  ।

 समिति  महोदय  :  बाप  बैठिये ।  पहले

 माननीय  मावलकर  जी  को  बोलने  दीजिये  t

 SHRI  P.  6,  MAVALANKAR  (Ah-
 medabad):  Mr,  Chairman,  Sir,  I  speak
 today  with  considerable  anguish  in
 my  heart  as  I  rise  portray  before  this
 hon  House,  what  I  have  seen  with
 my  own  eyes

 ee
 the  fast  three  or

 four  daya  in  Ahmedabad  and  Gujarat.
 But  when  I  speak  about  Ahmedabad
 and  Gujarat  and  the  havoc  that  the
 various  rivers  in  spate  have  created
 all  over  the  place,  I  do  not  want  to
 restrict  my  remarks  only  to  Ahmeda-
 bad  and  Gujarat;  I  am  conscious  of
 the  fact.  that  the  damage  done  to  the
 various  parts  of  the  country  is  cqually
 distressing  and  equally  great,

 Sar,  only  last  week,  on  Tuesday,
 we  had  in  this  House  an  occasion  to
 discuss  the  flood  situation,  and  the
 Minister  of  Irrigation  and  Power  also
 replied  to  the  debate.  Little  did  we
 realise  then  that,  within  a  week  of
 that  debate,  we  in  this  House  would
 be  compelled  to  take  another  hour  or
 two  to  discuss  the  havoc  created  by
 the  various  rivers  in  the  various  parts
 of  the  country.  This  is  not  a  problem
 to  be  looked  at  from  a  party  angle
 this  is  not  a  problem  to  be  looked  at
 from  the  political  angle.  It  is  a
 national  calamity,  a  colossal  problem,
 facing  the  whole  nation.  Therefore,
 I  am  looking  at  it  from  the  national
 angle,

 Last  Friday,  on  3]  August  ‘1978,
 when  I  flew  to  Ahmedabad,  my  home
 eity  and  constituency,  I  could  not
 reach  there  because  the  rains  were
 heavy  and  the  planes  were  diverted  to
 Bombay.  We  were  stranded  at  Santa
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 Cruz  airport,  Bombay  for  43  hours.
 Only  on  Friday  night,  on  the  night  of
 Sist  August,  I  reached  Ahmedabad,
 and  Saturday  and  Sunday  I  spent  in
 Ahmedabad  where  many  people  sud-
 denly  found  themselves  in  knee-deep
 waters,  I  have  come  back  from  Ah-
 medabad  only  today  and  straight
 from  the  Airport  I  am  coming  to
 Parliament.  I  want  to  tell  you,  Sir,
 that  the  havoc  created  by  the  various
 rivers,  Narmada,  Sabarmati,  Mahisa-
 gar,  Vishwamitri,  Meshwo,  Vatrak,
 Shedhi,  Hathmati,  Banas  and  Saras-
 wathi,  has  been  extensive,  More
 than  two-thirds  of  my  State  is  in
 difficulties.  The  extensive  and  heavy
 damage  caused  by  floods  runs  into
 crores  of  rupees.  The  official  estimate
 is  Rs  50  crores,  but  it  is  much  more
 than’  that.  The  standing  crops  have
 been  destroyed;  cattle  and  human
 beings  have  been  washed  away;
 houses  have  collapsed;  hut-dwellers
 and  slum-dwellers  and  people  on  the
 embankment  are  in  great  hardship
 because,  suddenly,  they  have  been
 uprooted;  hundreds  of  villages  are
 marooned  in  water,  The  administra-
 tion  has  not  been  geared  adequately,
 though,  I  must  say,  if  is  doing  its  job
 well.  The  Government  of  Gujarat,
 the  Municipal  Corporation  of  Ahme-
 dabad,  the  various  voluntary  agancies
 the  All  India  Radio,  the  newspapers,
 the  Army  and  the  Police—all  are
 doing  their  best.  But  what  I  want  to
 tell  the  House  and  particularly  the
 Minister  here  is  this.  It  is  not  only
 Gujarat  but  various  other  States  also
 that  are  affected.  We  require  some
 long-term  measures,  we  require  mas-
 sive  financial  assistance  from  the
 Central  Government,  The  Prime
 Minister  gave  Rs.  4  lakh  from  the
 Prime  Ministar’s  National  Rehef  Fund
 But,  that  is  inadequate.  We  want
 much  more  than  that.  We  want  the
 Army  to  help  us,  to  rescue  us  and  to
 help  us  in  the  rescue  operations,  We
 want  more  boats  to  be  sent  to  us.  We
 want  more  helicopters  to  be  sent  to
 us.  In  Ahmedabad  and  Gujarat,  I
 found  to  my  dismay  that  helicopters
 and  boats  were  not  available.  Houses,
 cottages,  slums  and  every  place  bave
 all  been  flooded.  We  want  short-
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 term  and  long-term  steps  to  be  taken,
 People  have  to  be  housed  again,  We
 want  cement  for  these  people.  I
 would  request  the  Minister  of  Hous-
 ing,  Shri  Bhola  Paswan  Shastri  to
 give  tents  by  way  of  shalter  to  the
 flood  affected  people,  and  to  give more  attention  to  Gujarat.

 Finally,  I  want  to  stress  that  the
 Prime  Minister  must  give  her  award
 on  Narmada  without  delay.  If  she
 has  any  heart,  if  she  has  any  under-
 Standing  and  if  she  has  any  national
 interests,  I  want  her  to  give  her
 award  as  early  ag  possible  because  it
 is  disgraceful,  disgusting  and  distres~
 sing  to  see  that  so  many  people,
 crores  of  people  are  suffering  because
 it  has  been  brought  into  the  political
 arena.  Therefore,  I  would  appeal
 that  when  I  saw  my  people  not  only
 in  Gujarat  but  all  over  the  country
 how  bravely  they  are  meeting  this
 challenge,  I  was  distressed  Why  the
 Government  and  the  leadership  are
 not  coming  to  their  rescue.

 Therefore,  I  want  to  conclude  by
 saying  not  only  that  the  Narmada
 award  should  come  quick  and  soon
 but  the  Government  must  give  mas-
 Sive  assistaince.  Dr.  Rao,  a  very
 esteemed  Minister,  and  a  very  intelli-
 gent  and  expert  man,  unfortunately
 said  last  week  in  the  House  that  we
 must  learn  to  live  with  the  floods.
 But  people  here  are  dying.  While
 they  are  still  existing,  please  do
 something  quick,  spend  more  money
 and  have  priorities  on  this  and  do
 things  nationally  and  not  politically.

 MR,  CHAIRMAN:  I  want  to  know
 from  the  Government  their  reaction.
 The  time  allotted  for  this  discussion
 is  only  one  hour.  But  there  is  a  de-
 mand  from  the  House  that  the  time
 be  extended  What  is  the  Minister's
 opinion?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  The  position  is  that  on
 a  motion  that  I  moved  earlier  which
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 Shri  K  Raghu  Ramaiah
 the  House  also  adopted,  the  discussion
 on  the  Criminal  Procedure  Code
 (Amendment)  Bill  was  postponed  by

 an  hour,  From  the  time  of  adoption
 of  that  motion  ¢his  debate  is  to  go  on
 for  an  hour,  i.e.,  till  4.24  or  4.25.  That
 ws  the  present  position  and  I  am  in
 the  hands  of  the  House,  If  the  House
 wants  to  discuss  the  flood  situation

 for  another  hour,  then,  subject  to  the
 further  consideration  of  the  Criminal
 Procedure  Code  (Amendment)  Bill
 being  taken  up  after  that,  if  the  Chair
 wants,  I  have  no  objection.  I  will
 not  stand  in  the  way.

 MR.  CHAIRMAN:  I  am  algo  in  the
 hands  of  the  House.  If  the  House
 wants  that  the  time  should  be  extend-
 ed,  I  have  no  objection,

 SOME  HON.  MEMBERS:  Yes,  Yes

 MR.  CHAIRMAN:  How  much  time?
 One  hour?

 श्री  मधु  लिमये  (  बाका  )  इन्होंने  जान-

 बूझ  कर  श्री  सोमनाथ  चटर्जी  के  प्रस्ताव  के

 विपक्ष  में  वोट  डलवाया  t  व्हिप  इशू  करवाया  |

 नतीजा  यह  है  कि  एक  चट्टे  के  लिए  केवल  चर्चा

 स्थगित  की गई  है  a  एक  घंटे के  बाद
 बिना  फार्मेट  मोशन  के  उस  चर्चा  को  लेना

 होगा  मैं तब  इस  चर्चा  को  चलने  नहीं

 दगा  क्योंकि  यह  नियमों  के  विपरीत  है  ।

 झगर  आप  बाकायदा  मोशन  वर्ग रह  ने

 देते  हुए  ज्यादा  समय  बाढ़  पर  चर्चा  करते  तो

 बात  अलग  थी  ।  स्पीकर  के  अधिकार

 से  बहुत  दफा  यह  हुआ  है।  लेकिन

 आपका  यह  प्राग्रह  रहा  है  कि  राज  ही  हम

 इस  बिल  को  पास  करेंगे।  यह  जिद  कयों ?

 झगर  यह  जिद  है  तो  मेरी  भी  जिद  हूँ  कि  एक

 अंटे  के  बाद  उस  चर्चा  को  आप  ले  भीर  नही

 लेना  चाहते  हैं  तो  दूसरा  प्रस्ताव  लाए  ।

 (इंटरचेंज  )  समझौते  से  काम  करना  है
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 तो  मैं  तैयार  हू।  मैं  भी  चाहता हूं  कि  बाद के
 ऊपर  बहस हो  भोर  वह  पूरा  दिन  चने  ।  मेरी

 बात  को  आप  समझते  की  कोशिश  करे  1  छ.

 बज  तक  बाढ़  के  ऊपर  बहस  हो  वक़्त कि  एक
 बाकायदा  प्रस्ताव  करके  सी  शार  पी  सी  की

 बहस  को  पगते  सत्र  तक  के  लिए  मुल्तबी रख रख
 दिया  जाए।  जल्दबाजी  क्यो  ड्राप  करते

 है  i  अगर  बाप  इसको  नहीं  मानते  तो  एक

 चरे  के  वाद  विधेयक  को  आप  ले।

 MR.  CHAIRMAN:  What  has  the
 Minister  got  to  say?

 SHRI  K,  RAGHU  RAMAIAH:  I  am
 entirely  in  your  hands.  It  is  true
 that  I  have  asked  for  one  hour  ad-
 journment  so  that  this  Criminal  Pro-
 cedure  Code  Bil!  discussion  can  be
 taken  up  after  that.  Meanwhile  this
 discussion  has  come  up.  There  are
 two  ways  of  doing  it  Either  you
 may  extend  the  time,  or,  you  may
 take  up  the  Criminal]  Procedure  Code
 Bill  discussion,  These  are  the  two
 ways.

 शोम  लिये  से  बाकायदा

 प्रस्ताव  करता  चुकी  सी  कार  पी

 सी  कोड  की  जो  बहस  है  उसको  भीर

 स्थगित  रखा  जाए  और  छः  बज  तक  इस  पर

 बहस  कौर  छ  :  बजे  के  बाद  हाउस

 को  एड जने  करे  सी  शार  पी  सी  को  राज

 ने  लिया  जाए।  बेला  है  तो  भी  ले  नहीं

 तो  कल  ले  ।

 तो  हुक्म  दर्द  करवाया  में  इसका

 समर्थन  बरता  हू  t

 MR.  CHAIRMAN:  The  motion  of
 Mr.  Madhu  Limaye  is  this:

 “That  this  discussion  should  con-
 tinue  up  to  six  and  the  Criminal
 Procedure  Code  Bill  diccuasion
 should  be  taker.  up  tomorrow.”
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 SHRI  D  N  TIWARY  (Gopalgan})  |  "
 I  move  a  substitute  motion,  or  amerid-
 ment.  I  move

 ‘That  this  discussion  should  con-
 tinue  up  to  5-l5  pm  and  after  that
 we  shall  take  up  the  Criminal]  Pro-
 cedure  Code  Bill  for  discussion”

 MR  CHAIRMAN  I  am  putting
 it  to  the  House  The  amendment  of
 Shr:  D  N  Tiwary  is  to  be  put  to  the
 vote  first  The  question  is

 “That  this  discussion  should
 continue  up  to  ‘B15  PM  and  after
 that  we  shall  taken  up  the
 Criminal  Procedure  Code  Bill  for
 discussion  "

 The  motion  was  adopted

 सभापति  महोदय  यह  बहस  5  बजकर

 पंद्रह  मिनट  तक  चलेगी  ।

 When  wonld  the  hon  Mhnister  like
 to  speak  ?  We  have  to  conclude  this
 cuscussion  at  ‘5-15,

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR  फ्  I  RAO)  !
 will  start  at  5  O  clock  Fifteen  minutes
 will  be  all  right

 ओ  फूल  चन्द  वर्मा  मुझे  आप  मोका

 देगे ?

 सीतापति  महोदय  शाप  बैठिये  ।

 श्री  तिवारी  ।

 की  फूल  खुद  बिना  मुझे  मौका  मिलना

 या  नहीं  ?

 सभापति  महोदय  हाउस  को  श्राप  चलने

 दे  1  मैंने  श्री तिवारी को  बुलाया  है  ।

 (व्यवस्थान)  बाप  बैठ  जाए।  पाप

 डिस्टर्ब  कर  रहे  हैं  हाउस  को  ।  ड्राप  बैठ

 जाइये  t
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 wt  डो०  एन०  तिवारी  (गोपालगज)

 y  '  सभापति  महोदय  ,  समयाभाव  के  कारण  मैं

 बाढ़  के  कारणो  और  उसकी  रोकथाम  के

 उपायो  मे  नही  जाना  चाहता  हु।  इस  बारे

 में  सदन  में  कई  बार  बहस  हो  चुकी  हैं  और

 मिनिस्टर  साहब  भी  उस  का  जबाब  दे  चुके
 हैँ  1

 मैं  श्राप  का  ध्यान  बिहार  की  आर  दिलाता

 चाहता  हू  ।  बिहार  में  कभी  लोग  भयानक

 सूख  4  उबर  भी  नही  पाये  थे  शर  उन  को  कुछ

 राहत  भी  नहीं  मिल  पाई  थी  कि  भय कर,

 बाढ  झा  गई  ।  वहा  केवल  एक  जिले  मे  नहीं

 बिनिया  जिलों  में  बाढ़  शाई  है  ।  कही  शहर
 में  पानी  घुस  गया  है  और  कही  खत  नष्ट  हो

 गए  हैं  ।  ड्राउट्स  से  जो  कुछ  भी  बचा-खुचा
 था  उस  को  बाढ  न॑  समाप्त  कर  दिया  है  !

 लोगो  की  समझ  में  नहीं  जाता  है  कि  वे  कसे

 रहेंगे  क्या  खायेंगे  और  कसे  प्रगति  ज़मीन  को

 फिर  से  नाबाद  करेगे  ।

 मैं  निवेदन  करना  चाहता  हू  कि  बिहार

 पहले  से  ही  एक  बहुत  डेफिमिट  स्टेट  है  1

 बहा  पावर  और  इरिगेशन  की  कमी  है  a

 जो  प्रोजेक्ट  बहा  हाथ  में  लिये  गये  हैं,  उन  का

 कम्प्लीशन  भी  नही  हुआ  है  शर  न  ही  उन  से

 काई  अधिक  पानी  ही  मिल  सकता  है  |

 पत्नी  महोदय  से  मेरा  भ्रामरी  है  कि  वहा  जो

 बाघ  बने  हुए  हैं,  चूकि  उन  के  जलूस  गेट  काफी

 ने  होने  के  कारण  नदियों  का  पानी  निकलने

 में  रुकावट  हो  रही  है,  इस  लिए  वह  शीघ्र

 से  शीघ्र  दो  तीम  कदम  उठाये  ।

 जहा  पानी  झटका  हुमा  है,  जमा

 हुआ  है,  बहा  बांध  को  काट  कर  पानी  को
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 [at  डी०  एन०  तिवारी]

 निकलवाया  जाये,  जिसे  से  लोगो  को  राहुल

 मिल  सके  कौर  खेतीहर  मजदूर  जमीन  पर

 काम  कर  सकें  ।  जहा  जमीन  सुखी  है,

 वहां  हाई  मेनुअल  लेबर  स्कीम  को  जल्दी  से

 जल्दी  चालू  किया  जाये।  ऐलान  हो  कि

 ड्राफ्ट  से  भूले  लोग  वाद  में  भी  सूबे  मरे

 कौर  उन को  कोई  काम  न  मिले  ।  वहां  भक्त
 की  कमी  शायद  उतनी  नहीं  होगी,  जितनी

 पर चेजिंग  पावर  की  कमी  हैं  ।  नगर  लोगों
 के  पास  परचेजिग  पावर  होगी,  तो  वे

 महंगा  प्रदान  भी  खरीद  कर  खा  सकते  हैं  |

 लेकिन  राज  उन  के  पास  पर चेजिंग  पावर

 नही  है  ।  वे  ड्राफ्ट  के  सताये  हुये  है  कौर  अब

 बाढ  से  मारे  जा  रहे हैं।  मेरे  जिले  मे

 शहर  में  पानी  झा  गया  है,  गांवों  स्टोर  देहातों

 की  बात  क्या  कहें।  मूसलाधार_  बारिश

 हुई  है  और  नदियों  मे  भरकर  बाढ़  ग्रा

 बाई  है  |  छपरा  जिने  में  आधे  शहर  में

 पानी  ..1 है  गया  है।  देहात  में  40,  45

 परसेंट  ज़मीन  पर  पवन  नष्ट  हो  गई  है  ।

 मुजफ्फपुर  और  दरभंगा  प्राणी

 अन्य  जिलो  मे  भी  बाढ़  का  ऐमा  डी
 प्रकोप  है  v  वहा  पर  जल्द  से  जल्द  पानी
 निकाला  जाये  और  जमीन  को  साफ़  किया
 जाये  ।

 इस  के  बाद  भ्रम ले  रवी  सीजन  मे  बोने

 का  प्रबन्ध  भी  किया  जाये।  और  लोगों  को

 समय  पर  सीड  दिया  जाये।  होता  यह
 है  कि  सीड़  तब  मिलता  है,  जब  बुवाई
 का  समय  खत्म  हो  जाता  है  ।  ग्रसने  रवी
 सीजन  की  बुवाई  के  लिए  ऐसा  प्रबन्ध  किया
 जाना  चाहिए  फि  कोई  ज़मीन  खाली  न  रह
 जाये  और  लोगो  को  बोने  का  मौका  मिले।
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 इस  बीच  में  सरकार  बहा  जीतता  गिला  दे  सकती

 है  ,  जितने  साधन  पहुचा  सकती  है  ,  उसे

 लोगो  के  हाथ  में  जितती  पैकेजिंग  पावर

 दे  सकती  है  ,  उसका  प्रबन्ध  उसको  शकर

 करना  चाहिए  ।

 SHRI  H.  M  PATEL  (Dhandhuka)  :
 I  shall  not  take  much  time  to  speak
 about  the  distress  in  various  States
 and  the  financial  and  other  assistance
 that  the  Central  Government  may
 five  to  the  State  Governments  for
 work  that  they  may  have  to  under-
 take  in  order  to  relieve  distress.
 What  I  would  lke  to  refer  to  is  the
 fact  that  each  time  we  have  floods,
 we  find  that  they  are  much  worse
 than  the  floods  on  the  previous  occa-
 sion,  The  intensity  of  the  floods  is
 inereasing  every  year.  The  only
 reason  for  this  s  that  we  have  not
 been  able  to  undertake  that  kind  of
 activity  which  ought  to  have  been
 undertaken  for  conservation.  The
 work  of  afforestation  in  the  catch-
 ment  areas  in  an  intensive  manner
 may  not  have  been  neglected  alto-
 gether  but  it  is  certainly  proceeding
 at  a  snail’s  pace  These  areas  were
 very  badly  deforested  dunng  the
 Second  World  War,  and  since  then,
 the  task  of  reafforestation  has  not
 been  taken  up  with  the  degree  of
 urgency  that  it  ought  to  have  been
 undertaken  At  any  rate,  I  hope
 that  in  the  light  of  these  disasters
 that  have  to  face  year  after  year,
 reafforestation  would  be  given  the
 highest  priority.

 I  cannot  understand  how  the  hon
 Minster  says  that  we  must  learn  to
 live  with  the  floods.  Of  course,  we
 must  learn  to  live  with  all  manner
 of  catastrophes  that  befall  us,  but
 surely  the  hon,  Minister  ought  not  to
 say  that.  The  hon  Minister  ought  to
 says  that  we  ought  io  see  that
 catastrophes  which  we  could  pre-
 vent  will  be  prevented  by  action
 of  a  kind  which  our  intelligence,  our
 resources  and  our  techniques  would
 enable  us  to  do.  The  forces  of
 nature  cannot  just  be  ignored,  If
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 you  only  invite  disaster,  but  you  can
 meet  them,  and  you  can  do  sv  inte!!i-
 gently  and  you  can  meet  them  in
 such  a  way  that  you  prevent  those
 forces  from  being  very  disturbing.
 Are  we  doing  that?  I  think  the
 various  speakers  who  have  spoken
 before  me  have  referred  to  this.  I
 have  already  referred  to  the  question
 of  conservation  which  ought  to  have
 been  undertaken.

 Secondly,  there  is  the  question  of
 drainage,  We  construct  highways,
 we  construct  canals  and  so  on,  and
 we  do  not  allow  natural  drainage;
 natural  drainage  is  interfered  with
 by  these  particular  construction
 works.  Natural  draimage  has  to  be
 provided  for.  Further,  in  the  case

 of  rivers  of  this  magnitude,  we  could
 control  those  waters  and  ४९९  that
 irrigation  and  power  supply  is  pro-
 vided  out  of  them.  Why  are  these
 works  delayed?  So  many  river  pro-
 jects  have  been  delayed,  projects
 which  ought  to  have  been  completed
 within  a  matter  of  three  or  four  or
 five  years,  Of  course,  the  construc-
 tion  of  hydel  power  stations  and
 dams  etc.  may  take  eight  to  ten
 years  sometimes,  but  they  are  taking
 infinitely  longer  time.  Sometimes,  a»
 in  the  case  of  the  Narmada,  no  deci-
 sion  even  ig  being  taken.

 Does  the  hon,  Minister  not  realise
 that  these  matters  must  be  decided?
 It  is  no  use  running  away  from
 them.  There  are  matters  in  which  I
 think  that  it  is  time  for  all  of  us  to
 decide  that  they  should  be  decided
 on  their  merits,  economic  merits,  tech-
 nical  merits  and  not  on  a_  political
 basis  at  all.  Unless  we  do  this  year

 after  year  we  shall  have  to  face  these
 damages,  disasters  and  heavy  losses.
 Every  State  assesses  its  damage  in
 terms  of  crores  of  rupees,  some  say
 Rs,  50  crores,  others  Rs.  00  crores
 and  so  om  If  you  add  them  up.
 you  will  find  that  the  total  loss  is
 enormous  and  some  losses  are  incal-
 culable.  But  in  my  opinion,  these  are
 under-estimates.  Thete  are  losses
 which  are  intangible  and  incalcul-
 able  where  human  beings  are  uprooted
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 from  their  home;  it  is  not  a  question
 of  merely  rehabilitating  them  or  con-
 structing  houses  for  them.  the  actual
 loss  suffered  by  them  is  something  that
 cannot  be  calculated  in  terms  of  money.
 I  would  therefore  urge  the  hon.  Min-
 ister  to  consider  this,  that  it  ig  mot
 merely  a  question  of  the  losses  that
 we  suffer  or  the  country  suffers  in
 terms  of  damage  to  property,  damage
 to  crops,  loss  of  lives  and  so  on  in
 terms  of  money,  but  to  tackle  the
 underlying  causes,  what  is  there  at
 the  back,  for,  the  country  i:  losing
 so  very  much  of  the  progress  that  we
 may  have  achieved.
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 Reference  was  made  to  the  flood
 ravages  in  Assam  by  the  Brahma-
 putra.  The  problem  of  the  Brahma-
 putra  has  been  there  before  us  over
 since  Independence.  It  was  stated
 almost  immediately  after  Independ-
 ence  that  the  highest  priority  would
 be  given  to  it  to  see  that  it  did  not
 ravage  the  country  as  it  has  been
 doing  almost  every  year.  Yet,  what
 has  been  done  about  it?

 He  may  say  that  commissions  have
 been  appointed  and  commissions  have
 made  progress,  But  what  is  there  to
 show  in  terms  of  actual  achievement.
 in  actual  reduction  in  terms  of  floods
 that  take  place?

 In  conclusion,  I  wish  merely  to  say
 that  right  now  is  the  time  when  we
 should  think  in  terms  of  overcoming
 these  floods  of  meeting  the  problems
 of  floods  in  an  intelligent  and  planned
 way.  We  should  not  be  chary  about
 providing  the  maximum  possible  funds
 that  may  be  required  year  after  year
 because  what  we  suffer  in  terms  of
 losses  far  exceeds  whatever  provisions
 may  be  needed  for  whatever  work  we
 ean  achieve  during  a  year.

 ‘

 हो  रेख  कमर  साधी  (जालौर):
 सभापति  जी  ,  मारे  देश  में  एक  विषम  समस्या

 बाढ  की  वजह  से  पदा  हो  गई  है  1

 पिछने  i2  महीनों  के  अन्दर  सारे  देश  में  सूखे
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 pit  नरेन्द्र  कम/र  साथी]
 की  परिस्थिति  थी,  जिस  से  महंगाई  बढती  गई

 जब  बारिश  झाई  तो  लोगो  ने  सोचा  कि  अरब

 पत्ती  सिलेगा  और  उन  की  केठिताइबा  दूर

 होगी,  लेकिन  सारे  देश  के  एक  बड़े  हिस्से  के

 अन्दर  बाढ़  का  ऐसा  भय कर  प्रकोप  हुनर।  कि

 राजस्थान  के  भ्रमर  तो  जहा  पिछले  30  बयो

 में  बाद  नहीं  आई  थी,  हर  दूसरे  साल  सूखा

 पडता  था,  वहा  एक  भयानक  स्थिति  कदा  हो

 गई  है  ।  पिछले  तीन  चार  दिना  में  राजस्थान

 में  जो  हालत  पैदा  हुई  है--मनरी  महोदय

 को  उस  की  जानकारों  होगी  t  जाहिर

 बासवादह्द  ड्गरपुर  सिरोही,  बाड़मेर,

 सिवाना  आदि  स्थानों  की  पिछले  bot  feat

 में  जो  हालत  हुई  है  वह  किसी  मे  छिपो

 नहीं  है.  ।  जहा  जवाई  बाध  का  पानी  आज

 तक  कभी  पूरा  नहीं  भरा  वहां  यह

 स्थिति  पैदा हों  गई  है  ि  बाप  को  उस  के

 गेट्स  को  खोलना  पड़ा  शौर  उस  के  बाद  जा

 मूसा धार  वर्षा  हुई,  सार।  क्षेत्र  पानी  में  डूब
 गया  ।  जालौर  स्टेशन  पिछले  शनिवार
 को  4  फुट  पानी  में  डुबा  हुआ  था  ।  किशनगढ़
 गोल  पहले  ही  लो-लाइन  एरिया  था  वहा
 पर  8  फुट  पानी  बह  रहा  है  ।  वहा  के

 लोगा  क।  जो  हालत  है,  मेरे  ख्याल  से
 सोचना  भी  दुश्वार  है  |

 मरी  वहा  बात  हुई  थी  उन्होने  मुझे
 बतलाया  कि  हेलिकॉप्टर  भेजा  था  लेकिन

 हैलीकाप्टर  के  उतरने  के  लिये  भा  जगह  नहीं

 है  उन्होंने  वहा  पर  बहते  हुए  इन्सानी

 को  देखा--बडी  भास्कर  परिस्थिति

 है  ।  राज  की  जानकारी  मुझे  नही  मिली  है

 मैंन  काशिश  की,  लेकिन  सारे  मैन्ज-आफ
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 कम्यूनिकेशन'  खत्म  हो  चुके  हैं।  जितना  भी

 मुझे  जोधपुर  से  मालूम  हुआ  है,  उस  के

 भनुमार  राजस्थान  के  पश्चिम्रो  क्षेत्र  मे

 बहुत  भय कर  परिस्थिति  है  v  गांवों

 के  प्रकार  8  फुट  पानी  बह  रहा  है,  जहा
 पक्के  मकान  नहीं  होते  है,  वहा  के  लोग  कमसे

 जिंदलों  बसर  कर  २  होगे--श्राप  ही

 प्रतिमान  लगा  सकते  है।

 आज  की  गम्भीर  परिस्थिति  को  देखते

 हुए  मै  जानना  चाहत।  हु  कि  इस  के  लिए  बाप

 ने  फोन  सा  योजन।  बनाई  है.  कोन  सा

 कार्य  हो  रहा  है.  ताकि  वहा  के  लोग।  को  बाढ़

 की  परिस्थितियों  हुस्न  से  बचाया  जा

 सके  t  हवा  जहाज़  या  हेलीकाप्टर  के  दस्त

 बहुत  थोडे  है  जाते  वे  बढ़ा  पहुच  मद्दी  पा  रहे

 है  ।  चिश्तिया  वहा  जा  नहों  पा  रही  है  1  मै

 जानना  चाहता  ह  कि  ड्राप  मे  कौन  सी  एम-
 जन्मी  एक्शन  लिये  हैं  जित  से  उन  को  बचाया

 जा  सके  |  एप्रन-फोर्स  कौर  बार्मी  के  दस्त

 क्या  बर  रह  है,  उन्हांने  श्राप  का  क्या  कहा

 है  7  क्या  उन्होंने  कहा  है  कि  उन  के

 दस्त  वहां  पर  काम  नहीं  कर  सकते  ?

 न  परिस्थितियों  के  बारे  मे  प्राय  की

 गाड़ी  टीम  कब  बहा  जा  कर  जानकारी

 हासिल  करेंगी,  जहा  करोड़ो  रुपयों  का

 नुकसान  हुआ  है,  सारी  फसल  तबाह  हो

 गई  है,  मकान  गिर  गये,  लाखो  लोग  बेघर-

 बार  हो  गये  बाप  की  सेन्ट्रल  डी  टोम

 कब  वहां  जायेंगी,  कब  श्राप  को  भ्रहसास

 होगा  कि  बहा  पर  हमे  क्या  करमा  है 1
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 प्राणों  जिले  के  25  पांच,  जालौर  के

 5  गांव,  सा चीर  के  61  गाव  पाती  में  दबे

 हुए  हैं।  20  हजार  मकान  भीम वान  तहसील
 में  गिर  गये  हैं।  i0  हजार  मकान

 जालौर  में  और  5  हजार  सा चौर  में  गिर  गये

 हैं।  सारी  लहलहाती  हुई  फसल  खत्म  हो  गई

 है  t  इस  लिये  वहां  जा  कर  आप  की  टीम

 कब  काम  करेंगी,  |  श्राप  का  राहत  का  कार्य

 कब  शुरू  होगा।  एग्री-फोर्स  के  दस्ते  जो

 वहा  काम  कर  रहे  है,  उन्होंने  श्राप  को

 क्या  हकीकत  भेजी  है--वह  हम  जानना

 चाहने  है  वहा  के  लेगो  के  लिए  खाना

 मुहैया  करने,  मेडिकल-एंड  भेजने  तथा  अन्य

 साधन  पहुचाने  के  लिये  भाप  ने  क्या  किया  है,

 इसे  की  लेटेस्ट  रिपोर्ट  क्या  क्या  है  ?

 पश्चिमी  राजस्थान  की  हालत  बहुत

 ख़राब  है--लाग  जान  बचाने  के  लिए

 परेशान  है।  न  वहा  रेलगाड़ी  हे,  न

 सड़के  है,  न  कोई  दूसरे  रास्ते  है  4 सिवाय

 हेलीकाप्टर  के  कोई  दूसरा  साधन  नहीं  है  t

 इसलिए  हमें  जानकारी  दे  कि  अज  की

 हकीकत  क्या  है  और  आपने  कौन  सा
 कार्य  वहा  पर  किया  है  ।

 SHRI  E.  R.  KRISHNAN  (Salem):
 Mr,  Chairman,  Sir,  I  am  thankful  to
 you  for  giving  me  an  opportunity  to
 participate  in  the  discussion  on  the
 recent  floods  and  the  consequent
 havoc  in  Madhya  Pradesh,  Gujarat
 and  Rajasthan  States  and  express  my
 views  on  behalf  of  my  party,  the
 Dravida  Munnetra  Kazhagam.

 You  will  recall,  Sir,  that  there  was
 a  discussion  in  this  House  last  week
 on  the  floods  in  these  States  and  also
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 in  so  many  other  parts  of  the  coun-
 try,  in  reply  to  which  the  hon.  Minis-
 ter  of  Irrigation  and  Power,  Dr.  K,
 L.  Rao,  sermonised  that  the  people
 of  the  country  should  learn  to  live
 with  the  floods  since  no  amount  of
 governmental  programmes  and  acti-
 vities  would  completely  eradicate  the
 problems  of  floods  in  the  country.  I
 was  appalled  to  hear  such  a  state-
 ment  from  a  senior  Minister  like
 Dr,  K.  L.  Rao.  I  would  be  obliged
 to  know  from  him  today  as  to  how
 and  in  what  manner  the  people  of
 the  country  should  live  with  the
 recurring  floods  in  the  country.

 Sir,  in  Central  India  rivers  region
 the  important  rivers  are  the  Tapti,
 Narmada  and  the  Mahi  flowing  west-
 ward  and  the  Mahanadi,  Brahmini,
 Baitarnt  and  Subarnarekha  flowing
 eastward,  It  3s  common  knowledge
 that  every  year  these  rjvers  are
 flooded  and  they  cause  a  very  heavy
 toll.  The  Central  Water  and  Power
 Commission,  which  is  functioning
 under  the  guidance  of  the  hon.
 Minister.  has  presented  a  Perspective
 Plan  for  Flood  Control  for  the
 decade  ending  March,  98l  in  which
 jt  is  suggested  that  flood  moderation
 ttams  on  these  rivers  are  an  immi-
 nent  necessity  for  effectively  dealing
 with  the  flood  problem,  This  plan
 envisages  a  capital  outlay  of  Rs.  540
 crores.  Instead  of  stating  that  the
 Government  would  implement  this
 plan  with  vigour  and  verve,  it  is
 really  deplorable  that  the  hon.
 Mimster  of  Irrigation  and  Power
 should  have  stated  that  the  people
 of  the  country  should  learn  to  live
 with  the  floods.  We  are  constrained
 to  conclude  on  hearing  .uch  a  state-
 ment  that  the  Government  are  not
 serious  to  implement  schemes  which
 will  put  an  end  to  human  misery  in
 our  country.  I  would  like  to  know
 from  the  hon.  Minister  whether  this
 scheme  is  being  considered  carnestly
 or  it  is  just  adorning  the  book-shelf
 of  the  hon.  Minister's  office,

 *The  original  speech  was  delivered  in  Tamil
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 Before  I  conclude,  I  would  refer
 to  one  very  important  point.  If  the
 Central  Government  want  to  take
 determined  steps  to  control  the
 annual  feature  of  floods  and  the  con-
 sequent  heavy  toll  in  North  India,
 then  the  Government  must  take
 energetic  and  immediate  steps  to
 implement  the  scheme  of  linking
 Ganges  with  Cauvery.  I  may  say
 that  that  is  the  one  and  only  con-
 structive  remedy  for  the  recurring
 problem  of  floods  in  North  India.
 By  implementing  this  scheme,  it  is
 not  only  that  the  Government  will
 be  able  to  substantially  augment  the
 agricultural]  production,  but  also
 solve  the  problem  of  floods  in  North
 India  once  and  for  all,

 I  appeal  to  the  hon,  Minister  of
 Irrigation  and  Power  that  he  should
 bestow  his  personal  attention  in  ex-
 peditiously  implementing  the  Ganges-
 Cauvery  link-up  scheme.

 With  these  words,  I  conclude.

 क्रो  नटवरलाल  पटेल  (मेहस/ना):  सभा-

 क्ति  जी.  गुजरात  में  बाइ  की  जो  परिस्थिति

 है,  उस  को  देखने  के  लिये  मैं  प्रहमदाबाद  गया

 था  और  राज  ही  भ्रहमदावाद  से  न  रहा  हूं  ।

 मैं  जो  कुछ  कह  रहा  हूं  ,  वह  मैंने  प्राकारों  से

 नहीं  पढ़ा  है,  रेडियो  से  नहीं  युवा  है,  आंखों

 देखी  बात  बतला  रहा  हूं  ।  भ्रहमदाबाद.

 भड़ौच  और  दूसरे  गांव  में  जो  परिस्थिति  पैदा

 हुई  है,  उस  के  वर्णन  के  लिये  मेरे  पास  शब्द

 नहीं  हैं  7  कल  सारा  दिन  मैं  अहमदाबाद  में

 चूमा  हुं--अहमदाबाद  में  बहुत  सी  सोसायटियां

 राज  भी  पानी  के  नीचे  हैं।  इस  से  श्राप  प्रन्दाजा

 लगा  सकते  हैं  कि  सोसायटियों  में  रहने  जले

 लोगों  की  क्या  हालत  होगी  ।  वहां  पर  2  चन्दे

 के  प्रकार  जो  परिस्थिति  पैदा  हुई  है-उस  का

 वर्णन  करना  मुश्किल  हो  गया  है
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 मुझे  यह  कहते  हुए  खुशी  होती  है  कि  बाढ़
 की  इस  भयंकर  परिस्थिति  का  मुकाबला  करने
 के  लिये  ग ूरात  सरकार  के  चौक  भि भि स्टर  भौर

 उन  के  साथियों  ते  काफी  कदम  उठाये  हैं,  किस

 से  वहां  की  परिस्थिति  को  कुछ  रिलीफ  मिला  है  |

 मुझे  मालूम  हुभा है  कि  गुजरात  की  सरकार  ने

 परिस्थिति  का  मुकाबला  करने  के  लिये  सैन्डल
 बर्न मिन्ट  से  हेलिकॉप्टर  की  माग  की  थी,  लेकिन

 सैन्डल  गवर्नर  कमेन्ट  ने  उस  म॑  कोई  दिलचस्पी  नहीं

 दिखलाई  ।  झगर  वहां  हलीक।प्टर्स  जल्दी  से

 भेज  गये  होते  तो  फूड  पैकेट्स  पहुंचाने  के  लिये

 हेलीकाप्टर  का  उपयोग  आसानी  से  हो  सकता

 था  |  मुझ  यह  कहते  हुए  दुख  होता  है  कि  जब

 देश  पर  ऐसी  कोई  क॑  जैमिनी  जाती  है  तो  उस

 के  लिये  हम  रहे  तैयारी  कर  के  नही.  रखने  हैं,

 जिस  से  काफ़ी  नुक़सान  होता  है  ।

 बाढ़  की  जो  परिस्थिति  हर  साल  पैदा  होती

 है---इभराज  उस  का  हल  खोजने  की  जरूरत  है  1

 जहां  तक  गुजरात  का  सम्बन्ध  है,  मध्यप्रदेश  का

 सम्बन्ध  है,  ड्राप  भी  जीतते  हैं,  मैं  भी  जानता  हूं
 और  सारा  हिन्दुस्तान  जानता  है  कि  उस  का  एक

 उपाय  ह-निंदा  प्रोजेक्ट  ।  अगर  यह  प्रोजैक्ट

 एक् सी कूट  हो  जाय  तो  मैं  समझता  हूं  कि  हूरों-

 लाओं  जानों  की  हानि  बच  सकती  है  ।  जो

 गरीब  लोग  घर  से  बेघर  हो  जाते  हैं,  उन  को

 बचाया  जा  सकता  है  1  मेरे  ख्याल  से  ट्रिब्यूनल
 में  जाने  से  इस  मामले  मे  ईद  हो  जायेगी

 यह  एवार्ड  प्राइम  मिनिस्टर  को  देना  चाहिए,

 प्राइम  मिनिस्टर  पर  हमें  पूरा  विश्वास  है  ।

 मैं  उम्मीद  करता  हूं  जनता  में  हित  में---क्योंकि

 वहां  की  जनता  ने  कभी  झपता  सवाल  नहीं  सोचा,
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 वह  सारे  स्टर  की  दृष्टि  से  इस  सवाल  का

 सोचती  है--इसलिए  राष्ट्र  के  हित  मे  यह

 एवार्ड  जल्द  ा  जाये  ऐसी  मे  माननीय  मस्ती

 जी  शर  प्रधान  मस्ती  जी  से  विनती  करता  हू  ।

 भर!  हुकम चर  4  कठ  बाय  (मुरैना)  सभा-

 चलि  जी,  बाद  के  ब,  २  मे  हम  प्रति  बर्थ  यहा  चर्चा

 करते  हैं।  किसी  ह. 3  कमी  क्षेत्र  में  हर  र।ल  बाड़
 कराती  है  जिसमें  शवों  स्पा  की  हानि  होती  है  ।

 मलरी  जी  ने  अनेको  बार  जवाब  देते  समय  यहा

 वर  कहा  है  कि  इसका  स्थायी  हल  निकाला

 जा  रहे  हैं  न ेकिन  कभी  तक  कोई  हल  नहीं  निकला

 जिसकी  वजह  से  प्रति  े  प्रदान  रूपए  की  हानि

 उठानी  पढ़  रही  है।  इसके  अं  विरक्त  हर  साल

 काफी  लोग  ब्रेकर-बार  होते  हैं,  काफी  मौके  होती

 हैं,  काफी  जानवर  मरते  हैं  इस लिए  इसका  कोई

 स्थायी  हल  निकलना  चाहिए  ।

 नदियां  में  तिहत्तर  बाढ़  भाने  का  एक

 कारण  यह  है  कि  उनमें  काफी  मिट्टी  इक  2ी

 हो  जाती  है  ।  निंदा,  चम्बल  बेतवा  क्षिप्रा,

 खान,  कालीसिध  इत्यादि  नदियों  मे  जो  बाढ़

 झाई  ह ैउसका एक  कारण  यह  है।  इसलिए

 सदियों  से  मिट्टी  निकाल  कर  किताबों  पर

 डाली  जाये  जिससे  नदिया  ज्यादा  गहरी  हो  जाये

 शौर  उनका  पानी  इधर  उधर  ने  फते ।

 मध्य  प्रदेश  में  बाबू  से  जो  हानि  हुई

 है  उसके  लिए  अदा  प्रदेश  की  सरकार

 मे  कोई  सहायता  नहीं की  है  कौर  केन्द्र  से

 भी  कोई  सहायता  नही  मिली  है।  वहाँ पर  बहुत

 बड़ी  तादाद  में  मकाम  मिरे  है।  श्राप  कहते  हैं

 बह  सरप्लस  स्टेट  है  लेकिन  वहां  पर  लोगों  के

 पास  खाने  को  नहीं है  तो  उसके  लिए  भागने कौन
 सा  हल  निकाला  है  ?  कितने ही  लोगो की  हाँ
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 पर  जाने  गई  हैं,  कितने  ही  भड़ास  पैरों  हैं  लिंकित

 कैसा  ने  मध्य  प्रदेश,  गुजरात,  राजस्थान  को

 किसी  प्रकार  की  मदद  नही  दी  है।  मेरा  कहना

 है  जिन  क्षेत्रो  मे  बाढ़  से  हानि  होती  है  वहां  विलम्ब

 न  करते  हुए  तत्काल  सहायता  दें  1  मैं  समझता

 हु  जो  हानि  हुई  है  बौर  मुख्य  मन्दी  मे  जिसके

 लिए  लिखा  है  उस  पर  झापने  कोई  कार्य  नहीं

 किया  ।  सावरमती  में  बाढ़  मे  40  आदमी  मरे  हैं।

 इस  बार  टोटल  गुजरात,  मध्य  प्रदेश,  राजस्थान

 से  एक  ग्रीस  रुपए  की  हानि  हुई  है।  बार  बार

 इस  प्रकार  मे  हानि  होती  है  हर  साल  इसलिए

 इसका  कोई  स्थायी  हल  निकाला  जाये  जिससे

 जामे  के  लिए  यह  हानि  रुक  सके  ।

 SHR;  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore)  :  I  want  to  draw
 the  attention  of  the  hon  Munster  to
 the  fact  that  every  year  we  have  a
 problem  lke  this,  Unfortunately  the
 Indian  rivers  are  monsocon-fed  and
 bring  devastation  year  after  year
 My  contention  is  that  between  2962
 ‘and  97i  there  has  been  a  loss  of  more
 than  Rs  2,400  crores  due  to  floods  in
 our  country  The  annual  loss  has
 been  a  hitthe  more  than  Rs.  26  crores
 The  average  loss  between  953  and
 96]  has  been  more  than  Rs  55  crores
 and  between  3962  and  972  it  has
 been  much  more  of  the  order  of  Res.
 I76  crores  per  year.  The  annual
 crop  damage  due  to  floods  between
 953  and  96]  has  been  of  the  order
 of  Rs  43  crores  and  between  4962
 and  397i  It  Is  more  than  Rs  22  cro-
 reg  per  annum  These  figures  are
 almost  staggering.

 We  have  to  consider  what  the
 Government  of  India  could  do  in  this
 matter.  We  must  make  a  target  ycar
 by  which  there  should  be  some
 medium  projects  for  fiood  control  in
 our  rivers  Unfortunately  this  year
 due  to  economic  crisis  there  has  been
 @  proposal  to  slash  more  than  Rs,  400
 crores  from  our  expenditure  on  Plan
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 implementation.  In  this  context,  I
 have  to  bring  to  the  notice  of  the  hon.
 Minister  that  they  must  think  immedi-
 ately  as  to  how  a  medium  sized  pro-
 jects  could  be  set  up  during  the  course
 of  another  three  years  so  that  floods
 in  some  parts  of  our  country  could  be
 controlled.  Orissa  is  in  the  coastal
 beit  and  is  almost  under  the  impact
 of  cyclone.  When  there  is  a  little
 fear  of  cyclone,  people  become
 panicky.  Mr,  Ferguson  who  came
 from  Holland  last  year  has  had  some
 discussions  with  our  planners  and
 given  some  detaled  proposals  to
 combat  cyclones  and  floods.  I  want
 to  know  how  far  there  has  been
 progress  in  that  matter  and  what  the
 Minister  has  done  to  rescue  the
 people  from  the  clutches  of  floods,
 cyclones  and  saline  inundation.

 eat  सहोदरा वाई  राम  (सागर)  :

 चेयरमैन  साहव,  मैं  मध्य  प्रदेश  से  भारती  हें

 जहां  पर  सागर,  दमोह,  जबलपुर  जि  3े  में  मोनार

 सावन  और  भोपाल  नदियों  की  बाढ़  से  बहुत

 से  गांव  बह  गए  हैं।  नदी  के  किनारे  किनारे  पर

 बहुत  अ्रधिक  नुकसान  हुआ  है  1  वहां  पर  ज्यादा

 तर  हरिजन  और  आदिवासियों  के  टापर  बने

 ये  जोकि  बह  गए  ।  बच्चे  शौर  महिलाये  तक

 बह  गई  हैं  ।  नाना  प्रकार  से  वहां  पर  लोगों  को

 तकलीफ  पहुंची  है।  नर मंदा  की  जो  बाढ़  बाई

 है  उससे  होशंगाबाद  में  नदी  के  किनारे  किमारे

 के  गांव  सब  वह  गए  हैं  तथा  बाल  बच्चे  व  महि-

 लाये,  गाय,  भेंगे  इत्यादि  सब  बह  गए  ।  इस

 प्रकार  वहां  पर  भारी  क्षति  पहुंची  है  .  हमारे

 मुख्य  मस्ती,  सेठी  साहब  काफी  मदद  कर  रहे

 हैं  लेकिन  सेन्टर  से  वहां  पर  कोई  मदद  नहीं

 पहुंची  है  a  हमारी  मिनिस्टर  साहब  से  मांग

 है  कि  मध्य  प्रदेश  में  हेलीकाप्टर  भेजकर,  वहा
 पर  जो  लोग  कभी  भी  पानी  मे  घिरे  हुए  हैं  उनके

 लिए  गल्ला  पहुंचाया  जाये  ताकि  उनको  कुछ
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 राहत  मिल  सके  ।  शौर  जो  नर्मदा  में  हर  ताले

 बाढ़  भाती  है  उसका  कारण  यह  है  कि  उसमें

 महरे  वर्ग रह  नही  निकली  है  nl  इसलिए  बहरों  का

 प्रबन्ध  होना  चाहिए  जिससे  सिचाई  का  साधन
 भी  हो  सके  कौर  किसानों  को  राहत  भी  सिले  t

 पहाड़  के  कारण  वहां  पर  नहरें  वर्ग  रह  बिल्कुल
 नही  हैं  इसलिए  मेरा  सुझाव  है  कि  जबलपुर
 से  खम्बा  की  खाड़ी  तक  नहरों  का  प्रबन्ध

 किया  जागे  ।  इसके  अलावा  जैसे  ही  बाढ़  का

 पानी  निकलने  4%  किसानो  को  राहत  पहुंचाने
 के  लिए  बैल,  बीज  भोर  तकावी  देने  का  प्रबन्ध

 किया  जाये  ताकि  एकदम  से  के  लोग  काश्तकारी

 कर  सके  ।  जल्द  से  जल्द  मदद  पहुंचाने  का

 प्रबन्ध  किया  जाये  क्योकि  वहा  के  लोग  बड़ी

 तकलीफ  मे  हैं  ।  इसके  अलावा  नदियों  के

 किनारे  वृक्षारोपण  किया  जाये  तथा  बाध  बारे

 जाये  ताकि  बाढ़  के  ऊपर  काबू  पाया  जा  सके  |

 SHRI  D.  P.  JADEJA  (Jamnagar):
 Sir,  I  would  not  like  to  speak  as  a
 party  member  at  present  because  we
 all  know  from  the  papers  what  is
 happening  not  only  in  Gujarat  but
 in  the  adjacent  States  and  in  fact  in
 the  whole  country.  A  lot  of  members
 have  mentioned  about  the  Nar-
 mada  issue,  They  have  said  it
 should  be  implemented  immediately.
 I  definitely  support  their  views,  but
 certain  members  have  put  the  fault
 On  certain  individuals  in  office  or  in
 Government.  I  would  like  to  remind
 them  that  there  was  a  time  when
 Gujarat  had  many  more  strong  re-
 presentatives  in  the  Central  Ministry
 but  even  at  that  time  the  issue  was
 not  settled  It  only  shows  how  com-
 plicated  the  issue  is.  It  is  some-
 thing  that  cannot  be  settled  over-
 night,  But  we  have  confidence  in
 the  Government  and  we  hope  that
 this  issue  will  be  settled  immediately
 in  the  interests  of  the  country.  A
 few  day  ago,  I  asked  whether  the
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 Rajasthan  Canal  is  going  to  be  useful
 to  Gujarat  or  not.  I  wag  not  given
 an  answer.  In  the  adjacent  areas
 there  are  floods,  If  only  those  canals
 are  brought  info  Gujarat,  these  flood
 waters,  instead  of  going  into  the  sea,
 could  be  saved  and  given  to  the  chro-
 nicaly  drought-affected  areas  of
 north  Gujarat.

 Flood  in  Gujarat  is  ai  continuous
 affair.  lt  happens  every  year.  The
 schemes  on  Narmada  alone  will  not
 salve  the  flood  control  in  the  whole
 State.  Even  those  works  in  the  river
 Narmada  may  take  another  20  to  25
 years  to  come  into  effect.  What  are
 we  going  to  do  to  save  our  valuable
 soli  in  the  meanwhile  when  it  is  being
 ravaged  by  floods?  I  am  sorry  to
 say  that  even  the  reclamation  schemes
 are  not  being  properly  implemented
 The  State  says  that  it  is  the  cesponsi-
 bility  of  the  Centre  while  the  Centre
 says  that  it  is  the  responsibility  of  the
 State.  In  the  entire  coast  of  Sau-
 rashtra  and  Kutch  every  year  the
 sea  Water  is  encroaching  a  few  miles
 inside  the  land  and  making  the  water
 of  that  area  brackish  with  the  result
 that  nothing  will  grow  there  I  want
 the  Minister  to  say  specifically  how
 be  8  going  to  solve  those  problems
 of  my  State.

 aft  फूलचंद  वर्मा  (उज्जैन)  सभापति

 महोदय,  प्रतिवर्ष  देश  के  प्रस् दर  बाढ़  बराती है

 शौर  भरवा  Go  का  नुकसान  होता  है।  फसल,

 पशुओं  के  साथ  जनहानि  भी  होती  है  t  मंत्री  जी

 ने  पिछले  वर्ष  सदन  में  प्राश्वासन  दिया  था  कि

 बाढ़  को  रोकने  के  लिये  कूछ  ठोस  कदम  उठाये

 जाएंगे  ।  इस  सम्बन्ध  में  मेरा  निवेदन  है  कि

 केन्द्रीय  बाढ़  नियंत्रण  आयोग  का  गठन  किया

 जाय  शौर  कह  इस  प्रकार  किया  आय  जिस  से

 उसमें  ऐसे  लोग  जायें  जो  बाढ  को  रोकने

 के  लिये  1.1.  सुशाव  दे  में  जिस  से  प्रतिवर्ष

 होने  ध  री  हानि  को  रोका  जा  सके  ।
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 इस  बर्क  मध्य  प्रदेश,  राजस्थान  भौरयुजरात
 में  बाढ़  का  प्रकोप  रहा  है।  पश्चिमी  मध्य  प्रदेश

 के  इल|के  में  नमूना  काली  चर,  गम्भीर,  शिप्रा,

 बेतवा  झर  पा  रवती  में  बाद  झापा  तथा  भोपाल,

 उज्जैन,  इन बौर,  विदिशा  शौर  होशंगाबाद  का

 सम्बन्ध  देश  से  टुट  गया  ।  50  करोड़  Fo  का

 नुक़सान  हुआ  शौर  जनहानि  भी  हुई  है  मेरे

 जिवा चिन  क्षेत्र  उज्जैन  में  शिप्रा  सदी  है  उसमे  बाढ़

 के  का  रण  250  मकान  कट  गये  जौर  नीच  डिन

 तब  नागरिक  जीवन  प्रस्तावित  रहा।  लेकिन

 कलेक्टर  जिला  प्रशासन  ने  कोई  विशेष  सहायता

 नही  दो।  राज  लोगो  को  स्कूलों  में  धर्मशाला

 में  ठहराया  गया  है।

 अन्त  में  एक  बात  आर  कहना  चाहता  हू  ।

 मध्यप्रदेश  के  अन्दर  मलाट  का  एक  पुल  हैं

 जो  बहुत  नोचा  है  ।  यह  पुल  बम्बई  और  मध्य-

 प्रदेश  को  जोड़ता  है  1  लेकिन  इस  पुल  पर  37

 ईंट  उबा  पानो  प्रभी  भी  बह  रहा  हैँ  जिसके

 परिणामस्वरूप  हजारों  ट्रक  दोनों  झोर  रुके

 पड़े  है।  इस  पुल  को  ऊचा  करने  के  लिये  एक

 करोड  10  लाख  रू०  के  टेण्डर  प्रिये  जिस  की

 कवन नि  केन्द्र  मे  दी  जा  चुकी  है  लेकिन  भ्र भी

 मध्यप्रदेश  सरकार  को  उस  की  सूचना  नही  वी

 ई  है  J  माननीय  मत्ती  जी  ने  कहा  था  कि

 रब,  कृति  शीघ्र  दे  दी  जाएगी  ।  यदि  वह  पुल

 शीघ्र  बन  जाता  है  और  उसकी  ऊचाई  बढ़  जाती

 है  तो  बम्बई  भर  मध्यप्रदेश  का  सम्बन्ध  हो

 जायेगा  भौर  लाखो  की  जो  हानि  बरसात  मे

 अतिरिक्त  होती  है  वह  भी  एक  जायेगी  ।  इस

 लिए  उन  पुल  का  बनाना  Rae  है  भक्त

 में  मैं  पु,  कहुंगा  कि  मती  जी  केन्द्रीय  बाढ़

 सिविल  आयोग  का  पुनर्गठन  करें
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 ‘SHRI  AJIT  KUMAR  SAHA
 (Vishnupur):  Mr.  Chairman,  Sir,  I
 want  to  speak  about  the  devastating
 floods  that  have  visited  many  dis-
 tricts  of  West  Bengal  like  Bankura,
 Midnepore  and  Birbhum,  I  will
 speak  with  particular  reference  to
 Bankura  district  which  is  my  cons-
 tituency.  Sir,  there  can  be  no  reason
 for  floods  in  that  area  due  to  heavy
 rainfall  or  over  flow  of  water  etc.  १
 will  quote  here  from  a  report  appear-
 ing  in  the  “Jugantar”  paper  dated
 the  Ist  September,  1973,  From  this
 you  will  be  able  to  judge  how  flouds
 have  occurred  in  that  area  due  to  the
 indiscriminate  release  of  water  from
 the  D.V.C.  and  the  Kensabati  pro-
 jects.  The  report  reads,  “Sonamukhi
 and  Patrasayar  in  the  Bankura  dis-
 trict  are  submerged  in  water.  All
 the  displaced  persons  who  were  living
 on  the  dried  up  siretches  of  the  river
 Damodar  have  been  surrounded  by
 the  swollen  waters.  In  Sonamukh!
 fiood  waters  have  entered  many
 houses.  It  has  been  alleged  by
 various  quarters  that  the  situation
 has  deteriorated  due  to  heavy  rain-
 fall  and  the  discharge  of  large  quantity
 of  water  from  the  D.V.C.  The  Raipur
 area  has  also  suffered  due  to  the  in-
 jiscriminate  release  of  water  from
 the  Kansabati  project.  The  affected
 people  have  been  provided  shelter
 in  schoo]  buildings,”

 fir,  I  want  to  say  that  the  reser-
 voirs  that  were  to  be  built  on  the
 D.V.C.  and  Kansabati  dams  have  not
 been  constructed  so  far.  I  know  that
 only  one  reservoir  is  under  construc-
 tion  on  the  Kansabati  canal,  although
 two  reservoirs  were  scheduled  to  be
 constructed  there,  I  will  urge  upon
 the  Minister  to  expedite  the  construc-
 tion  of  these  reservoirs  so  that  the
 danger  of  floods  may  be  minimised.  I
 will  also  request  that  the  elief
 atrangements  for  the  flood  victims
 may  be  provided  by  the
 Centre.  The  displaced  and  affected
 people  need  building  materials,  food-
 stuffs  ete.  badly.  These  may  be  sup-
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 plied  to  themi  at  the  earlfest  and  in
 adequate  quantity,

 Sir,  we  have  all  along  seen  that  the
 members  of  the  Opposition  parties
 are  not  included  in  the  relief  com-
 mittees  which  are  constituted  for  the
 purpose  of  providing  relief  to  the
 flood  affected  people,  Only  members
 of  the  ruling  party  are  taken  on  the
 relief  committees,  This  is  not  proper.
 Those  people  distribute  the  relief
 material  according  to  their  whims
 and  with  political  motivations,  I  re-
 quest  the  Minister  to  take  the
 members  of  the  opposition  parties
 also  on  the  relief  committee  in  future
 so  that  the  really  needy  people  may
 get  proper  and  prompt  relief,  With
 that  Sir,  I  conclude  my  speech.

 भी  मूल  शरद  डागा  (पाली)  :
 सभापति  जी,  राजस्थान  के  लोगों  में
 पानी  ती  है,  लेकिन  राज  वहां  की  धरती  पानी
 पानी  हो  गईं  t  हमारे  में  तो  मुसीबत  झेलने
 की  हिम्मत  है,  लेकिन  मै  मत्ती  जी  से  निवेदन
 करूँगा  कि  वह  हेलीकाप्टर  में  बैठकर,  अपने
 साथ  योजना  और  खाद्य  मंत्री  को  भी  ले  जायें,
 देखें  कि  क्या  हालत  है  ।

 दूसरी  बात  मै  यह  जानना  चाहता  हू  कि

 कैंपा  प  ने  स्टडी  टीम  भेजी  है  कि  नहीं  ।
 ड्राप  ने  राजस्थान  को  कितनी  फ़ाइनानशियल
 अ्रसिस्टेस  दी  राज  तक  ?  खाद्य  मंत्री  जी  ने

 कितना  अनाज  आज  तक  भेजी  है  ?  सवाल  है  बाढ़
 पीड़ितों  को  सहायता  पहुचाने  का,  आज़  लोगों
 के  पास  साधन  नही  है,  लोग  भूखे  हैं,  उत  के

 पशु  मारे  गये,  सड़कें  गायब  हो  गयी,  यातायात

 ठप्प  है।  पाली  बौर  जवाई बाग  में  भ्रोबरफ्लो

 हो  रहा  है इस  लिए  तुरन्त  भाषिक  सहायता
 दी  जायें,  पौ  सिचाई  मंत्री  जी मौके  पर  जा

 कर  देखे  कि  क्या  हालत  है।  गृह  निमि  विभाग

 का  सारा  पैसा  गरीबों  को  मिलना  चाहिये
 ताकि  वे  अपने  मकान  फिर  से  बना  सकें  जितने

 "The  original  speech  was  delivered  in  Bengali.
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 गरीब  लोग  होते  हैं  वही  बाढ़  की  चपेट  में गति हैं
 और  उस  के  ही  मकान  तंदी  के  किनारे  बसाये

 जाते  हैं।  इसलिये  मेरी  पुन.  माग  हैँ  कि  स्टडी

 टोम  को  भेजा  जय,  फाइतेशिवल  अवि स्टेस

 दो  जाये,  ताज  की  व्यवस्था  की  जाये  तथा

 लोगों  को  बन्दों  से  जल् शो  राहत  दी  जाय

 SHRI  SOMCHAND  SOLANKI
 (Gandhinagar):  Mr.  Chairman,  Sir,
 in  this  country,  the  flood  havoc  is  a
 natural  calamity.  It  cannot  be  con-
 trolled  by  human-be€ings.  But  still
 the  Government  can  control  this
 flood  havoc  in  the  country.  What  is
 the  situation  today  in  Gujarat?  I
 will  read  out  3-4  lines  in  Gujarati
 from  a  Gujarati  newspaper  and
 other  Gujarati  Samachar  also.
 (Spoke  in  Gujarati).

 If  you  will  understand  this  langu-
 age,  you  can  understand  the  =  real
 picture  of  Gujarat.  The  whole  city
 of  Ahmedabad,  a  city  of  textile
 industry,  is  under  water  and  the
 people  are  not  able  to  move  from  one
 place  tg  another.

 I  want  to  mention  one  thing.  The
 Government  will  spend  lakhs  and
 crores  of  rupees  on  felief  works,
 The  damage  caused  by  the  floods  is  to
 the  tune  of  crores  of  rupees.  Suppoa-
 ing  the  Government  is  efficient  and
 economical  and  saves  money  every
 year,  supposing  they  can  construct
 the  Narmada  dam,  the  Government
 will  save  crores  of  rupees  in  this
 way.  I  do  not  understand  why  the
 Government  is  neglecting  this  prob-
 lem  when  the  whole  country  and  the
 State  is  in  need  of  the  implementation
 of  the  Narmada  project.  They  are
 delaying  this,  Government  can  im-
 plement  it  and  solve  this  problem
 scientifically  and  technically,  This
 3s  my  point.  The  Narmada  Project
 fs  essential....

 MR.  CHAIRMAN:  Please  conelude.
 820  LS~—7
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 SHRI  SOMCHAND  SOLANKI:  I
 do  not  want  to  waste  my  time.  I
 just  want  to  mention  that,  in  the  his-
 tory  of  Gujarat,  we  have  not  seen,
 in  the  last  25  years,  such  type  of
 flood  havoc  in  Ahmedabad.  In  North
 Gujarat  also  Government  have  not
 spent  a  single  pie  for  the  implementa-
 tion  uf  any  industrial  project.  North
 Gujarat  has  suffered  loss  to  the  extent
 of  crores  of  rupees  by  way  of  damage
 to  foodgrains  and  also  damage  to
 houses.

 MR  CHAIRMAN:  Please  conclude.
 SHRI  SOMCHAND  SOLANKI:  I

 request  the  Government  to  take
 necessary  steps  to  control  the  flocds
 in  all  the  rivers  and  particularly  m
 Narmada  and  Tapti.  Then  only  che
 problem  can  be  solved,
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 aft  iter  प्रसाद  (बलिया)  प्रा जादी

 के  25-26  बरस  के  बाद  भी  हम  बाढ़ों  की

 समस्या  को  सुलझा  नही  पाए  हैं  1  पहले  देश

 सूखे  से  कराह  रहा  था  और  उसके  कारण

 हमारी  ग्राफिक  स्थिति  कमजोर  हो  गई  oe

 बाड़ों  ने  सारे  देश  मे  ओर  पकड़ा  है  कौर  विभाश

 लीला  हमारे  सामने  ला  कर  खडी  कर  दी  है  ।

 मैं  उस  क्षेत्र  से  प्राता  हूं  जहा  पर  हिमालय  से

 जितनी  नदिया  निकलती  है  थे  हमारे  यहां

 हो  कर  बहती  है।  नेपाल  को  तरफ  से  भो  जितनी

 नदिया  इधर  रानी  हैं  वे  हमारे  क्षेत्र  में  से  होकर

 बहती  है  ।  मैं  समझता  हू  कि  मैं  ही  एक  बाढ़

 ग्रस्त  क्षेत्र  का  'मिजाज़ी  हूं  लेकिन  राजस्थान,

 यु जसत  आदि  सब  को  इसके  विनाश  का  शिकार

 होना  पड़ा  है।  घाघरा  रापती  तथा  दूसरी

 दिया  वहां  बहती  हैं  ।  वाय मती,  सोने

 नादि  नदियां  नेपाल  से  निकलती  है

 हमारे--क्षेत्र  मे गाया  मे  पश ुमा  तक

 करीब  हजार  मोल  तक  गंगा  काट  रहो  हैं।

 घाघरा  चकक्कीचाद  देखा  के  बोस  घरों  को  गिरा
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 [श्री  चंद्रिका  प्रसाद]

 चुकी  हैं  और  25  घर  के  कार  भी  उसका

 प्रभाव  पड़  सकता  हूँ  मोर  प्रवर  ये  घर  कट  गए

 तो  इस  हा  दू  वरा  रस्ता  बने  जाएगा  जोकि  हमारे

 क्षेत्र  को काट  देगा।  सोन  नंदी  जो  बिहार  की  तरफ

 से  जाती  है  वह  भी  हमारे  इल।के  में  बर्बाद

 लाती  है  1  बिडला  बांध  के  ने  बनने  से  करीब

 झूठ  हजार  वीके  में  बोई  गई  सका  को  फसल

 समाप्त  हो  गई  है।  उत्तर  प्रदेश  में  राष्ट्रपति
 शासन  है  ।  जब  यहां  लोकप्रिय  सरकार  थी

 तब  कुछ  सहायता  हो  भी  जाती  थी  लेकिन

 राष्ट्रपति  शासन  में  कोई  सहायता  हमे  नह

 मिल.  पा  रहो  हैँ  7  पहले  हम  सूखे  के  कारण

 तबाह  हुए  ग्रोवर  कब  बाहों  से  तबाह  हो  रहे  है  I

 हमारे  यहा  गरीब  लोगों  के  सका।  गिर  गए  हैं,

 सेकड़ों  मनेगी  बह  गए  है.  जिसने  हो  आमदनी

 मर  गए  है।  लोगों  के  पास  से  खाने  को  य्र्श्न

 है  ओर  ने  पीने  कोहनी।  वे  बहुत  परिधानों

 में  है।  में  प्रवक्ता  ६ रान  उसकी  इन  दब नीव

 स्थिति  को  ओर  शाक्त  करवा  हु  और  अप
 से  डरावना  करता  हूं  कि  रघुपति  शास  में

 हमारी  शीघ्र  से  शीघ्र  और  दग्रघिक  से  अधिक

 सहायता  की  जाए  |  हालत  वहा  वहुत  खराब

 है  1  जो  हमारे  यहा  विनाण  हा  रहा  है,  उसकी
 रोकने  की  व्यवस्था  झपकी  तरफ  से  की  जानी

 चाहिये।

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (Dr.  K.  L.  Rao):  I  am
 thankful  to  the  hon.  members  who
 have  participated  in  this  discussion
 and  made  their  suggestions,

 As  I  was  discussing,  on  tne  28th
 of  jast  month,  a  deep  depression  was
 formed  in  Orissa  and  it  went  along
 the  Subarnarekha  region.  On  the
 29th  it  caused  a  very  heavy  rainfall
 in  Jabalpur  and  later  in  Ratlam,
 Ujjain;  it  went  on  to  Mt.  Abu  and
 Ahmedabad.....  (Interruptions)  and

 caused  rainfall  2-\2  to  3  times  of  the
 normal  rainfall.  Because  of  the  im-
 pact  of  this  heavy  depression  and  the
 heavy  rainfall,  naturally  one  could
 expect  the  floods  and  that  was  what
 happened—fioods  in  Narmada  and
 many  other  rivers  that  flow  in  Guja-
 rat.  Hon,  members  from  Gujarat
 complain  that  no  flood  protection
 work  has  been  done.  I  want  to  re-
 mind  the  hon.  members  from  Gujarat
 that,  across  every  riverin  Gujarat,
 measures  have  been  taken,  We
 must  only  wait  patiently.  For
 example,  take  the  river  Mahi.  There
 are  two  dams  which  are  going  to
 come  up—Kadana  and  Bayjajsagar.
 Both  the  dams  are  under  construc-
 tion.  The  Kadana  dam  will  be  com-
 pleted  in  976  and  the  Bajajsagar
 dam  will  be  completed  in  1978,  You
 have  to  allow  some  time,  We  cannot
 just  start  and  do  everything  imme-
 diately.  For  example,  the  hon.
 members  from  Gujarat  must  agree
 that  Surat  has  not  suffered  this  year.
 It  was  berause  of  the  Ukai  project  on
 river  Tapti;  by  regulation  of  the
 gate  we  have  been  able  to  control  the
 river  flow.  Therefore,....  (Inteprup-
 tions)  I  have  only  l5  minutes.  So,
 please  do  not  inteziupt.  On  every
 river  in  Gujarat—there  is  no  other
 State  in  the  whole  of  India  which
 has  got  that  advuntage—many  works
 have  been  sanctioned.  In  Gujarat  on
 every  major  river,  one  project  or
 more  have  been  sanctioned  and  the
 works  are  in  progress.  For  example,
 Banas  river.  The  dam  there  has
 breached  at  a  certain  point,  Other-
 wise,  there  would  have  been  no
 damage.

 n  hrs.

 Regarding  Sabarmati,  hon.  Mem-
 bers  are  complaining  that  no  attention
 has  been  given  to  it  and  if  only  the
 Dharvi  dam  now  under  construction
 is  completed  in  +1976,  naturally  the
 water  flow  will  be  reduced.  I  would
 submit  that  whatever  steps  we  are
 taking,  it  will  take  time.  Not  only
 we  have  taken  action  and  I  am  gied
 we  have  taken  action  on  everyone  of
 these  rivers.
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 Similarly,  regarding  Narmada,  I
 do  not  think  there  is  any  substance  in
 Gujarat’s  complaint  that  no  action
 has  been  taken,

 SHRI  P.  G.  MAVALANKAR:
 Prempt  action  has  not  been  taken,

 DR.  K.  L.  RAO:  I  am  surprised
 that  hon.  Member  Mr,  Patel  and  an-
 other  member  from  Tamil  Nadu
 have  said  that  I  said  that  we  must
 five  with  the  floods.  What  I  meant
 by  that  was—I  will  be  falsifying  my-
 self  and  the  engineering  profession
 if  I  said  that  all  the  floods  in  India
 could  be  controlled.  It  is  impessible.
 As  long  as  you  have  got  floods  and  as
 Jong  as  you  have  got  ६  vast  country
 like  India  and  vast  resources  of
 water,  what  I  said  was  that  we  are
 trying:  to  control  the  floods,  We  are
 now  constructing  88  many  dams  ag
 possible.  50  million  acres  of  land  are
 subjeci  to  floods,  or  flood-prone  area.
 Out  of  that  we  have  controlled  so  far
 one-third  and  our  object  is  that  we
 should  extend  it.

 37.02  hrs,

 TNR,  Diputy  SPrAKER  in  the  Chair]

 We  have  targets.  It  is  a  question
 of  time  and  money  and  in  the  next
 ten  ycars  We  are  going  to  increase
 the  area  and  see  that  protection  is
 given  to  25  million  acres  and  by  the
 end  of  the  century  we  will  be  able  to
 save  at  least  70  per  cent,  I  do  not
 think  that  more  than  70  per  cent  is
 possible.  Because,  take  for  instance,
 Banas  river.  It  is  a  very  small  river,
 a  tiny  river.  But  it  has  huge  flouds.
 There  are  bourd  to  be  some  floods,
 We  cannot  say  that  every  river  can
 be  controlled.  So,  in  that  sense  what
 I  said  was  that  we  should  Icarn,  we
 should  arrange  and  we  should  plan
 out  the  protective  measures  and
 variour  other  relief  measures  and
 various  steps  that  are  necessary.  For
 example,  the  hon.  Member  was
 correct  in  pointing  out  that  helipads
 should  be  built.  We  should  build
 helipads  in  areas  where  landing  is
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 not  feasible,  That  is  what  I  meant
 by  saying  that  we  must  learn  to  live
 with  the  floods.  We  must  plan  on
 the  basis  that  floods  will  occur.  Not
 on  the  big  rivers.  Big  rivers  we  have
 taken  care  of.  Take  fcr  instance  the
 Shipra  river.  It  is  a  very  small  river.
 It  is  8  very  tiny  river.  But  it  has
 caused  a  large  amount  of  damage.
 That  is  what  the  hor.  Member  said
 that  8  large  number  of  nouses  have
 collapsed,  catlile  have  perished  ard
 people  have  died.  We  should  plan
 out  ia  a  constructive  way.  We  must
 identsfy  the  areas  which  are  fiood-
 prone  and  take  all  adequate  measures
 to  save  the  lives  and  we  snould  see
 that  the  cattle  are  saved  and  we
 should  see  that  medical  relief  and
 other  relief  measures  are  rushed
 there  promptly  That  is  what  I  meant
 I  have  never  meant  anything  else  than
 that.  That  is  what  is  done  every-
 where  in  every  country.

 366

 The  main  debate  was  on  Gujarat.
 Naturally,  that  is  the  only  event
 which  has  recently  occurred,  The
 hon.  Members  from  Rajasthan  ‘were
 asking  about  the  team.  The  team
 will  be  sent  on  5th  September  to
 Rajasthan  On  the  western  side  of
 Rajasthan,  unfortunately,  there  was
 heavy  rainfall.  Rain  in  Rajasthan  is
 quite  welcome  and  =  good,  but,  un-
 fortunately,  it  is  falling  at  wrong
 places  J  was  eapecting  that  the  rain-
 fall  wil]  occur  in  the  Rihand  catch-
 ment  area  Unfortunately,  it  is  by-
 passing  the  catchment  areas.  Some
 rainfall  occurred  in  the  Betwa_  river
 and  the  Sone  river  catchment  areas,
 The  hon.  Member  said  about  the
 damages  caused  in  Betwa  basin;  it  is
 quite  true,  we  have  now  taken  up
 Rajghat  dam,  Al}  these  have  been
 sanctioned;  they  are  under  way;
 naturally  they  will  take  some  years
 to  come  up,  may  be,  5  years  or  80.
 I  quite  appreciate  the  impatience  of
 the  hon.  Members  because  there  is
 suffering  in  those  areas.  I  would
 like  to  submit  that  we  are  doing  a
 large  amount  of  work.  We  have
 spent  Rs,  350  crores  so  far.  We  are
 spending  another  Rs.  300  crores  in
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 the  next  five  years.  We  have  got  a
 large  amount  of  work  to  do.  There
 is  sea  erosion  on  the  one  side.  Thee
 is  the  question  of  drainage  which  the
 hon,  Member  Shri  Samar  Guha
 mentioned.  This  ig  regarding  the
 Midnapore  district,  Bankura  and
 other  areas.  They  are  dry  areas.
 There  is  no  adequate  drainage  sys-
 tem;  the  water  must  go  out  from
 those  areas.  Therefore,  what  I  am
 submitting  is,  quite  a  large  number
 of  schemes  are  there,  Quite  a  large
 number  of  programmes  are  there.
 We  have  put  in  whatever  resources
 we  have,  since  954  when  we  started
 the  national  programme.  So,  it  can-
 not  be  said  that  we  have  not  done
 anything.

 SHRI  SAMAR  GUHA  (Contai):
 In  seven  years  there  has  been  four
 devastating  floods.  That  is,  in  the
 same  area,

 DR.  K.  L.  RAO:  That  means,
 Subarnarekha  is  a  river  that  actually
 overflows  Midnapore  distnct  and  the
 Balasore  area.  The  only  trouble  is,
 we  are  not  able  to  control  that  yet,
 because  we  have  got  to  construct
 some  sort  of  storage.

 SHRI  B.  प्  NAIK  (Kanara):  Eco-
 logists  have  agreed  that  these  floods
 are  due  to  lack  of  forests  and  defore-
 station,  Has  that  been  studied  by
 the  Ministry  of  Irrigation  and
 Power?

 DR.  K.  L.  RAO:  We  have  done
 thet.  No  expert  knowledge  is  needed
 for  saying  that,  It  is  true  wherever
 there  is  a  forest,  it  retards  the
 amount  of  flow  coming  in.  Flood
 naturally  will  be  less  and  if  there  is
 good  forestation  it  is  an  obvious
 thing.  (Interruption)  About  Bihar
 we  have  already  discussed.  I  am
 now  talking  about  Madhya  Pradesh,
 Rajasthan  and  Gujarat.  These  are
 the  areas  recently  affected  by  floods.
 That  particular  depression  which  I
 tentioned  earlier,  went  along  the
 Way,  causing  rainfall  of  four  inches
 to  eight  inches  in  a  day  and  this  has
 been  causing  waves  of  cloud-bursts
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 and  rains.  Midnapore  is  a  fringe
 area.

 SHRI  9.  N.  TIWARY:  What  are
 you  going  to  do  to  mitigate  the
 suffering  caused  to  the  people  by  the.
 floods?

 DR.  K.  L.  RAO:  As  I  said,  we
 have  to  plan  out  very  carefully  and  I
 have  been  repeatedly  by  stating  to  the
 have  to  plan  out  very  carefully  and  I
 State  Governments  to  do  that.  We
 have  to  plan  out  medicines,  relief
 measures  etc.  very  carefully.  We
 need  not  wait  for  these  things  to
 come;  they  are  bound  to  come,  in
 some  portion  of  the  country  or  the
 other,  Especially  in  Bihar,  some
 siver  or  the  other  is  bourd  to  get
 tlood.  We  must  be  prepared.  This:
 year  Buri  Gantak  gave  trouble  and
 near  the  place  Khagaria  there  was  #
 breach  which  caused  suffering  to  the
 people.  We  should  now  plan  ०७४
 what  relief  measures  are  necessary
 and  take  necessary  steps.  That  is
 what  I  meant  when  I  said,  we  have
 to  live  with  flood,  not  that  we  should
 be  idle  when  floods  occur,

 AN  HON.  MEMBER:  Gandhisagar
 Dam  is  under  danger.

 DR.  K.  L,  RAO:  It  is  not  under
 danger.  In  fact  we  are  very  happy
 that  the  Gandhisagar  Dam  is  filled  up
 to  the  full  capacity.  I  have  been
 watching  it  very  carefully.  In  fact
 Iam  more  anxious  than  the  hon.
 Member.  They  asked  me  about  ins~
 tructions  whether  they  should  take
 the  risk  or  not,  whether  we  should
 allow  the  water  to  flow  down.  I
 said,  don’t  allow  the  water  to  flow
 down;  catch  it.  So  much  has  been
 done  and  yet  something  happened  as
 if  nature  wanted  to  test  us,  It  was  a
 big  flood  which  brought  I0  lakhs  of
 cusecs  with  it,

 Fortunately,  the  Nature,  on  its  own:
 has  saved  the  situation;  the  water  in-
 flow  has  guhe  down  in  a  few  hours.
 As  a  result  of  this,  Gandhi  Sagar  dam
 has  been  completely  saved.  I  am
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 very  happy  to  say  that  a  large  quan-
 tity  of  power  can  be  generated  from
 the  stored  waters.  Similarly,  with
 regard  to  the  other  dams  the  position
 is  better.  In  the  Rihand  Reservoir,
 the  water  level  is  going  down.  From
 $i2  fect  now  it  has  come  down  to  8]i
 feet,  We  are  watching  this  situation
 very  carefully.  The  most  interesting
 thing  is  that  the  catchment  area  is  of
 the  order  of  5,000  के1  miles  area  and
 still  no  appreciable  rain  is  falling  {n
 this  area.  All  the  rivers  on  either
 side  are  having  floods.  As  I  said,  we
 are  watching  this  very  carefuly.

 As  regards  U.P,  I  am  very  sorry
 that  to-day  it  is  very  heavily  in
 shortage  of  power.  Flood  water  has
 further  damaged  many  parts  of  U  P.
 I  must,  however,  submit  that  the  ma-
 ximum  rain  water  in  the  catchment
 area  of  the  river  Ganges  is  passing
 through  Patna  and  in  a  few  days  or,
 rather,  in  another  day  or  two  it  will
 reach  the  Farakka  Dam  and  there
 may  be  some  mo.e  damages  done.  I

 have  been  continuously  discussing
 with  my  officers;  they  have  told  me
 that  during  the  next  flood  season  we
 may  not  be  able  to  have  any  more
 floods.  Everywhere,  this  year,  we  are
 hearing  news  of  fluods.  And  in  a  few
 pockets,  the  rain  water  has  done  con-
 siderable  damage.  We  are  doing  our
 best  to  see  that  damage  caused  by
 the  floods  is  avoided.  In  some  places,
 it  is  quite  true  that  the  effect  of  the
 floods  is  not  much.

 Take  for  example  Orissa  where  the
 rivers  Baitarani,  Brahmanj  and  Swar-
 nareka  during  floods  are  causing  da-
 mages  to  a  very  wide  area.  Storage
 dams  have  to  he  constructed  as  to
 see  that  the  damages  are  not  caused
 by  the  flood  waters  in  the  _  rivers.
 First  of  all,  dams  have  got  to  be  cons-
 tructed  before  we  reduce  the  effect
 of  the  floods.  I  am  sure  if  the  dams
 are  constructed,  the  fury  of  the  rivers
 on  account  of  goods  can  be  avoided.
 Construction  of  a  reservoir  hag  been
 sanctioned  for  the  Brahmani  river.  If
 this  is  done  then  only  this  river  can
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 be  controlled  completely.  More  cons-
 truction  of  dams  is  not  enough.  Shri
 Guha,  for  example,  mentioned  to  me
 about  the  damage  that  is  being  caused
 by  the  rivers  in  West  Bengal.

 Shri  Guha  was  very  angry  with  me
 as  to  why  we  should  not  go  in  for
 construction  of  embunkments.  I  have
 tried  construction  of  a  similar  em.
 bankment  elsewhere.  This  alone  will
 not  solve  the  problems  of  the  village
 being  saved  greatly  on  account  of
 floods.  By  constructing  a  dam,  first  of
 all,  we  have  to  contro!  the  river.

 SHRI  N  छू,  SANGHI:  Have  you
 got  any  Jatest  information  about  Ja!ore
 where  the  people  are  marooned?  This
 ln  a  very  serious  situation  that  we  are
 faced  with  to-day.  I  would  like  the
 Minister  to  tell  me  as  to  what  he
 has  done  about  this.

 SHRI  SHYAM  SUNDER  MOHAPA-
 TRA:  What  about  the  expert  commit-
 tee  report  with  regard  to  Swarna-
 reka  river?

 SHRI  K.  L.  RAO:  As  regards  Jalore,
 we  have  tried  to  find  out  the  infor-
 mation.  I  do  not  have  the  informa-
 tion  at  the  present  moment.  For
 example  we  heard  about  the  breaches
 and  infor  ation  about  that  was  recei-=
 ved  only  y.sterday.  For  example  we
 were  told  that  Banas  dam  in  Rajas-
 than  had  been  breached  on  the  Ist
 of  this  month  and  it  is  very  difficult
 to  get  the  detai‘ed  information  about
 the  effect  of  the  breach  so  soon

 SHRI  N.  K.  SANGHI:  I  rise  on  a
 point  of  order  To-day  we  are  facing

 a  very  serious  situation.  I  mentioned
 that  the  people  in  the  district  of
 Jalore  have  been  marooned  But,  the
 hon.  Minister  savs  that  he  has  no  in-
 formation.  I  would  like  to  know  what
 is  the  exact  situation  with  regard  to
 this  district  and  what  is  the  latest
 information  that  he  has  got  about
 this?
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 DR.  K.  L.  RAO:  As  I  said,  in  that
 area  there  has  been  heavy  rainfall
 and  there  has  been  some  marconing
 of  the  people  It  is  true  that  some
 people  have  been  marooned.  I  have
 also  got  that  information.  But  be-
 yond  that  I  do  not  have  any  further
 information.  I  tried  to  contact  Jaipur,
 but  I  could  not  get  the  line.  As  soon
 as  I  get  the  information,  I  shall  pass
 it  on  to  the  hon.  Member.  The  State
 Government  is  there  to  take  the  neces-
 sary  relief  measures  Naturally,  they
 are  there  and  they  will  try  to  take
 the  necessary  steps.

 tt  मतों  सहोवराबाई  राय

 उपाध्यक्ष  महोदय,  मध्य  प्रदेश  का  होगा-

 बाद  पानी  से  घिरा  हुमा है.

 DR.  K.  L.  RAO:  In  regard  to  Madhya
 Pradesh,  especially  in  the  Narmada
 basin,  Hoshangabad  has  suffered  very
 badly.  The  highest  amount  of  dama-
 ge  has  ben  there  at  Hoshangabad  this
 year.  I  am  very  sory  that  the  work
 which  I  had  suggested  earlier  for  the
 protection  of  Hoshangabad  had  not
 been  done.  I  hope  that  that  project
 will  start  very  soon.

 SHRI  M  C.  DAGA:  What  are  the
 arrangements  for  the  flood-affected
 people  of  Rajasthan?  What  assistance
 is  being  given  to  them  by  the  Centre?

 DR.  K.  L.  RAO:  I  think  that  a  team
 is  going  there  on  the  5th  of  this  month.

 SHRI  NATWARLAL  PATEL  The
 hon  Minister  has  given  so  many  va-
 luable  schemes  to  the  Gujarat  people,
 and  we  are  very  grateful  to  him  for
 this,  and  our  people  will  remember
 him  as  long  as  the  sun  and  moon  are
 there.  But  we  would  like  to  ask  him
 what  the  position  is  regarding  the
 Narmada  project.  The  hon.  Minister
 is  a  technical  person,  and  he  knows
 the  importance  of  the  Narmada  pro-
 ject  better  than  anybody  else  in  the
 country.  I  think  that  he  is  not  giv-

 ing  any  reply  in  regard  to  this  in-
 tentionally.  That  is  why  he  has  avoi-
 ded  this  matter  completely.  I  think
 that  it  is  not  a  good  thing.  He  is
 expected  to  answer  this.  He  knows
 the  importance  of  the  Narmada  pro-
 ject  and  therefore  he  should  answer
 this  question.

 DR.  K.  L.  RAO:  The  information
 that  I  have  with  regard  to  the  Nar-
 mada  is  that  xf  the  Bagri  and  the
 Navgaon  project  are  taken  up,  they
 will  naturaly  give  some  relief.  If
 Only  the  Bagri  project  had  been  cons-
 tructed,  the  Hoshangabad  area  would
 not  have  got  as  much  devastation  as
 it  had  this  year.  Unfortunately,  Ho-
 shangabad  has  been  very  badly  affect-
 ed  by  floods  this  year,  and  this  will
 not  be  there  if  only  the  Bagri  pro-
 ject  would  have  been  taken  up.  Si-
 milarly,  the  Navgaon  project  will
 reduce  the  impact  of  flood  on  the
 Broach  town  There  is  no  question
 about  it,  But  these  things  have  got
 to  wait.

 SOME  HON.  MEMBERS.  For  how
 long?

 JHA  AZAD
 neces

 BHAGWAT
 A»  long  as  is

 SHRI
 (Bhagalpur)
 sary

 DR.  K  L  RAO‘!  thank  you  very
 much  for  the  opportunity  you  have
 given  me  to  explain  the  position
 (Interruptions)

 SHRI  P.  6  MAVALANKAR:  How
 long  have  we  to  wait?  Five  years
 or  ten  years  or  twenty  years?

 SHRI  MANORANJAN  HAZRA:  He
 has  not  replied  to  any  of  the  points
 that  I  had  raised  in  regard  to  the
 lower  Damodar  and  the  DVC.
 (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 please.  Would  hon.  Members  liaten
 to  me?  Within  this  very  short  dis-
 cussion,  I  do  not  know  what  hon.
 Members  expect  of  the  hon.  Minister.
 Obviously,  he  cannot  satisfy  every-
 body.  The  only  appeal  that  I  have
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 to  make  is  this.  We  have  enough
 flood  outside,  and  let  us  not  add  to
 it  the  flood  of  words  in  this  House.
 Now,  let  us  go  on  with  the  business
 before  us.  (Interruptions)

 SHRI  MANORANJAN  HAZRA:
 He  stood  upto  reply.  I  had  asked
 about  the  Lower  Damodar  Project
 He  wrote  me  a  letter  saying  that  he
 wanted  to  revive  it.  Is  he  going  to
 do  it  or  not’

 श्री  हुकम  चयन  कछवाय  :  प्रतिवर्ष  बाढ़

 शता है.  लाखा  रुपया  का  हानि  होती  है

 लाखो  लाग  घर  से  उधर  हुई  है---इस  का  कोई

 स्वाय  हल  इदत  के  लिये  क्या  सरकार  बाढ़

 नियन्त्रण  कमीशन  बनाने  का  तैय  है  ?

 MR  DEPUTY-SPEAKER  Would
 vou  kindly  inten  to  me?  If  ail  of
 vou  want  to  speak  at  the  same  time,
 how  can  it  be  followed?  Please  lis-
 ten  carefully  for  only  half  a  minute
 In  the  first  place  it  is  difficult  for
 the  Minister  to  satisfy  all  the  mem-
 hers  within  this  short  discussion
 That  is  number  one

 PROF  MADHU  DANDAVATE
 them  take-over  foods

 MR.  DEPUTY-SPEAKER  If  all  of
 you,  five,  ‘SIX,  seven,  ten,  get  up  at
 the  same  time  he  must  be  a  super-
 human  Minster  to  be  able  to  fo.low
 everything  that  :>5  said  That  ts  num-
 ber  two.  Number  three  is  this  ‘f
 members  are  so  excited  about  it  let
 us  regulate  the  deiiberations  I  wiil
 allow  one  question  to  each,  to  all  of
 you,  but  not  five  of  you  at  the  same
 time  One  member,  one  question  at
 one  time.

 Let

 The  questions  have  to  be  shoit
 The  Minister  will  Jisten  to  them  and
 will  reply  as  far  as  he  can  I  am
 sure  he  will  not  be  able  to  satisfy
 all  of  you  even  so.  But  let  us  come
 to  a  limit  and  agree  to  end  it  at  this
 stage.  If  you  agree,  I  will  allow  each
 one  of  you  a  question,
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 fl  gee  we  कछवाय  :  उपाध्यक्ष

 महोदय,  इस  समय  देश  वे  ग्रन्थ  प्रतिवर्ष  बाढ

 आती  है  ब्रोकर  उस  में भ्ररवां  रपये  की  हानि

 होतो  है  I  लाखों  लाग  वेयर  होत  हैं,  हजारा

 जाते  जाता  है--क्या  सरकार  इन  बाढ़ों  को

 रोकने  के  लिये  बाढ़  नियन्त्रण  कमीशन  बनाने

 जा  रही  हूँ  जिस  से  स्थायी  हल  निकल  सके  जिस

 में  विशेषज्ञ  ल।ग  हू  श्र  वे  निश्चय  कर  सके

 कि  बातों  को  कैसे  नियमित  क्या  जाये।  क्यो

 ऐसा  कोई  कमीशन  बनाने  का  शाप  का  विचार

 है?

 DR  K  L  RAO  There  is  no  neces-
 sity  for  a  Commission  We  have  had

 a  number  of  Commissions  We  have
 got  complete  information  as  to  what
 has  to  be  done  Everybody  knows
 what  has  got  to  be  done  We  are
 formulating  proposals  acordingly  in

 a  phased  manner

 3724  brs
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 इंजन  समझने  हमारा  बीमें  बहा  हैं  ।

 नदियां  का  जगह  जगह  इुरोजन  हो  रहा  है,

 पाई  दर्जन  गाव  बह  जाते  है।  में  जानना  चाहता

 हैं  कि  इस  के  बारे  में  आप  की  लाजिमी  क्या  है

 प्यार  आप  क्या  बरता  चाहते  है  *

 DR.  छ  L  RAO  Our  policy  is  to
 take  the  areas  which  are  valuable
 ones  Some  of  the  areas  are  very
 valuable  ones,  to  protect  all  the  areas
 is  also  very  cost.y  That  is  why
 Protection  against  erosion  38  always
 confined  to  areas  which  are  very
 valuable  areas,  and  we  want  to  pro-
 tect  them  from  erosion  and  other  ty-
 pes  of  damage.
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 SHRI  MANORANJAN  HAZRA:  I
 mentioned  about  the  DVC  and  the
 Lower  Dagnodar  schemes.  Out  of
 eight  dams,  four  dams  have  heen
 constructed.

 MR.  SPEAKER:  I  allowed  only  a
 debate  on  Gujarat  floods,  but  in  my
 absence  it  has  been  given  so  much
 scope.

 SHRI  MANORANJAN  HAZRA:  I
 want  to  ask  whether  the  Government
 is  going  to  implement  or  construct
 the  four  other  dams  or  whether  it  is
 going  to  revise  this  scheme.

 MR.  SPEAKER:  May  I  tell  you—

 DR:  K.  L  RAO:  The  present  idea
 is  to  get—we  would  hke  to  acquire
 some--some  near  Maithon  and  Panchet
 reservoir  area  80  as  to  allow  more
 water  and  also  to  proceed  with  the
 lower  Damodar  scheme  in  both  pha-
 ses—Phase  I  and  Phase  II,

 MR.  SPEAKER:  Only  this  morning
 the  Members  met  me  and  I  said  they
 can  make  a  reference  to  Gujarat
 floods.  Some  Members  from  Rajas-
 than  also  met  me,  and  I  said  it  is  all
 right,  and  I  put  this  item  on  the
 agenda  with  the  idea  that  Members
 should  make  brief  submissions  _re-
 garding  the  floods  in  Gujarat  and
 Rajasthan  and  that  thereafter  the
 Minister  should  reply.  Now,  in  my
 short  absence—perhaps  the  Chairman
 or  the  Deputy-Speaker  did  not  know
 the  original  background—I  find  that
 you  have  extended  the  discussion  on
 fiood  which  you  already  had  in  this
 House.  This  was  only  regarding  the
 floods  during  the  Jast  three  days  in
 Gujarat,  and  now  I  see  that  the  Min-
 ister  is  going  on  and  some  Members
 from  other  States  are  going  on,  on
 a  subject,  on  which  we  had  a  dis-
 cussion  the  other  day.  There  should
 be  some  limit  to  it.  (Interruptions)
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 SHRI  P.  6.  MAVALANKAR:  Mr.
 Speaker,  Sir,  the  ‘Minister's  reply
 was  inadequate  and  therefore  the
 Deputy-Speaker  told  us,  “I  will  allow
 some  of  you  to  put  one  question
 each,”  because  the  Minister’s  reply

 was  inadequate.  I  want  to  know
 whether  the  Minister,  Dr.  Rad—

 MR.  SPEAKER:  The  Minister  told
 you  to  put  one  question  each’?

 SHRI  P.  ७.  MAVALANKAR:  No,
 no.  The  Deputy-Speaker  permitted
 us  to  usk  one  question  each,

 MR,  SPEAKER:  Why  should  I  come
 in?  I  have  no  function  to  perform;
 why  should  I  come?

 SHRI  P.  MAVALANKAR:  The
 Minister  .s  willing  to  answer

 MR,  SPEAKER:  The  Minister  is
 very  obliging,  very  noble  and  very
 kind.  He  is  always  ready  for
 anything.  But  I  have  also  ta  re-
 guiate  the  business.  At  5.25  the
 other  Minister  had  to  make  a  state-
 ment  and  then  we  have  to  resume
 the  discussion  on  the  Criminal  Pro-
 cedure  Code  Bill.  I  gave  one  hour
 for  the  discussion  on  the  floods.
 When  I  come  back  after  two  and  a
 half  hours,  it  is  still  going  on!

 SHRI  P.  G.  MAVALANKAR:  That
 shows  the  gravity  of  the  problem.
 My  question  ig—(interruptions)—
 could  the  Minister  tell  us  as  to  how
 long  should  we  wait,  for  example,
 for  these  urgent  projects  like  the
 Narmada.  We  want  him  to  tell  us
 m  brief.  For  instance,  does  he  want
 us  to  wait  until  the  waters  of  the
 Ganga  are  united  with  the  waters
 of  the  Krishna  and  the  Godavari?
 (Interruptions),

 MR.  SPEAKER  Order,  please.

 SHR  P.  6.  MAVALANKAR  Let
 us  have  a  very  clear-cut  answer  as
 to  how  long  he  wants  us  fo  wait.
 Does  he  not  realise  that  this  problem
 requires  a  certain  priority?  Please
 give  us  the  priority  for  this  project.
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 DR.  K.  L.  RAO:  The  hon.  Member
 from  Gujarat  knows  that  it  is  not
 the  Narmada  project  only  that  =  is
 now  under  discussion.  We  are  dis-
 cussing  today  the  flood  damage  in
 Gujarat  and  the  floods  have  been
 caused  by  rivers  other  than  Narmada.
 The  Narmada  dam  problem  <_  of
 course  there  So  far  as  I  know,
 there  is  a  rise,  over  and  above  that
 in  the  Narmada,  in  the  other  mver
 systems.  Therefore,  really  the  ques-
 tion  is  ths  My  hon  friend  from
 Gujarat,  Shr:  Mavalankar,  always
 wants  to  find  out  the  date,  when
 the  project  was  sanctioned,  what  5s
 the  date,  etc.  Y  have  given  all  the
 available  information  in  my_  reply
 the  other  day.  The  point  is,  the
 three  Chief  Mi.nsters  are  going  on
 discussing,  and  we  shall  take  it  up
 at  the  carhest  moment  But  everv
 morning,  every  day,  in  questions  and
 answers,  the  hon.  Member,  Mr  Mava-
 lankar  raises  Narmada,  Narmada.
 (Interruptions).

 SHRI  P  G  MAVALANKAR:  I!
 have  come  from  Ahmedabad  today
 (Interruptions)

 MR.  SPEAKER:  Order,  order.  Whv
 should  you  talk  so  loud,  Mr.  Mava-
 lankar,  at  the  top  of  your  voice  and
 why  should  you  go  on  like  that  all
 the  day?  Just  at  the  fag-end  of  the
 day,  at  least,  bring  down  your  tone

 S omnamemneamal

 77.36  hrs.

 STATEMENT  RE.  TAKEOVER  OF
 WHOLESALE  TRADE  IN  RICE

 MR.  SPEAKER:  The  hon  Munster
 for  Agriculture  will  now  make  a
 statemert  (Interruptions)  No
 more  questions.  I  am  passing  on  to
 the  next  item

 SHRI  SAMAR  GUHA  (Contai):
 Prime  Ministcr  and  other  Ministers
 as  also  the  opposition  leaders  have
 had  a  discussion  on  this  matter  It
 was  decided  that  we  shall  meet  aga-

 fn  an  the  6th.  The  different  parties
 were  asked  to  give  their  memoranda.
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 MR.  SPEAKER:  Why  are  you  say-
 ing  all  these  things  without  first
 hstening  to  him?  I  have  allowed  him
 to  make  a  statement.

 SHRI  DINEN  BHATTACHARYYA:
 (Serampore):  We  want  to  know  whe-
 ther  the  Minister  is  going  to  make  a
 commitment  that  within  a  certain
 definite  time-limit  the  wholesale  trade
 will  be  taken  over.

 MR.  SPEAKER:  I  do  not  know.
 Let  us  hear  him.  The  hon.  Minister.
 (Interruptions).

 THE  MINISTER  OF  AGRICULTURE
 (SHRI  F.  A  AHMED).  The  successful
 implementation  of  a  policy  of  take-
 over  of  wholezale  trade  in  rice  requires
 not  only  careful  consideration  of  the
 operational  cietiuls  but  also  fu  ]  involve-
 ment  and  co-operation  of  the  State
 Governments  and_  political  part-es
 Discussions  are  therefore  being  held
 with  the  State  Chirf  Ministers  Con-
 Ssultations  are  also  going  on  with  the
 leaders  of  the  Oppositioa  Parties  and
 the  next  meeting  is  scheduled  to  be
 held  later  this  week.

 It  will.  threfore,  be  advisable  to
 await  the  outcome  of  these  consulta-
 tions

 7  32  hrs,

 CODE  OF  CRIMINAL  PROCEDURL
 BILL—Contd.

 MR  SPEAKER:  We  shail  now
 resume  the  deb.te  on  the  Coae  of  Cri-
 minal  Procedure  Bill,  We  hove  al-
 ready  fixed  the  tine.

 SHRI  RAM  NIWAS  MIRDIIA:  I  beg
 toa  move

 “That  the  cerate  on  the  Code  of
 Criminal  Procedure  Bill,  1972,  which
 was  adjourned  earlicr  today,  Srd
 September,  Wi  be  resnmed  now.’
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 MR  SPEAKER:  The  question  is:
 oe  (Interruptions)  Order,  Order.  First

 you  do  not  allow  me  to  listen  to  the
 Members  and  then  when  |  get  up  you
 do  not  allow  Members  to  listen  to  mie.
 You  see  what  a  difficult  situation  it
 is.  We  may  continue  still,  but  a  day
 wil]  come  when  it  cannot  be  continued
 like  this.  So  it  is  much  better  you  dc
 not  do  like  this.  The  first  motion  says
 that  the  debate  be  resumed.  Of  course
 We  had  fixed  the  time  when  it  was  to
 be  resumed.  So,  there  i,  no  need  for
 any  motion  for  that.  It  has  alreaddy
 been  resumed.  The  second  motion  is
 that  Rule  338  of  the  Rules  of  Procedure
 be  suspended  in  its  application  to  the
 motion  for  the  recession  of  the  deci-
 sion  of  the  House  adopting  clause  25
 with  certain  amendment...  Then  the
 third  motion  is  that  the  decision  of  the
 House  adopting  wi'h  certain  amend-
 ments  clause  25  be  rescindei.

 शो  मम  लिमये  क्या  आप  पेश  करने

 की  उन  को  इजाजत  दे  रहें  है?  अगर  रहे  हें  है

 तो  मेरा  संशोधन  है  ।

 को  प्रबल  विहारी  बाजपेयी  (ग्वालियर)  :

 बाप  हम  को  भी  सुनिये  t

 क्रि  मथ  लिये  श्राप  माननीय  दंडवते

 जी  को  पहले  सुन  ले  क्यों  कि  बहु  प्वाइंट  श्राफ

 झालर  पर  बोल  रहे  है।  जहा  तक  मेरे  बोलने

 का  सवाल है  में  ता  मंत्री  द्वारा  प्रस्ताव  पेश  होने

 के  बाद  ही  बाल  सकता  हू  ।

 PROF  MADHU  DANDAVATE:  On
 a  pont  of  order,  Sir.  The  Minister
 had  moved  a  imoticn  that  the  ciscus-
 sion  on  this  Bll  should  be  adjourned
 for  one  hour.  Pnor  to  that,  Shui
 Madhu  Limaye  had  movet  an  amend-
 ment  which  sought  adjournment  of
 the  discussion  for  a  reconsideration  of
 clauses  15,  108,  109,  0  and  44,  This
 amendment  was  rejected,  which  means
 that  this  House  does  not  want  8  re-
 consideration  cf  these  clauses  inciud-
 ing  25  So,  thut  has  defeated  the
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 very  purpose  for  which  the  Minister
 was  seeking  adjournment.  You  should
 take  note  of  this.

 att  अटल  बिहारी  वा जपे पों  :  भराया

 जी,  मेरा  व्यवस्था  का  पर  है  ।  मत्ती  महोदय
 ने  एक  नियम  को  स्थगित  करने  की  इजाजत

 मांगी  है  1  मुझे  पता  नहीं  कि  श्राप  इजाजत
 देने  जा  र  हैं  कि  नहीं।

 झप्ग्त  महोदय  :  इजाजत  तो  श्राप

 को  देनी  है,  मैं  तो  दे  नही  रहा  हू  ।

 शो  अटल  बिहारी  बाजपेयी  :  अगर  एक
 बारजा  चीज  सदन द्वारा  स्वीकृत  क्र  ली गई

 है  उस  पर  पुनर्विचार  के  लिये  आप  नियम  को

 ताक  पर  रखने  की  इजाजत  देगे  तो  मामला

 केवल  मतर  तक  सीमित  नहीं  रहेगा,  आप  को

 इस  सुविधा  को  सभी  मेम्बरों  को  और  विशेष-

 कर  विरोधी  दलों  के  मेट्रो  को  भी  प्रदान

 करना  होगा  t  आप  एक  बाड़  वा  दरवाजा

 खोल  देगे,  और  फिर  आप  हमें  दस  प्रकार  का

 मोशन  लाने  से  उचित  नही  कर  खाते

 भ्रध्यक्ष  महोदय,  भाप  जानते  है  कि  यह
 विधेयक  सेल बट  कमेटी  से  हो  कर  आया  है.

 वहा  दस  पर  विचार  हुआ  ।  इसपर  राज्य

 सभा  विचार  कर  चुकी  है  1  जिस  धारा  से

 संशोधन  के  लिये  स्त्री  महोदय  रूल  को  ताक

 पर  रखना  चाहते  हैं  वह  धारा  जहा  पास  हो

 चुकी  हे  1  अब  भट्  अडिग  वो  स्टेज  पर  बिल

 पहुच  गया  है,  मीर  फिर  सारी  कार्यवाही  धाय

 125  में  वापस  ले  जाना  चाहते  है।  &ज  IAG

 में  साफ  लिखा  हुआ  है  ।

 “A  motion  shall  not  raise  a  ques-
 tion  substantially  inentical  with  one
 on  which  the  House  has  given  a  deci-
 sion  in  the  same  session.”
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 यह  इस  सेशन  में  नही  ला  सकते  ।  कोई

 आसमान  तो  टूटने  वाला  नहीं  है  ।  एक  बार
 |

 आप  इस  तरह  की  परम्परा  कायम  कर  देंगे

 तो  इस  का  कहीं  पन्त  नहीं  है  ।  प्रति  दिन  इस

 तरह  के  मोशन  आयेंगे  और  शाप  पर  आरोप  |

 लगेगा  कि  आप  सरकार  की  बात  मान  कर  नियम

 स्थगित  कर  देते  हैं  और  विरोधी  दलों  की  बात

 नहीं  मानते  |

 अध्यक्ष  महोदय  :  हाउस  को  करना  है,

 मुझे  थोड़े  ही  करना  है

 This  is  not  something  concerning
 the  Chair.  A  motion  is  brought  and
 the  decision  has  to  be  given  by  the
 House.  The  (hair  does  not  ceme  in.

 SHRI  S.  A.  SHAMIM  (Srinagar):
 May  I  make  a  submission  on  what  Shri
 Vajpayee  has  said?

 MR.  SPEAKER:
 anything  else.

 He  kas  not  said

 SHRI  S.  A.  SHAMIM:  He  said  that
 the  reconsideration  of  clause  25
 would  be  a  great  catastrophe  and
 would  create  a  very  bad  precedent.  I
 would  remind  Shri  Vajpayee  that  this
 Parliament  is  in  the  process  of  passing
 a  particular  Bill.  Even  a  court
 which  passes  a  death  sentence  after
 finding  an  accused  guilty,  if  new  facts
 are  brought  before  the  court  on  the
 basis  of  which  the  court  feels  justice
 hag  not  been  done  to  the  accused,  the
 court  dces  not  hesitate  to  release  him.
 So,  even  the  eourts  are  allowed  to  use
 their  inherent  power  to  resile  from  an
 earlier  order.  In  this  case,  while  Par-
 liament  is  in  the  process  of  passing  a
 measure,  some  doubts  have  been  exp-
 ressed  with  regard  to  clause  25  that  it
 should  not  be  adopted  as  it  is  but
 should  be  reconsidered.  I  do  not  see
 any  harm  in  that.

 SHRI  G.  VISWANATHAN:  I  object
 to  the  Minister’s  move  to  have  reconsi-
 deration  of  a  elause  which  has  already
 been  adopted.  My  first  objection  is

 BHADRA  12)  895  (SAKA)  Procedure  Bill  182

 that  we  have  already  passed  through:
 the  clause  by  clause  consideration  and
 reached  the  third  reading.  Under  the:
 rules  the  Minister  cannot  move  a  sub--
 stantial  amendment  at  this  stage.

 Secondly,  as  pointed  out  by  Protf..
 Dandavate,  Shri  Madhu  Limaye’s
 motion  wanted  postponement  or  ad-
 journment  of  the  consideration  of  the
 Bill  to  reconsider  certain  clauses,  in-
 cluding  clause  125,  and  that  was  voted
 down  by  the  House.  So,  that  was  the
 decision  of  the  ruling  party  and  of  the
 House.  So,  procedurally  clause  125>
 cannot  be  reconsidered.  Of  course,  L
 have  no  objection  to  its  reconsidera-
 tion  but  how  are  you  going  to  over-
 come  the  procedural  difficulty?  Under
 the  rules  you  cannot  do  it.

 SHRI  JAGANATHA  RAO  (Chatra-
 pur):  Shri  Raghu  Ramaiah’s  motion.
 has  been  carried.

 SHRI  DINESH  JOARDER:  If  the-
 Rules  of  Procedure  permit,  we  have:
 no  objection  to  the  reconsideration  of
 clause  125.  In  that  case,  as  mentioned
 in  the  motion  moved  by  Shri  Madhu
 Limaye,  all  the  other  clauses,  to  which
 objection  has  been  taxen,  should  also
 be  reconsidered,

 SHRI  B.  V.  NAIK  (Kanara):  The
 submission  made  by  Shri  Vajpayee  is
 very  attractive.  Rule  388,  which  deals
 with  the  suspension  of  rules,  says:

 “Any  member  may,  with  the  can--
 sent  of  the  Speaker,  move  that  ary
 rule  may  be  suspended  in  its  appli-
 cation  to  a  particular  motion  before:
 the  House  and  if  the  motion  is  car-
 ried  the  rule  in  question  shall  be
 suspended  for  the  time  being.”

 This  is  the  last  but  cne  rule  in  the
 Rules  of  Procedure.  It  was  not  the
 intention  of  Parliament  that  ruje  388
 was  ever  to  remain  a  dead  rute.  In
 that  case,  they  would  not  have  framed
 such  a  rule.  This  rule  is  meant  to
 meet  contingencies  like  the  present
 one,  where  six  crores  of  people  are
 going  to  be  affected  by  a  provision.  In
 the  circumstances,  the  use  of  rule  388
 is  perfectly  valid.
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 SHRI  B,  R.  SHUKLA:  Rule  338  does
 not  apply  to  the  consideration  and
 withdrawal  of  a  Bill  So  far  es  the
 provisions  -celating  to  Bills  are  eon-
 cerned,  there  is  a  separate  chapter  for
 that.  The  Bil’  remuns  for  considera-
 thon  upto  the  last  stage,  that  is,  up  to
 the  third  reading  of  the  Bill  There-
 fore,  the  House  ha,  not  decided  any
 question  regar{fimg  any  pravision  of
 the  Criminal  Procedure  Code  finally
 When  the  House  is  still  seized  of  the
 Bill,  it  has  every  right  to  ‘econsider
 the  matter  fill  the  matte:  i  finally
 closed  Therefore,  rule  338  3६  who  ly
 irrelevant  and  inapplicable  so  far  as
 the  consideration  of  provisions  of  the
 Bill  are  concer  ed.

 SHRI  D  N  TIWARY:  Three  meticns
 were  placed  before  the  House,  one  ०५
 Shri  Limaye  one  by  other  Member  and
 one  by  the  Government  Two  rcotions
 were  negatived  and  the  third  was
 adopted  Ther2fore,  the  consideration
 of  other  motions  does  not  arise  The
 motion  of  Shri  Limaye  was  negatived
 by  this  House  The  motion  moved  by
 the  Government  was  carried

 MR.  SPEAKER  It  is  not  rega-ding
 negatived  or  adopted.  It  is  about  res-
 cinding  the  decision

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Kozhikode):  ]  feel,  this  Bull  has  not
 been  finally  passed  and  it  is  in  the
 process  of  being  passed,  When  the
 Government  feels  that  some  fundamcn-
 tal  mistake  has  been  committed  pre-
 viously  and  they  have  come  forward
 to  rectify  it  and  they  want  the  per-
 mission  of  the  House,  the  House  should
 be  generous  enougn  to  give  its  permis-
 sion  Moreover,  if  there  is  some  such
 fundamental  defect,  we  must  not  just
 go  according  t,  the  procedure  As
 pointed  out  by  Mr  Naik,  the  procedure
 does  not  stand  ह  the  wry  of  re-open-
 ing  certain  clanses  I  would  subnut
 that  in  case  permission  can  not  be
 given  for  re-opening  clause  25  alone
 we  have  no  objection  ty  giving  rer-
 mirsion  for  re-openimg  of  other  clauses
 also  as  demanied  by  Shri  Limaye.
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 Therefore,  there  should  be  re-conside-
 ration  of  clause  I25  ard  other  clauses
 also,  as  demanded  by  Shri  Limaye.

 MR  SPEAKER:  I  have  received  this
 amendment  to  the  main  motion  by
 Shri  Limaye..

 SHRI  RAM  NIWAS  MIRDIA:  The
 main  idea  in  putting  this  motion  or
 any  other  motion,  ३३  making  a  request
 to  you  to  do  ५०,  was  to  see  that  we
 could  pass  the  Bill  in  this  session.
 But  it  seems  it  is  not  possi!  le  to  pass
 the  Bill  in  ‘this  session  ह ६३  gives  an
 impression  that  we  a‘e  trying  tu  hustle
 the  who'e  thing.  W.  have  no  idea  to
 hustle  the  whole  thing  We  on  our
 side  would  not  nind  if  it  is  postponed
 to  the  next  session

 SHRI  MADHU  LIMAYE  rose-—

 MR  SPEAKER  Mr.  Limaye.  kindly
 sit  down  JT  have  to  ak  him  a  ques-
 tion,

 You  want  to  postpone  it  in  the  form
 as  it  is  or  in  some  other  form?  You
 are  not  pressing  fo.  this.  Are  you
 withdrawing  {?

 SHRI  RAM  NIWAS  MIRDHA  We
 want  to  postpone  it  to  the  next  ses-
 sion,

 श्री  म्  लिखने  भराया  महोदय,

 पहले  आपने  इनको  अनुमति  दी  कि

 वे  प्रस्ताव  रखे  जिस  के  तहत  कुछ
 नियमों  को  निलम्बित  करने  की  बात

 मंत्री  महोदय  कट  रहे  है  और  उसका  उद्देश्य

 यह  है  कि  725  पर  पुरविक़ार  किया  जा  सके  |

 शब  एक  नया  प्रस्ताव  ले  कर  ये  जाए  हैं।  कुछ
 तो  प्रक्रिया  चलनी  चाहिये।  पहले  कहा  कि  इस

 प्रस्ताव  को  जिस  को  उन्होंने  पेश  किया  वापिस

 ले  रहे  है  I  मैं  यह  सलिए  कह  रहा  हूं  कि  उस

 प्रस्ताव  के  साथ  उनका  आपके  सामने  कमिटमेंट

 हुआ  है  कि  भ्र गली  वार  जब  इसके  ऊपर  विचार

 किया  जाएगा,  राज  करें  फल  करें,  भ्र गले  सैनी
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 मैं  करें  तो  i25  के  साथ  साथ  106,  108,

 i09,  0  और  44  उन  पर  भी  विचार

 किया  जाएगा  (इंदरव्शंड)  जो  तय  हुआ  है

 वही  बता  रहा  हूं जड़ता  नहीं  जा  रहा  हू  ।

 रिहाई  होता  चाहिये  कि  इसके  बारे  में

 एप्रीमेट  हो  गया  है  ।

 शी  झील  बिहारी  बाजपेयी  :  विल  पर

 चर्चा  स्थगित  हो  रही  है  |  इसका  प्रति  यह

 नही  है  कि  आप  मंत्री  महोदय  को  इस  बात

 की  इजाजत  दे  रहे  है  कि  25  धारा  जो  पास

 हो  चुकी  है  उसको  भ्र गले  सेशन  में  फिर  से

 शूरवीर र  के  लिए  पेश  करे।  तब  आप  अनुमति
 देंगे  कौर  सदन  इजाज़त  देगा  तब  बहू  मामला  उठ

 सकता  है  1

 SHRI  SOMNATH  CHATTERJEE:  7
 had  moved  a  motion  today  “that  the
 @ebate  on  the  Code  of  Criminal  Proce-
 dure  Bull,  1972,  be  adjourned  till  the
 next  Session”  and  that  was  negatived
 by  the  House.  Now  था  identical
 motion  is  being  moved  by  the  hon.
 Minister  Therefore,  rule  £38  wih
 stand  in  the  way.  Rule  338  should  be
 suspended  in  respect  of  this  motion

 (interruptions).

 SHRI  MADHU  LIMAYE  Hie  shoul
 apo.ogiie  to  Mr  Somnath  Chatterjee
 and  the  House.

 MR  SPEAKER:  It  is  o  very  inte-
 resting  pomtion,  Mr  Somnath  Chitter-
 jee,  you  can  move  the  motion  for  <us-
 pension  of  rule  338

 SHRI  SOMNATH
 Sir,  I  beg  to  meve.

 CHATTERJEE:

 “That  the  operation  of  rule  338  be
 tluspended  for  the  purpose  of  consi-
 deration  of  the  motion  ‘That  the
 debate  on  the  Code  of  Criminal  Pro-
 cedure  Bill,  1972,  be  adjourned  till
 the  next  Session’.”
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 MR.  SPEAKER;  His  motion  is  that
 rule  338  be  suspended  in  relation  to
 his  earher  motion  for  adjournment  of
 the  debate  till  the  next  Session

 Let  me  be  sure  as  to  where  we
 stand,  Now,  you  will  bring  this  Bill
 in  the  next  session,  From  which
 point?

 SHRI  DINEN  BHATTACHARYYA.
 You  must  make  the  announcement  first
 that  the  Rule  has  been  suspended
 Then  he  will  move.

 MR.  SPEAKER:  I  wanted  to  be  sure
 if  this  Bill  will  be  carnmed  over  to  the
 next  session,  The  same  Bill  from  the
 same  stage  (Interruptions)  That
 is  all  right,

 SHRI  K.  RAGHU  RAMAIAH:  I  would
 like  to  say  before  the  motion  for  ad-
 journing  this  Bill  to  the  next  session
 is  moved,  that  the  agreement  which
 was  arrived  at  before  you,  is  in  rela-
 tion  to  today’s  motion  and  what  will
 happen  {n  the  next  session  is  upen  to
 the  House....  (Interruptions)  I  want
 to  make  it  very  clear  that  it  is  in  rela-
 tion  to  to-day's  motion

 wit  मय  ि.  ह क  No,  no,  धष्यक्ष  महोदय,

 यह  विटरेयल  है।  उन्होंने  जो  वचन  दिया  है,  वह
 उस  से  'रीगल  आउट  नहीं  कर  सकते  हैं।  उन

 का  पुनर्विचार  का  धारा  i06  प्राणी  के  बारे  मे

 का  जो  प्रस्ताव  है,  वह  कार्यान्वित  होना  चाहिए  ।

 SHRI  K,  RAGHU  RAMAIAH  The
 Speaker  is  3.७0  there.  ह 14  i»  in  rela-
 tion  to  tu-day’s  mution  that  I  said  that
 I  have  no  objection  in  eccepting  the
 amendment  of  Mr  Madhu  Limaye
 To-day's  motion  will  not  be  moved.
 Therefore,  there  is  no  agreement  about
 it,  That  is  all  what  I  want  to  say
 Next  session  we  will  see.  We  will
 consider  it  on  merits

 SHRI  MADHU  LIMAYE:  Not  ‘We
 will  see’,

 SHRI  हर,  RAGHU  RAMAIAH:  I  cat
 not  bind  myself.
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 MR,  SPEAKER:  Please  do  not  take
 it  lightly.  tle  is  not  pressing  his
 first  motion.  Onty  this  Bill  wil  be
 adjourned  to  the  next  session,  As  to
 what  will  be  the  position  at  that  time,
 चपा  be  seen  at  that  time.  .(Interrup-
 tions)  Order,  please.  The  further
 debate  and  diseussio:  on  this  Bill  at
 the  stage  we  are  leaving  it  to-iay  will
 be  taken  up  in  the  next  session  As
 to  what  follows  and  what  procedure
 }ou  follow  at  that  time  will  be  seen
 then,  I  hope  you  approve  of  this?..
 (Interruptions)  Adjournment  to  the
 next  session,

 SHRI  SOMNATH  CHATTIRJEE
 Until  the  decision  on  my  motion  for
 adjournment  which  was  rejected,  is
 rescinded  first,  this  motion  cannot
 come

 MR,  SPEAKER:  This  motion  by  Mr.
 Somnath  Chatterjec,  I  will  put  The
 question  is:

 “That  the  operaiion  of  mule  438
 be  suspended  fpr  the  purpoce  of
 consideration  of  the  moton  ‘Thut  the
 debate  on  the  Cede  ef  Criminal  Pro-
 cedure  Bill,  1972,  पह  adjourned  tll
 the  next  Sessvon’.”’

 The  motwn  was  adopted.

 MR.  SPEAKER;  I  em  puffing  a‘ter
 the  decision  ig  rescunded  another
 thing  to  carry  over  the  business  to
 the  next  session  tee

 श्री  ह... ड  बिहारी  वाजपेयी  :  प्रत्यक्ष

 महोदय,  क्या  आप  ही  मोशन  मूव  कर  हे  हैं  ?

 माननीय  सदस्य  ने  रूल  के  सस्पेंशन  के  बारे  में  मन
 क्या  है।  उस  के  बाद  उन  के  एरेंजमेंट  पर

 जो  फ़ैसला  हुआ  था,  उस  को  र्हु  करना  पिटेगा  ।

 और  तीसरी  स्टेज  वह  होगी,  जब  हम  तय  करेंगे

 कि  इस  बित  पर  डिस्कशन  अगले  सेशन  के

 के  लिए  एड जने  किया  जाये  ।

 SHRI  G.  6  SWELL  (Autonomous
 Districts):  The  first  motion  is  to  sus-
 pend  the  rule  That  has  been  clearly
 moved  by  Mr,  Somnath  Chatterjee.
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 There  should  be  a  second  motion  to
 be  moved  by  somebody  to  rescind  the
 earlier  decision  and  the  third  motion
 to  be  moved  hy  somebody  that  the  dis-
 cussion  on  this  Bill  be  adjourned  to  the
 next  session  it  is  clear  that  there
 should  be  three  distinct  motions  to  be
 moved  by  members  individually,

 38  hrs.

 SHRI  SOMNATH  CHATTERJEE:
 Sir,  ]  beg  to  move:  i  +

 “That  the  decision  of  the  House
 taken  earlier  today  rejecting  my
 motion  for  the  adjournment  of  the
 further  discussion  on  the  Code  of
 Criminal  Procefure  Bill,  1972,  क्ष
 rescinded,”

 MR,  SPEAKER:  Of  course,  vou  have
 given  your  de-ision  on  the  «uspension
 of  the  rules  Now,  this  is  about  res-
 cinding  of  the  enrher  decision

 I  will  now  put  Shri  Somnath  Chat-
 ferjee's  motion  to  the  vote  of  the
 House.

 The  question  is:

 “That  the  deci  ion  of  the  House
 taken  earlier  today  rejecting  Shri
 Somnath  Chatterjee’s  motion  for  the
 adjournment  of  the  further  discus-
 gon  on  the  Code  of  Criminal  Prace-
 dure  Buillll,  1972,  be  rescinded."

 The  motion  uas  adopted.

 SHRI  SOMNATY  CHATTERJES:
 Sir,  I  beg  to  move

 “That  the  debate  on  the  Code  of
 Criminal  Proziure  Bill,  ‘1972,  be
 adjourned  ‘ill  the  next  Session”.

 MR.  SPEAKER:  Of  course,  all  of
 you  will  agree  to  it.  J  will  put  it.
 The  question  is:

 “That  the  Debate  on  the  Code  of
 Criminal  Procedvre  Bill,  1972,  be
 adjourned  till  the  next  session”,

 The  motion  was  adopted



 789  Coking  and  Non-
 coking  Coal  Mines

 etc.  Bill

 MR  SPEAKER:  This  motion  is
 adopted.  This  is  carried  to  the  next
 session.  Shri  T.A.  Pai.

 —
 38.¢2  hrs

 COKING  AND  NON-COKING  COAL
 MINES  (NATIONALISATIGN)

 AMENDMENT  BILL

 THE  MINISTER  OF  HEAVY  IN-
 DUSTRY  AND  STEEL  AND  MINES
 (SHRI  T.  A.  PAI):  Mr.  Speaker,  Sir,  I

 beg  to  move:

 “That  the  Bill  to  amend  the  Coking
 ‘Coal  Mines  (Nationaligation)  Act,
 4972,  and  the  Coal  Mines  (Nationali-
 sation)  Act,  1973,  as  passed  by  Rajya
 Sabha,  be  taken  into  considerstion.”

 Sir,  since  the  Coking  Coal  Mines
 (Nationalisation)  Act,  1972,  received
 the  President’s  assent,  it  has  come  to
 notice  that  in  certain  cases  there  are
 minor  discrepancies  in  the  description
 of  the  various  coking  coal  mines  listed,
 in  the  Schedule  to  the  Act.  it  is
 thought  desirable  to  remove  these  dis-
 crepancies,  and  such  other  discrepan-
 cies  as  may  ve  brought  to  notice  here-
 after,  by  issue  of  suitable  notifications
 if  the  power  in  this  regard  is  vested
 in  the  Government

 MR.  SPEAKER:  How  much  is  this?
 How  many  minutes  you  would  reed?

 SHRI  T.  A.  PAI:  A  short  one.  I
 wil)  make  it  short,

 Str,  in  the  course  of  the  administra-
 tior.  of  the  coking  coal  mines,  we  also
 found  that  consid2reble  arrears  were
 due  to  the  employees  by  way  of  wages
 and  statutory  liubilities  and  we  want-
 ed  to  see  that  before  the  secured  and
 unsecured  debts  were  cleared  these
 were  deducetd  also  in  performance  to
 both  secured  and  unsecured  debats.
 And,  for  this  purpose,  since  it  may  not
 be  possible  for  a  Jarge  body  of  work-
 men  or  their  dependants  to  make
 claims,  we  wanted  to  confer  this  power
 on  the  Coal  Mines  Previdert  Fund
 Comftnissioner.  ;
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 With  these  cbiects,  I  have  breught
 forward  these  Amendments,  to  bring  it
 in  conformity  with  the  Recent  Coal
 Mines  Nationalisation  Aet  which  this
 House  has  passed.  Thank  you.

 MR.  SPEAKER:  Now,  the  question
 is:

 “That  the  Bill  tc  amend  the  Cok-
 ing  Coal  Mines  (Nationalisaticn)
 Act,  ‘1972;  and  the  Coal  Mines
 (Nationalisation)  Act,  1973;  as  pass-
 ed  by  Rajya  Sabha.  be  taken  into
 consideration.”

 The  motion  was  adopted.

 8.04  hrs.

 RE:  SHORT  NOTICE  QUESTIONS

 MR  SPEAKER:  Now,  a  Member  has
 given  notice  of  a  Short  Notice  Ques-
 tion  and  the  Minster  has  accepted  it—
 some  other  Minister.  Should  we  al-
 low  it?  Because,  the  earlier  decision
 was,  we  will  not  accepted  anything
 other  than  a  straight  discussion  on
 the  Plan.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  Unless  we  know  the  nature
 of  the  question.....

 MR  SPEAKER:  Nature  of  the  cques-
 tion  may  be  urgent.  But  because  it
 is  a  Short  Notice  Question,  it  has  teen
 addressed  to  the  Minister  and  he  has
 accepted  it.  I  think  I  should  not  come
 in  his  way.

 If  there  was  ariy  other  question,  I
 would  not  have  allowed  it.  But,  he
 has  accepted  tne  5007  Notice  Question.
 I  think  that  I  should  not  deprive  the
 Member  of  his  opportunity.

 SHRI  ATAL  BIHARL  VAJPAYEFE:
 You  accept  the  Short  Notice  Question
 at  your  convenience.

 MR.  SPEAKER:
 me  to  do?  If  the
 chance  let  him  get  it.  Why  should  we
 come  in  the  way?  Otherwise,  if  it
 were  with  me.  I  would  not  have  ac-
 cepted  the  ordinary  Question.

 What  co  you  like
 Member  gets  the

 One  will  come  up  tomorrow  and  the
 other  the  day  after.
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 SHRI  ATAL  SIHARI  VAJPAYEE:  If
 there  are  many  more  Short  Netice
 Questions,  please  do  accept  them.

 MR  SPEAKER:  I  do  not  accept  it.
 Probably,  you  do  not  know  that  the
 Speaker  does  not  come  into  the  picture
 Members  send  it  and  the  Munister
 accepts  it.  Normally  they  do  not  do
 it.  But,  once  it  is  accepted,  I  think
 the  Member  should  not  be  deprived
 of  his  chance.  It  is  very  rare  that
 they  accept  it  and  that  rare  chance
 should  not  be  denied  to  the  Member.

 थी  झील  बिहारी  वाजपेयी.  भय
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 को  मान  लें,  क्योंकि  प्याज-कल'  स्टार  गवेइचन
 शौर  कालीन  एडेस्शन  नोटिस  नहीं  लिये  जा
 रहे  हैं

 MR.  SPEAKER:  If  the  Ministers  tell
 me  ‘No’,  then  of  course  it  doce  not
 come.  We  have  to  follow  the  proge-
 dure.

 We  now  adjourn  to  meet  again  to-
 Morrow  at  ll  A.M.

 8.07  ॥. ह

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Tuesday.  Sep-

 महोदय,  किमी  मामले  में  बाप  भी  मिनिस्टर्स  ber  4  973/Bhad_  By  1805
 को  कह  सकते  हैं  कि  वे  शार्ट  नोटिस  बबेस्थन  (Sake),

 yee  .
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